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MINAMATA CONVENTION ON MERCURY

The Parties to this Convention,

Recognizing that mercury is a chemical of global concern owing to its
long-range atmospheric transport, its persistence in the environment once
anthropogenically introduced, its ability to bioaccumulate in ecosystems and
its significant negative effects on human health and the environment,

Recalling decision 25/5 of 20 February 2009 of the Governing Council
of the United Nations Environment Programme to initiate international action
to manage mercury in an efficient, effective and coherent manner,

Recalling paragraph 221 of the outcome document of the United Nations
Conference on Sustainable Development “The future we want”, which called for
a successful outcome of the negotiations on a global legally binding instrument
on mercury to address the risks to human health and the environment,

Recalling the United Nations Conference on Sustainable Development’s
reaffirmation of the principles of the Rio Declaration on Environment and
Development, including, inter alia, common but differentiated responsibilities,
and acknowledging States’ respective circumstances and capabilities and the
need for global action,

Aware of the health concerns, especially in developing countries,
resulting from exposure to mercury of vulnerable populations, especially
women, children, and, through them, future generations,

Noting the particular vulnerabilities of Arctic ecosystems and
indigenous communities because of the biomagnification of mercury and
contamination of traditional foods, and concerned about indigenous
communities more generally with respect to the effects of mercury,

Recognizing the substantial lessons of Minamata Disease, in particular
the serious health and environmental effects resulting from the mercury
pollution, and the need to ensure proper management of mercury and the
prevention of such events in the future,

Stressing the importance of financial, technical, technological, and
capacity-building support, particularly for developing countries, and countries
with economies in transition, in order to strengthen national capabilities for the



management of mercury and to promote the effective implementation of the
Convention,

Recognizing also the activities of the World Health Organization in the
protection of human health related to mercury and the roles of relevant
multilateral environmental agreements, especially the Basel Convention on the
Control of Transboundary Movements of Hazardous Wastes and Their
Disposal and the Rotterdam Convention on the Prior Informed Consent
Procedure for Certain Hazardous Chemicals and Pesticides in International
Trade,

Recognizing that this Convention and other international agreements in
the field of the environment and trade are mutually supportive,

Emphasizing that nothing in this Convention is intended to affect the
rights and obligations of any Party deriving from any existing international
agreement,

Understanding that the above recital is not intended to create a hierarchy
between this Convention and other international instruments,

Noting that nothing in this Convention prevents a Party from taking
additional domestic measures consistent with the provisions of this Convention
in an effort to protect human health and the environment from exposure to
mercury in accordance with that Party’s other obligations under applicable
international law,

Have agreed as follows:
| Article 1
Objective
The objective of this Convention is to protect the human health and the

environment from anthropogenic emissions and releases of mercury and
mercury compounds. '



Article 2
Definitions
For the purposes of this Convention:

(a) “Artisanal and small-scale gold mining” means gold mining
conducted by individual miners or small enterprises with limited capital
investment and production;

(b)  “Best available techniques” means those techniques that are the
most effective to prevent and, where that is not practicable, to reduce
emissions and releases of mercury to air, water and land and the impact of such
emissions and releases on the environment as a whole, taking into account
economic and technical considerations for a given Party or a given facility
within the territory of that Party. In this context:

(i) “Best” means most effective in achieving a high general level of
protection of the environment as a whole;

(ii) “Available” techniques means, in respect of a given Party and a
- given facility within the territory of that Party, those techniques
developed on a scale that allows implementation in a relevant
industrial sector under economically and technically viable
conditions, taking into consideration the costs and benefits,
whether or not those techniques are used or developed within the
territory of that Party, provided that they are accessible to the
operator of the facility as determined by that Party; and

(iii) “Techniques” means technologies used, operational practices and

the ways in which installations are designed, built, maintained,
operated and decommissioned;

(¢) “Best environmental practices” means the application of the most
appropriate combination of environmental control measures and strategies;

(d) “Mercury” means elemental mercury (Hg(0), CAS No. 7439-97-6);
(e) “Mercury compound” means any substance consisting of atoms of
mercury and one or more atoms of other chemical elements that can be

separated into different components only by chemical reactions;

()  “Mercury-added product” means a product or product component
that contains mercury or a mercury compound that was intentionally added;
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(g) “Party” means a State or regional economic integration
organization that has consented to be bound by this Convention and for which
the Convention is in force;

(h)  “Parties present and voting” means Parties present and casting an
affirmative or negative vote at a meeting of the Parties;

(i)  “Primary mercury mining” means mining in which the principal
material sought is mercury;

) “Regional economic integration organization” means an
organization constituted by sovereign States of a given region to which its
member States have transferred competence in respect of matters governed by
this Convention and which has been duly authorized, in accordance with its
internal procedures, to sign, ratify, accept, approve or accede to this
Convention; and

(k)  “Use allowed” means any use by a Party of mercury or mercury
compounds consistent with this Convention, including, but not limited to, uses
consistent with Articles 3,4, 5, 6 and 7.

Article 3
Mercury supply sources and trade
1. For the purposes of this Article:

(a) References to “mercury” include mixtures of mercury with other
substances, including alloys of mercury, with a mercury concentration of at
least 95 per cent by weight; and

(b)  “Mercury compounds” means meréury (I) chloride (known also
as calomel), mercury (II) oxide, mercury (II) sulphate, mercury (II) nitrate,
cinnabar and mercury sulphide.

2. The provisions of this Article shall not apply to:

(a)  Quantities of mercury or mercury compounds to be used for
laboratory-scale research or as a reference standard; or

(b) - Naturally occurring trace quantities of mercury or mercury
compounds present in such products as non-mercury metals, ores, or mineral
products, including coal, or products derived from these materials, and
unintentional trace quantities in chemical products; or

(¢)  Mercury-added products.

4



3. Each Party shall not allow primary mercury mining that was not being
conducted within its territory at the date of entry into force of the Convention
for it.

4. Each Party shall only allow primary mercury mining that was being
conducted within its territory at the date of entry into force of the Convention
for it for a period of up to fifteen years after that date. During this period,
mercury from such mining shall only be used in manufacturing of
mercury-added products in accordance with Article 4, in manufacturing
processes in accordance with Article 5, or be disposed in accordance with
Article 11, using operations which do not lead to recovery, recycling,
reclamation, direct re-use or alternative uses.

5. Each Party shall:

(a) Endeavour to identify individual stocks of mercury or mercury
compounds exceeding 50 metric tons, as well as sources of mercury supply
generating stocks exceeding 10 metric tons per year, that are located within its
territory;

(b) Take measures to ensure that, where the Party determines that
excess mercury from the decommissioning of chlor-alkali facilities is available,
such mercury is disposed of in accordance with the guidelines for
environmentally sound management referred to in paragraph 3 (a) of Article 11,
using operations that do not lead to recovery, recycling, reclamation, direct
re-use or alternative uses.

6. Each Party shall not allow the export of mercury except:

(a) To a Party that has provided the exporting Party with its written
consent, and only for the purpose of:

(1)  Awuse allowed to the importing Party under this Convention; or
(ii)) Environmentally sound interim storage as set out in Article 10; or

(b) To a non-Party that has provided the exporting Party with its
written consent, including certification demonstrating that:

(1) The non-Party has measures in place to ensure the protection of
human health and the environment and to ensure its compliance
with the provisions of Articles 10 and 11; and



(ii)  Such mercury will be used only for a use allowed to a Party under
this, Convention or for environmentally sound interim storage as
set out in Article 10. '

7. An exporting Party may rely on a general notification to the Secretariat
by the importing Party or non-Party as the written consent required by
paragraph 6. Such general notification shall set out any terms and conditions
under which the importing Party or non-Party provides its consent. The
notification may be revoked at any time by that Party or non-Party. The
Secretariat shall keep a public register of all such notifications.

8. Each Party shall not allow the import of mercury from a non-Party to
whom it will provide its written consent unless the non-Party has provided
certification that the mercury is not from sources identified as not allowed
‘under paragraph 3 or paragraph 5 (b).

9. A Party that submits a general notification of consent under paragraph 7
may decide not to apply paragraph 8, provided that it maintains comprehensive
restrictions on the export of mercury and has domestic measures in place to
ensure that imported mercury is managed in an environmentally sound manner.
The Party shall provide a notification of such decision to the Secretariat,
including - information describing its export restrictions and domestic
regulatory measures, as well as information on the quantities and countries of
. origin of mercury imported from non-Parties. The Secretariat shall maintain a
public register of all such notifications. The Implementation and Compliance
- Committee shall review and evaluate any such notifications and supporting
information in accordance with Article 15 and may make recommendations, as
appropriate, to the Conference of the Parties.

10. The procedure set out in paragraph 9 shall be available until the
conclusion of the second meeting of the Conference of the Parties. After that
time, it shall cease to be available, unless the Conference of the Parties decides
otherwise by simple majority of the Parties present and voting, except with
respect to a Party that has provided a notification under paragraph 9 before the
end of the second meeting of the Conference of the Parties.

11.  Each Party shall include in its reports submitted pursuant to Article 21
information showing that the requirements of this Article have been met.

12. The Conference of the Parties shall at its first meeting provide further
guidance in regard to this Article, particularly in regard to paragraphs 5 (a), 6
and 8, and shall develop and adopt the required content of the certification
referred to in paragraphs 6 (b) and 8.



13. The Conference of the Parties shall evaluate whether the trade in
specific mercury compounds compromises the objective of this Convention
and consider whether specific mercury compounds should, by their listing in
an additional annex adopted in accordance with Article 27, be made subject to
paragraphs 6 and 8.

ARTICLE 4
MERCURY-ADDED PRODUCTS

1. Each Party shall not allow, by taking appropriate measures, the
manufacture, import or export of mercury-added products listed in Part I of
Annex A after the phase-out date specified for those products, except where an
exclusion is specified in Annex A or the Party has a registered exemption
pursuant to Article 6.

2. A Party may, as an alternative to paragraph 1, indicate at the time of
ratification or upon entry into force of an amendment to Annex A for it, that it
will implement different measures or strategies to address products listed in
Part 1 of Annex A. A Party may only choose this alternative if it can
demonstrate that it has already reduced to a de minimis level the manufacture,
import, and export of the large majority of the products listed in Part I of
Annex A and that it has implemented measures or strategies to reduce the use
of mercury in additional products not listed in Part I of Annex A at the time it
notifies the Secretariat of its decision to use this alternative. In addition, a
Party choosing this alternative shall: '

(a) = Report at the first opportunity to the Conference of the Parties a
description of the measures or strategies implemented, including a
quantification of the reductions achieved;

(b) Implement measures or strategies to reduce the use of mercury in
any products listed in Part I of Annex A for which a de minimis value has not
yet been obtained;

(c) Consider additional measures to achieve further reductions; and

(d) Not be eligible to claim exemptions pursuant to Article 6 for any
product category for which this alternative is chosen.

No later than five years after the date of entry into force of the Convention, the
Conference of the Parties shall, as part of the review process under paragraph 8,
review the progress and the effectiveness of the measures taken under this

paragraph.



3. Each Party shall take measures for the mercury-added products listed in
Part Il of Annex A in accordance with the provisions set out therein.

4. The Secretariat shall, on the basis of information provided by Parties,
collect and maintain information on mercury-added products and their
alternatives, and shall make such information publicly available. The
Secretariat shall also make publicly available any other relevant information
submitted by Parties.

5. Each Party shall take measures to prevent the incorporation into
assembled products of mercury-added products the manufacture, import and
export of which are not allowed for it under this Article.

6. Each Party shall discourage the manufacture and the distribution in
commerce of mercury-added products not covered by any known use of
mercury-added products prior to the date of entry into force of the Convention
for it, unless an assessment of the risks and benefits of the product
demonstrates environmental or human health benefits. A Party shall provide to
the Secretariat, as appropriate, information on any such product, including any
information on the environmental and human health risks and benefits of the
product. The Secretariat shall make such information publicly available.

7. Any Party may submit a proposal to the Secretariat for listing a
mercury-added product in Annex A, which shall include information related to
the availability, technical and economic feasibility and environmental and
health risks and benefits of the non-mercury alternatives to the product, taking
into account information pursuant to paragraph 4.

8. No later than five years after the date of entry into force of the
Convention, the Conference of the Parties shall review Annex A and may

consider amendments to that Annex in accordance with Article 27.

9 In reviéwing Annex A pursuant to paragraph 8, the Conference of the
Parties shall take into account at least:

(a) . Any proposal submitted under paragraph 7;
(b) The information made available pursuant to paragraph 4; and
(¢)  The availability to the Parties of mercury-free alternatives that are

technically and economically feasible, taking into account the environmental
and human health risks and benefits.



Article 5

Manufacturing processes in which mercury or
mercury compounds are used

1. For the purposes of this Article and Annex B, manufacturing processes
in which mercury or'mercury compounds are used shall not include processes
using mercury-added products, processes for manufacturing mercury-added
products or processes that process mercury-containing waste.

2. Each Party shall not allow, by taking appropriate measures, the use of
mercury or mercury compounds in the manufacturing processes listed in Part I
of Annex B after the phase-out date specified in that Annex for the individual
processes, except where the Party has a registered exemption pursuant to
Article 6.

3. Each Party shall take measures to restrict the use of mercury or mercury
compounds in the processes listed in Part II of Annex B in accordance with the
provisions set out therein.

4. The Secretariat shall, on the basis of information provided by Parties,
collect and maintain information on processes that use mercury or mercury
compounds and their alternatives, and shall make such information publicly
available. Other relevant information may also be submitted by Parties and
shall be made publicly available by the Secretariat.

5. Each Party with one or more facilities that use mercury or mercury
compounds in the manufacturing processes listed in Annex B shall:

(a)  Take measures to address emissions and releases of mercury or
mercury compounds from those facilities;

(b) Include in its reports submitted pursuant to Article 21 information
on the measures taken pursuant to this paragraph; and

(¢) Endeavour to identify facilities within its territory that use
mercury or mercury compounds for processes listed in Annex B and submit to
the Secretariat, no later than three years after the date of entry into force of the
Convention for it, information on the number and types of such facilities and
the estimated annual amount of mercury or mercury compounds used in those
facilities. The Secretariat shall make such information publicly available.

6. Each Party shall not allow the use of mercury or mercury compounds in
a facility that did not exist prior to the date of entry into force of the



Convention for it using the manufacturing processes listed in Annex B. No
exemptions shall apply to such facilities.

7. Each Party shall discourage the development of any facility using any
other manufacturing process in which mercury or mercury compounds are
intentionally used that did not exist prior to the date of entry into force of the
Convention, except where the Party can demonstrate to the satisfaction of the
Conference of the Parties that the manufacturing process provides significant
environmenta! and health benefits and that there are no technically and
economically feasible mercury-free alternatives available providing such
benefits.

8. Parties are encouraged to exchange information on relevant new
technological developments, economically and technically feasible mercury-
free alternatives, and possible measures and techniques to reduce and where
feasible to eliminate the use of mercury and mercury compounds in, and
emissions and releases of mercury and mercury compounds from, the
manufacturing processes listed in Annex B.

9. Any Party may submit a proposal to amend Annex B in order to list a
manufacturing process in which mercury or mercury compounds are used. It
shall include information related to the availability, technical and economic
feasibility and environmental and health risks and benefits of the non-mercury
alternatives to the process.

10. No later than five years after the date of entry into force of the
Convention, the Conference of the Parties shall review Annex B and may
consider amendments to that Annex in accordance with Article 27.

11.  In any review of Annex B pursuant to paragraph 10, the Conference of
the Parties shall take into account at least:

(a)  Any proposal submitted under paragraph 9;
(b)  The information made available under paragraph 4; and
(¢)  The availability for the Parties of mercury-free alternatives which

are technically and economically feasible taking into account the
environmental and health risks and benefits.

~10 -



Article 6
Exemptions available to a Party upon request

1. Any State or regional economic integration organization may register for
one or more exemptions from the phase-out dates listed in Annex A and
Annex B, hereafter referred to as an “exemption”, by notifying the Secretariat
in writing:

(a) ~ On becoming a Party to this Convention; or

(b) In the case of any mercury-added product that is added by an
amendment t0 Annex A or any manufacturing process in which mercury is
used that is added by an amendment to Annex B, no later than the date upon

which the applicable amendment enters into force for the Party.

Any such registration shall be accompanied by a statement explaining the
Party’s need for the exemption.

2. An exemption can be registered either for a category listed in Annex A
or B or for a sub-category identified by any State or regional economic
integration organization.
3. Each Party that has one or more exemptions shall be identified in a
register. The Secretariat shall establish and maintain the register and make it
available to the public.
4. The register shall include:

(a)  Alist of the Parties that have one or more exemptions;

(b) The exemption or exemptions registered for each Party; and

(¢) = The expiration date of each exemption.
5. Unless a shorter period is indicated in the register by a Party, all
exemptions pursuant to paragraph 1 shall expire five years after the relevant
phase-out date listed in Annex A or B.
6. The Conference of the Parties may, at the request of a Party, decide to

extend an exemption for five years unless the Party requests a shorter period.
In making its decision, the Conference of the Parties shall take due account of:
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(@) A report from the Party justifying the need to extend the
exemption and outlining activities undertaken and planned to eliminate the
need for the exemption as soon as feasible;

(b)  Available information, including in respect of the availability of
alternative products and processes that are free of mercury or that involve the
consumption of less mercury than the exempt use; and

(¢) Activities planned or under way to provide environmentally
sound storage of mercury and disposal of mercury wastes.

- An exemption may only be extended once per product per phase-out date.

7. A Party may at any time withdraw an exemption upon written
notification to the Secretariat. The withdrawal of an exemption shall take
effect on the date specified in the notification.

8. Notwithstanding paragraph 1, no State or regional economic integration
organization may register for an exemption after five years after the phase-out
date for the relevant product or process listed in Annex A or B, unless one or
more Parties remain registered for an exemption for that product or process,
having received an extension pursuant to paragraph 6. In that case, a State or
regional economic integration organization may, at the times set out in
paragraphs 1 (a) and (b), register for an exemption for that product or process,
which shall expire ten years after the relevant phase-out date.

9. No Party may have an exemption in effect at any time after 10 years
after the phase-out date for a product or process listed in Annex A or B.

Article 7
Artisanal and small-scale gold mining

1. The measures in this Article and in Annex C shall apply to artisanal and
small-scale gold mining and processing in which mercury amalgamation is
used to extract gold from ore.

2. Each Party that has artisanal and small-scale gold mining and processing
subject to this Article within its territory shall take steps to reduce, and where
feasible eliminate, the use of mercury and mercury compounds in, and the
emissions and releases to the environment of mercury from, such mining and
processing.
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3. Each Party shall notify the Secretariat if at any time the Party
determines that artisanal and small-scale gold mining and processing in its
territory is more than insignificant. If it so determines the Party shall:

(a) Develop and implement a national action plan in accordance with
Annex C;

(b)  Submit its national action plan to the Secretariat no later than
three years after entry into force of the Convention for it or three years after
the notification to the Secretariat, whichever is later; and

~ (¢) Thereafter, provide a review every three years of the progress
made in meeting its obligations under this Article and include such reviews in
its reports submitted pursuant to Article 21.
4. Parties may cooperate with each other and with relevant
intergovernmental organizations and other entities, as appropriate, to achieve
the objectives of this Article. Such cooperation may include:

(a) Development of strategies to prevent the diversion of mercury or

mercury compounds for use in artisanal and small-scale gold mining and
processing;

(b)  Education, outreach and capacity-building initiatives;

(¢) Promotion of research into sustainable non-mercury alternative
practices;

(d)  Provision of technical and financial assistance;

(e)  Partnerships to assist in the implementation of their commitments
under this Article; and

(f) Use of existing information exchange mechanisms to promote
knowledge, best environmental practices and alternative technologies that are
environmentally, technically, socially and economically viable.

Article 8

Emissions

1. This Article concerns controlling and, where feasible, reducing
emissions of mercury and mercury compounds, often expressed as “total
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mercury”, to the atmosphere through measures to control emissions from the
point sources falling within the source categories listed in Annex D.

2. For the purposes of this Article:

(a) “Emissions” means emissions of mercury or mercury compounds
to the atmosphere;

(b) “Relevant source” means a source falling within one of the source
categories listed in Annex D. A Party may, if it chooses, establish criteria to
identify the sources covered within a source category listed in Annex D so long
as those criteria for any category include at least 75 per cent of the emissions
from that category;

(¢) “New source” means any relevant source within a category listed
in Annex D, the construction or substantial modification of which is
commenced at least one year after the date of:

(i)  Entry into force of this Convention for the Party concerned; or

(ii) Entry into force for the Party concerned of an amendment to
- Annex D where the source becomes subject to the provisions of this
Convention only by virtue of that amendment;

(d)  “Substantial modification” means modification of a relevant
source that results in a significant increase in emissions, excluding any change
in emissions resulting from by-product recovery. It shall be a matter for the
Party to decide whether a modification is substantial or not;

(e)  “Existing source” means any relevant source that is not a new
source;
() “Emission limit value” means a limit on the concentration, mass

or emission rate of mercury or mercury compounds, often expressed as “total
mercury”, emitted from a point source.

3. A Party with relevant sources shall take measures to control emissions
and may prepare a national plan setting out the measures to be taken to control
emissions and its expected targets, goals and outcomes. Any plan shall be
submitted to the Conference of the Parties within four years of the date of
entry into force of the Convention for that Party. If a Party develops an
implementation plan in accordance with Article 20, the Party may include in it
the plan prepared pursuant to this paragraph.
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4.  For its new sources, each Party shall require the use of best available
techniques and best environmental practices to control and, where feasible,
reduce emissions, as soon as practicable but no later than five years after the
date of entry into force of the Convention for that Party. A Party may use
emission limit values that are consistent with the application of best available
techniques.

5. For its existing sources, each Party shall include in any national plan,
and shall implement, one or more of the following measures, taking into
account its national circumstances, and the economic and technical feasibility
and affordability of the measures, as soon as practicable but no more than ten
years after the date of entry into force of the Convention for it:

(a) A quantified goal for controlling and, where feasible, reducing
emissions from relevant sources;

(b) Emission limit values for controlling and, where feasible,
reducing emissions from relevant sources;

{(¢) The use of best available techniques and best environmental
practices to control emissions from relevant sources;

(d) A multi-pollutant control strategy that would deliver co-benefits
for control of mercury emissions;

(e)  Alternative measures to reduce emissions from relevant sources.

6. - Parties may apply the same measures to all relevant existing sources or
may adopt different measures in respect of different source categories. The
objective shall be for those measures applied by a Party to achieve reasonable
progress in reducing emissions over time.

7. Each Party shall establish, as soon as practicable and no later than five
years after the date of entry into force of the Convention for it, and maintain
thereafter, an inventory of emissions from relevant sources.

8. The Conference of the Parties shall, at its first meeting, adopt guidance
on:

(a) Best available techniques and on best environmental practices,

taking into account any difference between new and existing sources and the
need to minimize cross-media effects; and
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(b) Support for Parties in implementing the measures set out in
paragraph 5, in partlcular in determining goals and in setting emission limit
values.

9. The Conference of the Parties shall, as soon as practicable, adopt
guidance on:

(a)  Criteria that Parties may develop pursuant to paragraph 2 (b);
(b)  The methodology for preparing inventories of emissions.

10.  The Conference of the Parties shall keep under review, and update as
appropriate, the guidance developed pursuant to paragraphs 8 and 9. Parties
shall take the guidance into account in implementing the relevant provisions of
this Article.

I1.  Each Party shall include information on its implementation of this
Article in its reports submitted pursuant to Article 21, in particular information
concerning the measures it has taken in accordance with paragraphs 4 to 7 and
the effectiveness of the measures.

Article 9
Releases

1. This Article concerns controlling and, where feasible, reducing releases
of mercury and mercury compounds, often expressed as “total mercury”, to
land and water from the relevant point sources not addressed in other
provisions.of this Convention.

2. For the purposes of this Article:

(a) “Releases” means releases of mercury or mercury compounds to
land or water;

(b) “Relevant source” means any significant anthropogenic point
source of release as identified by a Party that is not addressed in other
provisions of this Convention;

(¢) “New source” means any relevant source, the construction or

substantial modification of which is commenced at Ieast one year after the date
of entry into force of this Convention for the Party concerned;

—16 —



(d)  “Substantial modification” means modification of a relevant
source that results in a significant increase in releases, excluding any change in
releases resulting from by-product recovery. It shall be a matter for the Party to
decide whether a modification is substantial or not;

(¢) “Existing source” means any relevant source that is not a new
source; :

(H) “Release limit value” means a limit on the concentration or mass
of mercury or mercury compounds, often expressed as “total mercury”,
released from a point source.

3. Each Party shall, no later than three years after the date of entry into
force of the Convention for it and on a regular basis thereafter, identify the
relevant point source categories.

4. A Party with relevant sources shall take measures to control releases and
may prepare a national plan setting out the measures to be taken to control
releases and its expected targets, goals and outcomes. Any plan shall be
submitted to the Conference of the Parties within four years of the date of
entry into force of the Convention for that Party. If a Party develops an
implementation plan in accordance with Article 20, the Party may include in it
the plan prepared pursuant to this paragraph.

5. The measures shall include one or more of the following, as appropriate:

(a) Release limit values to control and, where feasible, reduce
releases from relevant sources;

(b) The use of best available techniques and best environmental
practices to control releases from relevant sources;

(¢) A multi-pollutant control strategy that would deliver co-benefits
for control of mercury releases;

(d) - Alternative measures to reduce releases from relevant sources.
6.  Each Party shall establish, as soon as practicable and no later than five
years after the date of entry into force of the Convention for it, and maintain

thereafter, an inventory of releases from relevant sources.

7. The Conference of the Parties shall, as soon as practicable, adopt
guidance on:
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(a) Best available techniques and on best environmental practices,
taking into account any difference between new and existing sources and the
need to minimize cross-media effects;

(b)  The methodology for preparing inventories of releases.

8. Each Party shall include information on its implementation of this
Article in its reports submitted pursuant to Article 21, in particular information
concerning the measures it has taken in accordance with paragraphs 3 to 6 and
the effectiveness of the measures.

Article 10

Environmentally sound interim storage of mercury,
other than waste mercury

1. This Article shall apply to the interim storage of mercury and mercury
compounds as defined in Article 3 that do not fall within the meaning of the
definition of mercury wastes set out in Article 11.

2. Each Party shall take measures to ensure that the interim storage of such
mercury and mercury compounds intended for a use allowed to a Party under
this Convention is undertaken in an environmentally sound manner, taking into
account any guidelines, and in accordance with any requirements, adopted
pursuant to paragraph 3.

3. The Conference of the Parties shall adopt guidelines on the
environmentally sound interim storage of such mercury and mercury
compounds, taking into account any relevant guidelines developed under the
Basel Convention on the Control of Transboundary Movements of Hazardous
Wastes and Their Disposal and other relevant guidance. The Conference of the
Parties may adopt requirements for interim storage in an additional annex to
this Convention in accordance with Article 27. '

4. Parties shall cooperate, as appropriate, with each other and with relevant
intergovernmental organizations and other entities, to enhance capacity-
building for the environmentally sound interim storage of such mercury and
mercury compounds.
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Article 11
Mercury wastes

1. The relevant definitions of the Basel Convention on the Control of
Transboundary Movements of Hazardous Wastes and Their Disposal shall
apply to wastes covered under this Convention for Parties to the Basel
Convention. Parties to this Convention that are not Parties to the Basel
Convention shall use those definitions as guidance as applied to wastes
covered under this Convention.

2. For the purpoSes of this Convention, mercury wastes means substances
or objects:

(a) Consisting of mercury or mercury compounds;
(b) Containing mercury or mercury compounds; or
(c) Contaminated with mercury or mercury compounds,

in a quantity above the relevant thresholds defined by the Conference of the
Parties, in collaboration with the relevant bodies of the Basel Convention in a
harmonized manner, that are disposed of or are intended to be disposed of or
_are required to be disposed of by the provisions of national law or this
Convention. This definition excludes overburden, waste rock and tailings from
mining, except from primary mercury mining, unless they contain mercury or
mercury compounds above thresholds defined by the Conference of the
Parties.

3. Each Party shall take appropriate measures so that mercury waste is:

(a) Managed in an environmentally sound manner, taking into
account the guidelines developed under the Basel Convention and in
accordance with requirements that the Conference of the Parties shall adopt in
an additional annex in accordance with Article 27. In developing requirements,
the Conference of the Parties shall take into account Parties’ waste
management regulations and programmes;

(b)  Only recovered, recycled, reclaimed or directly re-used for a use
allowed to a Party under this Convention or for environmentally sound
disposal pursuant to paragraph 3 (a);

(¢) TFor Parties to the Basel Convention, not transported across
international boundaries except for the purpose of environmentally sound
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disposal in conformity with this Article and with that Convention. In
circumstances where the Basel Convention does not apply to transport across
international boundaries, a Party shall allow such transport only after taking
into account relevant international rules, standards, and guidelines.

4. The Conference of the Parties shall seek to cooperate closely with the
relevant bodies of the Basel Convention in the review and update, as
appropriate, of the guidelines referred to in paragraph 3 (a).
5. Parties are encouraged to cooperate with each other and with relevant
intergovernmental organizations and other entities, as appropriate, to develop
and maintain global, regional and national capacity for the management of
mercury wastes in an environmentally sound manner.
Article 12

Contaminated sites
1. Each Party shall endeavour to develop appropriate strategies for
identifying and assessing sites contaminated by mercury or mercury
compounds.
2. Any actions to reduce the risks posed by such sites shall be performed in
an environmentally sound manner incorporating, where appropriate, an
assessment of the risks to human health and the environment from the mercury

or mercury compounds they contain.

3. The Conference of the Parties shall adopt guidance on managing
contaminated sites that may include methods and approaches for:

(a)  Site identification and characterization;

(b) Engaging the public;

(©) Humah health and environmental risk assessments;

(d)  Options for managing the risks posed by contaminatéd sites;
(¢)  Evaluation of benefits and costs; and

(f)  Validation of outcomes.
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4, Parties are encouraged to cooperate in developing strategies and
implementing activities for identifying, assessing, prioritizing, managlng and,
as appropriate, remedlatmg contaminated sites.

Article 13
Financial resources and mechanism

1. Each Party undertakes to provide, within its capabilities, resources in
respect of those national activities that are intended to implement this
Convention, in accordance with its national policies, priorities, plans and
programmes. Such resources may include domestic funding through relevant
policies, development strategies and national budgets, and bilateral and
multilateral funding, as well as private sector involvement.

2. The overall effectiveness of implementation of this Convention by
developing country Parties W1H be related to the effective implementation of
this Article.

3. Multilateral, regional and bilateral sources of financial and technical
assistance, as well as capacity-building and technology transfer, are
encouraged, on an urgent basis, to enhance and increase their activities on
mercury in support of developing country Parties in the implementation of this
Convention relating to financial resources, technical assistance and technology
transfer.

4, The Parties, in their actions with regard to funding, shall take full
account of the specific needs and special circumstances of Parties that are
small island developing States or least developed countries.

5. A Mechanism for the provision of adequate, predictable, and timely
financial resources is hereby defined. The Mechanism is to support developing
country Parties and Parties with economies in transition in implementing their
obligations under this Convention.
6. The Mechanism shall include:

(a)  The Global Environment Facility Trust Fund; and

{(b) A specific international Programme to support capacity-building
and technical assistance.

7. The Global Environment Facility Trust Fund shall provide new,
predictable, adequate and timely financial resources to meet costs in support of
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implementation of this Convention as agreed by the Conference of the Parties.
For the purposes of this Convention, the Global Environment Facility Trust
Fund shall be operated under the guidance of and be accountable to the
Conference of the Parties. The Conference of the Parties shall provide
guidance on overall strategies, policies, programme priorities and eligibility
for access to and utilization of financial resources. In addition, the Conference
of the Parties shall provide guidance on an indicative list of categories of
activities that could receive support from the Global Environment Facility
Trust Fund. The Global Environment Facility Trust Fund shall provide
resources to meet the agreed incremental costs of global environmental
benefits and the agreed full costs of some enabling activities.

8. In providing resources for an activity, the Global Environment Facility
Trust Fund should take into account the potential mercury reductions of a
proposed activity relative to its costs.

9. For the purposes of this Convention, the Programme referred to in
- paragraph 6 (b) will be operated under the guidance of and be accountable to
the Conference of the Parties. The Conference of the Parties shall, at its first
meeting, decide on the hosting institution for the Programme, which shall be
an existing entity, and provide guidance to it, including on its duration. All
Parties and other relevant stakeholders are invited to provide financial
resources to the Programme, on a voluntary basis.

10.  The Conference of the Parties and the entities comprising the
Mechanism shall agree upon, at the first meeting of the Conference of the
Parties, arrangements to give effect to the above paragraphs.

11. The Conference of the Parties shall review, no later than at its third
meeting, and thereafter on a regular basis, the level of funding, the guidance
provided by the Conference of the Parties to the entities entrusted to
operationalize the Mechanism. established under this Article and their
~effectiveness, and their ability to address the changing needs of developing
country Parties and Parties with economies in transition. It shall, based on such
review, take appropriate action to improve the effectiveness of the Mechanism.

12.  All Parties, within their capabilities, are invited to coniribute to the
Mechanism. The Mechanism shall encourage the provision of resources from
other sources, including the private sector, and shall seek to leverage such
resources for the activities it supports.



Article 14
Capacity—buildi;ig, technical assistance and technology transfer

1. Parties shall cooperate to provide, within their respective capabilities,
timely and appropriate capacity-building and technical assistance to developing
country Parties, in particular Parties that are least developed countries or small
island developing States, and Parties with economies in transition, to assist them
in implementing their obligations under this Convention.

2. Capacity-building and technical assistance pursuant to paragraph 1 and
Article 13 may be delivered through regional, subregional and national
arrangements, including existing regional and subregional centres, through
other multilateral and bilateral means, and through partnerships, including
partnerships involving the private sector. Cooperation and coordination with
other multilateral environmental agreements in the field of chemicals and
wastes should be sought to increase the effectiveness of technical assistance
and its delivery. '

3. Developed country Parties and other Parties within their capabilities
shall promote and facilitate, supported by the private sector and other relevant
stakeholders as appropriate, development, transfer and diffusion of, and access
to, up-to-date environmentally sound alternative technologies to developing
country Parties, in particular the least developed countries and small island
developing States, and Parties with economies in transition, to strengthen their
capacity to effectively implement this Convention.

4. The Conference of the Parties shall, by its second meeting and thereafter
on a regular basis, and taking into account submissions and reports from
Parties including those as provided for in Article 21 and information provided
by other stakeholders:

(a)  Consider information on existing initiatives and progress made in
relation to alternative technologies;

(b) Consider the needs of Parties, particularly developing country
Parties, for alternative technologies; and

(c) Identify challenges experienced by Parties, particularly
developing country Parties, in technology transfer.

5.  The Conference of the Parties shall make recommendations on how

capacity-building, technical assistance and technology transfer could be further
enhanced under this Article.
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Article 15
Implementation and Compliance Committee

1. A mechanism, including a Committee as a subsidiary body of the
Conference of the Parties, is hereby established to promote implementation of,
and review compliance with, all provisions of this Convention. The
mechanism, including the Committee, shall be facilitative in nature and shall
pay particular attention to the respective national capabilities and
circumstances of Parties.

2. The Committee shall promote implementation of, and review
compliance with, all provisions of this Convention. The Committee shall
examine both individual and systemic issues of implementation and
compliance and make recommendations, as appropriate, to the Conference of
the Parties.

3. The Committee shall consist of 15 members, nominated by Parties and
elected by the Conference of the Parties, with due consideration to equitable
geographical representation based on the five regions of the United Nations;
the first members shall be elected at the first meeting of the Conference of the
Parties and thereafter in accordance with the rules of procedure approved by
the Conference of the Parties pursuant to paragraph 5; the members of the
Committee shall have competence in a field relevant to this Convention and
reflect an appropriate balance of expertise.

4,  The Committee may consider issues on the basis of:

(a)  Written submissions from any Party with respect to its own
compliance;

(b) National repbrts in accordance with Article 21; and

(c) Requests from the Conference of the Parties.
5. The Committee shall elaborate its rules of procedure, which shall be
subject to approval by the second meeting of the Conference of the Parties; the
Conference of the Parties may adopt further terms of reference for the
Committee.
6. The Committee shall make every effort to adopt its recommendations by

consensus. If all efforts at consensus have been exhausted and no consensus is
reached, such recommendations shall as a last resort be adopted by a three-
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fourths majority vote of the members present and voting, based on a quorum of
two-thirds of the members.

Article 16
Health aspects
1. Parties are encouraged to:

(a) Promote the development and implementation of strategies and
programmes to identify and protect populations at risk, particularly vulnerable
populations, and which may include adopting science-based health guidelines
relating to the exposure to mercury and mercury compounds, setting targets for
mercury exposure reduction, where appropriate, and public education, with the
participation of public health and other involved sectors;

(b) Promote the development and implementation of science-based
educational and preventive programmes on occupational exposure to mercury
and mercury compounds;

(c) Promote appropriate health-care services for prevention,
treatment and care for populations affected by the exposure to mercury or
mercury compounds; and

(d) Establish and strengthen, as appropriate, the institutional and
health professional capacities for the prevention, diagnosis, treatment and
monitoring of health risks related to the exposure to mercury and mercury
compounds.

2. The Conference of the Parties, in considering health-related issues or
activities, should:

(a)  Consult and collaborate with the World Health Organization, the
International Labour Organization and other relevant intergovernmental
organizations, as appropriate; and

(b)  Promote cooperation and exchange of information with the World

Health Organization, the International Labour Organization and other relevant
intergovernmental organizations, as appropriate.
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Article 17
Information exchange
1. Each Party shall facilitate the exchange of:

(a)  Scientific, technical, economic and legal information concerning
mercury and mercury compounds, including toxicological, ecotoxicological
and safety information;

(b) Information on the reduction or elimination of the production,
use, trade, emissions and releases of mercury and mercury compounds;

(c) = Information on Vtechnically and economically viable alternatives
to:

(i)  Mercury-added products;

(i) Manufacturing processes in which mercury or mercury
compounds are used; and

(iii) Activities and processes that emit or release mercury or mercury
' compounds;

including information on the health and environmental risks and economic and
social costs and benefits of such alternatives; and

(d) Epidemiological information concerning health impacts
associated with exposure to mercury and mercury compounds, in close
cooperation with the World Health Organization and other relevant
organizations, as appropriate.

2. Parties may exchange the information referred to in paragraph 1 directly,
through the Secretariat, or in cooperation with other relevant organizations,
including the secretariats of chemicals and wastes conventions, as appropriate.

3. The Secretariat shall facilitate cooperation in the exchange of information -
referred to in this Article, as well as with relevant organizations, including the
secretariats of multilateral environmental agreements and other international
initiatives. In addition to information from Parties, this information shall include
information from intergovernmental and non-governmental organizations with
expertise in the area of mercury, and from national and international institutions
with such expertise.
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4. Each Party shall designate a national focal point for the exchange of
information under this Convention, including with regard to the consent of
importing Parties under Articie 3.

5. For the purposes of this Convention, information on the health and
safety of humans and the environment shall not be regarded as confidential.

Parties that exchange other information pursuant to this Convention shall
protect any confidential information as mutually agreed.

Article 18
Public information, awareness and education
1. Each Party shall, within its capabilities, promote and facilitate:
(a) Provision to the public of available information on:

(i) The health and environmental effects of mercury and
mercury compounds; '

(i)  Alternatives to mercury and mércury compounds;
(iii) The topics identified in paragraph 1 of Article 17;

(iv) The results of its research, development and monitoring
activities under Article 19; and

(v)  Activities to meet its obligations under this Convention;

(b) = Education, training and public awareness related to the effects of
exposure to mercury and mercury compounds on human health and the
environment in collaboration with relevant- intergovernmental and
non-governmental organizations and vulnerable populations, as appropriate.

2. Each Party shall use existing mechanisms or give consideration to the
development of mechanisms, such as pollutant release and transfer registers
where applicable, for the collection and dissemination of information on
estimates of its annual quantities of mercury and mercury compounds that are
emitted, released or disposed of through human activities.
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Article 19
Research, development and monitoring

1. Parties shall endeavour to cooperate to develop and improve, taking into
account their respective circumstances and capabilities:

(a) Inventories of use, consumption, and anthropogenic emissions to
air and releases to water and land of mercury and mercury compounds;

(b)  Modelling and geographically representative monitoring of levels
of mercury and mercury compounds in vulnerable populations and in
environmental media, including biotic media such as fish, marine mammals,
sea turtles and birds, as well as collaboration in the collection and exchange of
relevant and appropriate samples;

(¢) Assessments of the impact of mercury and mercury compounds
on human health and the environment, in addition to social, economic and
cultural impacts, particularly in respect of vulnerable populations;

(d) Harmonized methodologies for the activities undertaken under
subparagraphs (a), (b) and (c);

(e) Information on the environmental cycle, transport (including
long-range transport and deposition), transformation and fate of mercury and
mercury compounds in a range of ecosystems, taking appropriate account of
the distinction between anthropogenic and natural emissions and releases of
mercury and of remobilization of mercury from historic deposition;

(f) Information on commerce and trade in mercury and mercury
compounds and mercury-added products; and

(g) Information and research on the technical and economic
availability of mercury-free products and processes and on best available
techniques and best environmental practices to reduce and monitor emissions
and releases of mercury and mercury compounds.

2. Parties should, where appropriate, build on existing monitoring

networks and research programmes in undertaking the activities identified in
paragraph 1.
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Article 20
Implementation plans

1. Each Party may, following an initial assessment, develop and execute an
implementation plan, taking into account its domestic circumstances, for
meeting the obligations under this Convention. Any such plan should be
transmitted to the Secretariat as soon as it has been developed.

2. Each Party may review and update its implementation plan, taking into
account its domestic circumstances and referring to guidance from the
Conference of the Parties and other relevant guidance.

3. Parties should, in undertaking work in paragraphs 1 and 2, consult
national stakeholders to facilitate the development, implementation, review
and updating of their implementation plans.

4. Parties may also coordinate on regional plans to facilitate
implementation of this Convention.

Article 21
Reporting

1. Each Party shall report to the Conference of the Parties, through the
Secretariat, on the measures it has taken to implement the provisions of this
Convention and on the effectiveness of such measures and the possible
challenges in meeting the objectives of the Convention.

2. Each Party shall include in its reporting the information as called for in
Articles 3, 5, 7, 8 and 9 of this Convention.

3. The Conference of the Parties shall, at its first meeting, decide upon the
timing and format of the reporting to be followed by the Parties, taking into
account the desirability of coordinating reporting with other relevant chemicals
and wastes conventions.

Article 22
Effectiveness evaluation
1. The Conference of the Parties shall evaluate the effectiveness of this

Convention, beginning no later than six years after the date of entry into force
of the Convention and periodically thereafter at intervals to be decided by it.
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2. To facilitate the evaluation, the Conference of the Parties shall, at its first
meeting, initiate the establishment of arrangements for providing itself with
comparable monitoring data on the presence and movement of mercury and
mercury compounds in the environment as well as trends in levels of mercury
and mercury compounds observed in biotic media and vulnerable populations.

3. The evaluation shall be conducted on the basis of available scientific,
environmental, technical, financial and economic information, including:

(a) Reports and other monitoring information provided to the
Conference of the Parties pursuant to paragraph 2;

(b) Reports submitted pursuant to Article 21;

(c) Information and recommendations provided pursuant to Article 15;
and

(d) Reports and other relevant information on the operation of the
financial assistance, technology transfer and capacity-building arrangements
put in place under this Convention.

Article 23
Conference of the Parties
1. A Conference of the Parties is hereby established.

2. The first meeting of the Conference of the Parties shall be convened by
the Executive Director of the United Nations Environment Programme no later
than one year after the date of entry into force of this Convention. Thereafter,
ordinary meetings of the Conference of the Parties shall be held at regular
intervals to be decided by the Conference.

3. Extraordinary meetings of the Conference of the Parties shall be held at
such other times as may be deemed necessary by the Conference, or at the
written request of any Party, provided that, within six months of the request
being communicated to the Parties by the Secretariat, it is supported by at least
one third of the Parties.

4, The Conference of the Parties shall by consensus agree upon and adopt
at its first meeting rules of procedure and financial rules for itself and any of
its subsidiary bodies, as well as financial provisions governing the functioning
of the Secretariat.
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5. The Conference of the Parties shall keep under continuous review and
evaluation the implementation of this Convention. It shall perform the
functions assigned to it by this Convention and, to that end, shall:

(a)  Establish such subsidiary bodies as it considers necessary for the
implementation of this Convention;

(b) Cooperate, where appropriate, with competent international
organizations and intergovernmental and non-governmental bodies;

(c) Regularly review all information made available to it and to the
Secretariat pursuant to Article 21;

(d) Consider any recommendations submitted to it by the
Implementation and Compliance Committee;

(e) Consider and undertake any additional action that may be
required for the achievement of the objectives of this Convention; and

(f) Review Annexes A and B pursuant to Article 4 and Article 5.

6. The United Nations, its specialized agencies and the International
Atomic Energy Agency, as well as any State not a Party to this Convention,
may be represented at meetings of the Conference of the Parties as observers.
Any body or agency, whether national or international, governmental or
non-governmental, that is qualified in matters covered by this Convention and
has informed the Secretariat of its wish to be represented at a meeting of the
Conference of the Parties as an observer may be admitted unless at least one
third of the Parties present object. The admission and participation of
observers shall be subject to the rules of procedure adopted by the Conference
of the Parties. '

Articlé 24
Secretariat
1. A Secretariat is hereby established.
2. The functions of the Secretariat shall be:

(a) To make arrangements for meetings of the Conference of the
Parties and its subsidiary bodies and to provide them with services as required;
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(b) To facilitate assistance to Parties, particularly developing country
Parties and Parties with economies in transition, on request, in the
implementation of this Convention;

(¢) To coordinate, as appropriate, with the secretariats of relevant
international bodies, particularly other chemicals and waste conventions;

(d) To assist Parties in the exchange of information related to the
implementation of this Convention;

(¢) To prepare and make available to the Parties periodic reports
based on information received pursuant to Articles 15 and 21 and other
available information;

(f) To enter, under the overall guidance of the Conference of the
Parties, into such administrative and contractual arrangements as may be
required for the effective discharge of its functions; and '

(g0 To perform the other secretariat functions specified in this
Convention and such other functions as may be determined by the Conference
of the Parties. '

3. The secretariat functions for this Convention shall be performed by the
Executive Director of the United Nations Environment Programme, unless the
Conference of the Parties decides, by a three-fourths majority of the Parties
present and voting, to entrust the secretariat functions to one or more other
international organizations.

4. The Conference of the Parties, in consultation with appropriate
international bodies, may provide for enhanced cooperation and coordination
between the Secretariat and the secretariats of other chemicals and wastes
conventions. The Conference of the Parties, in consultation with appropriate
international bodies, may provide further guidance on this matter.

Article 25
Settlement of disputes
1. Parties shall seek to settle any dispute between them concerning the
interpretation or application of this Convention through negotiation or other

peaceful means of their own choice.

2. When ratifying, accepting, approving or acceding to this Convention, or
at any time thereafter, a Party that is not a regional economic integration
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organization may declare in a written instrument submitted to the Depositary
that, with regard to any dispute concerning the interpretation or application of
this Convention, it recognizes one or both of the following means of dispute
settlement as compulsory in relation to any Party accepting the same
obligation:

(a)  Arbitration in accordance with the procedure set out in Part I of
Annex E;

(b)  Submission of the dispute to the International Court of Justice.

3. A Party that is a regional economic integration organization may make a
declaration with like effect in relation to arbitration in accordance with
paragraph 2.

4. A declaration made pursuant to paragraph 2 or 3 shall remain in force
until it expires in accordance with its terms or until three months after written
notice of its revocation has been deposited with the Depositary.

5. The expiry of a declaration, a notice of revocation or a new declaration
shall in no way affect proceedings pending before an arbitral tribunal or the
International Court of Justice, unless the parties to the dispute otherwise agree.

6. If the parties to a dispute have not accepted the same means of dispute
settlement pursuant to paragraph 2 or 3, and if they have not been able to settle
their dispute through the means mentioned in paragraph 1 within twelve
months following notification by one Party to another that a dispute exists
between them, the dispute shall be submitted to a conciliation commission at
the request of any party to the dispute. The procedure set out in Part II of
Annex E shall apply to conciliation under this Article.

Article 26
Amendments to the Convention
1. Amendments to this Convention may be proposed by any Party.

2. Amendments to this Convention shall be adopted at a meeting of the
Conference of the Parties. The text of any propesed amendment shall be
communicated to the Parties by the Secretariat at least six months before the
meeting at which it is proposed for adoption. The Secretariat shall also
communicate the proposed amendment to the signatories to this Convention
and, for information, to the Depositary.
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3. The Parties shall make every effort to reach agreement on any proposed
amendment to this Convention by consensus. If all efforts at consensus have
been exhausted, and no agreement reached, the amendment shall as a last
resort be adopted by a three-fourths majority vote of the Parties present and
voting at the meeting.

4. An adopted amendment shall be communicated by the Depositary to all
Parties for ratification, acceptance or approval.

5. Ratification, acceptance or approval of an amendment shall be notified
to the Depositary in writing. An amendment adopted in accordance with
paragraph 3 shall enter into force for the Parties having consented to be bound
by it on the ninetieth day after the date of deposit of instruments of ratification,
acceptance or approval by at least three-fourths of the Parties that were Parties
at the time at which the amendment was adopted. Thercafter, the amendment
shall enter into force for any other Party on the ninetieth day after the date on
which that Party deposits its instrument of ratification, acceptance or approval
of the amendment.

Article 27
Adoption and amendment of annexes

1. Annexes to this Convention shall form an integral part thereof and,
unless expressly provided otherwise, a reference to this Convention constitutes
at the same time a reference to any annexes thereto.

2. Any additional annexes adopted after the entry into force of this
Convention shall be restricted to procedural, scientific, technical or
administrative matters.

3. The following procedure shall apply to the proposal, adoption and entry
into force of additional annexes to this Convention:

(a) Additional annexes shall be proposed and adopted according to
the procedure laid down in paragraphs 1-3 of Article 26;

(b) Any Party that is unable to accept an additional annex shall so
notify the Depositary, in writing, within one year from the date of
communication by the Depositary of the adoption of such annex. The
Depositary shall without delay notify all Parties of any such notification
received. A Party may at any time notify the Depositary, in writing, that it
withdraws a previous notification of non-acceptance in respect of an additional
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annex, and the annex shall thereupon enter into force for that Party subject to
subparagraph (c); and -

(¢)  On the expiry of one year from the date of the communication by
the Depositary of the adoption of an additional annex, the annex shall enter
into force for all Parties that have not submitted a notification of
non-acceptance in accordance with the provisions of subparagraph (b).

4. The proposal, adoption and entry into force of amendments to annexes
to this Convention shall be subject to the same procedures as for the proposal,
adoption and entry into force of additional annexes to the Convention, except
that an amendment to an annex shall not enter into force with regard to any
Party that has made a declaration with regard to amendment of annexes in
accordance with paragraph 5 of Article 30, in which case any such amendment
shall enter into force for such a Party on the ninetieth day after the date it has
deposited with the Depositary its instrument of ratification, acceptance,
approval or accession with respect to such amendment.

5. If an additional annex or an amendment to an annex is related to an
amendment to this Convention, the additional annex or amendment shall not

enter into force until such time as the amendment to the Convention enters into
force.

Article 28

Right to vote

1. Each Party to this Convention shall have one vote, except as provided
for in paragraph 2.
2. A regional economic integration organization, on matters within its

competence, shall exercise its right to vote with a number of votes equal to the
number of its member States that are Parties to this Convention. Such an
organization shall not exercise its right to vote if any of its member States
exercises its right to vote, and vice versa.

Article 29
Signature
This Convention shall be opened for signature at Kumamoto, Japan, by
all States and regional economic integration organizations on 10 and 11 October

2013, and thereafter at the United Nations Headquarters in New York until
9 October 2014.
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Article 30
Ratificafion, acceptance, approval or accession

1. This Convention shall be subject to ratification, acceptance or approval
by States and by regional economic integration organizations. It shall be open
for accession by States and by regional economic integration organizations
from the day after the date on which the Convention is closed for signature.
Instruments of ratification, acceptance, approval or accession shall be
deposited with the Depositary. ’

2. Any regional economic integration organization that becomes a Party to
this Convention without any of its member States being a Party shall be bound
by all the obligations under the Convention. In the case of such organizations,
one or more of whose member States is a Party to this Convention, the
organization and its member States shall decide on their respective
responsibilities for the performance of their obligations under the Convention.
In such cases, the organization and the member States shall not be entitled to
exercise rights under the Convention concurrently. :

3. In its instrument of ratification, acceptance, approval or accession, a
regional economic integration organization shall declare the extent of its
competence in respect of the matters governed by this Convention. Any such
organization shall also inform the Depositary, who shall in turn inform the
Parties, of any relevant modification of the extent of its competence.

4. Each State or regional economic integration organization is encouraged
to transmit to the Secretariat at the time of its ratification, acceptance, approval
or accession of the Convention information on its measures to implement the
Convention.

5. In its instrument of ratification, acceptance, approval or accession, any
Party may declare that, with regard to it, any amendment to an annex shall
enter into force only upon the deposit of its instrument of ratification,
acceptance, approval or accession with respect thereto.

-Article 31
Entry into force
1. This Convention shall enter into force on the ninetieth day after the date

of deposit of the fiftieth instrument of ratification, acceptance, approval or
accession.
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2. For each State or regional economic integration organization that
ratifies, accepts or approves this Convention or accedes thereto after the
deposit of the fiftieth instrument of ratification, acceptance, approval or
accession, the Convention shall enter into force on the ninetieth day after the
date of deposit by such State or regional economic integration organization of
its instrument of ratification, acceptance, approval or accession.

3. For the purposes of paragraphs 1 and 2, any instrument deposited by a
regional economic integration organization shall not be counted as additional
to those deposited by member States of that organization.
Article 32
Reservations
No reservations may be made to this Convention.
Article 33
Withdrawal
1. At any time after three years from the date on which this Convention has
entered into force for a Party, that Party may withdraw from the Convention by
giving written notification to the Depositary.
2. Any such withdrawal shall take effect upon expiry of one year from the
date of receipt by the Depositary of the notification of withdrawal, or on such
later date as may be specified in the notification of withdrawal.
Article 34
Depositary

The Secretary-General of the United Nations shall be the Depositary of
this Convention.

Article 35
Authentic texts
The original of this Convention, of which the Arabic, Chinese, English,

Trench, Russian and Spanish texts are equally authentic, shall be deposited
with the Depositary.
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IN WITNESS WHEREOF the undersigned, being duly authorized to that
effect, have signed this.Convention. ‘

Done at Kumamoto, Japan, on this tenth day of October, two thousand and
thirteen.
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Annex A

Mercury-added products
The following products are excluded from this Annex:

(a) Products essential for civil protection and military uses;

) Products for research, calibration of instrumentation, for use as reference standard;

© Where no feasible mercury-free alternative for replacement is avatlable, switches and
relays, cold cathode fluorescent lamps and external electrode fluorescent lamps
{CCFL and EEFL) for electronic displays, and measuring devices;

{(d)  Products used in traditional or religious practices; and

(e) Vaccines containing thiomersal as preservatives.

Part I: Products subject to Article 4, paragraph 1

Mercury-added products

Date after which
the manufacture,
import or export of
the product shall
not be allowed
(phase-out date)

Batteries, except for button zinc silver oxide batteries with a mercury
content < 2% and button zinc air batteries with a mercury content < 2%

2020

Switches and relays, except very high accuracy capacitance and loss
measurement bridges and high frequency radio frequency switches and
relays in monitoring and control instruments with a maximum mercury
content of 20 mg per bridge, switch or relay

2020

Compact fluorescent lamps (CFLs) for general lighting purposes that are <
30 watts with a mercury content exceeding 5 mg per lamp burner

2020

Linear fluorescent lamps (LFLs) for general lighting purposes:

(a) Triband phosphor < 60 watts with a mercury content exceeding 5 mg
per lamp;

(b) Halophosphate phosphor < 40 waits with a mercury content exceeding
10 mg per lamp

2020

High pressure mercury vapour lamps (HPMV) for general lighting purposes

2020

Mercury in cold cathode fluorescent lamps and external electrode fluorescent
lamps (CCFL and EEFL) for electronic displays:

(a) short length (< 500 mm) with mercury content exceeding 3.5 mg per lamp
(b) medium length (> 500 mm and < 1 500 mm) with mercury content
exceeding 5 mg per lamp

(¢) long length (> 1 500 mm) with mercury content exceeding 13 mg per
lamp

2020

Cosmetics (with mercury content above 1ppm), including skin lightening
soaps and creams, and not including eye area cosmetics where mercury is
used as a preservative and no effective and safe substitute preservatives are
available!

2020
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Mercury-added products

Date after which
the manufacture,
import or export of
the product shall
not be allowed
(phase-out date)

Pesticides, biocides and topical antiseptics

2020

The following non-electronic measuring devices except non-electronic
measuring devices installed in large-scale equipment or those used for high
precision measurement, where no suitable mercury-free alternative is
available:

(a) barometers;

(b) hygrometers;

(¢) manometers;

(d) thermometers;

{e) sphygmomanometers.

2020

Y The intention is not to cover cosmetics, soaps or creams with trace contaminants of mercury.

40—




Part IT: Products subject to Article 4, paragraph 3

Mercury-added products .

Provisions

Dental amalgam

Measures to be taken by a Party to phase down the use of dental
amalgam shall take into account the Party’s domestic circumstances
and relevant international guidance and shall include two or more of
the measures from the following list:

()
(i)
(iif)
(iv)
W)

(vi)
(vii)

Setting national objectives aiming at dental caries prevention
and health promotion, thereby minimizing the need for
dental restoration;

Setting national objectives aiming at minimizing its use;
Promoting the use of cost-effective and clinically effective
mercury-free alternatives for dental restoration;

Promoting research and development of quality mercury-free
materials for dental restoration;

Encouraging representative professional organizations and
dental schools to educate and train dental professionals and
students on the use of mercury-free dental restoration
alternatives and on promoting best management practices;
Discouraging insurance policies and programmes that favour
dental amalgam use over mercury-free dental restoration;
Encouraging insurance policies and programmes that favour
the use of quality alternatives to dental amalgam for dental
restoration;

(viii) Restricting the use of dental amalgam to its encapsulated

()

form;

Promoting the use of best environmental practices in dental
facilities to reduce releases of mercury and mercury
compounds to water and land.
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Annex B

Manufacturing processes in which mercury or mercury

compounds are used

Part I: Processes subject to Article 5, paragraph 2

catalyst

Manufacturing processes using mercury or mercury compounds Phase-out
: date

Chlor-alkali production 2025

Acetaldehyde production in which mercury or mercury compounds are used as a 2018
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Part I1: Processes subject to Article 5, paragraph 3

Mercury using process | Provisions

_\“finyl chloride Measures to be taken by the Parties shall include but not be limited to:

monomer production (i) Reduce the use of mercury in terms of per unit production by

50 per cent by the year 2020 against 2010 use;

(il) Promoting measures to reduce the reliance on mercury from
primary mining;

(iiiy Taking measures to reduce emissions and releases of mercury to
the environment;

{iv) Supporting research and devélopment in respect of mercury-free
catalysts and processes;

(v) Not allowing the use of mercury five years afier the Conference
of the Parties has established that mercury-free catalysts based
on existing processes have become technically and economically
feasible;

(vi) Reporting to the Conference of the Parties on its efforts to
develop and/or identify alternatives and phase out mercury use
in accordance with Article 21.

Sodium or Potassium Measures to be taken by the Parties shall include but not be limited to:

Methylate or Ethylate (i) Measures to reduce the use of mercury aiming at the phase out of

this use as fast as possible and within 10 years of the entry into
force of the Convention;

(ii) Reduce emissions and releases in terms of per unit production by
50 per cent by 2020 compared to 2010;

(iil) Prohibiting the use of fresh mercury from primary mining;

(iv) Supporting research and development in respect of mercury-free
processes; '

(v) Not allowing the use of mercury five years after the Conference
of the Parties has established that mercury-free processes have
become technically and economically feasible;

(vi) Reporting to the Conference of the Parties on its efforts to
develop and/or identify alternatives and phase out mercury use
in accordance with Article 21.

Production of Measures to be taken by the Parties shall include but not be limited to:
polyurethane using (i)  Taking measures to reduce the use of mercury, aiming at the
mercury containing phase out of this use as fast as possible, within 10 years of the
catalysts entry into force of the Convention;

(ii) Taking measures to reduce the reliance on mercury from primary
mercury mining;

(iify Taking measures to reduce emissions and releases of mercury to
the environment;

(iv) Encouraging research and development in respect of mercury-
free catalysts and processes;

(v) Reporting to the Conference of the Parties on its efforts to
develop and/or identify alternatives and phase out mercury use in
accordance with Article 21.

Paragraph 6 of Article 5 shall not apply to this manufacturing process.
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Annex C

Artisanal and small-scale gold mining

National action plans

1. Each Party that is subject to the provisions of paragraph 3 of Article 7 shall include in
its national action plan:

(a) National objectives and reduction targets;

(b) Actions to eliminate:
) Whole ore amalgamation;
(i)  Open burning of amalgam or processed amalgam;
(iii)  Buming of amalgam in residential areas; and

(iv)  Cyanide leaching in sediment, ore or tailings to which mercury has
been added without first removing the mercury;

(c) Steps to facilitate the formalization or regulation of the artisanal and small-scale
gold mining sector;

(d) Baseline estimates of the quantities of mercury used and the practices employed
in artisanal and small-scale gold mining and processing within its territory;

{e) Sﬂategiés for promoting the reduction of emissions and releases of, and exposure
to, mercury in artisanal and small-scale gold mining and processing, including mercury-free
methods; '

(f) Strategies for managing trade and preventing the diversion of mercury and
mercury compounds from both foreign and domestic sources to use in artisanal and small
scale gold mining and processing;

(g) Strategies for involving stakeholders in the implementation and continuing
development of the national action plan;

(h) A public health strategy on the exposure of artisanal and small-scale gold miners
and their communities to mercury. Such a strategy should include, inter alia, the gathering of
health data, training for health-care workers and awareness-raising through health facilities;

(i) Strategies to prevent the exposure of vulnerable populations, particularly children
and women of child-bearing age, especially pregnant women, to mercury used in artisanal and
small-scale gold mining;

(i) Strategies for providing information to artisanal and small-scale gold miners and
affected communities; and

(k) A schedule for the implementation of the national action plan.

2. Each Party may include in its national action plan additional sirategies to achieve its
objectives, including the use or introduction of standards for mercury-free artisanal and small-
scale gold mining and market-based mechanisms or marketing tools.
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Annex D

List of point sources of emissions of mercury and mercury
compounds to the atmosphere

Point source category:
Coal-fired power plants;
Coal-fired industrial boilers;
Smelting and roasting processes used in the production of non-ferrous metals;Y
Waste incineration facilities;

- Cement clinker production facilities.

Y For the purpose of this Annex, “non-ferrous metals” refers to lead, zinc, copper and
industrial gold.
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Annex E

Arbitration and conciliation procedures

Part I: Arbitration procedure

The arbitration procedure for purposes of paragraph 2 (a) of Article 25 of this
Convention shall be as follows:

Article 1

1. A Party may initiate recourse to arbitration in accordance with Article 25 of this
Convention by written notification addressed to the other party or parties to the dispute. The
notification shall be accompanied by a statement of claim, together with any supporting
documents. Such notification shall state the subject matter of arbitration and include, in
particular, the Articles of this Convention the interpretation or application of which are at issue.

2. The claimant party shall notify the Secretariat that it is referring a dispute to arbitration
pursuant to Article 25 of this Convention. The notification shall be accompanied by the written
notification of the claimant party, the statement of claim, and the supporting documents
referred to in paragraph 1 above. The Secretariat shall forward the information thus received to
all Parties.

Article 2

1. If a dispute is referred to arbitration in accordance with Article 1 above, an arbitral
tribunal shall be established. It shall consist of three members.

2. Each party to the dispute shall appoint an arbitrator, and the two arbitrators so
appointed shall designate by agreement the third arbitrator, who shall be the President of the
tribunal. In disputes between more than two parties, parties in the same interest shall appoint
one arbitrator jointly by agreement. The President of the tribunal shall not be a national of any
of the parties to the dispute, nor have his or her usual place of residence in the territory of any
of these parties, nor be employed by any of them, nor have dealt with the case in any other
capacity.

3. Any vacancy shall be filled in the manner prescribed for the initial appointment.
Article 3

1. If one of the parties to the dispute does not appoint an arbitrator within two months of
the date on which the respondent party receives the notification of the arbitration, the other
party may inform the Secretary-General of the United Nations, who shall make the designation
within a further two-month period.

2. If the President of the arbitral tribunal has not been designated within two months of
the date of the appointment of the second arbitrator, the Secretary-General of the United
Nations shall, at the request of a party, designate the President within a further two-month
period.

Article 4

The arbitral tribunal shall render its decisions in accordance with the provisions of this
Convention and international law.

Article §

Unless the parties to the dispute otherwise agree, the arbitral tribunal shall determine its
own rules of procedure.
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Article 6

The arbitral tribunal may, at the request of one of the parties to the dispute, recommend
essential interim measures of protection.

Article 7

The parties to the dispute shall facilitate the work of the arbitral tribunal and, in
particular, using all means at their disposal, shall:

(a) Provide it with all relevant documents, information and facilities; and
(b) Enable it, when necessary, to call witnesses or experts and receive their
evidence.
Article 8

The parties to the dispute and the arbitrators are under an obligation to protect the
confidentiality of any information or documents that they receive in confidence during the
proceedings of the arbitral tribunal.

Article 9

Unless the arbitral tribunal determines otherwise because of the particular
circumstances of the case, the costs of the tribunal shall be borne by the parties to the dispute in
equal shares. The tribunal shall keep a record of all its costs and shall furnish a final statement
thereof to the parties.

Article 10

A Party that has an interest of a legal nature in the subject matter of the dispute that may
be affected by the decision may intervene in the proceedings with the consent of the arbitral
tribunal.

Article 11

The arbitral tribunal may hear and determine counterclaims arising directly out of the
subject matter of the dispute. '

Article 12

Decisions of the arbitral tribunal on both procedure and substance shall be taken by a
majority vote of its members. '

Article 13

1. If one of the parties to the dispute does not appear before the arbitral tribunal or fails to
defend its case, the other party may request the tribunal to continue the proceedings and to
make its decision. Absence of a party or a failure of a party to defend its case shall not
constitute a bar to the proceedings.

2, Before rendering its final decision, the arbitral tribunal must satisfy itself that the claim
is well founded in fact and law.

Article 14

The arbitral tribunal shall render its final decision within five months of the date on
which it is fully constituted, unless it finds it necessary to extend the time limit for a period that
should not exceed five more months.

" Article 15

The final decision of the arbitral tribunal shall be confined to the subject matter of the
dispute and shall state the reasons on which it is based. It shall contain the names of the
members who have participated and the date of the final decision. Any member of the tribunal
may attach a separate or dissenting opinion to the final decision.
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Article 16

The final decision shall be binding on the parties to the dispute. The interpretation of
this Convention given by the final decision shall also be binding upon 2 Party intervening
under Article 10 above insofar as it relates to matters in respect of which that Party intervened.
The final decision shall be without appeal unless the parties to the dispute have agreed in
advance to an appellate procedure.

Article 17

Any disagreement that may arise between those bound by the final decision in
accordance with Article 16 above, as regards the interpretation or manner of implementation of
that final decision, may be submitted by any of them for decision to the arbitral tribunal that
rendered it.

Part IX: Conciliation procedure

The conciliation procedure for purposes 0f>paragraph 6 of Article 25 of this Convention
shall be as follows:

Article 1

A request by a party to a dispute to establish a conciliation commission pursuant to
paragraph 6 of Article 25 of this Convention shall be addressed in writing to the Secretariat,
with a copy to the other party or parties to the dispute. The Secretariat shall forthwith inform
all Parties accordingly.

Article 2
1. The conciliation commission shall, unless the parties to the dispute otherwise agree,

comprise three members, one appointed by each party concerned and a President chosen jointly
by those members,

2. In disputes between more than two parties, parties in the same interest shall appoint
their member of the commission jointly by agreement.

Article 3

If any appointment by the parties to the dispute is not made within two months of the
date of receipt by the Secretariat of the written request referred to in Article 1 above, the
Secretary-General of the United Nations shall, upon request by any party, make such
appointment within a further two-month period.

Article 4

If the President of the conciliation commission has not been chosen within two months
of the appointment of the second member of the commission, the Secretary-General of the
United Nations shall, upon request by any party to the dispute, designate the President within a
further two-month period.
Article 5

The conciliation commission shall assist the parties to the dispute in an independent and
impartial manner in their attempt to reach an amicable resolution.

Article 6

1. The conciliation commission may conduct the conciliation proceedings in such a
manner as it considers appropriate, taking fully into account the circumstances of the case and
the views the parties to the dispute may express, including any request for a swift resolution. It
may adopt its own rules of procedure as necessary, unless the parties otherwise agree.
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2. The conciliation commission may, at any time during the proceedings, make proposals
or recommendations for a resolution of the dispute.

Article 7

The parties to the dispute shall cooperate with the conciliation commission. In
particular, they shall endeavour to comply with requests by the commission to submit written
materials, provide evidence and attend meetings. The parties and the members of the
conciliation commission are under an obligation to protect the confidentiality of any
information or documents they receive in confidence during the proceedings of the
commijssion.

Article 8
The conciliation commission shall take its decisions by a majority vote of its members.
Article 9

Unless the dispute has already been resolved, the conciliation commission shall render a
report with recommendations for resolution of the dispute no later than twelve months of being
fully constituted, which the parties to the dispute shall consider in good faith.

Article 10

Any disagreement as to whether the conciliation commission has competence to
consider a matter referred to it shall be decided by the commission.

Article 11

The costs of the conciliation commission shall be borne by the parties to the dispute in
equal shares, unless they agree otherwise. The commission shall keep a record of all its costs
and shall furnish a final statement thereof to the parties.
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CONVENTION DE MINAMATA SUR LE MERCURE

Les Parties a la présente Convention,

Reconnaissant que le mercure est une substance chimique préoccupante a
I’échelle mondiale vu sa propagation atmosphérique a longue distance, sa
persistance dans I’environnement dés lors qu’il a été introduit par I’homme,
son potentiel de bioaccumulation dans les écosystémes et ses effets néfastes
importants sur la santé¢ humaine et I’environnement,

Rappelant la décision 25/5 adoptée le 20 février 2009 par le Conseil
d’administration du Programme des Nations Unies pour l’environnement,
demandant d’engager une action internationale pour gérer le mercure de
maniére efficiente, effective et cohérente,

Rappelant le paragraphe 221 du document final de la Conférence des
Nations Unies sur le développement durable « L’avenir que nous voulons »,
qui espérait ’aboutissement des négociations pour I’élaboration d’un
instrument international juridiquement contraignant sur le mercure, propre a
¢liminer les risques que ce dernier présente pour la santé humaine et
I’environnement,

Rappelant la réaffirmation par la Conférence des Nations Unies sur le
développement durable des principes de la Déclaration de Rio sur
I’environnement et le développement incluant, entre autres, les responsabilités
communes mais différenciées, et reconnaissant les situations et capacités
respectives des Etats ainsi que la nécessité d’agir au niveau mondial,

Conscientes des préoccupations en matiere de santé, en particulier dans les
pays en développement, résultant d’une exposition au mercure des populations
vulnérables, notamment les femmes, les enfants et, par leur intermédiaire, les
générations futures,

Notant la vulnérabilité particuliére des écosystemes arctiques et des
communautés autochtones du fait de la bioamplification du mercure et de la
contamination des aliments traditionnels, et préoccupées plus généralement par
la situation des communautés autochtones eu égard aux effets du mercure,

- Reconnaissant les lecons importantes tirées de la maladie de Minamata, en
particulier les effets graves sur la santé et I’environnement résultant de la
pollution par le mercure, ainsi que la nécessité d’assurer une gestion
appropriée du mercure et d’empécher que de tels événements ne se
reproduisent a 1’avenir,



Soulignant Yimportance d’une assistance financiére, technique et
technologique ainsi que d’un renforcement des capacités, en particulier pour
les pays en développement et les pays 4 économie en transition, en vue de
renforcer les capacités nationales aux fins de la gestion du mercure et de
promouvoir la mise en ceuvre effective de la Convention,

Reconnaissant également les activités relatives au mercure menées par
I’Organisation mondiale de la Santé en mati¢re de protection de la santé
humaine et le réle des accords multilatéraux sur I’environnement pertinents, en
particulier la Convention de Bale sur le contréle des mouvements
transfrontiéres de déchets dangereux et de leur élimination et la Convention de
Rotterdam sur la procédure de consentement préalable en connaissance de
cause applicable a certains produits chimiques et pesticides dangereux qui font
I’objet d’un commerce international,

Reconnaissant que la présente Convention ainsi que d’autres accords
internationaux relatifs & I’environnement et au commerce sont
complémentaires,

Soulignant qu’aucune disposition de la présente Convention ne vise a
modifier les droits et obligations de toute Partie découlant de tout accord
international existant,

Etant entendu que le préambule qui précéde n’a pas pour objet de créer
une hiérarchie entre la présente Convention et d’autres instruments
internationaux,

Notant que rien dans la présente Convention n’empéche une Partie de
prendre d’autres mesures nationales conformes aux dispositions de la présente
Convention dans le souci de protéger la santé humaine et I’environnement
contre D’exposition au mercure conformément aux autres obligations
incombant a cette Partie en vertu du droit international applicable,

Sont convenues de ce qui suit :
Article premier
Objectif
L’objectif de la présente Convention est de protéger la santé humaine et

Penvironnement contre les émissions et rejets anthropiques de mercure et de
composés du mercure.



Article 2
Définitions
Aux fins de la présente Convention :

a) Par « extraction miniére artisanale et & petite échelle d’or », on entend
I’extraction miniére d’or par des mineurs individuels ou de petites entreprises
dont les investissements et la production sont limités;

b) Par « meilleures techniques disponibles », on entend les techniques les

plus efficaces pour prévenir et, lorsque cela s’avere impossible, réduire les

émissions atmosphériques et les rejets de mercure dans 1’eau et le sol et leur

incidence sur I’environnement dans son ensemble, en tenant compte des

" parameétres économiques et techniques entrant en considération pour une Partie

donnée ou une installation donnée située sur le territoire de cette Partie. Dans
ce contexte :

i) Par « meilleures », on entend les techniques les plus efficaces
pour atteindre un niveau général élevé de protection de
Penvironnement dans son ensemble;

ii) Par techniques « disponibles », on entend, s’agissant d’une Partie
donnée et d’une installation donnée située sur le territoire de cette
Partie, les techniques développées a une échelle permettant de les
mettre en ccuvre dans un secteur. industriel pertinent, dans des
conditions économiquement et techniquement viables, compte
tenu des colits et des avantages, que ces techniques soient ou non
utilisées ou développées sur le territoire de cette Partie, pour
autant qu’elles soient accessibles a I’exploitant de I’installation,
tel que déterminé par cette Partie; et

iii) Par « techniques », on entend les technologies utilisées, les modes
' d’exploitation et la fagon dont les installations sont congues,
construites, entretenues, exploitées et mises hors service;

c¢) Par « meilleures pratiques environnementales », on entend
I’application de la combinaison la plus appropriée de mesures de contréle et de
stratégies environnementales;

d) Par « mercure », on entend le mercure élémentaire (Hg(0), n° CAS :
7439 97 6);



e) Par « composé du mercure », on entend toute substance composée
d’atomes de mercure et d’un ou de plusieurs atomes d’autres é€léments
chimiques qui ne peut étre séparée en ses différents composants que par
réaction chimique; ‘

f) Par « produit contenant du mercure ajouté », on entend un produit ou
composant d’un produit qui contient du mercure ou un composé dn mercure
ajouté intentionnellement; - ‘

g) Par «Partie», on entend un Etat ou une organisation régionale
d’intégration économique qui a consenti & étre lié par la présente Convention
et a I’égard duquel la Convention est en vigueur;

h) Par « Parties présentes et votantes », on entend les Parties présentes
qui expriment un vote affirmatif ou négatif a une réunion des Parties;

i) Par « extraction miniére primaire de mercure », on entend une activité
d’extraction miniére dans laquelle la principale substance recherchée est le
mercure;

j) Par « organisation régionale d’intégration économique », on entend
une organisation constituée d’Etats souverains d’une région donnée, & laquelle
ses Etats membres ont transféré des compétences en ce qui concerne les
questions régies par la présente Convention et qui a été diment autorisée,
conformément & ses procédures internes, a signer, ratifier, accepter ou
approuver la présente Convention, ou & y adhérer; et

k) Par « utilisation permise », on entend toute utilisation, par une Partie,
de mercure ou de composés du mercure qui est conforme & la présente
Convention, y compris, entre autres, les utilisations conformes aux articles 3,
4,5,6et7.

Article 3
Sources d’approvisionnement en mercure et commerce
1. Aux fins du présent article :
a) Le terme « mercure » désigne également les mélanges de mercure

avec d’autres substances, y compris les alliages présentant une teneur en
mercure d’au moins 95 % en poids; et



b) Le terme « composés du mercure » désigne le chlorure de mercure (I)
ou calomel, I’oxyde de mercure (II), le sulfate de mercure (II), le nitrate de
mercure (1), le cinabre et le sulfure de mercure.

2. Les dispositions du présent article ne s’appliquent pas :

a) Aux quantités de mercure ou de composés du mercure destin€es a étre
utilisées pour la recherche en laboratoire ou comme étalon de référence;

. b) Au mercure et aux composés du mercure naturellement présents a
I’état de traces dans des produits tels que certains métaux, minerais ou produits
minéraux sans mercure, dont le charbon, ou dans des produits dérivés de ces
matériaux, ni aux quantités présentes non intentionnellement a 1’état de traces
dans des produits chimiques;

c) Aux produits contenant du mercure ajouté.

3. Chaque Partie fait en sorte qu’aucune activité d’extraction miniére
primaire de mercure en dehors de celles qui existaient a la date d’entrée en
vigueur de la Convention a son égard ne soit menée sur son territoire.

4. Chaque Partie ne permet la poursuite des activités d’extraction miniére
primaire de mercure qui étaient menées sur son territoire a la date d’entrée en
vigueur de la Convention & son égard que pendant une période maximale de
15 ans apres cette date. Au cours de cette période, le mercure ainsi obtenu ne
peut servir qu’a fabriquer des produits contenant du mercure ajouté,
conformément a P’article 4, ou étre utilisé dans des procédés visés a Particle 5.
A défaut, il doit étre éliminé conformément aux dispositions de I’article 11, par
des opérations qui ne débouchent pas sur la récupération, le recyclage, la
régénération, la réutilisation directe ou toute autre utilisation.

5. Chaque Partie :

a) S’efforce de recenser les stocks individuels de mercure ou composés
du mercure de plus de 50 tonnes métriques ainsi que les sources
d’approvisionnement en mercure produisant des stocks de plus de 10 tonnes
métriques par an qui se trouvent sur son territoire;

b) Prend des mesures pour faire en sorte, si cette Partie établit I’existence
de mercure excédentaire provenant de la mise hors service d’usines de chlore-
alcali, que celui-ci soit éliminé conformément aux directives sur la gestion
écologiquement rationnelle mentionnées a !’alinéa a) du paragraphe 3 de
Particle 11, par des opérations qui ne débouchent pas sur la récupération, le
recyclage, la régénération, la réutilisation directe ou toute autre utilisation.



6. Chaque Partie fait en sorte qu’il n’y ait aucune exportation de mercure
sauf :

a) A destination d’une Partie qui a donné son consentement écrit & la

Partie exportatrice, et uniquement en vue :

i) D’une utilisation permise & la Partie importatrice dans le cadre de
la présente Convention; ou

i{) D’un stockage provisoire écologiquement rationnel comme
indiqué a Particle 10; ou

b) A destination d’un Etat non Partie qui a donné son consentement écrit
a la Partie exportatrice, y compris une attestation du fait que:

i) Cet Etat non Partie a pris des mesures pour garantir la protection
de la santé humaine et de I’environnement et 1’application des
dispositions des articles 10 et 11; et

i1) Le mercure sera uniquement destiné & une utilisation permise a
une Partie au titre de la présente Convention ou a un stockage
provisoire écologiquement rationnel comme indiqué a ’article 10.

7. Une Partie exportatrice peut se baser sur une notification générale
fransmise au Secrétariat par 1’Etat importateur Partie ou non Partie, en tant que
consentement ¢Ecrit tel que requis au paragraphe 6. Une telle notification
générale établit les modalités et conditions du consentement de [I’Etat
importateur Partie ou non Partie. La notification peut étre révoquée a tout
moment par cet Etat Partie ou non Partie. Le Secrétariat tient un registre public
de toutes ces notifications.

8. Chaque Partie fait en sorte qu’il n’y ait aucune importation de mercure en
provenance d’un Etat non Partie auquel elle donnera son consentement &crit a
moins que I’Etat non Partie lui ait certifié que le mercure ne provient pas de
sources identifides comme non autorisées au titre du paragraphe 3 ou de
I’alinéa b) du paragraphe 5.

9. Une Partie qui soumet une notification générale de consentement au titre
du paragraphe 7 peut décider de ne pas appliquer le paragraphe §, & condition
que des restrictions ¢tendues portant sur les exportations de mercure et des
mesures nationales soient en place pour faire en sorte que le mercure importé
soit géré d’une maniére écologiquement rationnelle. La Partie transmet au
Secrétariat une notification concernant cette décision, qui contient des

hY

informations décrivant ses restrictions a I’exportation et ses mesures de



réglementation nationales ainsi que des informations sur les quantités de
mercure et les pays d’origine du mercure importé d’Etats non Parties. Le
Secrétariat tient un registre public de toutes ces notifications. Le Comité de
‘mise en ccuvre et du respect des obligations examine et évalue I’ensemble des
notifications et des informations a I’appui de ces derniéres conformément a
Particle 15 et peut faire des recommandations & la Conférence des Parties,
selon qu’il convient.

10. Il est possible de recourir a la procédure visée au paragraphe 9 jusqu’a la
conclusion de la deuxieéme réunion de la Conférence des Parties. Aprés cette
réunion, il ne sera plus possible de recourir a la procédure susmentionnée, a
moins que la Conférence des Parties en décide autrement & la majorité simple
des Parties présentes et votantes, sauf pour une Partic qui a fourni une
notification au titre du paragraphe 9 avant la fin de la deuxiéme réunion de la
Conférence des Parties. :

11. Chaque Partie fait figurer dans ses rapports transmis conformément a
I’article 21 des informations montrant que les exigences du présent article ont
été respectées. '

12. La Conférence des Parties énonce, a sa premiére réunion, des orientations
supplémentaires concernant le présent article, en particulier 1’alinéa a) du
paragraphe 5, le paragraphe 6 et le paragraphe 8, et élabore et adopte les
éléments requis de 1’attestation visée & I’alinéa b) du paragraphe 6 et au
paragraphe 8.

13. La Conférence des Parties évalue si le commerce de certains composés du
mercure compromet I’objectif de la présente Convention et examine la
question de savoir si ces composés du mercure devraient, par leur inscription 2
une annexe supplémentaire adoptée conformément a Varticle 27, étre soumis
aux paragraphes 6 et 8.

Article 4
Produits contenant du mercure ajouté

1. Chaque Partie fait en sorte, en prenant des mesures appropriées, qu’aucun
des produits contenant du mercure ajouté figurant dans la premiere partie de
I’Annexe A ne soit fabriqué, importé ou exporté aprés la date d’abandon
définitif fixée pour ces produits, sauf en cas d’exclusion spécifiée a
I’Annexe A ou en vertu d’une dérogation enregistrée pour une Partie
conformément a P’article 6.



2. Une Partie peut, en lieu et place du paragraphe 1, indiquer an moment de
la ratification ou de I’entrée en vigueur d’un amendement a I’Annexe A a son
égard qu’elle met en ceuvre différentes mesures ou stratégies pour traiter les
produits inscrits dans la premiére partie de I’Annexe A. Une Partie peut choisir
la présente option uniquement si elle peut démontrer qu’elle a déja réduit la
fabrication, I’importation et 1’exportation de la grande majorité des produits
inscrits dans la premiére partie de I’Annexe A & un niveau de minimis et
qu’elle a mis en ccuvre des mesures ou des stratégies visant a réduire
I’utilisation de mercure dans d’autres produits non inscrits dans la premiére
partie de ’Annexe A au moment ou elle notifie au Secrétariat sa décision de
choisir la présente option. En outre, une Partie qui choisit la présente option :

a) Fournit a la Conférence des Parties, & la premiére occasion, une
description des mesures ou stratégies mises en ceuvre, y compris une
quantification des réductions réalisées; ’

b) Met en ceuvre des mesures ou stratégies visant a réduire [’utilisation
de mercure dans les produits inscrits dans la premicre partie de I’Annexe A
pour lesquels une valeur de minimis n’a pas encore été obtenue;

c) Envisage des mesures supplémentaires afin de réaliser de nouvelles
réductions; et

d) Ne peut prétendre a des dérogations au titre de I’article 6 pour aucune
des catégories de produits pour lesquelles la présente option est choisie.

Au plus tard cinq ans aprés la date d’entrée en vigueur de la Convention, la
Conférence des Parties examine, dans le cadre de la procédure d’examen
prévue au paragraphe 8, les progrés et ’efficacité des mesures prises en
application du présent paragraphe.

3. Chaque Partie prend des mesures a 1’égard des produits contenant du
mercure ajouté inscrits dans la deuxiéme partie de 1’Annexe A, conformément
aux dispositions de cette Annexe.

4. A partir d’informations fournies par les Parties, le Secrétariat recueille et
tient & jour des informations sur les produits contenant du mercure ajouté et sur
leurs solutions de remplacement, et met ces informations a la disposition du
public. Le Secrétariat met également a la disposition du public toute autre
information pertinente communiquée par les Parties.

5. Chaque Partie prend des mesures pour empécher que des produits
contenant du mercure ajouté dont la fabrication, I’importation et I’exportation



ne lui sont pas permises en vertu du présent article soient incorporés dans des
produits assemblés. :

6. Chaque Partie décourage la fabrication et la distribufion dans le commerce
de produits contenant du mercure ajouté a des fins qui ne cadrent avec aucune
des utilisations connues de tels produits avant la date d’entrée en vigueur de la
présente Convention & son égard, a moins qu’une €valuation des risques et
avantages du produit prouve que celui-ci procure des bienfaits aux plans de
P’environnement ou de la santé humaine. Les Parties fournissent au Secrétariat,
le cas échéant, des informations sur chaque produit de ce genre, y compris
toute information concernant les risques et les avantages qu’il présente pour
I’environnement et la santé humaine. Le Secrétariat met ces informations a la
disposition du public.

7. Toute Partie peut soumettre au Secrétariat une proposition d’inscription a
I’Annexe A d’un produit contenant du mercure ajouté, dans laquelle doivent
figurer des informations sur la disponibilité de solutions de remplacement sans
mercure, la faisabilité technique et économique de ces dernicres ainsi que les
risques et avantages qu’clles présentent pour I’environnement et la santé, en
tenant compte des informations visées au paragraphe 4.

8. Au plus tard cinq ans aprés la date d’entrée en vigueur de la Convention,
la Conférence des Parties examine 1’Annexe A et peut envisager de 1’amender
conformément & I’article 27.

9. Lors de I’examen de I’Annexe A conformément au paragraphe 8, la
Conférence des Parties tient compte, au minimum :

a) De toute proposition présentée conformément au paragraphe 7;

b) Des informations mises a disposition en application du paragraphe 4;
et

¢} De la disponibilité pour les Parties de solutions de remplacement sans

mercure qui sont techniquement et économiquement viables, eu égard aux
risques et avantages pour ’environnement et ia santé humaine.

Article 5

Procédés de fabrication utilisant du mercure
ou des composés du mercure

1. Aux fins du présent article et de I’Annexe B, les procédés de fabrication
utilisant du mercure ou des composés du mercure n’incluent pas les procédeés



qui utilisent ou servent a fabriquer des produits contenant du mercure ajouté ni
les procédés de traitement de déchets contenant du mercure.

2. Chaque Partie fait en sorte, en prenant des mesures appropriées, qu’aucun
mercure ou composé du mercure ne soit utilisé dans les procédés de fabrication
inscrits dans la premiére partie de I’ Annexe B aprés la date d’abandon définitif
spécifiée dans cette Annexe pour chaque procédé, sauf en vertu d’une
dérogation enregistrée conformément a Iarticle 6.

3. Chaque Partie prend des mesures pour limiter ’utilisation de mercure ou
de composés du mercure dans les procédés énumérés dans la deuxieéme partie
de I’ Annexe B conformément aux dispositions de cette Annexe.

4. A partir d’informations fournies par les Parties, le Secrétariat recueille et
tient & jour des informations sur les procédés utilisant du mercure ou des
composés du mercure et leurs solutions de remplacement, et met ces
informations a la disposition du public. Le Secrétariat met également a la
disposition du public toute autre information pertinente communiquée par les
Parties.

5. Chaque Partie disposant d’une ou de plusieurs installations qui utilisent du
mercure ou des composés du mercure dans des procédés de fabrication inscrits
al’Annexe B :

a) Prend des mesures pour lutter contre les émissions et rejets de mercure
ou de composés du mercure provenant de ces installations;

b) Fait figurer dans les rapports qu’elle soumet conformément 2
’article 21 des informations sur les mesures prises en application du présent
paragraphe; et

c) S’efforce de recenser les installations situées sur son territoire qui
utilisent du mercure ou des composés du mercure dans des procédés inscrits a
I’Annexe B et soumet au Secrétariat, au plus tard trois ans aprés la date
d’entrée en vigueur de la Convention a4 son égard, des informations sur le
nombre et le type de ces installations ainsi que sur leur consommation
estimative annuelle de mercure ou de composés du mercure. Le Secrétariat met
ces informations a la disposition du public.

6. Chaque Partie fait en sorte qu’aucune installation qui n’existait pas avant
la date d’entrée en vigueur de la Convention & son égard n’utilise du mercure
ou des composés du mercure dans des procédés de fabrication inscrits a
I’ Annexe B. Aucune dérogation n’est applicable & ces installations.
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7. Chaque Partie décourage le développement de toute installation ayant
recours & un quelconque autre procédé de fabrication dans lequel du mercure
ou des composés du mercure sont utilisés intentionnellement, qui n’existait pas
avant la date d’entrée en vigueur de la Convention, sauf si cette Partic peut
démontrer a la satisfaction de la Conférence des Parties que le procédé
concerné procure d’importants avantages pour ’environnement et la santé et
qu’il n’existe pas de solutions de remplacement sans mercure techniquement et
¢conomiquement faisables qui apportent de tels bienfaits.

8. Les Parties sont encouragées a échanger des informations sur les nouveaux
développements techniques pertinents, les solutions de remplacement sans
mercure qui sont économiquement et techniquement faisables, les mesures et -
techniques envisageables pour réduire et, si possible, éliminer I’utilisation de
mercure et de composés du mercure dans les procédés de fabrication inscrits a
I’Annexe B, et les émissions et rejets de mercure et de composés du mercure
provenant de ces procédés.

9. Toute Partie peut soumettre une proposition d’amendement de I’Annexe B
aux fins d’inscription d’un procédé de fabrication utilisant du mercure ou des
composés du mercure, dans laquelle doivent figurer des informations sur la
disponibilit¢ de solutions de remplacement sans mercure pour le procédé
concerné, la faisabilité technique et économique de ces solutions, et les risques
et avantages qu’elles comportent pour I’environnement et la santé.

10. Au plus tard cinq ans aprés la date d’entrée en vigueur de la Convention,
la Conférence des Parties examine I’ Annexe B et peut envisager de I’amender
conformément a P’article 27.

11. Lors de tout examen de I’Annexe B conformément au paragraphe 10, la
Conférence des Parties tient compte, au minimum :

a) De toute proposition présentée conformément au paragraphe 9,

b) Des informations mises a disposition en application du paragraphe 4;
ct

c) De la disponibilité pour les Parties de solutions de remplacement sans

mercure qui sont techniquement et économiquement faisables, eu égard aux
risques et avantages pour I’environnement et la santé.
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Article 6
Dérogations accessibles aux Parties sur demande

1. Tout Etat ou organisation régionale d’intégration économique peut faire
enregistrer une ou plusieurs dérogations aux dates d’abandon définitif figurant
dans I’ Annexe A et I’ Annexe B, ci-aprés dénommée « dérogation », moyennant
notification écrite adressée au Secrétariat :

ay Lorsqu’il ou elle devient Partie a la présente Convention; ou

b) Dans le cas d’un produit contenant du mercure ajouté qui est inscrit
par amendement & 1’annéxe A ou d’un procédé de fabrication utilisant du
mercure qui est inscrit par amendement 4 ’annexe B, au plus tard a la date

d’entrée en vigueur de ’amendement concerné pour cette Partie.

Un tel enregistrement est accompagné d’une déclaration expliquant les raisons
pour lesquelles la Partie a besoin de la dérogation.

2. Une dérogation peut étre enregistrée soit pour une catégorie figurant a
I’Annexe A ou B soit pour une sous-catégorie identifiée par tout Etat ou

organisation régionale d’intégration économique.

3. Chaque Partie qui a une ou plusieurs dérogations est inscrite dans un
registre établi et tenu a jour par le Secrétariat, qui le rend accessible au public.

4. Leregistre comprend :

a) Une liste des Parties qui ont une ou plusieurs dérogations;

b) La ou les dérogations enregistrées pour chaque Partie; et

c) La date d’expiration de chaque dérogation.
5. A moins qu’une période plus courte ne soit indiquée dans le registre par
une Partie, toutes les dérogations en vertu du paragraphe 1 expirent cinq ans
apres la date d’abandon définitif pertinente figurant & I’ Annexe A ou B.
6. La Conférence des Parties peut,. a la demande d’une Partie, décider de
proroger une dérogation pour une durée de cinq ans, a moins que la Partie ne

demande une durée plus courte. Dans sa décision, la Conférence des Parties
tient diment compte des €léments ci-apres : ‘
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a) Le rapport de la Partie justifiant la nécessité de proroger la dérogation
et donnant un apercu des activités entreprises et prévues pour éliminer cette
nécessité des que possible; -

b) Les informations disponibles, y compris sur la disponibilité de
produits et procédés de remplacement qui ne font pas appel au mercure ou en
consomment moins que I'utilisation faisant I’objet de la dérogation; et

¢) Les activités prévues ou en cours pour stocker le mercure et éliminer
les déchets de mercure d’une maniére écologiquement rationnelle.

Une dérogation ne peut €tre prorogée qu’une fois par produit par date
d’abandon définitif.

7. Une Partie peut & tout moment, sur notification écrite adressée au
Secrétariat, faire annuler une dérogation. L’annulation de la dérogation prend
effet a la date indiquée dans la notification.

8. Nonobstant le paragraphe 1, aucun Etat ni aucune organisation régionale
d’intégration économique ne peut faire enregistrer une dérogation aprés cing
ans a compter de la date d’abandon définitif du produit ou procédé concerné
inscrit 2 I’Annexe A ou B, & moins qu'une ou plusieurs Parties soient encore
enregistrées au titre d’une dérogation afférente a ce produit ou procédé, ayant
bénéficié d’une prorogation conformément au paragraphe 6. Dans ce cas, un
Etat ou une organisation régionale d’intégration économique peut, aux
moments spécifi€s aux alinéas a) et b) du paragraphe 1, faire enregistrer une
dérogation pour ce produit ou procédé, qui expire dix ans aprés la date
d’abandon définitif pertinente.

9. Aucune Partie ne peut disposer d’une dérogation en vigueur a I’égard d’un
produit ou procédé inscrit 4 I’Annexe A ou B a un quelconque moment apres

dix ans a4 compter de la date d’abandon définitif spécifiée dudit produit ou
procédé.

Article 7
Extraction miniére artisanale et a petite échelle d’or
1. Les mesures énoncées dans le présent article et dans I’Annexe C
s’appliquent & I’extraction miniére et a la transformation artisanales et a petite

échelle d’or utilisant ’amalgamation au mercure pour extraire I’or du minerai.

2. Chaque Partie sur le territoire de laquelle sont menées des activités
d’extraction mini¢re et de transformation artisanales et a petite échelle d’or
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visées au présent article prend des mesures pour réduire et, si possible,
éliminer I’utilisation de mercure et de composés du mercure dans le cadre de
ces activités ainsi que les émissions et rejets consécutifs de mercure dans
I’environnement.

3. Toute Partic qui, & n’importe quel moment, constate que les activités
d’extraction mini¢re et de transformation artisanales et a petite échelle d’or
mendes sur son territoire sont non négligeables notifie ce fait au Secrétariat.
Dans ce cas, la Partie :

a) Elabore et met en ceuvre un plan d’action national conformément a
I’ Annexe C; ‘

b) Soumet son plan d’action national au Secrétariat au plus tard trois ans
apres I’entrée en vigueur de la Convention & son égard ou dans un délai de
trois ans a compter de la date de la notification adressée au Secrétariat, la date
la plus tardive étant retenue; et

¢) Par la suite, fournit tous les trois ans un compte rendu des progrés
qu’elle a accomplis dans le respect de ses obligations au titre du présent article
et fait figurer ces comptes rendus dans ses rapports soumis en application de
I"article 21. ‘ ‘

4. Les Parties peuvent coopérer entre elles ainsi qu’avec des organisations
intergouvernementales compétentes et d’autres entités, selon qu’il convient,
pour atteindre les objectifs du présent article. Cette coopération peut porter,
entre autres, sur ; '

a) D’élaboration de stratégies visant a prévenir le détournement de
mercure ou de composés du mercure en vue d’une utilisation dans I’extraction

miniere et la transformation artisanales et & petite échelle d’or;

'b) Des initiatives en matiere d’éducation, de sensibilisation et de
renforcement des capacités;

¢) La promotion de la recherche de solutions de remplacement durables
sans mercure;

d) La fourniture d’une assistance technique et financidre;
q

e) Des partenariats pour les aider & metire en ccuvre leurs engagements
au titre du présent article; et
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f) Lutilisation des mécanismes d’échange d’informations existants pour
promouvoir les connaissances, les meilleures pratiques environnementales et
les technologies de remplacement viables aux plans environnemental,
technique, social et économique. ‘

Article 8 _
Emissions

1. Le présent article porte sur le contrble et, dans la mesure du possible, sur
la réduction des ¢missions atmosphériques de mercure et composés du
mercure, souvent exprimées en « quantité totale de mercure », a I’aide de
mesures de contrdle visant les sources ponctuelles appartenant aux catégories
énumérées a I’ Annexe D. ,

2. Aux fins du présent article :

a) Par « émissions », on entend les émissions atmosphériques de mercure
ou composés du mercure;

b) Par « source pertinente », on entend une source appartenant a une des
catégories de sources mentionnées dans I’Annexe D. Une Partie peut, si elle le
souhaite, établir des critéres pour identifier les sources relevant d’une catégorie
de sources inscrite 2 I’Annexe DD, tant que les critéres retenus pour chaque
catégorie couvrent au moins 75 % des émissions de cette derniére;

¢) Par « nouvelle source », on entend toute source pertinente appartenant
a une catégorie inscrite 4 I’ Annexe D, dont la construction ou une modification
importante a débuté au moins un an aprés :

i) La date d’entrée en vigueur de la présente Convention & I’égard
de la Partie concernée; ou

il) - La date d’entrée en vigueur a I’égard de la Partie concernée d’un
amendement 4 I’Annexe D si les dispositions de la présente
Convention deviennent applicables a cette source uniquement en

vertu dudit amendement;

d) Par « modification importante », on entend une modification d’une
source pertinente entralnant une augmentation notable des émissions, a
Pexclusion de tout changement au niveau des émissions résultant de la

récupération de sous-produits. Il revient a la Partie de déterminer si une
modification est importante ou non;
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e) Par « source existante », on entend toute source pertinente qui n’est
pas une nouvelle source;

f) Par «valeur limite d’émission », on entend un plafond, souvent
exprime€ en « quantité totale de mercure », fixé pour la concentration, la masse
ou le taux des émissions de mercure ou de composés du mercure d’une source
ponctuelle.

3. Une Partie disposant de sources pertinentes prend des mesures pour
conirdler les émissions et peut élaborer un plan national énongant les mesures
a prendre a cette fin ainsi que les objectifs, les buts et les résultats escomptés.
Ce plan est soumis a la Conférence des Parties dans un délai de quatre ans a
compter de la date d’entrée en vigueur de la Convention a 1’égard de cette
Partie. Si une Partie élabore un plan de mise en ceuvre conformément a
Particle 20, elle peut y faire figurer le plan établi en application du présent
paragraphe.

4. S’agissant de ses nouvelles sources, chaque Partie exige I’utilisation des
meilleures  techniques  disponibles et des meilleures  pratiques
environnementales pour contrdler, et dans la mesure du possible, réduire les
émissions, dés que possible mais au plus tard cinq ans aprés la date d’entrée en
vigueur de la Convention 4 son égard. Une Partie peut utiliser des valeurs
limites d’émission compatibles avec ’application des meilleures techniques
disponibles. :

5. S’agissant de ses sources existantes, chaque Partie inclut dans tout plan
national et met en ceuvre une ou plusieurs des mesures ci-aprés, en tenant
compte de sa situation nationale ainsi que de la faisabilité¢ technique et
économique et du caractére abordable des mesures, dés que possible mais au
plus tard dix ans aprés la date d’entrée en vigueur de la Convention a son
égard :

a) Un objectif quantifi¢ pour contrdler et, dans la mesure du possible,
réduire les émissions des sources pertinentes;

b) Des valeurs limites d’émission pour contrdler et, dans la mesure du
possible, réduire les émissions des sources pertinentes;

c) Lutilisation des meilleures techniques disponibles et des meilleures
pratiques environnementales pour contrdler les émissions des sources
pertinentes;

d) Une stratégie de controle multipolluants qui présenterait des avantages
connexes en maticre de contrdle des émissions de mercure;

- 16 -



e) D’autres mesures pour réduire les émissions des sources pertinentes.

6. Les Parties peuvent appliquer les mémes mesures 4 toutes les sources
existantes pertinentes ou adopter des mesures différentes pour chaque
catégorie de sources. L’ objectif de ces mesures appliquées par une Partie est de
réaliser, au fil du temps, des progrés raisonnables en matiére de réduction des
émissions.

7. Chaque Partie établit, dés que possible mais au plus tard cing ans apres la
date d’entrée en vigueur de la Convention 4 son égard, un inventaire des
émissions des sources pertinentes qu’elle tient a jour par la suite.

8. La Conférence des Parties adopte, a sa premiere réunion, des orientations
concernant :

a) Les meilleures techniques disponibles et les meilleures pratiques
environnementales, en tenant compte des différences entre les nouvelles
sources et les sources existantes ainsi que de la nécessité de réduire au
minimum les effets entre différents milieux; et

b) L’aide nécessaire aux Parties pour mettre en cuvre les mesures
énoncées au paragraphe 5, en particulier en ce qui concerne la détermination
des objectifs et la fixation des valeurs limites d’émission.

9. La Conférence des Parties adopte, dés que possible, des orientations
concernant :

a) Les critéres qué les Parties peuvent définir conformément a 1’alinéa b)
du paragraphe 2;

b) La méthode a suivre pour établir les inventaires des émissions.

10. La Conférence des Parties examine réguliérement et met & jour, au besoin,
les orientations élaborées conformément aux paragraphes 8 et 9. Les Parties
tiennent compte de ces orientations dans la mise en ceuvre des dispositions
pertinentes du présent article. :

11. Chaque Partie fait figurer des informations concernant la mise en ccuvre
du présent article dans les rapports qu’elle soumet conformément a I’article 21,
notamment des informations sur les mesures qu’elle a prises conformément
aux paragraphes 4 a 7 et sur I’efficacité de ces mesures.
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Article 9
Rejets

1. Le présent article porte sur le contrdle et, dans la mesure du possible, sur
la réduction des rejets de mercure et composés du mercure, souvent exprimés
en « quantité totale de mercure », dans le sol et 1’eau par des sources
ponctuelles pertinentes qui ne sont pas traitées dans d’autres dispositions de la
présente Convention. ‘

2. Aux fins du présent article :

a) Par «rejets », on entend les rejets de mercure ou de composés du
mercure dans le sol ou ’eau;

b) Par «source pertinente », on entend toute source anthropique
ponctuelle notable de rejets identifiée par une Partie, qui n’est pas traitée dans
d’autres dispositions de la présente Convention;

¢) Par «nouvelle source », on entend toute source pertinente dont la
construction ou une modification importante a débuté au moins un an apres la
date d’entrée en vigueur de la présente Convention pour la Partie concernée;

d) Par « modification importante », on entend une modification d’une
source pertinente entrainant une augmentation notable des rejets, a ’exclusion
de tout changement au niveau des rejets résultant de la récupération de sous-
produits. Il revient a la Partie de déterminer si une modification est importante
ou non;

e) Par « source existante », on entend toute source pertinente qui n’est
pas une nouvelle source;

f) Par « valeur limite de rejet », on entend un plafond, souvent exprimé
en « quantité totale de mercure », fixé pour la concentration ou la masse de
mercure ou de composés du mercure rejetés par une source ponctuelle.

3. Chaque Partie identifie, au plus tard trois ans aprés la date d’entrée en
vigueur de la Convention a son égard et, par la suite, & intervalles réguliers, les
catégories de sources ponctuelles pertinentes.

4. Une Partie disposant de sources pertinentes prend des mesures pour
contrdler les rejets et peut élaborer un plan national énongant les mesures a
prendre & cette fin ainsi que les objectifs, les buts et les résultats escomptés. Le
plan est soumis a la Conférence des Parties dans un délai de quatre ans a
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compter de la date d’entrée en vigueur de la Convention a 1’égard de cette
Partie. Si une Partie ¢labore un plan de mise en ccuvre conformément a
Particle 20, elle peut y faire figurer le plan établi en application du présent
paragraphe.

5. Les mesures comprennent, selon qu’il convient, une ou plusieurs des
mesures suivantes :

a) Des valeurs limites de rejet pour contrdler et, dans la mesure du
possible, réduire les rejets des sources pertinentes;

b) L’utilisation des meilleures techniques disponibles et des meilleures
pratiques environnementales pour contrdler les rejets des sources pertinentes;

c) Une stratégie de contrdle multipolluants qui présenterait des avantages
connexes en matiére de contrdle des rejets de mercure;

d) D’auires mesures pour réduire les rejets des sources pertinentes.

6. Chaque Partie établit, dés que possible et au plus tard cinq ans aprés la
date d’entrée en vigueur de la Convention & son égard, un inventaire des rejets
des sources pertinentes qu’elle tient & jour par la suite.

7. La Conférence des Parties adopte, dé&s que possible, des orientations
concernant :

a) Les meilleures techniques disponibles et les meilleures pratiques
environnementales, en tenant compte des différences entre les nouvelles
sources et les sources existantes ainsi que de la nécessité de réduire au
mintmum les effets entre différents milieux;

b) Laméthode a suivre pour établir les inventaires des rejets.
8. Chaque Partie fait figurer des informations concernant la mise en ceuvre
du présent article dans les rapports qu’elle soumet conformément a P’article 21,

notamment des informations sur les mesures qu’elle a prises conformément
aux paragraphes 3 a 6 et sur ’efficacité de ces mesures.
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Article 10

Stockage provisoire écologiquement rationnel du mercure,
a PPexclusion des déchets de mercure

1. Le présent article s’applique au stockage provisoire du mercure et des
composés du mercure définis a 1’article 3 qui ne répondent pas a la définition
des déchets de mercure figurant 4 I’article 11. ’

2. Chaque Partie prend des mesures pour faire en sorte que le stockage
provisoire du mercure et des composés du mercure destinés 4 une utilisation
permise a une Partie en vertu de la présente Convention soit assuré d’une
maniére écologiquement rationnelle, en tenant compte de toutes les directives
et conformément a toutes les exigences adoptées en vertu du paragraphe 3.

3. La Conférence des Parties adopte des directives concernant le stockage
provisoire écologiquement rationnel du mercure et des composés du mercure,
en tenant compte de toute directive pertinente élaborée au titre de la
Convention de Béle sur le contrble des mouvements transfrontiéres de déchets
dangereux et de leur élimination et d’autres orientations pertinentes. La
Conférence des Parties peut adopter des exigences concernant le stockage
provisoire sous la forme d’une annexe supplémentaire & la présente
Convention conformément a 1’article 27,

4. Les Parties coopérent, s’il y a lieu, entre elles et avec des organisations
intergouvernementales compétentes et d’autres entités afin de renforcer le
développement des capacités en vue du stockage provisoire écologiquement
rationnel du mercure et des composés du mercure.

Article 11
Déchets de mercure

1. Pour les Parties & la Convention de Bile sur le contréle des mouvements
transfrontiéres de déchets dangereux et de leur élimination, les définitions
pertinentes de la Convention de Bile s’appliquent aux déchets visés par la
présente Convention. Les Parties a la présente Convention qui ne sont pas
Parties & la Convention de Bile utilisent. ces définitions comme des
orientations applicables aux déchets visés par la présente Convention.

2. Aux fins de la présente Convention, par « déchets de mercure », on entend
les substances ou objets :

a) Constitués de mercure ou de composés du mercure;
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b) Contenant du mercure ou des composés du mercure; ou
¢) Contaminés par du mercure ou des composés du mercure,

en quantité supérieure aux seuils pertinents définis par la Conférence des
Parties, en collaboration avec les organes compétents de la Convention de
Baile, de manieére harmonisée, qu’on élimine, qu’on a I’intention d’éliminer ou
qu’on est tenu d’éliminer en vertu des dispositions du droit national ou de la
présente Convention. La présente définition exclut les morts-terrains, les
déchets de rocs et les résidus provenant de I’extraction mini¢re, a ’exception
de I’extraction miniere primaire de mercure, & moins qu’ils ne contiennent du
mercure ou des composés du mercure en quantité supéricure aux seuils définis
par la Conférence des Parties.

3. Chaque Partie prend des mesures appropriées pour que les déchets de
mercure :

a) Fassent ’objet d’une gestion écologiquement rationnelle, en tenant
compte des directives élaborées au titre de la Convention de Bile et
conformément aux exigences que la Conférence des Parties adopte dans une
annexe supplémentaire, conformément a [’article 27. En élaborant ces
exigences, la Conférence des Parties prend en compte les réglementations et
programmes des Parties en mati¢re de gestion des déchets;

b) Ne soient récupérés, recyclés, régénérés ou réutilisés directement
qu'en vue d’une utilisation permise a une Partie en vertu de la présente
Convention ou d’une élimination écologiquement rationnelle conformément a
I’alinéa a) du paragraphe 3;

c) Pour les Parties & la Convention de Béle, ne soient pas transportés par-
dela les frontieres internationales, sauf a des fins d’élimination écologiquement
rationnelle conformément aux dispositions du présent article et de la
Convention de Bale. Dans le cas des transports par-dela les frontiéres
internationales auxquels la Convention de Béle ne s’applique pas, une Partie
n’autorise un tel transport qu’aprés avoir tenu compte des régles, normes et
directives internationales pertinentes.

4. La Conférence des Parties s’attache a coopérer étroitement avec les
organes compétents de la Convention de Béle pour examiner et actualiser,
selon qu’il convient, les directives visées a 1’alinéa a) du paragraphe 3.

5. Les Parties sont encouragées a coopérer entre elles et avec des
organisations intergouvernementales compétentes et d’autres entités, s’il y a
lieu, pour développer et maintenir les capacités mondiales, régionales et
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nationales en vue de la gestion écologiquement rationnelle des déchets de
mercure.

Article 12
Sites contaminés .
1. Chaque Partie s’efforce d’élaborer des stratégies -appropriées pour
identifier et évaluer les sites contaminés par du mercure ou des composés du
mercure. "
2. Les actions visant a réduire les risques présentés par ces sites sont menées
d’une maniére écologiquement rationnelle comprenant, au besoin, une
évaluation des risques pour la santé¢ humaine et ’environnement posés par le

mercure ou les composés du mercure qu’ils recelent.

3. La Conférence des Parties adopte des orientations sur la gestion des sites
contaminés qui peuvent inclure des méthodes et des approches pour :

a) L’identification et la caractérisation des sites contaminés;

b) La mobilisation du public;

¢) Les évaluations des risques pour la santé humaine et ’environnement;
d) Les options de gestion des risques présentés par les sites contaminés;
e) L’évaluation des avantages et des collts; et

f) La validation des résultats.

4. Les Parties sont encouragées a coopérer a 1’élaboration de stratégies et a
I’exécution d’activités visant a identifier, évaluer, classer par ordre de priorité,
gérer et, s’il y a lieu, remettre en état les sites contaminés.

Article 13
Ressources financiéres et mécanisme de financement
1. Chaque Partie s’engage a fournir, dans la mesure de ses moyens et
conformément a ses politiques, priorités, plans et programmes nationaux, des
ressources pour les activités nationales prévues aux fins de la mise en ceuvre

de la présente Convention. Ces ressources peuvent inclure des financements
nationaux dans le cadre de politiques, stratégies de développement et budgets
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nationaux pertinents, des financements bilatéraux et multilatéraux, ainsi que la
participation du secteur privé.

2. Defficacité globale de la mise en ceuvre de la présente Convention par les
Parties qui sont des pays en développement sera liée a4 la mise en ceuvre
effective du présent article.

3. Les sources multilatérales, régionales et bilatérales d’assistance dans les
domaines financier et technique et dans ceux du renforcement des capacités et
du transfert de technologies sont encouragées de fagon urgente a renforcer et
intensifier leurs activités se rapportant au mercure visant a appuyer les Parties
qui sont des pays en développement dans la mise en ceuvre de la présente
Convention pour ce qui est des ressources financi¢res, de [I’assistance
technique et du transfert de technologies.

4. Lorsqu’elles prennent des mesures concernant le financement, les Parties
tiennent pleinement compte des besoins spécifiques et de la situation
particuliére des Parties comptant parmi les petits Ftats insulaires en
développement ou les pays les moins avancés.

5. Il est institué par les présentes un mécanisme destiné & fournir en temps
voulu des ressources financiéres adéquates et prévisibles pour aider les Parties
qui sont des pays en développement ou des pays a économie en transition dans
la mise en ceuvre de leurs obligations au titre de la présente Convention.

6. Le mécanisme inclut :

a) La Caisse du Fonds pour I’environnement mondial; et

b) Un programme international spécifique visant & soutenir le
renforcement des capacités et I’assistance technique.

7. La Caisse du Fonds pour I’environnement mondial fournit en temps voulu
des ressources financiéres nouvelles, prévisibles et adéquates pour couvrir les
coiits de I’aide a la mise en ceuvre de la présente Convention, comme convenu
par la Conférence des Parties. Aux fins de la présente Convention, Ia Caisse du
Fonds pour P’environnement mondial est placée sous la direction de la
Conférence des Parties & laquelle elle rend compte. La Conférence des Parties
énonce des orientations sur les stratégies, politiques et priorités
programmatiques globales ainsi que sur les conditions requises pour avoir
accés aux ressources financiéres et utiliser ces derniéres. En outre, la
Conférence des Parties énonce des orientations sur une liste indicative des
catégories d’activités qui pourraient bénéficier du soutien de la Caisse du
Fonds pour [Ienvironnement mondial. La Caisse du Fonds pour
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Penvironnement mondial fournit des ressources pour couvrir les surcofits
convenus li€s aux avantages environnementaux mondiaux et I’ensemble des
colits convenus de certaines activités habilitantes.

8. Lorsqu’elle fournit des ressources pour une activité, la Caisse du Fonds
pour I’environnement mondial devrait tenir compte du potentiel de réduction
du mercure de I’activité proposée par rapport a ses cofits.

9. Aux fins de la présente Convention, le programme visé 4 I’alinéa b) du
paragraphe 6 sera placé sous la direction de la Conférence des Parties a
laquelle il rendra compte. La Conférence des Parties décide, a sa premiére
réunion, de I’institution d’accueil du programme, qui doit étre une institution
existante, et fournit & cette derni¢re des orientations, y compris sur la durée
dudit programme. Toutes les Parties et autres parties prenantes concernées sont
invitées a fournir, sur une base volontaire, des ressources financiéres au

programme.

10. La Conférence des Parties et les entités constituant le mécanisme
conviennent, 4 la premiére réunion de la Conférence des Parties,
d’arrangements pour donner effet aux paragraphes ci-dessus.

11. La Conférence des Parties examine, au plus tard a sa troisi¢éme réunion et,
par la suite, a intervalles réguliers, le niveau de financement, les orientations
fournies par la Conférence des Parties aux entités chargées d’assurer le
fonctionnement du mécanisme institué en vertu du présent article et leur
efficacité, et leur capacité a répondre aux besoins en évolution des Parties qui
sont des pays en développement et des pays a économie en transition. Sur la
base de cet examen, la Conférence des Parties prend des mesures appropriées
pour améliorer 1’efficacité du mécanisme.

12. Toutes les Parties sont invitées & apporter des contributions au mécanisme,
dans la mesure de leurs moyens. Le mécanisme encourage la fourniture de
ressources provenant d’autres sources, y compris du secteur privé, et cherche a
mobiliser ces ressources pour les activités qu’il soutient.

Article 14

Renforcement des capacités, assistance technique
et transfert de technologies

1. Les Parties coopérent en vue de fournir, dans les limites de leurs capacités
respectives, un renforcement des capacités et une assistance technique
appropri€s, en temps utile, aux Parties qui sont des pays en développement, en
particulier aux pays les moins avancés et aux petits Etats insulaires en

-24 -



développement, et aux Parties qui sont des pays a économie en transition, pour
les aider & mettre en ceuvre leurs obligations au titre de la présente Convention.

2. Le renforcement des capacités et [’assistance technique visés au
paragraphe 1 et & I’article 13 peuvent étre fournis par le biais d’arrangements
aux niveaux régional, sous-régional et national, y compris par les centres
régionaux et sous-régionaux existants, par le biais d’autres moyens
multilatéraux et bilatéraux, et par le biais de partenariats, y compris avec le
secteur privé. La coopération et la coordination avec d’autres accords
multilatéraux sur ’environnement concernant les produits chimiques et les
déchets devraient &tre recherchées en vue d’améliorer Defficacité de
I’assistance technique et de la fourniture de celle-ci.

3. Les Parties qui sont des pays développés et les autres Parties, dans les
limites de leurs capacités, encouragent et facilitent, avec le soutien du secteur
privé et d’autres parties prenantes concernées, selon qu’il convient, la mise au
point, le fransfert et la diffusion de technologies de remplacement
écologiquement rationnelles de pointe, ainsi que ’accés a ces technologies, au
bénéfice des Parties qui sont des pays en développement, en particulier les
pays les moins avancés et les petits Etats insulaires en développement, et des
Parties qui sont des pays & économie en transition, en vue de renforcer leur
capacité de mise en ceuvre effective de la présente Convention.

4. La Conférence des Parties, au plus tard a sa deuxiéme réunion et, par la
suite, a intervalles réguliers, en tenant compte des communications et des
rapports soumis par les Parties, y compris ceux requis a 1’article 21, ainsi que
des informations fournies par d’autres parties prenantes :

a) Examine les informations sur les initiatives en cours et les progrés
accomplis dans le domaine des technologies de remplacement;

b) FEvalue les besoins des Parties en matidre de technologies de
remplacement, - en particulier ceux des Parties qui sont des pays en
développement; et '

c) Identifie les défis rencontrés par les Parties, en particulier celles qui
sont des pays en développement, en mati¢re de transfert de technologies.

5. La Conférence des Parties émet des recommandations sur la maniére dont

le renforcement des capacités, I’assistance technique et le transfert de
. technologies pourraient étre encore améliorés au titre du présent article.
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Article 15
Comité de mise én ceuvre et du respect des obligations

1. 1 est institué par les présentes un mécanisme, comprenant un Comité
ayant qualité d’organe subsidiaire de la Conférence des Parties, en vue de
promouvoir la mise en cuvre et d’examiner le respect de toutes les
dispositions de la présente Convention. Le mécanisme, y compris le Comité,
est de nature facilitatrice et accorde une attention particuli¢re & la situation et
aux capacités nationales respectives des Parties.

2. Le Comité encourage la mise en ccuvre et examine le respect de toutes les
dispositions de la présente Convention. Il examine tant les questions
individuelles que systémiques ayant trait & la mise en ceuvre et au respect des
dispositions et fait des recommandations & la Conférence des Parties, selon
qu’il convient.

3. Le Comité est composé de 15 membres désignés par les Parties et élus par
la Conférence des Parties, en tenant diment compte d’une représentation
géographique ¢quitable fondée sur les cing régions de 1’Organisation des
Nations Unies; les premiers membres sont élus a la premi¢re réunion de la
Conférence des Parties et ensuite conformément au réglement intérieur
approuvé par la Conférence des Parties en vertu du paragraphe 5; les membres
du Comité posse¢dent des compétences dans un domaine en rapport avec la
présente Convention et reflétent un équilibre approprié des expertises.

4. Le Comité peut examiner des questions sur la base :

a) De communications écrites transmises par toute Partie concernant son
respect des dispositions;

b) De rapports nationaux soumis conformément a I’article 21; et
¢) De demandes formulées par la Conférence des Parties.

5. Le Comité élabore son réglement intérieur, qui est soumis 4 1’approbation
de la Conférence des Parties, a sa deuxiéme réunion; la Conférence des Parties
peut ajouter des clauses supplémentaires au mandat du Comité.

6. Le Comité met tout en ceuvre pour adopter ses recommandations par
consensus. Si tous les efforts en ce sens sont demeurés vains et qu’aucun
consensus n’est atteint, les recommandations sont adoptées en dernier recours
par vote a la majorité des trois quarts des membres présents et votants, sur la
base d’un quorum de deux tiers des membres.
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Article 16
' Aspects sanitaires
1. Les Parties sont encouragées a :

a) Promouvoir I’élaboration et la mise en ceuvre de stratégies et de
programmes visant a identifier et protéger les populations a risques, en
particulier les populations vulnérables, qui pourraient comprendre I’adoption
de directives sanitaires a caractére scientifique sur 1’exposition au mercure et
aux composés du mercure fixant des objectifs pour la réduction de 1’exposition
au mercure, le cas échéant, et 1’éducation du public, avec la participation du
secteur de la santé publique et d’autres secteurs concernés;

b) Promouvoir I’élaboration et la mise en ceuvre de programmes
d’éducation et de prévention a fondement scientifique portant sur I’exposition
professionnelle au mercure et aux composés du mercure;

¢) Promouvoir les services de soins de santé appropriés pour la
prévention, le traitement et les soins des populations affectées par I’exposition
au mercure ou aux composés de mercure; et

d) Mettre en place et renforcer, selon qu’il convient, les capacités
institutionnelles et les moyens dont disposent les professionnels de la santé
pour la prévention, le diagnostic, le traitement et la surveillance des risques
pour la santé de ’exposition au mercure et aux composés du mercure.

2. La Conférence des Parties, dans le cadre de 1’examen de questions ou
activités liées a la santé, devrait :

a) Consulter 1’Organisation mondiale de la Santé, 1’Organisation
internationale du Travail et d’autres organisations intergouvernementales
compétentes et collaborer avec celles-ci, selon qu’il convient; et

- b) Promouvoir la coopération et I’échange d’informations avec
I’Organisation mondiale de la Santé, I’Organisation internationale du Travail et
d’autres organisations intergouvernementales compétentes, selon qu’il
convient. A
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Article 17
féhange d’informations
1. Chaque Partie facilite I’échange :

a) D’informations scientifiques, techniques, économiques et juridiques
- concernant le mercure et les composés du mercure, y compris des informations
toxicologiques, écotoxicologiques et relatives a la sécurité;

b) D’informations sur la réduction ou I’élimination de la production, de
I'utilisation, du commerce, des émissions et des rejets de mercure et de
composés du mercure;

¢) D’informations concernant les solutions de remplacement
techniquement et économiquement viables pour :

i) Les produits contenant du mercure ajouté;

i1) Les procédés de fabrication dans lesquels du mercure ou des
composés du mercure sont utilisés; et

iit) Les activités et procédés qui émettent ou rejettent du mercure ou
des composés du mercure;

y compris des informations relatives aux risques pour la santé et
Penvironnement et aux colits et avantages socioéconomiques de ces solutions
de remplacement; et

d) D’informations épidémiologiques concernant les effets sur la santé de
I’exposition au mercure et aux composés du mercure, en étroite coopération
avec [|’Organisation mondiale de la Santé et d’autres organisations
compétentes, au besoin.

2. Les Parties peuvent échanger les informations visées au paragraphe 1
directement, par I’intermédiaire du Secrétariat ou en coopération avec d’autres
organisations compétentes, notamment les Secrétariats des conventions
relatives aux produits chimiques et aux déchets, selon qu’il convient.

3. Le Secrétariat facilite la coopération en matiére d’échange d’informations
mentionnée dans le présent article et la coopération avec des organisations
compétentes, notamment les Secrétariats des . accords multilatéraux sur
P’environnement et d’autres initiatives internationales. Les informations en
question comprennent non seulement celles fournies par les Parties, mais aussi
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celles obtenues des organisations intergouvernementales et non
gouvernementales et des institutions nationales et internationales qui possédent
~une expertise dans le domaine du mercure.

4. Chaque Partie désigne un correspondant national pour I’échange
d’informations au titre de la présente Convention, notamment en ce qui
concerne le consentement des Parties importatrices mentionné a I’article 3.

5. Aux fins de la présente Convention, les informations concernant la santé et
la sécurité des personnes ainsi que ’environnement ne sont pas considérées
comme confidentielles. Les Parties qui échangent d’autres informations en
application de la présente Convention respectent le caractére confidentiel des
informations de facon mutuellement convenue.

Article 18
Information, sensibilisation et éducation du public
1. Chaque Partie, dans les limites de ses moyens, encourage et facilite :

a) La mise a la disposition du public des informations disponibles
concernant :

i) Les effets du mercure et des composé€s du mercure sur la santé et
I’environnement;

ii) Les solutions de remplacement du mercure et des composés du
mercure;

iii) Les sujets identifiés au paragraphe 1 de 1’article 17;

iv) Les résultats de ses activités de recherche développement et de
surveillance au titre de I"article 19; et

v) - Les activités qu’elle méne pour s’acquitter de ses obligations au
titre de la présente Convention;

b) L’éducation, la formation et la sensibilisation du public en ce qui
concerne les effets de I’exposition au mercure et aux composés du mercure sur
la santé humaine et I’environnement, en collaboration avec les organisations
intergouvernementales et non gouvernementales compétentes et les
populations vulnérables, le cas échéant.
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2. Chaque Partie utilise des mécanismes existants ou envisage d’élaborer des
mécanismes, tels que des registres des rejets et transferts de polluants, s’il y a
lieu, aux fins de la collecte et de la diffusion d’informations sur les estimations
des quantités annuelles de mercure et de composés du mercure qui sont émises,
rejetées ou €liminées par des activités humaines sur son territoire.

Article 19
Recherche-développement et surveillance

1. Les Parties s’efforcent de coopérer pour développer et améliorer, compte
tenu de leur situation et de leurs moyens respectifs :

a) Des inventaires recensant les utilisations, la consommation, les
émissions atmosphériques et les rejets dans leau et le sol, d’origine
anthropique, de mercure et de composés du mercure;

b) La modélisation et la surveillance géographiquement représentative
des concentrations de mercure et de composés du mercure chez les populations
vulnérables et dans les milieux naturels, notamment chez les biotes tels que les
poissons, les mammiféres marins, les tortues de mer et les oiseaux, ainsi que la
collaboration en mati¢re de collecte et d’échange d’échantillons appropriés et
pertinents;

¢) Des évaluations de I’impact du mercure et des composés du mercure
sur la santé humaine et 1’environnement, ainsi que dans les domaines social,
économique et culturel, en particulier chez les populations vulnérables;

d) Des méthodes harmonisées pour les activités mendes an titre des
alinéas a), b) et ¢);

e) L’information concernant le cycle environnemental, la propagation
(notamment la propagation a longue distance et le dépdt), la transformation et
le devenir du mercure et des composés du mercure dans différents
écosystémes, en tenant diment compte de la distinction entre, d’une part, les
émissions et rejets anthropiques et, d’autre part, les émissions et rejets naturels
de mercure ainsi que de la remobilisation de mercure provenant de dépdts
anciens;

f) L’information sur le commerce et les échanges de mercure et de
composés du mercure, et de produits contenant du mercure ajouté; et

g2) L’information et la recherche concernant la disponibilité technique et
économique de produits et procédés sans mercure, ainsi que les meilleures
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techniques disponibles et les meilleures pratiques environnementales pour
réduire et surveiller les émissions et les rejets de mercure et de composés du
mercure. o '

2. Les Parties devraient, au besoin, s’appuyer sur les réseaux de surveillance
et programmes de recherche existants lors de D’exécution des activités
mentionnées au paragraphe 1.

Article 20
Plans de mise en cuvre

1.  Chaque Partie peut, & |’issue d’une premiére évaluation, €laborer et
appliquer un plan de mise en ceuvre tenant compte de sa situation nationale
pour s’acquitter de ses obligations au titre de la présente Convention. Ce plan
devrait étre transmis au Secrétariat dés qu’il aura été élaboré.

2. Chaque Partie peut réviser et mettre a jour son plan de mise en ceuvre, en
tenant compte de sa situation nationale, des orientations données par la
Conférence des Parties et des autres orientations pertinentes.

3. Les Parties devraient, lorsqu’elles entreprennent les activités mentionnées
aux paragraphes 1 et 2, consulter les parties prenantes nationales pour faciliter
I’élaboration, la mise en ceuvre, la révision et la mise a jour de leurs plans de
mise en ccuvre.

4. Les Parties peuvent également se concerter sur des plans régionaux afin de
faciliter la mise en ceuvre de la présente Convention.

Article 21
Etablissement de rapports

1. Chaque Partie fait rapport a la Conférence des Parties, par I’intermédiaire
du Secrétariat, sur les mesures qu’elle a prises pour mettre en cceuvre les
dispositions de la présente Convention et I’efficacité de ces mesures ainsi que
sur les éventuelles difficultés qu’elle a rencontrées dans la réalisation des
objectifs de la Convention.

2. Chaque Partie inclut, dans ses rapports, les informations requises par les
articles 3, 5, 7, 8 et 9 de la présente Convention.

3. La Conférence des Parties décide, a sa premi¢re réunion, de la périodicité
et de la présentation des rapports, a respecter par les Parties, en tenant compte
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du caractére souhaitable d’une coordination avec les autres conventions
pertinentes relatives aux produits chimiques et aux déchets pour la
communication des informations.

Article 22
Evaluation de Pefficacité

1. La Conférence des Parties évalue I’efficacité de la présente Convention au
plus tard six ans aprés sa date d’entrée en vigueur et, par la suite,
périodiquement, a des intervalles dont elle décidera.

2. Afin de faciliter cette évaluation, la Conférence des Parties lance, a sa
premiére réunion, la mise en place d’arrangements pour obtenir des données de
surveillance comparables sur la présence et les mouvements de mercure et de
composés du mercure dans ’environnement ainsi que sur les tendances des
concentrations de mercure et de composés du mercure observées dans les
milieux biotiques et chez les populations vulnérables.

3. L’évaluation est effectuée sur la base des informations scientifiques,
environnementales, techniques, financiéres et économiques disponibles,
incluant :

a) Des rapports et d’autres données de surveillance fournis a la
Conférence des Parties conformément au paragraphe 2;

b) Des rapports soumis conformément & Particle 21;

¢) Des informations et des recommandations fournies conformément a
I’article 15; et

d) Des rapports et d’autres informations pertinentes sur le
fonctionnement des arrangements en matiere d’assistance financiere, de
transfert de technologies et de renforcement des capacités mis en place au titre
de la présente Convention.

Article 23
Conférence des Parties

1. Il estinstitué par les présentes une Conférence des Parties.

2. La premiére réunion de la Conférence des Parties est convoquée par le
Directeur exécutif du Programme des Nations Unies pour I’environnement au
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plus tard un an apres la date d’entrée en vigueur de la présente Convention. Par
la suite, les réunions ordinaires de la Conférence des Parties se tiennent a des
intervalles réguliers a décider par la Conférence.

3. Des réunions exfraordinaires de la Conférence des Parties ont lieu a tout
autre moment si la Conférence le juge nécessaire, ou a la demande écrite d’une
Partie, sous réserve que, dans un délai de six miois suivant sa communication
aux Parties par le Secrétariat, cette demande soit appuyée par un tiers au moins
des Parties.

4. La Conférence des Parties arréte et adopte par consensus, a sa premiére
réunion, son reglement intérieur et ses régles de gestion financiére et ceux de
tout organe subsidiaire, ainsi que les dispositions financiéres régissant le
fonctionnement du Secrétariat.

5. La Conférence des Parties suit et évalue en permanence la mise en ccuvre
de la présente Convention. Elle s’acquitte des fonctions qui lui sont assignées
par la présente Convention et, 4 cette fin : -

a) Crée les organes subsidiaires qu’elle juge nécessaires a la mise en
ceuvre de la présente Convention;

b) Coopére, au besoin, avec les organisations internationales et les
organismes intergouvernementaux et non gouvernementaux compétents;

c) Examine périodiquement toutes les informations qui lui sont
communiquées ainsi que toutes celles communiquées au Secrétariat en
application de Particle 21;

d) Examine toutes les recommandations qui lui sont transmises par le
Comité de mise en ceuvre et du respect des obligations;

e) Examine et prend toute autre mesure nécessaire a la réalisation des
objectifs de la présente Convention; et

) Examine les Annexes A et B conformément aux articles 4 et 5.

6. L’Organisation des Nations Unies, ses institutions spécialis€es et ’Agence
internationale de I’énergie atomique, de méme que tout Etat qui n’est pas
Partie & la présente Convention, peuvent se faire représenter aux réunions de la
Conférence des Parties en qualité d’observateurs. Tout organe ou organisme,
national ou international, gouvernemental ou non gouvernemenial, compétent
dans les domaines visés par la présente Convention et qui a informé le
Secrétariat de son souhait de se faire représenter a une réunion de la
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Conférence des Parties en qualité d’observateur peut étre admis 4 y prendre
part 4 moins qu’un tiers au moins des Parties présentes n’y fassent objection.
I’admission et la participation des observateurs sont subordonnées au respect
du réglement intérieur adopté par la Conférence des Parties.

Article 24
Secrétariat
1. Il est institué par les présentes un Secrétariat.
2. Les fonctions du Secrétariat sont les suivantes :

a) Organiser les réunions de la Conférence des Parties et de ses organes
subsidiaires et leur fournir les services requis;

b) Faciliter 1’octroi, sur demande, d’une assistance aux Parties, en
particulier aux Parties qui sont des pays en développement ou & économie en
transition, aux fins de la mise en ceuvre de la présente Convention;

c) Assurer la coordination, si besoin est, avec les secrétariats
d’organismes internationaux compétents, en particulier avec ceux d’autres
conventions sur les produits chimigques et les déchets;

d) Soutenir les Parties dans le cadre de 1’échange d’informations
concernant la mise en ceuvre de la présente Convention; )

e) FEtablir et mettre 2 la disposition des Parties des rapports périodiques
fondés sur les informations recues en vertu des articles 15 et 21 ainst que
d’autres informations disponibles;

f) Conclure, sous la supervision générale de la Conférence des Parties,
les arrangements administratifs et contractuels qui pourraient lui étre
nécessaires pour s’acquitter efficacement de ses fonctions; et

g) S’acquitter des autres fonctions de secrétariat spécifiées dans la
présente Convention et de toute fonction supplémentaire qui pourrait lui €tre
confiée par la Conférence des Parties.

3. Les fonctions de secrétariat de la présente Convention sont assurées par le
Directeur exécutif du Programme des Nations Unies pour I’environnement,
sauf si la Conférence des Parties décide, a une majorité des trois quarts des
Parties présentes et votantes, de confier les fonctions de secrétariat a une ou
plusieurs autres organisations internationales.
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4. La Conférence des Parties peut, en consultation avec des organismes
internationaux compétents, prévoir une coopération et une coordination
renforcées entre le Secrétariat et les secrétariats d’autres conventions sur les
produits chimiques et les déchets. La Conférence des Parties peut, en
consultation avec des organismes internationaux compétents, énoncer d’autres
orientations sur ce sujet. ’

Article 25
Reéglement des différends

1. Les Parties s’efforcent de régler tout différend surgissant entre elles
concernant I’interprétation ou P’application de la présente Convention par voie
de négociation ou par tout autre moyen pacifique de leur choix.

2. Lorsqu’elle ratifie, -accepte ou approuve la présente Convention ou y
adhere, ou a tout autre moment par la suite, toute Partie qui n’est pas une
organisation régionale d’intégration économique peut déclarer dans un
instrument écrit soumis au Dépositaire que, pour tout différend concernant
I’interprétation ou I’application de la présente Convention, elle reconnait
comme obligatoires, & I’égard de toute Partie acceptant la méme obligation,
I’'un des deux ou les deux moyens de réglement des différends suivants :

a) L’arbitrage, conformément a la procédure énoncée dans la premiere
partie de I’ Annexe E;

b) La saisine de la Cour internationale de Justice.

3. Toute organisation régionale d’intégration é€conomique Partie a la
Convention peut faire une déclaration ayant le méme effet concernant
I’arbitrage, conformément au paragraphe 2.

4. Toute déclaration faite en application du paragraphe 2 ou du paragraphe 3
reste en vigueur jusqu’a ’expiration du délai stipulé dans cette déclaration ou
jusqu’a P’expiration d’un délai de trois mois & compter du dép6t, auprés du
Dépositaire, de la notification écrite de sa révocation.

5. L’expiration d’une déclaration, la notification de la révocation d’une
déclaration ou le dépdt d’une nouvelle déclaration n’affecte en rien la
procédure engagée devant un tribunal arbitral ou devant la Cour internationale
de Justice, & moins que les parties au différend n’en conviennent autrement.

6. Si les parties a un différend n’ont pas accepté le méme moyen de
réglement des différends conformément au paragraphe 2 ou au paragraphe 3, et
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si elles ne sont pas parvenues a régler leur différend par les moyens indiqués
au paragraphe 1 dans les douze mois suivant la notification par une Partie a
une autre Partie de 1’existence d’un différend entre elles, le différend est porte
devant une commission de conciliation, 4 la demande de P'une des parties au
différend. La procédure énoncée dans la deuxiéme partic de 1’Annexe E
s’applique a la conciliation au titre du présent article.

Article 26
. Amendements a la Convention
1. Toute Partie peut proposer des amendements & la présente Convention.

2. Les amendements a la présente Convention sont adoptés a une réunion de
la Conférence des Parties. Le texte de tout projet d’amendement est
communiqué aux Parties par le Secrétariat six mois au moins avant la réunion
a Jaquelle il est présenté pour adoption. Le Secrétariat communique également
les projets d’amendement aux signataires de la présente Convention et, a titre
d’information, au Dépositaire.

3. Les Parties mettent tout en ceuvre pour parvenir a un accord par consensus
sur tout amendement proposé a la présente Convention. Si tous les efforts en
ce sens sont demeurés vains et qu’aucun accord n’est intervenu, ’amendement
est adopté en dernier recours par vote a la majorité des trois quarts des Parties
présentes et votantes participant a Ia réunion.

4. Le Dépositaire communique tout amendement adopté 2 toutes les Parties
aux fins de ratification, d’acceptation ou d’approbation.

5. La ratification, ’acceptation ou ’approbation d’un amendement est
notifiée par écrit au Dépositaire. Un amendement adopté conformément au
paragraphe 3 entre en vigueur a 1’égard des Parties ayant accepté d’étre lides
par ses dispositions le quatre vingt dixiéme jour & compter de la date du dépét
des instruments de ratification, d’acceptation ou d’approbation par les trois
quarts au moins des Parties qui étaient Parties au moment ou I’amendement a
été adopté. Par la suite, I’amendement entre en vigueur a I’égard de toute autre
Partie le quatre vingt dixiéme jour & compter de la date du dépdt par cette
Partie de son instrument de ratification, d’acceptation ou d’approbation de
I’amendement. ' :
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Article 27
Adoption et amendements des annexes

1. Les annexes a la présente Convention en font partie intégrante et, sauf

disposition contraire expresse, toute référence a la Convention constitue
également une référence a ses annexes.

2. Les annexes supplémentaires adoptées aprés ’entrée en vigueur de la
présente Convention ont exclusivement trait & des questions de procédure ou a
des questions d’ordre scientifique, technique ou administratif.

3. La proposition, [’adoption et D’entrée en vigueur d’annexes
supplémentaires a la présente Convention sont régies par la procédure
suivante :

a) Les annexes supplémcnfaires sont proposées et adoptées selon la
procédure énoncée aux paragraphes 1 a 3 de ’article 26;

b) Toute Partie qui ne peut accepter une annexe supplémentaire en
informe le Dépositaire par notification écrite dans ’année qui suit la date de
communication par le Dépositaire de ’adoption de cette annexe. Ce dernier
informe sans délai toutes les Parties de toute notification regue en ce sens. Une
Partie peut & tout moment informer le Dépositaire par notification écrite
qu’elle retire une notification antérieure de non acceptation d’une annexe
supplémentaire; I’annexe considérée entre alors en vigueur a 1’égard de cette
Partie sous réserve des dispositions de 1’alinéa c¢) ci aprés; et

¢) A lexpiration d’un délai d’un an a compter de la date de la
communication par le Dépositaire de [’adoption d’une annexe supplémentaire,
celle ci entre en vigueur a 1’égard de toutes les Parties qui n’ont pas
communiqué de notification de non acceptation en application des dispositions
de I’alinéa b).

4. La proposition, ’adoption et I’entrée en vigueur d’amendements aux
annexes a la présente Convention sont soumises 4 la méme procédure que la
proposition, I’adoption et I’entrée en vigueur d’annexes supplémentaires a la
Convention, sous réserve qu’un amendement a une annexe n’entre pas en
vigueur a [’égard d’une Partie qui a fait une déclaration concernant un
amendement a des annexes conformément au paragraphe 5 de l’article 30,
auquel cas cet amendement entre en vigueur a I’égard de la Partie en question
le quatre vingt dixi¢me jour a compter de la date a laquelle celle-ci dépose,
auprés du Dépositaire, son instrument de ratification, d’acceptation,
d’approbation ou d’adhésion concernant un tel amendement.
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5. Siune annexe supplémentaire ou un amendement & une annexe se rapporte
a un amendement a la présente Convention, cette annexe supplémentaire ou cet
amendement n’entre en vigueur que lorsque I’amendement & la Convention-
entre lui-méme en vigueur.

Article 28
Droit de vote

1. Sous réserve des dlsposmons du paragraphe 2, chaque Partie & la présente
Convention dispose d’une voix.

2. Les organisations régionales d’intégration économique disposent, pour
exercer leur droit de vote dans les domaines qui relevent de leur compétence,
d’un nombre de voix égal au nombre de leurs Etats membres qui sont Parties a
la présente Convention. Elles n’exercent pas leur droit de vote si I'un de leurs
Etats membres exerce le sien, et inversement.

Article 29
Signature

La présente Convention est ouverte & la signature de tous les Etats et
organisations régionales d’intégration économique a Kumamoto (Japon) les
10 et 11 octobre 2013, et ensuite au siége de I’Organisation des Nations Unies,
a New York, jusqu’au 9 octobre 2014.

Article 30
Ratification, acceptation, approbation ou adhésion

1. La présente Convention est soumise a la ratification, a ’acceptation ou a
I’approbation des- Etats et des organisations régionales d’intégration
économique. Elle est ouverte a I’adhésion des Etats et des organisations
régionales d’intégration économique & compter du jour qui suit la date ou elle
cesse d’étre ouverte a la signature. Les instruments de - ratification,
d’acceptation, d’approbation ou d’adhésion  sont déposés auprés du
Dépositaire.

2. Toute organisation régionale d’intégration économique qui devient Partie &
la présente Convention sans qu’aucun de ses Etats membres n’y soit Partie est
li¢e par toutes les obligations énoncées dans la Convention. Lorsqu’un ou
plusieurs Etats membres d’une de ces organisations sont Parties 2 la
Convention, I’organisation et ses Ftats membres décident de leurs

-38 -



responsabilités respectives en ce qui concerne ’exécution des obligations qui
leur incombent en vertu de la Convention. En pareil cas, I’organisation et ses
Etats membres ne sont pas habilités & exercer concurremment leurs droits au
titre de la Convention.

3. Dans leurs instruments de ratification, d’acceptation, d’approbation ou
d’adhésion, les organisations régionales d’intégration économique indiquent
I’étendue de leur compétence a ’égard des questions régies par la présente
Convention. En outre, ces organisations informent le Dépositaire, qui en
informe a son tour les Parties, de toute modification pertinente de I’étendue de
leur compétence.

4. Chaque Etat ou organisation régionale d’intégration économique est
encouragé a transmettre au Secrétariat, au moment de sa ratification, de son
acceptation ou de son approbation de la Convention ou de son adhésion a
celle-ci, des informations sur les mesures qu’il ou elle a prises pour mettre en
ceuvre la Convention.

5. Dans son instrument de ratification, d’acceptation, d’approbation ou
d’adhésion, toute Partie peut déclarer que tout amendement & une annexe
n’entre en vigueur 4 son égard qu’aprés le dépdt de son instrument de
ratification, d’acceptation ou d’approbation dudit amendement ou d’adhésion a
celui-ci.

Article 31
Entrée en vigueur

1. La présente Convention entre en vigueur le quatre-vingt-dixiéme jour
suivant la date du dép6t du cinquantiéme instrument de ratification,
d’acceptation, d’approbation ou d’adhésion.

2. Pour chaque Btat ou organisation régionale d’intégration économique qui
ratifie, accepte ou approuve la Convention, ou y adhere, aprés le dépot du
cinquantiéme instrument de ratification, d’acceptation, d’approbation ou
d’adhésion, la Convention entre en vigueur le quatre vingt dixi¢me jour
suivant la date du dépét, par cet Etat ou cette organisation, de son instrument
de ratification, d’acceptation, d’approbation ou d’adhésion.

3. Aux fins des paragraphes 1 et 2, tout instrument déposé par une
organisation régionale d’intégration économique n’est pas considéré comme
venant s’ajouter aux instruments déja déposés par les Etats membres de cette
organtsation.
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Article 32
Réserves
Aucune réserve ne peut étre faite a la présente Convention.
Article 33
Retrait

1. A lexpiration d’un délai de trois ans a compter de la date d’entrée en
vigueur de la présente Convention & I’égard d’une Partie, cette derni¢re peut a
tout moment se retirer de la Convention par notification écrite adressée au
Dépositaire.
2. Tout retrait prend effet & I’expiration d’un délai d’un an & compter de la
date de réception de la notification de retrait par le Dépositaire, ou a toute
autre date ultérieure spécifiée dans la notification de retrait.

Article 34

Dépositaire

Le Secrétaire général de [’Organisation des Nations Unies est le
Dépositaire de la présente Convention.

Article 35
Textes faisant foi
L’original de la présente Convention, dont les textes anglais, arabe,
chinois, espagnol, francgais et russe font également foi, est dépos¢ auprés du

Dépositaire. '

EN FOI DE QUOI les soussignés, diment autorisés a cet effet, ont signé la
présente Convention.

Fait a Kumamoto (Japon), le dix octobre deux mil treize.
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Annexe A
Produitst contenant du mercure ajouté
Les_produits ci-apres sont exclus de la présente Annexe :
a) Produits essentiels & des fins militaires et de protection civile;

b) Produits utilis€s pour la recherche, pour 1’étalonnage d’instruments,
comme étalon de référence;

c) Lorsqu’aucune solution de remplacement faisable sans mercure n’est
disponible, commutateurs et relais, lampes fluorescentes a cathode
froide et lampes fluorescentes a électrodes externes pour affichages
¢€lectroniques et appareils de mesure;

d) Produits utilisés dans des pratiques traditionnelles ou religieuses; et

€) Vaccins contenant du thimérosal comme conservateur.

Premiére partie : Produits soumis au paragraphe 1 de P’article 4

Date i compter de
laquelle 12 production,
P’importation ou
I’exportation du
produit n’est plos
autorisée (date
Produits contenant du mercure ajouté - d’abandon définitif)

Piles, & ’exception des piles boutons zinc-oxyde d’argent et zinc-air a 2020
teneur en mercure <2 % :

Commutateurs et relais, & I’exception des ponts de mesure de capacité et 2020
de perte & trés haute précision et des commutateurs et relais radio haute
fréquence pour instruments de surveillance et de controle possédant une
teneur maximale en mercure de 20 mg par pont, commutateur ou relais

Lampes fluorescentes compactes d’éclairage ordinaire de puissance 2020
<30 W ateneur en mercure sup€rieure & 5 mg par bec de lampe

Tubes fluorescents linéaires d’éclairage ordinaire : . 2020

a} au phosphore 2 trois bandes de puissance < 60 W a teneur en
mercure supérieure a 5 mg par lampe;

b) au phosphore d’halophosphate de puissance < 40 W a teneur en
mercure supérieure & 10 mg par lampe

Lampes d’éclairage ordinaire 4 vapeur de mercure sous haute pression 2020
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Produits contenant du mercure ajouté

Date a compter de
laquelle l1a production,
Pimportation ou
I’exportation du
produit n’est plus
autorisée (date
d’abandon définitif)

Mercure contenu dans les lampes fluorescentes 2 cathode froide et a 2020
¢lectrodes externes pour affichages électroniques :
a) ~ de faible longueur (< 500 mm) a teneur en mercure supérieure a
3,5 mg par lampe
b) de longueur moyenne (> 500 mm et <1500 mm) & teneur en
mercure supérieure & 5 mg par lampe
c) de grande longueur (> 1 500 mm) & teneur en mercure supérieure a
13 mg par lampe
Cosmétiques (2 teneur en mercure supérieure & 1 ppm), y compris les 2020
savons et crémes de blanchissement de la peau, mais & I’exclusion des
cosmétiques pour la zone oculaire dans lesquels le mercure ést utilisé
comme agent de conservation pour lequel aucun substitut efficace et
sans danger n’est disponible!
Pesticides, biocides et antiseptiques locaux 2020
Les instruments de mesure non électroniques ci-apres, 4 I’exception de 2020

ceux incorporés dans des équipements de grande taille ou utilisés pour
des mesures a haute précision, lorsqu’aucune solution de remplacement
convenable sans mercure n’est disponible :

a) barométres;

b) hygrométres;
¢} manométres;
d) thermomeétres;

e) sphygmomanométres.

Les cosmétiques, savons et crémes qui contiennent du mercure sous forme de contaminant a I’état de

traces ne sont pas visés.
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Deuxiéme partie : Produits soumis au paragraphe 3 de Particle 4

Produits contenant
du mercure ajouté Dispositions

Amalgames dentaires Les mesures qu’une Partie doit prendre pour éliminer progressivement
1'utilisation d’amalgames dentaires doivent tenir compte de sa situation
nationale et des orientations internationales pertinentes et comprendre
deux ou plusieurs des mesures suivantes :

i)  Définir des objectifs nationaux de prévention des caries et de
promotion de I’hygiéne dentaire pour réduire autant que possible
le besoin de restauration dentaire;

it} Définir des objectifs nationaux visant & réduire antant que possible
leur utilisation; '

ili) Promouvoir I'utilisation de matériaux de restauration dentaire
économiques et cliniquement efficaces qui ne contiennent pas de
mercure;

iv)  Promouvoir les activités de recherche-développement axées sur
des matériaux de restauration dentaire de qualité qui ne
contiennent pas de mercure;

v)  Encourager les organisations professionnelles représentatives et
les écoles de médecine dentaire a éduquer et former les
professionnels du secteur dentaire et les étudiants a I’utilisation de
matériaux de restauration dentaire sans mercure et a la promotion
des meilleures pratiques de gestion;

vi) Décourager les polices d’assurance et programmes qui privilégient
les amalgames plutdt que les matériaux de restauration dentaire
SANS mercure;

vii) Encourager les polices d’assurance et programmes qui favorisent
Putilisation de matériaux de restauration dentaire de qualité sans
mercure;

viil) Restreindre I’ utilisation d’amalgames dentaires & leur forme
encapsulde;

ix) Promouvoir utilisation des meilleures pratiques
environnementales dans les établissements de soins dentaires afin
de réduire les rejets de mercure et de composés du mercure dans
I’eau et le sol.
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Annexe B

Procédés de fabrication dans lesquels du mercure
ou des composés du mercure sont utilisés

Premiére partie : Procédés soumis au paragraphe 2 de I’article 5

Procédés de fabrication utilisant du mercure

ou des composés du mercure Date d’abandon définitif
Production de chlore alcali 2025
Production d’acétaldéhyde dans laquelle du mercure ou 2018

des composés du mercure sont utilisés comme

catalyseurs
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Deuxié¢me partie : Procédés soumis au paragraphe 3 de P’article 5

Procédé utilisant
du mercure

Dispositions

Production de chlorure
de vinyle monomere

i)

Les mesures devant &tre prises par les Parties consistent, entre autres,

a:
i)

iii)

V)

vi)

Réduire, d’ici a 2020, I’utilisation de mercure de 50 % par unité
de production par rapport a I’année 2010;

Promouvoir des mesures visant a réduire la dépendance a
I’égard du mercure provenant de I’extraction primaire;

Prendre des mesures pour réduire les émissions et les rejets de
mercure dans I’environnement;

Appuyer la recherche-développement dans le domaine des
catalyseurs et procédés sans mercure;

Ne pas permettre [’utilisation de mercure cing ans aprés que la
Conférence des Parties a établi I’existence de catalyseurs sans
mercure techniquement et économiquement faisables basés sur
des procédés existants;

Faire rapport 4 la Conférence des Parties sur les efforts
déployés pour développer et/ou identifier des solutions de
remplacement et éliminer 1’utilisation du mercure
conformément a Particle 21.

Production de méthylate
ou d’éthylate de sodium
ou de potassiuvm

Les mesures devant étre prises par les Parties consistent, entre autres,

a:

i)

v)

vi)

Réduire 1’utilisation de mercure dans le but de la faire cesser le
plus rapidement possible et au plus tard 10 ans aprés ’entrée en
vigueur de la Convention;

Réduire, d’ici 4 2020, les émissions et les rejets de 50 % par
unité de production par rapport a 1’année 2010;

Interdire I’utilisation de nouveau mercure provenant de
I’extraction primaire;

Appuyer la recherche-développement dans le domaine des
procédés sans mercure,

Ne pas permettre I'utilisation de mercure ¢ing ans aprés que la
Conférence des Parties a établi I’existence de procédés sans
mercure techniquement et économiquement faisables;

Faire rapport 4 la Conférence des Parties sur les efforts
déployés pour développer et/ou identifier des solutions de
remplacement et éliminer 1’utilisation de mercure
conformément & ’article 21.
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Procédé utilisant
du mercure

Dispositions

Production de polyuréthane
utilisant des catalyseurs
contenant du mercure

Les mesures devant &tre prises par les Parties consistent, entre autres,

a:
i)

1V

Réduire I’utilisation de mercure dans le but de la faire cesser le
plus rapidement possible et au plus tard 10 ans aprés I’entrée en
vigueur de la Convention;

Réduire la dépendance & I’égard du mercure provenant de
I’extraction primaire;

Réduire les émissions et les rejets de mercure dans
I’environnement;

Appuyér la recherche-développement dans te domaine des
catalyseurs et procédés sans mercure;

Faire rapport & la Conférence des Parties sur les efforts
déployés pour développer et/ou identifier des solutions de
remplacement et éliminer ['utilisation de mercure
conformément a ’article 21.

Le paragraphe 6 de ’article 5 ne s’applique pas a ce procédé de
fabrication.
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Annexe C
Extraction miniére artisanale et a petite échelle d’or
Plans d’action nationaux

1. Chaque Partie soumise aux dispositions du paragraphe 3 de I’article 7 fait
figurer dans son plan d’action national :

a) Des objectifs nationaux et des objectifs de réduction;
b) Des mesures visant a €liminer :
i) L’amalgamation de minerai brut;

ii) Le brilage a D’air libre d’amalgames ou d’amalgames
transformés;

iii) Le briilage d’amalgames dans des zones résidentielles; et

iv) La lixiviation au cyanure de sédiments, minerais et résidus
auxquels du mercure a été ajouté, sans en avoir au préalable retiré
ce dernjer;

c¢) Des mesures pour faciliter la formalisation ou la réglementation du
secteur de I’extraction miniére artisanale et a petite échelle d’or;

d) Des estimations initiales des quantités de mercure et des pratiques
utilisées sur son territoire dans le secteur de l’extraction miniére et de la
transformation artisanales et a petite échelle d’or;

¢) Des stratégies pour promouvoir la réduction des émissions et rejets de
mercure et de I’exposition & cette substance dans le secteur de 1’extraction

mini¢re et de la transformation artisanales et a petite échelle d’or et, en
particulier, des méthodes ne faisant pas appel au mercure;

f) Des stratégies visant & gérer les échanges commerciaux et a empécher
le détournement de mercure et composés du mercure provenant de sources
étrangeres et nationales destinés a étre utilisés pour I’extraction minicre et la
transformation artisanales et a petite échelle d’or;

g) Des stratégies visant & impliquer les parties prenantes dans la mise en
ceuvre et ’amélioration continue du plan d’action national;
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h) Une stratégie de santé publique relative a ’exposition des mineurs
travaillant dans I’extraction aurifére artisanale et a petite échelle et de leurs
communautés au mercure. Une telle stratégie devrait prévoir, entre autres, la
collecte de données sanitaires, la formation du personnel des services de santé
et la sensibilisation par I’intermédiaire des établissements de santé;

i) Des stratégies visant a prévenir [’exposition des populations
vulnérables, notamment les enfants et les femmes en 4ge de procréer, en
particulier les femmes enceintes, au mercure utilisé dans I’extraction miniére
artisanale et a petite échelle d’or;

j) Des stratégies pour informer les mineurs travaillant dans I’extraction
aurifere artisanale et a petite échelle et les communautés touchées; et

k) Un calendrier pour la mise en ceuvre du plan d’action national.

2. Chaque Partie peut faire figurer dans son plan d’action national des
stratégies supplémentaires pour atteindre ses objectifs comme, par exemple,
I’utilisation ou I’introduction de normes relatives a [D’extraction miniére
artisanale et & petite échelle d’or par des procédés ne faisant pas appel au
mercure et de mécanismes reposant sur le marché ou d’outils de marketing.
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Annexe D

Liste des sources ponctuelles d’émissions atmosphériques
de mercure et de composés du mercure

Catégorie de sources ponctuelles :
Centrales €lectriques alimentées au charbon;
Chaudieres industrielles alimentées au charbon;

Procédés de fusion et de grillage utilisés dans la production de métaux non

/
ferreux'’;

Installations d’incinération de déchets;

Installations de production de clinker de ciment.

1/ i . s
Aux fins de la présente Annexe, on entend par « métaux non ferreux » le plomb, le zinc, le cuivre et 'or
industriel. .
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Annexe E
Procédures d’arbitrage et de conciliation
Premiére partie : Procédure d’arbitrage

Aux fins de I’alinéa a) du paragraphe 2 de l’article 25 de la présente
Convention, la procédure d’arbitrage est la suivante :

Article premier

1. Toute Partie peut prendre [initiative de recourir a Darbitrage,
conformément & D’article 25 de la présente Convention, par notification écrite
adressée a lautre partie ou aux autres parties au différend. Une telle
notification est accompagnée de exposé des conclusions, ainsi que de toutes
pieces justificatives, et indique I’objet de 1’arbitrage, notamment les articles de
la présente Convention dont I’interprétation ou l’application font I’objet du
litige.

2. La partie requérante notifie au Secrétariat qu’elle renvoie un différend a
Iarbitrage conformément & D’article 25 de la présente Convention. La
notification est accompagnée de la notification écrite de la partie requérante,
de I’exposé des conclusions et des piéces justificatives visés au paragraphe 1
ci-dessus. Le Secrétariat communique les informations ainsi regues a toutes les

Parties.
Article 2

1. Siun différend est renvoyé a ’arbitrage conformément a Particle premier
ci dessus, un tribunal arbitral composé de trois membres est institué.

2. Chaque partie au différend nomme un arbitre et les deux arbitres ainsi
nommés désignent d’un commun accord le troisiéme arbitre, qui exerce la
présidence du tribunal. En cas de différends entre plus de deux parties, les
parties qui font cause commune nomment un arbitre d’un commun accord. Le
Président du tribunal ne doit pas étre ressortissant de I’une des parties au
différend, ni avoir sa résidence habituelle sur le territoire de 1’une de ces
parties, ni se trouver au service de 'une d’elles, ni s’étre déja occupé de
P’affaire a un autre titre.

3. Il est pourvu a tout siége vacant de la maniere prévue pour la nomination
initiale.
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Article 3

1. Si, dans un délai de deux mois aprés la date de réception de ta notification
d’arbitrage par la partie défenderesse, I’'une des parties au différend ne procede
pas a la nomination d’un arbitre, 1’autre partie peut saisir le Secrétaire général
de I’Organisation des Nations Unies, qui procéde a cette désignation dans un
nouveau dé€lai de deux mois. ‘

2. Si, dans un délai de deux mois aprés la nomination du deuxiéme arbitre, le
Président du tribunal arbitral n’est pas désigné, le Secrétaire général de
I’Organisation des Nations Unies procede, a la requéte d’une partie, a sa
désignation dans un nouveau délai de deux mois.

Article 4

Le tribunal arbitral rend ses décisions conformément aux dispositions de la
présente Convention et au droit international.

Article 5

Sauf si les parties au différend en conviennent autrement, le tribunal
arbitral €tablit ses propres régles de procédure.

Article 6

A la demande de 'une des parties au différend, le tribunal arbitral peut
recommander les mesures conservatoires indispensables.

Article 7

Les parties au différend facilitent le déroulement des travaux du tribunal
arbitral et, en particulier, utilisent tous les moyens a leur disposition pour :

a) Fournir au tribunal tous les documents, renseignements et facilités
nécessaires; et

b) Permettre au tribunal, en cas de besoin, de citer des témoins ou des
experts et d’enregistrer leur déposition. '

Article 8
Les parties au différend et les arbitres sont tenus de protéger la

confidentialité¢ de tout renseignement ou document qu’ils obtiennent a titre
confidentiel au cours de la procédure du tribunal arbitral.
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Article 9

A moins que le tribunal arbitral n’en décide autrement en raison des
circonstances particuliéres de I’affaire, les frais du tribunal sont supportés a
parts égales par les parties au différend. Le tribunal tient un relevé de tous ses
frais et en fournit un état final aux parties.

Article 10

Toute Partie ayant, en ce qui concerne ’objet du différend, un intérét
d’ordre juridique susceptible d’étre affecté par la décision peut intervenir dans
la procédure avec le consentement du tribunal arbitral.

Article 11

Le tribunal arbitral peut instruire et trancher les demandes
reconventionnelles directement liées a ’objet du différend.

Article 12

Les décisions du tribunal arbitral, tant sur la procédure que sur le fond,
sont prises a la majorité des voix de ses membres.

Article 13

1. Si Pune des parties au différend ne se présente pas devant le tribunal
arbitral ou ne fait pas valoir ses moyens, ’autre partie peut demander au
tribunal de poursuivre la procédure et de rendre sa sentence. L’absence d’une
partie ou le fait pour une partie de ne pas faire valoir ses moyens ne fait pas
obstacle au déroulement de la procédure.

2. Avant de prononcer sa sentence définitive, le tribunal arbitral doit
s’assurer que la demande est fondée en fait et en droit.

Article 14
Le tribunal arbitral prononce sa sentence définitive au plus tard cinq mois
aprés la date a laquelle il a été créé, & moins qu’il estime nécessaire de
prolonger ce délai d’une durée qui ne devrait pas excéder cinq mois.

Article 15

La sentence définitive du tribunal arbitral est limitée & I’objet du différend
et est motivée. Elle contient le nom des membres qui y ont pris part et la date &
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laquelle elle a été prononcée. Tout membre du tribunal peut joindre & la
sentence 1’exposé de son opinion individuelle on dissidente.

Article 16

, La sentence définitive lie les parties au différend. L’interprétation qui est

faite de la présente Convention dans la sentence définitive lie également toute
Partie intervenant conformément a I’article 10 dans la mesure ou elle a trait a
des questions au sujet desquelles cette Partie est intervenue. La sentence
définitive est sans appel, & moins que les parties au différend ne soient
convenues a ’avance d’une procédure d’appel.

Article 17

Tout désaccord pouvant surgir entre les parties liées par la sentence
définitive en application de ’article 16 concernant V’interprétation ou la mise
en ceuvre de cetie sentence peut étre soumis par I’une ou I’autre de ces parties
a la décision du tribunal arbitral qui a prononcé la sentence.

Deuxiéme partie : Procédure de conciliation

Aux fins du paragraphe 6 de P’article 25 de la présente Convention, la
procédure de conciliation est la suivante :

Article premier

Toute demande d’une partie & un différend visant a créer une commission
de conciliation en application du paragraphe 6 de P’article 25 de la présente
Convention est adressée par écrit au Secrétariat avec copie a ’autre partie ou
aux autres parties au différend. Le Secrétariat en informe immédiatement
toutes les Parties. |

Article 2

-

1. La commission de conciliation se compose, 2 moins que les parties au
différend n’en conviennent autrement, de trois membres, chaque partie
concernée en nommant un et le Président étant choisi conjointement par les
membres ainsi nommés.

2. En cas de différend entre plus de deux parties, les parties faisant cause
commune nomment leur membre de la commission d’un commun accord.
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Article 3

Si, dans un délai de deux mois apres la date de réception par le Secrétariat
de la demande €écrite visée a I’article premier ci dessus, tous les membres n’ont
pas ¢té nommés par les parties au différend, le Secrétaire général de
I’Organisation des Nations Unies procéde, a la requéte d’une partie
quelconque, aux nominations nécessaires dans un nouveau délai de deux mois.

Article 4

Si, dans un délai de deux mois aprés la nomination du deuxiéme membre
de la commission, le Président de celle-ci n’a pas été choisi, le Secrétaire
général de I’Organisation des Nations Unies procéde, a la requéte d’une partie
au différend, a sa désignation dans un nouveau délai de deux mois.

Article 5

La commission de conciliation aide les parties au différend, de facon
indépendante et impartiale, & parvenir a un réglement a ’amiable.

Article 6

1. La commission de conciliation peut mener la procédure de la maniére
qu’elle juge appropriée, compte pleinement tenu des circonstances de I’affaire
et des vues €ventuellement exprimées par les parties au différend, notamment
de toute demande visant & obtenir un réglement rapide du différend. Elle peut
adopter son propre réglement intérieur, si nécessaire, & moins que les parties
n’en conviennent autrement.

2. La commission de conciliation peut, a tout moment de la procédure, faire
des propositions ou des recommandations en vue d’un réglement du différend.

Article 7

Les parties au différend coopérent avec la commission de conciliation.
Elles s’efforcent, en particulier, de satisfaire 2 ses demandes concernant la
présentation de documents écrits et d’éléments de preuve et la participation
aux réunions. Les parties au différend et les membres de la commission de
conciliation sont tenus de protéger la confidentialité de tout renseignement ou
document qu’ils obtiennent a titre confidentiel au cours de la procédure de

conciliation.
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Article 8

La commission de conciliation prend ses décisions & la majorité des voix
de ses membres.

Article 9

A moins que le différend n’ait déja été résolu, la commission de
conciliation présente, au plus tard douze mois aprés sa création, un rapport
contenant ses recommandations pour le réglement du différend, que les parties
au différend examinent dg bonne foi.

Article 10

En cas de désaccord au sujet de la compétence de la commission de
conciliation pour examiner une question dont elle est saisie, celle-ci décide si
elle est ou non compétente.

Article 11

Les frais de la commission de conciliation sont supportés par les parties au
différend a parts €gales, 4 moins qu’elles n’en conviennent autrement. La
commission tient un relevé de tous ses frais et en fournit un état final aux

parties.
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MHUHAMATCKAA KOHBEHIIUS O PTYTH
Cmoponut uacmo;ziqeﬁ Koneenyuu,

npu3Haeds, 4To PTYTh SBISETCS XUMHYECKHM BEIIECTBOM, BBISBIBAIO-
mMIM O00ECIOKOSHHOCTh B INO0AIbHOM MacmiTabe BCIENCTBHE €€ MEepeHoca B
atMocdepe Ha OONbIINE PACCTOSHHS, €€ CTORKOCTH B OKpY’KaroInel cpeae mo-
cJic TIONAJaHus B HEE B PE3YJIBTAaTe aHTPOIIOTEHHOMN IESITEIbHOCTH, €€ CIIoco06-
HOCTH K OMOaKKyMyNSIMH B 3KOCHCTEMAaX, a TaK)Ke BCIEACTBUE OOYCIOBIEH-
HBIX €€ BO3JCICTBUEM 3HAYUTEIBHEIX HETATUBHBIX MOCIECACTBUIH AL 340POBbs
YENOBEKA U OKPYIXKaromel cpensl,

cevinasce Ha pemenue 25/5 Cosera ynpasisitomux IlporpaMmer Opra-
puzanay  O0bemunenHEIX Hamuit mo okpyxkaromen cpene or 20 derpans
2009 ropa o ToM, YTOOB HHUIIUAPOBATE MEX/Ly HAPOAHEIE MEPHI 10 PETYIUPO-
BAHUIO PTYTH 3P QEKTUBHEIM, IEHCTBEHHBIM M ITOCIENOBATEIBHEIM 00pa3oM,

ccvinasnce Ha MyHKT 221 wrorosoro gokymenra Kondepennuu Opranu-
sauun O0beauHeHHRX Hanuii o ycTolduBOMy pa3BUTHIO «byaymiee, KOTOpo-
IO MBI XOTHM», B KOTOPOM COZCPXHUTCA TPHU3BIB K YCIECLHIHOMY 3aBEPIICHHIO
HEPErOBOPOB M0 MMEIOIIEMY 00A3aTENbHY0 PUANYECKYIO CHILY II00anbHOMY
JIOKYMEHTY II0 PTYTH B IENSX YCTPAHECHUSI PUCKOB IS 3MOPOBBs YEIOBEKA M
OKpYIXKaroIe cpesl,

ccoinasce Ha To, 9r0 Kondepeunus Opranusanuu OObeguneHHbX Ha-
UM [0 YCTOWYMBOMY Pa3BUTHIO MOJTBep/uia NpuHuunsl Puo-ne-XKanedipckoi
JeKJIapaluy Mo OKPYIKAKIIEH cpele ¥ pa3BUTHUIO, BKIHOYas B TOM YKCIIE NIPUH-
nun obmeit, Ho auddepeHTHPOBaEHON OTBETCTBEHHOCTH, U NpU3HAaBad COOT-
BETCTBYIOIIHE YCIOBHA M BO3MOXHOCTH IOCYAapCTB M HEOOXOAMMOCTH AEHCT-
BHH B IMT00anpHOM MacTabe,

0CO3HA6AA PUCKHA I 310POBBs, OCOOCHHO B Pa3BUBAIOILMXCA CTPaHaXx,
SIBJISIOIIMECS PE3YIBTaTOM BO3ACHCTBUS PTYTH Ha YSI3BHMBIE I'DYIIBl Hacele-
HHS, 0COOEHHO Ha XEHIIUH, AcTeH U, ucpe3 HUX, Ha OyayIUe TOKOJICHNS,

ommeuas, YT0 IKOCHCTEMBl H KOpPEeHHBIE OOIMHBI ApPKTHKH SBIAIOTCA
0CO0EHHO YA3BHMBIMH BCJIEACTBHE OMOMarHU(UKALIMK PTYTU U 3apaxeHHus
TPpaZUIIHOHHBIX HPOJYKTOB HHATaHWsA, U Oynyud 03aO0UEHBI MOCIEICTBUSIMM
BO3/ICHCTBUSA PTYTH HAa KOPESHHBIE OOIUHEL B LIEJIOM,

npuHuMas BO BHHUMaHUE CYIECTBEHHEIC ypoKM Oonesnd MwuHamara, B
YaCTHOCTH, CEPhe3HBIC TTOCICICTBISA 3arpsI3HEHUS PTYTHIO A 310POBbs YEI0-
BE€Ka M OKpY’)Kalolle# cpelsl, i HEOOXOZMMOCTh 00ECIeYNTh HAJJICKAINEE pe-
I'yJMpOBAHME PTYTH M HPEJOTBPATHTH [IOBTOPEHUE MOJ00HOTO B SyayLueM,



noouepxueas BaXHOe 3HaYeHHE (UHAHCOBOM, TEXHUYECKOM, TEXHONOTH-
YeCKOM MOANEPXKKU U MOIAEPXKKH B CO3NaHMHM IOTEHIMANA, B YaCTHOCTH, B
clly4yae pa3BHBAIOLIUXCS CTPaH M CTpaH C NEPEeXOAHOM 3KOHOMHKOH, B Ie-
JSX pAaCIIMPEHUS UX HAIMOHATHHBIX BO3MOXXHOCTEH B 00JaCTH PErylIupOBaHHs
PTYTH 1 coneifcTBus 3 PexTHBHOMY ocyIllecTBIeEAIO KOHBEHIINH,

APU3HABASA MAKJCe CBA3AHHYIO C PTYTBHIO ACATEILHOCTE BeeMupHoi op-
TaHU3AIMN 3/[PABOOXPAHEHUS 10 OXpaHe 3J0POBBS YEIOBEKa U PONb COOTBET-
CTBYIOUIMX MHOTOCTOPOHHHX NPUPOJOOXPAHHBIX COrNameHnit, ocodbeHHo ba-
3€NBCKOM KOHBEHLIMM O KOHTPOJIEC 32 TPAHCIPAHUYHONW NEPEBO3KOH ONACHEBIX
OTXOJIOB W UX yaaleHueM U PorrepaaMckoii KOHBEHIHUH O MpolieAype Ipeasa-
PUTEIBHOT0 000CHOBAHHOTO COINIACHS B OTHOINEHHUH OTJCIBHEIX OIACHBIX XH-
MHYECKHX BEIECTB U MECTUIUAOB B MEK Yy HAPOHOH TOProBIIE,

npusHaeas, YTo HacTosmas KOHBEHIMS M JApyrue MEXIYyHAapOJHbBIE CO-
IIalieHuss B O0NAaCTH OKpyKaiouiei cpeisl H TOPIOBIM HOCAT B3aMMOAONOI-
HAIOLIUH XapakTep,

nodyepxusas, 4To HUUTO B HacTosiuied KoHBeHIMH HE npecieayer nenb
HOBJIMATE Ha IpaBa H 00s3arenbcTBa M060i CTOPOHEI, BHITEKAaONIHe U3 J1000-
TO ZEHUCTBYIOIIETO MEKAYHAPOAHOTO COTVIAIIEHUS, ’

0CO3HA8AA, YTO BBIINCU3JIOXEHHOE KOHCTATHPYIOIICEC MHOJIOKECHHE HE
HMECT NEIIBIO YCTAHOBJIICHUE HEPAPXHAU MCKIOY HacTosued KoupeHnueir u APy~
T'IMH MEXIYHApPOIHBIMHA JOKYMCHTAMH,

omMmeuas, 4TO HUYTO B HacTosmelk KOHBeHIIMN HE MPEeNATCTBYET NPHHS-
THIO M0G0#t CTOPOHOM HOMOTHUTEIBHEIX BHYTPEHHUX MEp, COTNACYIOMUXCS C
NONMKEeHUAMH HacTosuielt KoHBeHINN, B paMKax yCYIIHHM 110 OXpaHe 340POBbsA
YEeNIOBEKAa M OKPYKAIOIICH Cpelsl OT BO3AEHCTBHS PTyTH B COOTBETCTBHH C
JpyruMa obs3arenbcTBaMu CTOPOH COINIACHO NPHMEHHMOMY MEXIyHapomHO-

My MpPaBy,
JIOTOBOPHIIMCH O HIKECIICLYOLEeM:

Cratps 1
Henn

llenp HacTosmeld KOHBCHIMHU 3aK/II0YACTCA B OXPAHE 3[0POBbS YEIOBeE-
Ka M OKpPYXAIOMEil cpensl OT aHTPOIOTCHHBIX BHIOPOCOB K BHICBOOOXKICHHM
PTYTH U €€ COCJIUHECHHUA. ’



Cratbs 2
Onpeneenns

Jlns nenedt nacroameit KoHBeHINN:

a) «KycrapHag M MeJlKoMmaciTaOHas 30J0TOA00RYa» O3HadaeT JOOHI-
4y 30710Ta, KOTOpas OCYILECTBISETCS OTASTBHBIMU CTapaTeisIMA HIX HeOONb-
LMIAMH NPEANPUATUSIMHU [PU OrPAaHUYCHHHIX KaNWTAalbHBIX HHBECTULMAX U B
OTpaHNYECHHBIX 00BEMaX;

b) «Hamny4ime HMeEIOMIHECS METOJBI» O3HavaeT Haubosee 2PPek-
THBHBIE METOLBI IIPEOTBPALICHUSA U, €CIH 3TO HE MPEACTABASIECTCS NpaKTHYEe-
CKH BO3MOXHEIM, COKpAIlE€H#s BHIOPOCOB M BBICBOOOXIEHHH PTYyTH B aTMo-
cdepy, B BOAB U Ha 3eMJIIO U UX BO3JEHCTBHSA Ha OKPYXKAIOIIYIO CPEAY B LEIOM
C Yy4eTOM JKOHOMHHYECKHX M TEXHHYECCKHX OOCTOATCNBCTB B AaHHOH CTOpoHe
HIIM Ha JaHHOM 00BeKTe Ha ee TeppUTOpUU. B 3TOM KOHTEKCTE:

1)  «uHammy4qurne» osxHadaeT Hauboiee dQPEeKTUBHEIC ANA TOCTUNKCHUS
BEICOKOTO OOIIEr0 YpOBHS OXpaHbl OKPYXaIolel cpelbl B IEI0M;

il) «UMCIOUMECS» O3HAYaeT B OTHOMICHUU AaHHOK CTOpOHBI U JaHHO-
ro o6BeKTa Ha e€¢ TePPUTOPHH METOAB, pa3paboTaHHBIE B TaKUX Mac-
mradax, KOTOPEE II03BOJISIOT HPUMCHSITH UX B COOTBETCTBYIOIIEM CEK-
TOpe IPOMBIIUIEHHOCTH HAa SKOHOMHYECKH U TEXHUYECKH OCYIIECTBH-
MBIX YCIOBHAX C YIETOM 3aTpar M BHIFOJ, HE3aBUCUMO OT TOTO, KCIOJIb-
3yIOTCS I U pa3pabaTHIBAIOTCA U TaKHUe METOALI B Mpenesiax TEppUTO-
puu paccMaTpuBaeMmoll CTOPOHH, NIPU YCJIOBHH, YTO OHH AOCTYIIHBI AJ
oneparopa o6beKTa, Kak 3TO onpeeneHo JaHnHo# CTopoHOoM; u

1ii) «MeToxB» O3HauyaeT MPHMEHACMEBIC TEXHOJOIHH, OllepaTUuBHBIE Me-
TOABl pPaboOTHl U CHOCOOBI MPOCKTHPOBAHUS, COOPYXKEHUS, 0OCIyXuUBa-
HES ¥ QyHEKIMOHUPOBAHUS YCTAaHOBOK W BBIBOJAA MX M3 IKCIUIyaTalluH;

C) CHAHAYYIIHUEC BHUIOBI npuponooxpaHHoi/'I ACATCIABHOCTH) O3Ha4acT
‘l'IpI/IMeHeHHG Haunbolee uenecoo(ﬁpa:snoro COYCTaHUA MCP U CTpaTeFI/Iir'I IOKOJIO~
THEYECKOI'0 KOHTPOIIS, '

d) . «pTyTH» 03Hauaer aneMeHTapHylo pryTh (Hg(0), KAC Neo 7439-
97-6),

€) «pTYTHBIE COEAMHEHUA» O3HaUaeT J000e BEIIeCTBO, COCTOAIIEE M3
aTOMOB PTYTH W €II¢ OAHOro Wiu Gojiee ueM OJHOIO aroMa JAPYTUX XHUMHYe-
CKUX 3NEMEHTOB, KOTOPEIE MOTYT OBITH Pa3e/IeHB Ha Pa3In4HbIe KOMIIOHEHTHI
TOJIBKO ¢ MTOMOIIBIO XMMUYECKHX PEaKIuii;



f) «mpomykT ¢ goGaBieHHEM PTYTH» O3HAYAET HMPONYKT HIH KOMIIO-
HEHT NPOAYKTa, KOTOpPHIC COAEPKAT PTYTh WIH PTYTHOE COEIHHEHUE, HaMe-
pEeHHO 100aBICHHBIE B HIIX;

g) «CropoHa» 03HAYaeT TOCYAAPCTBO MJIU PErdOHAJIBHYIO OpraHu3a-
IUI0 SKOHOMMYECKOH WHTErpaiiuy, KOTOphie AajiK CBOE cornacue OBITh CBI3aH-
HEIMH 00s3aTebCcTBaMU 10 HacTosmel Komsenuuu u ams xoropeix 5Ta Kos-
BEHIUSA BCTyIIMJIA B CHILY;

h) «Croponsl, MPHCYTCTBYIOIUE M YYACTBYIOIIUE B I'OJIOCOBAHUUY
osnavaeT CTOPOHBI, MPUCYTCTBYIOMINE U TONOCYIOIINE «3a» WM «IPOTHUB» HA
coremanun CTopoH;

i) «uepBHuHas AoOBIYa PTYTH» O3HAYAET HOOKIUY, HPU KOTOPOit Oc-
HOBHEIM JOOBIBAEMEIM MaTEPUAJIOM SBIASTCA PTYTH

J)  «pervoHajgbHas OpraHM3alMsA SKOHOMHYECKOM HMHTErpanuu» O3Ha-
YaeT OPraHM3aliMio, CO3JaHHYI CyBEpPEHHHIMH [OCYAapCTBAMHU KaKoro-mubo
peruoHa, KOTOpOH €€ rocylapcTBaMH-d4IeHaMM NOPYYEHO 3aHHMMATHCS BOIIPO-
CaM#, pPEeTylIupyeMBIiMU Hacrosmieldl KoHBReHIMEH, 1 XKoTopas JOKHBIM oOpa-
30M YIIOJIHOMOYEHA B COOTBETCTBHMM CO CBOMMH BHYTPEHHHMH IIDOLEXYpaMHU
NoAMCaTh, paTHGUINPOBATE, TPUHATH WM 0J00pUTH HacTOsMy0 KoHBEeHIMIO
WU IIPUCOCANUHUTECS K Hel; U

k) «paspemeHHEI BHUJ HCIOAB30BAaHUS» O3HAYaeT I000H BHL HC-
MOJB30BaHUS KakoH-1u60 CTOpOHOIM PTYTU UAM PTYTHBIX COENHMHEHHH, COOT-
BETCTBYXOINMA HacTosmed KoHBEHIUM, BKIIOYAs BUIABI HCITOJIBL30BAHUS, COOT-
BETCTBYIOIIHE CTaThsaM 3, 4, 5, 6 u 7, HO HE OrpaHUYUBASLCH YIMTL.

Crateu 3
M cToOUyHHKH NOCTABOK PTYTH M TOPrOBJIS €10

1. Jlns neneil HaACTOSAIIEH CTAThHHU:

a) CCBUIKHM Ha «PTYTBH» BKIIOYAIOT CMECH PTYTH C APYFAMHU BElUECTBa-
My, B TOM YHCJE CHJaBbl PTYTM C KOHUEHTpAalWeH pPTYyTH KaK MHHHMYM B
95 BeCOBBIX NPOLEHTOB; : _ :

b) «pryTHHE coepuHeHus» o3HauaeT xiopun prytH (I) (Takxe wus-
BECTHBIN Kak kanomeins), okcua pryTi (II), cynedar prytu (II), HuTpar pryTH
(IT), kusOBapH ¥ CYNBGUI PTYTH.



2. TMonoxxenus HacTOALEH CTAThH HE PUMEHSIOTCS K:

a) o6BheMaM PTYTH M PTYTHEIX COEJUHCHHM, IIOIEKAITMX HMCIIONB30-
BaHHIO B HCCHENOBaHUAX TabopaTopHoro MacniTaba uiin B KayecTBe 3TAJOHHO-
ro CTaHJapTa;

b) ecTeCTBEHHBIM CIEIOBHIM KOJUYECTBAM DPTYTH HMIM DPTYTHBIX CO-
EIWHEHUN, IPUCYTCTBYIOWAM B TAaKMX NPOXYKTaX, KaK HEPTYTHEIE METaJjllbl,
PYABL WM MUHEpANbHBIE OPOAYKTEI, BKIKYAs yrojb, WIA UPOAYKTH, ITOIydae-
MBIC U3 3THX MaTepualoB, U HEIpeAHaMEPECHHLIE CICJOBLIC KOMUYECTBA B XU~
MUYECKUX NPOAYKTaX; NI

C) TPOAYKTaM ¢ HOOaBIECHHUEM PTYTH.

3. Hu oxna CtopoHa He paspeniaeT NEepBHYHYIO NOOBIYYy pTYTH, €CIU OHA
He BeJlach Ha ee TePPUTOPHH Ha AATy BCTYIUIEHMS B CHILy Hacrosined KonseH-
quu Ana 3tot CTOpoHBL.

4. Kaxnpas CropoHa paspemacT DepBUYHYIO ZOOBIYY PTYTH, TOJIBKO €CIH
OHa BeJlach Ha €€ TepPUTOPUM Ha AaTy BCTYIUICHUS B cuily HacTosmeh KoH-
BEHUUHU g 9Toil CTOpOHE!, Ha NepHox OO0 NATHaXUATH JIET NOCHe 3TOH AaThl.
B Teuenue sTOrO MEepHoAa PTYTh, MOXYyYEHHAsA B XOZAe TaKoi NOOBIYU, HCIOJb-
3yeTcs MCKIIOUUTENBHO B IIPOM3BOACTBE IPOJAYKTIOB ¢ HOOABICHUEM pPTYTH B
COOTBETCTBMH CO cTaThel 4, B IPOU3BOACTBEHHBIX NpolieccaX B COOTBETCTBUU
CO CTaThel 5 UNU yZajusdeTcsi B COOTBETCTBUU CO ¢Tarhei 11 ¢ IpHMEHEHUEM
ornepauuii, KOTOpsle HE BEAYT K peKylepanHy, PSHUPKYISIUUM, YTHIU3ALHHU,
IIpSAMOMY MOBTOPHOMY WJIH aJbTEPHATUBHOMY MCIIOIH30BaHHIO.

5. Kaxnas Cropona:

a) HOpeNIpUHUMAET [Iard s BBIABJICHHA OTACIBHEIX 3allacOB PTYTH
UNM PTYTHBIX coefuHeHuil B 00beMe CBBILIE 50 METpUUECKUX TOHH, a TaKXKe
HUCTOYHHUKOB IOCTABOK PTYTH, OOCCIEUMBAIOILIMX CO3JaHUE 3a[lacoB PTYTH B
o6reMe cBrme 10 MeTpuyeCcKuX TOHH B I'Ol, KOTOPEIC HAaXOAATCA Ha €€ TeppH- -
TOPUH;

b) npuHuMaeT Mephl Mg 00ecCIIeUYeHHsA TOro, YTroObl B TeX ClydasX,
xorna naHeas CTOpoHA YCTaHaBIMBAeT HAJIUYUE H3OBITOUHOrO KOJIMYECTBA
PTYTH B pe3ylbrare BBIBOJAa M3 OKCIUIyaTallUM YCTaHOBOK JJf XJIOpHO-
IIIEJIOYHOrO MPOM3BONCTBA, 3Ta PTYTh yJalsJack B COOTBETCTBUH C PyKOBOAS-
IIAMH TPUHIUIAMH 3KOJOTHYECKH O0OCHOBAHHOTO PETYJIMpPOBAaHUS, yKa3aH-
HBIMH B IyHKTe 3(a) crathu 11, ¢ npuMEHEHHEM ONEpalUil, KOTOPEIE HE BEOYT
K peKyllepaluy, pelUpPKYJISIMH, YTUIN3AIUN, IPIMOMY IMOBTOPHOMY WJH aJIb-
TepHAaTUBHOMY HCIOJIH30BaHUIO.



6. Hu opra Ctopona He paspeiiacT 3KCHOPT PTyTH, KpOMeE KakK:

a) B CTOpoHY, NPEIOCTABUBINYIO AKcHopTHpylomeil CTopoHe cBOE
IHICBMEHHOE COTJIaCHe, M TOJBKO JUIA LieJieil;

1)  BuUJXa HCIIOJNB30BAHMA, pa3pelICHHOT0 MMIOpTHpYomel CTopoHe B
COOTBETCTBHH ¢ HacTosAweH KoHBeHIIUEH; MK

11) 9KOJOrMYecKH 6e30MacHOTr0 BpEMEHHOTO XPaHEHHUs, KaK 3T0 IPexy-
CMOTpeBO B crathe 10; unum

b) B rocynapctso, He sBistonieecss CTOPOHOIM, IperoCTaBUBIIEE IKC-
noprupyionie CToOpoHE cBO€ NHUCBMEHHOE COIVIAaCHE, BIJIOYas ITOATBEPIKIC-
HHUE TOro, YTO:

i}  JaHHOE rOCyAapcTBO, He gBusiolreecs CTOPOHOM, TIPUHSAIO MEPH
JUIsi 00ECTIEUeHUs OXPaHBl 340POBbS YEIOBEKA M OKpYKaIolmeH cpensl U
Jns obecreyeHnsa cCOONMIONEHNS er0 NTooxeHnit crare#i 10 u 11; u

il) 9Ta PTYTh OyHET MPUMEHSATHCA TOJHKO ISl BUAA WCIOIL30BAHHMS,
paspemesnoro CTOpoHE B COOTBETCTBHHM ¢ Hacrosmel KomseHuuei,
WM A DKOIOTHYECKH Oe30IIaCHOTO BPEMEHHOTO XpaHEHHS, KaK 3TO
npeaycMoTpeHo B ctatbe 10.

7. Oxcnoptupyromas CTopoHa MOXET paccMaTpUBaTk ofIee yBeJoMIie-
HHe, HanpaBlIeHHOE UMIopTupyiomeid CTOpoHOH MM rocyliapcTBOM, He SB-
nsronuMes CTOPOHOH, CeKpeTapHuary, B KayeCcTBe NACHMEHHOTO COITIACHS, Tpe-
OyeMoro B COOTBETCTBMH € IYHKTOM 6. B 3TOM 00INeM yBeJOMICHUM yKa3bl-
BarOTCs NMI0OBIE YCIOBHS, Ha KOTOPHIX UMIIOpTHpYomas CTOpOHA HIH rocyJap-
CTBO, He sABsomeecs CTopoHOH, maeT cBoe comtacue. JlaHHOE yBENOMIICHHUE
MOJXET OBITH B NI0GOH MOMEHT 0TO3BaHO UMIOpTUpyronieif CTopoHON MM ro-
cynapcTBoM, He sBisromEMcs CtopoHok. CexpeTrapuar BeJeT OTKPHITHIA pe-
€CTP BCEX TaKUX yBEJOMICHUM.

8. Hu ogna CTopoHa He paspeniaet UMIOPT PTYTH M3 TOCYAapCTBA, HE SIB-
msromerocss CTopoHo#, KOTOPOMY OHA MPEAOCTABUT CBOE MUCHMEHHOE COTJia-
cue, 3a UCKIIIOUCHUEM TeX CJIy4aer, KOr/la JaHHOe TOCY/IapCTBO, HE ABISIONCE-
ca CTopoHOM, NMpeaoCTaBUI0 MOATBEPXKACHUE TOYO, YTO 3Ta PTYyTh NOIydYeHa
HE W3 UCTOYHUKOB, YKa3aHHEIX B MyHKTE 3 miau nyHKTe 5(b) Kak Hepa3pelreH-
HEIC.

9. Cropona, npeacTapiasomas obiiee yBEAOMIEHHUE O COINIACHM B COOTBET-
CTBHH C MIYHKTOM 7, MOXET MPUHATH pellicHHe O HelpUMEeHEHUN NyHKTa §, ec-
JU OHZ MPUMEHsET BCeoOBEMIIONIME OTPaHUYEHUs JKCHOpTa PTYTH K BBela
BHYTPEHHHUE MepbI, 00CCIEUYHBAIONIHE IKONOTHUECKHA 0€30I1acCHOE peryupoBa-
HUE UMIIOPTHPYEMO# pryTH. Takas CTopoHa HaIpaBIseT YBEIOMICHHE O Ta-



KOM DEIIEHUH CEKPETAPHATy, BKJIIOUHB B HETO MHPOPMALMIO C ONHCAHHEM €€
SKCIIOPTHEIX OIPAHMYCHMIT ¥ BHYTIPEHHHUX MEp PEryjIupOoBaHusA, a TaKKe HH-
(bopManUIo 0 KOIMYSCTBAX ¥ CTPAHAX NMPOUCXOKACHHUS PTYTH, HMIIOPTUPY MO
U3 rocynapcts, He spimomuxcs Croporamu. Cekperapuar BeZeT OTKPHITHIA
peecTp BCexX TakuxX yBeaomieHuil. KOMHTET IO OCYILECTBICHUIO U cOOMOe-
HHMIO pacCMaTpHBacT ¥ OICHUBACT MOOBIC Takue YBEJOMICHHS M BCIIOMOra-
TENbHYIO HHGOPMALIMIO B COOTBETCTBHU CO CTaThel 15 M MOXET, €ClIH 3TO Ie-
1eco00pa3Ho, BRHOCUTS pekomeHnnanuu Kondepennuu CTOpoH.

10. IIpouenypa, usnokeHHas B MyHKTE 9, MOXET MPHUMEHATHCS BINIOTH A0
3aBeplIeHUs BToporo copemanus Kondepenuuu Cropon. Ilociae sroro oHa
IPUMEHSTECS He MOXKeT, ecim Tonbko Kordepennus CTOPOH He NPUMET UHOTO
PEIICHHS NPOCTHIM OONBIIMHCTBOM IPHUCYTCTBYIONINX M YYACTBYIOIUX B rOJO-
coBanuu CTOpoH, HCKITKOYas 1i00y10 CTOpOHY, IPeAOCTaBHBIIYIO YBEIOMIICHUE
B COOTBETICTBUH C IYHKTOM 9 /10 3aBepiieHust Broporo copemanus Kordepen-
nuu CTOpoH.

I1.  Kaxpas CTopoHa BKIIYACT B CBOX OTYETHOCTH, NPEACTABIIEMYIO B CO-
OTBETCTBHH CO cTaTheit 21, HHGOPMAITHIO O BBHINOJIECHUY TpeOOBaHMUI HACTOS-
mel cTaTbu.

12.  Kongepenuus CropoH Ha CBOEM IEPBOM COBEIIAHHHM IPENOCTABIAET
JIOTIONHHTEIBHBIE YKa3aHUs B OTHOIIEHUHM HACTOsMUEH cTarhbu, 0COOEHHO B OT-
HONICHUM MYyHKTOB 5(a), 6 U 8§, u pa3pabaThiBaeT U NpUHUMaeT TpeOOBaHHS B
OTHOWIEHHWH COJEepPKaHHs yBEAOMICHHUS, O KOTOPOM TOBOPUTCS B IMyHKTax 6(b)
u 8. : '

13. Konpepenuusa CTOpoH HIPOBOJUT OLEHKY TOIO, HE NPOTUBOPEYUT JIH 1ie-
M HacTosmeH KOHBEHLIMU TOPTOBIIS KOHKPETHBIMH PTY THBIMH COEIUHEHHIMH,
U paccMarpuUBaeT BOIPOC O TOM, HE CIEAYET JH pacnpoCTpaHUTH ACHCTBHE
MyHKTOB 6 U 8 Ha KOHKpeTHEIE PTYTHHIE COCIUHCHUS IIyTEM WX BKIIOUCHHS B
MepeyeHs JONONHUTEIHHOr0 MPHIOKEHUSA, NPHHITOTO B COOTBETCTBHH CO
crarbeit 27. :

Cratps 4
IlpoaykTel ¢ noGaBIeHHEM PTYTH

1. Hu oagna Cropona He paspemaeT MOCPEACTBOM HPUHATHS COOTBETCT-
BYIOIIHX Mep NPOU3BOJACTBO, UMIIOPT UIH 3KCIOPT IPOAYKTOB ¢ A0OABICHUEM
PTYTH, TIEPEYMCICHHBIX B yacTl I npunoxeHusd A, ocie HAacTyIUICHUS TIpeRy-
CMOTPEHHOTO AN 3THUX MPOAYKTOB CPOKa IO3TAITHOTO BBIBOJA M3 OOpalieHus,
KpOM€ CIyuyaeB, KOTJa B NPHIOKEHUU A NPEAYCMOTPEHO HCKIIOYECHHUE, WU
ciaydaeB Hanuuus y CTOpOHBI 3apeTruCTPUPOBAHHOTO MCKIFOUCHHSA B COOTBET-
CTBHHU CO CTarbei 6.



2. CTOpOHA MOXET B KaueCTBE AJNIFTCPHATHBEI IYHKTY 1 Bo BpeMs patudu-
Kalliy MWW OpH BCTYIUICHUH JJIs HEE B CHIY IOIPABKU K NPHIOKEHHIO A yKa-
3aTh, YTO OHA GYJET PEaTW30BHEIBATH Pa3IMUHEIE MEPOIPHATAS WM CTPATErHH
B OTHOUIECHHMH IIPOAYKTOB, NEpeUUCHEHHBIX B YacTH | npunoxesus A. CropoHa
MOJKET BOCIIOJIB30BATELCS TAKOHN aJbTEpHATHBOM TOJBKO B TOM ClIydae, €Clid OHa
B COCTOSIHHH NOATBEPAUTH, UTO OHA YK€ COKpaTHUiIa 10 MUHHMMAIbHOTO YPOBHSA
00BeMBI IIPOU3BOJICTBA, UMIOPTA M JKCIOPTa IMOTABISIOUICT0 OGONBHIMHCTBA
NPOOYKTOB, MEPEYUCICHHEIX B YacTH | MpUIOKEHUs A, M 94TO 0OHA peanu30BHI-
BA€T MEPOINPUATHS M CTPATETMU, HAllpaBIICHHBIC Ha COKpAIlCHUE HCIIOIb30Ba~
HUS PTYTH B JONOJHUTENBHBX NPOAYKTaX, HE NEPEeYUCICHHEIX B 4acTH I nipu-
MOXEeHHA A, HA MOMEHT €€ YBEOOMJIEHUSA CEKPETapHaTa O CBOEM PEILIEHUH BOC-
MOTB30BAThCS JaHHOM anpTepHaTHBOU. Kpome Toro, C"fopOHa, pelluBIIas BOC-
MOJB30BaTHCS JAHHON albTepPHATUBOM:

a) coobmaer npu nepsoil BoamoxuocTH Kondepenuuu Cropon onu-
CaHMe peaqu3yeMBIX MEPONPUATHH HIM CTpaTerui, B TOM YHCJIE JaHHBIE O KO-
JUYECCTBEHHBIX NTOKa3aTeNsIX JOCTUTHY THIX COKpallleHUIl;

b) peanmsyeT MEpONpPUATHS MU CTPAaTErMd, HampaBieHHBEIE Ha CO-
KpallleHUE UCIIONB30BaHUs PTYTH B JIOOBIX IPOAYKTAX, NIEPEYUCIICHHBIX B Yac-
T4 | mpunoxeHus A, B OTHOLIEHUM KOTOPHIX MHAHHMAJIbHBIE YPOBEHB ellle He
JOCTUTHYT;

C) paccMaTpHBacT AOMOJIHHTEILHBIE MEPHI MO JOCTHXEHHUIO NalbHCH-
XX COKpalIEHU; 1

d) w©e obmamaer mpaBoM oOpaimaThes ¢ MPOCEOOH O MPEeNOCTABICHUM
UCKIIOYEHHUH B COOTBETCTBHH CO CTaThel 6 11 Mo00OH Kareropuu OpoayKTOB,
B OTHONIEHMY KOTOpOM u3bpaHa JaHHAas albTepHATHRA.

He no3sgHee yem uepes maTh JeT MOCHKe JaThl BCTYIUICHUss KOHBCHIMH B CHILY,
Kondepennusa CtopoH B paMkax mpouecca 0030pa cortacHo HYHKTY 8 pac-
cMaTpuBaeT nporpecc u 3PHEKTUBHOCTE Mep, IPHHATHIX B COOTBETCTBUH C Ha-
CTOANIUM IMYHKTOM.

3. Kaxxgas CtopoHa MpUHUMAET MEpHl B OTHOIICHHH IPOAYKTOB ¢ H00aB-
JICHHEM DPTYTH, NepeYrcIeHHNX B yacTy I npuioxenus A, B COOTBETCTBUH €
U3OKECHHBIMU B HEHl NOJOKEHUIMH.

4, Ha ocuoBannu nmpencraeinensoit CtopoHaMu uHGoOpManuy cexperapuar
coOMpaeT U XpaHHUT WH(POPMALMIO O NMPONYKTax ¢ AOOABIEHHEM PTYTH U allb-
TEPHATHBAX UM M oOecleynBaeT O0MENO0CTYTHOCTE Takoi nHpopMmamun. Cek-
perapmar Taxke JgeaaeT obuiegocTymHOH mo0yI0 HMHYIO COOTBETCTBYIOLIYIO
uHGopManmio, npeacTapneHHy0 CTOpOHAMH.



5. Kaxpnas CropoHa npuHUMaeT Mephl 1S NPEJOTBPAIICHAS BKIIOUCHUS B
COCTaBHEIE NPOAYKTHE IPOAYKTOB C H0OABIECHHEM PTYTH, IPOHU3BOICTBO, HUM-
IOPT MIIM 3KCIOPT KOTOPHIX HE paspelleHH! IS HEE€ B COOTBETCTBHMU C HACTOA-
el crareeii.

6. Kaxxnas Cropona mpoTuBojeHCTBYeT NIPOU3BOACTBY U pacHpeleleHUIO
Yepe3 CUCTEeMY TOPTOBIM NPOAYKTOB € NOOABIEHHEM PTYTH, HE OXBaTEIBAEMBIX
HHU OAHUM U3BCCTHHIM BHAOM HCIOJB30BAHHA NPOAYKTOB € ,I[OG&BJIGHHCM pTY-
TH, 0O HAaTH BCTYIUICHMS Jnd Hee B cuily KOHBEHIIMM, €CJIM TOJIBKO OLICHKA
PHCKOB ¥ NIPSUMYIECTB JAHHOTO IPOJYKTa HE CBUAETEIBCTBYET O MOJb3e s
OKpyXaromieit cpenn Wid 350poBLs denoBexa. CTOPOHA MPECTaBISIET B CEK-
peTapuar, eclii 3T0 1elecoodpasso, HGOPMamIo O MoOoM TaKOM TIPOAYKTE,
BKJIIOYash MO0y MHOOPMAMIO O PHCKaX K IONB3¢ BO3AEHCTBUS 3TOr0 Ipo-
OyKTa Ha OKPYKAWIIYIO CPEexy U 3ZOPOBLEE HENOBEKAa. JTa UHPOpMaLUs fEena-
€TCA CEKpeTapuaToM O0IMEeNOCTYIIHOMN.

7. Jrob6as CropoHa MOXET HPEACTARUTH B CEKPETApHaT IPERNIOKCHHUE O
BKIKOUEHUM [POAYKTA ¢ J00aBIEHUEM pPTYTH B IpUNOKEHAE A ¢ yKazapueMm
uHpOpMAlHE O HATWYHMH, TEXHAYECKOM H JKOHOMHYECKOH O0OCHOBAHHOCTH
Ge3pTy THEIX aNETEPHATHB IIPOJYKTY H O0yCIOBIEHHBIX STHMH aJIbTEpHATHBAMH
PUCKaxX W BEITOAAX IS OKPYKAMOMICH CPeAbl U 3/I0POBhsS YENOBEKA, C yUSTOM
nH(OpPMaIlHK B COOTBETCTBUHU C IIYHKTOM 4.

8. He no3anee geM yepes OsTh JIeT ¢ JaTH BCTyIieHNUs KOHBEeHUM B CUITY
Kondepenuus CTopoH NpoBOIUT 0030p MpUNOXKeHUA A ¥ MOXET paccMOTpeTh
IONIPABKH K HEMY B COOTBETCTBHMH €O CTarbel 27,

9. ITpu npoBenennu 0030pa NPHIOKEHUS A B COOTBETCTBUH C IMYHKTOM 8
Kondepeunus CTopoH yYUTHIBACT KaK MUHUMYM:

a) moboe NpelIokKeHHe, NPEACTaBIIeMOC B COOTBETCTBHH C MNYHK-
TOM 7}

b) wHDOPMANMIO, IPECTABIECHHYIO B COOTBETCTBHY C IIYHKTOM 4; U

c) Hammuue g CTOpoH 6e3pTyTHHIX aJIbTEPHATHB, KOTOPHIE SBISIIOTCA
TEXHUYECKM M 3KOHOMHMECKH OCYHIECTBMMBIMH, C YY€TOM PHCKOB U IOJB3HI
BO3JEHCTBUA Ha OKPYKAIOMYIO CPEIY U 3J0POBBE YETIOBEKA.



Cratba 5
IIpou3BoACTBEeHHbIE NPOHECCHI, B KOTOPHIX NPUMEHAIOTCH PTYTh
UJIM PTYTHBIE COeNUHEHUs

1. Jdns nenedt nactosmiedl c¢rarbd M IPUIOKEHHUS B NMpOHM3BOACTBEHHBIE
HPOIECCHI, B KOTOPHIX MPHUMEHSIIOTCS PTYTh HIM PTYTHRIC COCAHMHEHHs, HE
BKJTIOUAIOT TIPOIECCEl, B KOTOPHIX KCIONB3YOTCH IPOAYKTH ¢ HOOABICHHEM
PTYTH, MPOIECCH MPOW3BOACTBA MPOAYKTOB ¢ A0OaBICHUEM PTYTH WU IIPO-
Hecchl no nepepaboTke comepKamux pTyTh OTX0J0B.

2. Hu ogna CropoHa He paspemaeT IyTeM HPUHSATHA HAMICKAIMUX MEp
NPUMEHEHHE PTYTH UM PTYTHBIX COCAMHEHHH B NMPOM3BOACTBCHHALIX MPONEC~
cax, nepedyuciaeHsslX B yacT [ npunoxenns B, nocine HaACTYIIEHMS CpoOKa IO~
ATAIHOr0 BHIBOAA K3 o0palieHHs, YKa3aHHOTO B 3TOM IPHUIOKEHHH IJIF OT-
IEABHOTO Mpollecca, KpoMe cliydaes, korga y CTOpOHEl HMEETCs 3aperucTpu-
pPOBaHHOE UCKIIIOUEHHUE, KaK 3TO IPEAyCMOTPEHO B CTaThe 6.

3. Kaxnasa CTopoHa NpUHUMAET MEPH /Ul OTPAHUYCHHUS IPUMCHCHHUS PTY-~
TH UIY PTYTHBIX COE€JWHEHUH B Ipoleccax, IEpeduciIeHHsx B yacru Il npu-
A0xenus B, B COOTBETCTBUY C H3TOXXCHHBIMHU B HEM HIONOXKECHUIMH.

4. Ha ocroBanuu npeacrasieHuoii CTopoHamMuy HHGOpMauyu CEKpeTapuar
cobupaeT M XpaHHT WHGOPMALHUIO O MpPOIEccaX, B KOTOPHIX HCHONB3YIOTCS
PTYTh WX PTYTHBIC COSIMHEHUS, U albTEPHATHRAX UM, U obecneunBact obmie-
NOCTYNHOCTE Tako# mudopmanuu. Maas cOOTBETICTBYIOMIAas MHPOpPMaNus Mo~
KET TakKe HampaBlIAThcsd CTOPOHAMH U TIPEAOCTABAATHCS CEKPETapUaToOM A
0O0IMETO HONB30BaHNA.

5. Kaxnas CropoHa, paclonaraioimias OZHUM MIH Oonee OOBEKTOM, IZe
PTYTh MIH PTYTHHIE COSAMHEHM IPUMEHIIOTCS B IPOM3BOACTBEHHEIX IIPOLEC-
cax, NepeYnCICHHEIX B IPIIOKCHUH B:

a) IpUHUMAET MEpH JJI PEeHIeHHs BOIpPOca BHIOPOCOB H BBICBOOOXK-
JEeHUY PTYTH WU PTYTHBIX COSTUHEHUH ¢ 3TUX 00BEKTOB;

b) BKIOUAET B CBOIO OTYETHOCTh, HPEACTABISEMYIO B COOTBETCTBUH
co ctarbel 21, uadopMaunio 0 Mepax, MIPUHATHX B pAMKAX HACTOAMIErO HYyHK-
Ta; "

C) MPUHHMACT MEPHI IS ONpPENENCHUA Ha CBOEH TeppUTOpUH OOBEK-
TOB, II¢ PTYTh MUY PTYTHEIE COCIHMHECHUS NPUMCHIIOTCA B IIPOU3BOACTBEHHBIX
mpoleccax, MepedrucieHHBIX B TIPUIOKEHNM B, 1 HE IO31Hee 4eM 4epe3 TpH
rofa mocne ATkl BCTYIUICHHS I Hee B CUNy Hacrosied KouseHumu npel-
CTaBMISET B CEKPETApPHAT HHPOPMAIMIO O KONHYECTBE M BUAaX TaKUX 00BEKTOB,
B TOM YHCJIE€ pAacuYeTHBIH eXeromHsiii o0beM morpebisseModl MMM PTYTH WIH
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PTYTHBIX COeNUHEHHH. OTa MHpOpMalHs IeJaeTcs ceKpeTapuaroM obmenoc-
Ty[HOM.

6. Hu oxna Cropona He paspemaer UCIONb30BaHUE PTYTH WIHA PTYyTHBIX
COCIUHEHUN Ha 00BEKTaX, KOTOpPHIE HE CyIIeCTBOBAIM IO JaThl BCTYILICHUSA B
cuny Hacrosime#t Kousenuuu s 3Tol CTOPOHBI, UCIHONB3YIOIMUX POU3BOI-
CTBEHHEIE IIPOLECCHI, IIEPEUYMCIICHHBIE B NpUIokeHuU B. B OTHOIIEHUHN TaKuxX
O00BEKTOB UCKIIIOYEHUS HE IPUMEHSIOTCSI.

7. Kaxnas CropoHa mpotuBomelcTByer co3faHuio Iro6oro o0bexTa, HC-
HOJB3YIONIEr0 M000M MHON HPOU3BOACTBEHHEIN MPOLIECC, NIPH KOTOPOM HaMme-
PEHHO HCTONB3YIOTCS PTYTh WIH PTYTHEIE COCAMHEHNUS, €CIIH OH HE CYIIECTBO-
BaJ /10 Aarsl BCTyIUIeHHs B cuity KonBeHnum, kpome ciydaes, korna Cropona
MoxeT ybeautenbHO noxasate Koudepenuun CTOpoH, YTO STOT IPOU3BOACT-
BEHHEIM mnponecc obecneunBaeT CYMECTBEHHYIO INONB3Y IS OKPY Kalomiei
cpensl U 3T0POBhA UEOBEKA U UTO TEXHHYECKA H SKOHOMHYECKH BO3MOMXHEIC
O6e3pTYTHEIE€ AIFTEPHATUBEL, 00€CTIEUUBAIOIIHE TAKYIO TI0JIh3Y, OTCY TCTBYIOT.

8. CropoHaM pexoMeHIyeTcs oOMEeHHUBaThCd HHGOpMalUel, Kacajomencs
COOTBETCTBYIOIIUX TEXHOJIOTMYECKAX HORMIECTB, SKOHOMHUECKH U TEXHUUECKH
OCYIECTBUMBIX O€3pTYTHBIX AJFTEPHATHB H BO3MOXKHBIX Mep M METOJOB /IS
COKpallI€H¥s H, I€ 3TO BO3MOXKHO, HCKIIOUCHUS IPUMEHEHHS PTYTH H PTyT-
HBIX COENHMHEHHU B HPOU3BOACTBEHHBIX IPOIECCAX, NEPEUUCICHHEIX B IPHIIO-
xeHuM B, a Tarke BEIOPOCOB UM BHICBOOOXKIEHUH PTYTH M PTYTHBIX COEAMHE-
HUH B pe3yIbTATE 3TUX MPOU3BOJCTBEHHBIX IIPOLECCOB.

9. JIrobas CTopoHa MOXKET NPENCTABUTH NPEIOKEHUE O BHECEHUM IIONpa-
BOK B IIPHJIOKEHUE B C I[ENBIO BKIIOYEHUS B HETO MPOU3BOACTBEHHEIX TIPOIEC-
COB, B KOTOPHIX MCIIONB3YETCA PTYTh WIH PTYTHEIE COSAUHEHMS. B HeM yKa3si-
BaeTCs MHGOPMaLUA O HAIWYHU, TEXHUUECKOU U IKOHOMHUUYECKOU 000CHOBAH-
HOCTH O€3pTYTHEIX . aNbTCPHATHB 3THM IpoileccaMm, H 00YCIIOBINEHHEIX ITHMH
anpTepHATHBAMKM PHCKAaX U BEITOAAX JUIL OKpPYXKalomel cpesibl U 300pOBBS 4e-
JOBEKA. ’

10. He mosauee yeM 4Yepe3 NATH JIET IIOCIE AAThl BCTYIUIEHHS B criay Kon-
BeHIME Kondepennus CTopoH npoBoguT 0630p npuioxenus B u moxer pac-
CMOTpEThH ITONPaBKH K HEMY B COOTBETCTBUH CO CTaTheH 27.

11. Ilpu m1000M paccCMOTpPEHMH NPHUIOKECHHI B B COOTBETCTBHM ¢ IIyHK-
toM 10 Korndeperuus CTOpoH yUHTHIBAET KaKk MUHUMYM:

a) moboe mpennoXkeHUe, NMPEJCTABIAEMOE B COOTBETCTBHM C IIyHK-
ToM 9;

b) wHGOpPMANMIO, ABIAIOMYIOCS ZOCTYIHOM B COOTBETCTBHHM C IyHK-
ToOM 4; 1 )
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¢) Hamuyue ansi CTOpOH Ge3pTyTHHIX albTePHATHB, KOTOPEIC SBIIOTCS
TEXHUYECKM M SKOHOMUYECKH OCYIECTBHMEIMH, C YYETOM PHUCKOB H IIOJB3EI
JUTSL OKPYIKArOIIEH CPeNibl M 3H0POBhS YeIOBEKA.

CrarTpa 6
Hcexkmouenns, npexocrapasemsie CTopoHe o 3anpocy

1. Jlro6oe rocyaapcTBO WM PErHOHANbHAd OpraHU3allUsg dKOHOMHUYECKOH
' HHTETPaguu MOTYT 3aperucTpUpoBaTh OJHO UM HECKOIBKO HCKIIOUEHUH B OT-
HOIICHUY CPOKOB IO3TAIIHOIO BEIBOJA M3 OOpalieHusA, YKAa3aHHBIX B IPHIOXKE-
HUY A U OpUNokeHuH B, nanee IMEHYEMEIX «MCKIIOUEHHE», IIyTEeM IHUChMEH-
HOTO YBEAOMJEHHS CEKpPETApUaTa:

a) craB CTopoHo# HacTosuieii KOHBCHIINY; WIIH

b) ecnu Kakoi-1MOO MPOXYKT ¢ AOOABICHHEM PTYyTH AOIOTHHTEIBHO
BKITIOYAaeTCA Ha OCHOBAHHMHM IOIPABKH B IpUIOKeHHE A HIH KakoH-mubo mpo-
M3BO/JICTBEHHBIH IIPOLIECC, B KOTOPOM MCIIONB3YEeTCH PTYTh, JOIMOTHUTEIBHO
BKIIIOYAETCA Ha OCHOBAHUU NONPAaBKY B IpUIOKeHNEe B He mo3aHee gaTH BCTY-
IJIEHHS B CHILY Ui 3T0H CTOpPOHEI IPUMEHMMOK IIOHPABKH.

Permctpanus n060ro MCKIIOYCHUS AOKHA COMPOBOXKIATHCH 3asBICHUEM, B
KoTOopoM OyzeT 060CHOBaHA HEOOXOAUMOCTD UCKIIIOUEHUS JUIs 3To CTOPOHHI.

2. VICKIIIOUEHHE MOXKET PErUCTPUPOBATHCA JTUOO MO KAaTErOpHAM, I€PedHnc-
NCHHBIM B TipuioxeHwu A wid B, 1u6o 1o moakareropuss, oupeaeinseMpiM
TrOOBIM TOCYIapCTBOM MIIH PETMOHANBHOI OpraHu3alfell 9KOHOMHYECKOM HH-
TErpanuy.

3. Kaxnast Cropona, kotopast 06IanaeT MCKIIOYeHHEeM WM UCKITIOUCHU A
MH, yKasbiBaeTcs B peectpe. Cexperapuar GOpMHUPYET H BEAET peecTp M IIpe-
AOCTABIAET €T0 AN UCIONH30BAHHS B OOIIEAOCTYIIHOM PEXUME.

4. Peectp Brimo9aer B cebs:

- a) mepedyens CTopoH, 00NaJaIOMIMX UCKIIOUEHHEM WM MCKIIOUEHUS-
MH;

b) HCKIHOUCHHE WM MCKIOUSHWMA, 3apETUCTPUPOBAHHEIC B OTHOIIE-
HHH Kaxnoil CTOPOHBI; H

C) JaTy UCTCUCHHSA CPOKa ASHCTBHSA KaXKJAOro HCKIHOYEHH.

5. B cnyuae ecau B peectpe CTopoHOH He ykazaH Oolee KOPOTKHIH CpOK,
CpOK JeficTBUS BCEX MCKIIOUEHHUI B COOTBETCTBMM C MYHKTOM 1 HCTEKaer de-
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pe3 IATh JeT MOCJe HACTYIUIEHUS COOTBETCTBYIONIEIO CpOKa IOA3TAlIHOTO BHI-
BOJIa U3 o0pamerus, YKa3aHHOTO B OPIUIOXKECHAH A UJIH IPUIOKEHEN B.

6. ITo mpocrbe Croponnt Korndepennus CTOPOH MOXET NPHUHATH PEIICHUE
0 IPOIJICEUH CPOKa AeHCTBUSA UCKIIOYCHUS Ha MATH JIET, €Clid Tonbko 3Ta CT1o-
pona He npocHut o Gonee KopoTkoM cpoke. IIpuHuMas cBoe pemenne, Konde-
penuusa CTOpOH AOKHEIM 00pa30M yUUTHIBAET:

a) gpokmax CTopoHel ¢ 00OCHOBaHHWEM HECOOXOAMMOCTH INPOJUICHUS
CpPOKa JCHCTBHS MCKIIOUCHHS U M3IOXKEHHEM OCYIECTBICHHBIX H 3aINIaHUPO-
BAHHBIX MEPONPHATHHI 110 MAKCHMANBHO OBICTPOMY YCTpPaHEHHUIO NOTPeOHOCTH
B UCKJIIOUYCHHH,

b) wumeromyrocs MHGOPMAIHUIO, B TOM YHCIE€ B OTHOIICHHH HaIMIUA
aNpTEePHATUBHEIX IPOIYKTOB M TPOHECCOB, KOTOPBIC IO3BOJIAIOT OOXOIUTHCS
6e3 PTYTH HI¥ CBS3aHEI ¢ MPUMCHCHHEM MCHBINUX KOJIWYECTB PTYTH, YeM BHUA
HCIIONB30BAaHMS, OXBAThIBAEMbIi HCKIIOUEHHEM; H

C) IUIaHUpPyeMEBIe WIIH OCYIIEeCTBISACMBIE MEPOIpPHITHS N0 obecrede-
HUIO 3KOJOTHYeCKH 6€30MacCHOTO XpaHEHUsA PTyTH M YAAIEHMSA PTYTHBIX OTXO-
TIOB.

Cpox nelicTBHS HCKIIIOYEHUS MOXXET IpOJUIeBAaThCs He Oosee OHHOIO pasa B
OTHOINEHUH OJHOTO NPOAYKTA K CPOKA ero MO3TAaIHOr0 BRIBOAA U3 0OpalieHHS.

7. CropoHa MOXeT B M000H MOMEHT OTO3BaTb MCKIIOUYECHHE IIYTEM ITHCH-
MEHHOT'0 yBEIOMICHHUA ceKkpeTapuarta. OT3HIB HCKITIOUCHUS BCTYNAeT B CHIY B
J1aTy, YKa3aHHYIO B YBEAOMIIEHHH.

8. HecMmoTps Ha momoxeHus IyHKTa 1, HUKaKoe rOCYyAapCcTBO HIIM PETHO-
HaJbHas OpPraHM3allis SKOHOMHUYECKOH HHTETPAIlHU HE MOTYT 3aperhcTpupo-
BaTh HUCKIIOYECHHUE B OTHOIICHMH COOTBETCTBYIONIErO MPOAYKTAa MM mporecca,
BKJIIOYEHHOTO B ApHIIOKeHUEe A mid B, Mo ucredeHus nsTy €T NOCiae HaCTyI-
JeHUs CpOKa €ro MO3TanHOr0 BBEIBOAA M3 OOpamleHus, €CIH TOJbKO OZHA HIIH
HECKONBKO CTOPOH HE COXPAaHSIOT 3aperHCTPUPOBAHHOE UCKIIOYEHUE B OTHO-
OICHHUU AaHHOTO NMPOAYKTa WIIM Ipolecca, MOJIYYHB NPOAJIICHUES B COOTBETCY-
BUM C IYHKTOM 6. B 3TOM Ciiydae rocyaapcTRO WM perMOHAalbHAs OpraHu3a-
U YKOHOMHUYECKOH HHTErpaliid MOTyT B CPOKHU, YKa3aHHEIC B IyHKTax 1(a) u
(b), 3aperucTpupoBaTh HCKIIOUCHHEC B OTHOHMICHHWH JAaBHOTO IPONYKTa KM
Iporecca, CpoK XEHCTBUS KOTOPOro UCTEKAaeT Yepe3 AECATh JIET MOCHe HACTYyTi-
JIEHHS COOTBETCTBYIOIIETO CpOKa IIO3TATHOIO BEIBOAA U3 00paIneHus.

9. Huxakas CTOpOHa HHU B KaKOC BpE€Mi HC MOXKET UMEThH ,HeﬁCTBy}OILlCe Hue-
KIOYECHHUE B OTHONICHHU MMPOAYKTa HWJIH IPOICCCa, YKa3aHHOI'0 B IIPHIONKE-
HHA A nIn B, Yyepe3 ACCATh JIET NOCHE UCTCUCHES CPOKa TIOOTAITHOI'O BBIBOA
U3 06paH.ICHI/I$I STOro IIpoAyKTa HJIH ITpoLecca.
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Cratha 7 _
KycrapHas u MeaxomMacmiTabHast 30J10ToA00bIYA

1. Meprl, ykazaHHEIE B HacTosmeH craTbe U B NpuioxkeHuH C, mpuMeHs-
IOTCS B OTHOUICHHMH KyCTapHOU U MeJikoMacinTabHol 10054y # 06paboTky 30-
70Ta, TAe M1 U3BJICYCHUS 3070Ta U3 PYABl HCIOJIL3YETCS PTyTHOE aMajlbraMu-
poBaHue.

2. Kaxnas CropoHa, Ha TeppHUTOpUM KOTOPOH OCYHIECTBIAIOTCS KyCTapHas
u MenkoMacmTabHas no6epda U o6paGorka 30710Ta, Ha KOTOPYIO paclpocTpa-
HAIOTCS MOJOXKEHUS HAcToAMmel CTaThy, NPUHUMAET MEPH C LEJIBI COKpaine-
HHS 4, TAE€ 5TO BO3MOXHO, NPEKpalleHUus NMPUMEHCHHUSI PTYTH U PTYTHHIX CO-
‘efuHeHUd U 00pa3oBaHMs BLIGPOCOB M BHICBOGOX/ICHUH PTyTH B OKpYXKaro-
LIy Cpeny IpH Takoit noObe u 0OpaboTke. '

3. Ecnu B mo6Goit MoMeHT BpeMenn CTOpOHA ONpefeNseT, 94T0 KyCcTapHas U
MenkomacurTabHas noder9a u 06paboTKa 3010Ta HA €€ TEPPUTOPHH BEIXOIHUT 32
paMKH He3HAYHTeNIbHOM, oHa coobmaeT 06 3TOM cekperapuary. Ecnu Cropo-
HOH OyJeT 3TO ONPEACNCHO, OHA:

a) paspadarblBacT K OCYMISCTBIACT HAIMOHAIBHHIM IJIaH IeHCTBUH B
COOTBETCTBUHM C npHunoxeHuem C; '

b) mpemcraBufseT cBOM HANMOHANBHEIN InaH neicTBHil cekpeTapHaTy
HE [IO3IHEE UeM Yepe3 TpH Ioja I0Cie BCTYIIeHu: 411 Hee B cuily KonpeHnuu
WIN 4Yyepe3 TPU roja Mociie HanpaBIeHUS YBEIOMJICHUS CEKpeTapuary, B 3aBH-
CHMOCTH OT TOTO, UTO IPOUCXOAUT IO3JHEE; U

C) BHIOCIEACTBHH Kakibie TPHU rofa HPOBOILUT 0030p X0ja BHIIOJIHE-
HHSI CBOHMX 00434Te/IbCTB B COOTBETCTBHU C HACTOSAIEH cTaTheil M BKIIOUAET
Takue OO030pEl B CBOK OTYETHOCTH, IPEICTABIAEMYIO B COOTBETCTBHH CO
cratbeit 21.

4. CropoHBI MOTYT COTPYIHHYATh APYT C APYTOM H, €CIIH 3TO Lenecoob-
pPa3Ho, C COOTBETCTBYKOLIUMM MEXIPABUTCIBCTBEHHEIMU OpraHu3alluaMu H
OPYTHME YUYPSXXICHUSIMH IS TOCTHXXKEHMs lelell HacToAwel crtarb. Takoe
COTPYAHUYECTBO MOXKET BKIIOYATH:

a) paspaboTKy cTpareruil upenoTBpallleHUs HepeHaNpaBIeHUs PTYTH
WU PTYTHEIX COCMUHEHMU IS MCIONB30BAHMA B KyCTapHOW U MeaKoMac-
mTabHoH H00kYe u 06paboTke 30J10Ta;

b) MHUIMATHUBH IO y4eOHOM MOATOTOBKE, HHGOPMALVOHHO-IIPOCBETH-
TENbCKOH NeATeNPHOCTH U CO3IaHUI0 IOTEHIMAA;
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c) comelicTBHE HAyIHBIM HCCIEIOBAHMAM B 06IACTH YCTORYMBEIX allb-
TEPHATHUBHEIX BUAOB AEATEIHHOCTH, HE IIPEAIIONAralouX IPUMEHEHUS PTYTH;

d) oxa3aHHE TeXHUYECKOH U (PUHAHCOBOH MOMOIIH;

€) TMapTHepPCTBa AN OKAa3aHHs COACHCTBHS B BHIIOJHEHHH HX 0053a-
TENHCTB B COOTBETCTBUH C HACTOAIIEH CTaThell; u

f) wcmonp30BaHHE CYIECTBYIOMUX MEXaHN3MOB oOMeHa uHbopManu-
eil ¢ 1eNBp0 PaclupOCTpaHEHUs 3HAHUN, HAUIYYIINX BUIOB IIPHPOTOOXPAHHON
JEATENbHOCTH U albTEPHATHUBHEIX TEXHONOTHM, NpUEeMIIEMBIX € 3KOJIOTHYE-
CKOM, TEXHHYECKOM, COLHANBHON ¥ SKOHOMHUYECKON TOUEK 3pEHUA.

Cratba 8
Briopocnl

1. Hactosiuzast ctaThd KacaeTcs KOHTPOISA H, [AE 3TO OCYINECTBUMO, CO-
KpallleHUs BHIOPOCOR PTYTH M. PTYTHBIX COEXUHEHHH, 0OLIYHO 0003HauaeMBbIX
KaK «CyMMapHBIH 06beM pTyTH», B aTMOCdepPy € MOMOUIBIO MEp KOHTPOJS BHI-
OpocOB M3 TOYEUHBIX HCTOYHHKOB, OTHOCSIIUXCS K KATE€TOpPHSAM HCTOYHUKOB,
IEPEYUCICHHBIM B IpuioxkeHuu D.

2. g ueneut vacrodmei cTaTem:

a) «BBHIOPOCE» 03Ha4YaeT BBIOPOCH! PTYTH WM PTYTHBHIX COCHUHEHUM B
arMocdepy;

b) «cooTBeTCTBYOHIHI MCTOYHUK» O3HAYaeT UCTOYHHK, OTHOCAIMUCS
K OZAHOHM U3 KAaTeropuii MCTOYHUKOB, MEPCUUCICHHEIX B IpunoxxeHuu D. Cro-
POHOM, 10 ee BEIOOPY, MOTYT OBITh YCTAHOBICHB KPUTEPUU JJI ONMPEHCICHUSL
HUCTOYHUKOB, OTHOCAIIUXCS K KaTeTOPUU MCTOYHUKOB, [ICPEUHCICHHEIX B IpH-
noxeHuu D, ecnu 3TH kpuTepud 1o 1r060# KaTeropuu pacrpoCcTpaHsIoTCs 110
KpaliHell Mepe Ha 75 npoIeHTOB BEIGPOCOB IS 3TOM KaTeropuu;

C) «HOBEHIM MCTOYHHKY» O3HAYAET JMIOOON COOTBETCTBYIOIIMM MCTOYHHK
B OJHOM U3 KaTeropuii, NepeurcICHHBIX B PWIOKEHNHU DD, CTpOUTENBCTBO UIIH
cylecTBEHHAas: MoAudUKaIlUs KOTOPOTO HaYMHAETCsl He paHee 4eM uepe3 OfuH
TOH TOCJIE IaThl:

1) BCTYIUICHUS B CWIy Hactosmieli KOHBeHIIMH AJIsi COOTBETCTBYIOLIEH
CtopoHEL; MM

1) - BCTYILUICHUS B CHULy JJISI COOTBETCIBYiomied CTOPOHBI IIOIpPaBKM K
npunoxkeHuio D, ecnu JeficTBUE NONOXKEHHI HacTosimed KoHBeHIMu
HAYUHAET PaclpOCTPAHATLCA HAa HCTOYHHK JHUIIE B CHIIY 3TOM NONPaBKH;

- 15—



d) «cymecTBeHHas MOAHMGUKANMSI» O3HAYAET U3MEHEHHUE COOTBETCT-
BYIOIIIETO MCTOYHUKA, TIPUBOIIICE K 3HAUYNTEIHHOMY YBEIMUYCHHIO BHIOPOCOB,
3a HCKIMOYEHHEM 000To m3MeHeHust 00beMa BEHIOPOCOB B pe3yJbTaTe H3BIIe-
9eHHs 1000YHOro NpoAykTa. Bonpoc o ToM, ABISIETCA N MOAUGDHKALHA CylIe-
CTBEHHOH, pemaer cama CTopoHa; ‘

€) «CYNICCTBYIOIIWA HCTOYHUK» O3Ha4aeT 000N COOTBETCTBYIOMIHMA
HCTOYHHUK, KOTOPBIA HE SBISETCS HOBBIM HCTOUHUKOM;

f) «npenensHOE 3HaUeHHE BRIOPOCOB» O3HAYaET Mpejel] B OTHOHMICHHH
KOHLEHTPAallWH, MacChl WJIH HHTEHCUBHOCTH BBIOPOCOB PTYTH HJIM PTYTHHIX CO-
CAVMHCHUH M3 TOYEYHOIrO HCTOYHUKA BHIOPOCOB, OOBIYHO 0003HAYAEMBIX KakK
«CYMMapHBIH 00BEM PTYTIY;

3. Cropona, pacnonarapomas COOTBETCTBYIOIIMMH HCTOYHHKAMH, NPUHH-
MaeT MEpHl IO KOHTPOJIO BEIOPOCOB M MOXET HOATOTOBUTH HAlMOHAJIbHBIH
IUTaH C HU3JI0XKEHHEM Mep, kKoTophie OYAyT HpUHUMAThCS A KOHTPONS BHIOpO-
COB, H OXHMOAaeMBIX K0 IEEBHX IOKa3aTelei, nueaed u pesynsraroB. JIroboi
mnaH npeacrasisercs: Kondepennuu CTopoH B TedeHHE YeTHIPEX JIET MOCIE
Jarel Berynienus B cuny Konsennuu mis 3t1oif Croponsl. Ecim Cropona pas-
pabaTBIBaeT IUIaH OCYIIECTBICHHUS B COOTBETCTBHHU €O CcTarhbel 20, TO OHa MO-
XET BIJIIOYMTH B HEro IUIaH, TIOATOTOBACHHBIM B COOTBETCTBHH C HACTOSIIUM
TIYHKTOM. *

4. TIpuMenuTeNBHO K CBOMM HOBBIM HCTOYHUKaM Kaxaas CropoHa Tpebyer
HCIIONB30BAHUS HANIYYHIUX MMEIOIUXCS METOJOB M HAMIy4YLIMX BHJIOB IIPHU-
POOOOXpAHHOM AEATEIBHOCTH I KOHTPOJSA M, TAe 3TO BRINOJIHIMO, COKpaIie-
HUS BBEIOPOCOB KaK TONBKO 3TO CTAHOBHTCA OCYIICCTBHMBIM, HO HE IIO3JHEE
yeM depes ITh JeT oCie AaThl BCTyIUieHUs B cuiny KonBeHuumu st 3Toit
Croponsl. CTopoHOIT MOFYT HCIIOJB30BAaThCS IIOKA3aTeNH TIPSACILHLIX 3HAYe-
HUuli BHIOPOCOB, KOTOPHIE COTJIACYIOTCA ¢ NPHMECHEHHEM HaUAYYITHMX HMEI0-
I{AXCS METOAOB.

5. B oTHOmeHMM CBOMX CYIIECTBYIOHIMX HCTOYHUKOB Kaxjas CtopoHa
BKJIFOYAET B 10001 HAaMOHAIBHBIN IUTaH U OCYIIECTBILICT OOHY WM GoNee U3
CIEAYIOMMNX Mep ¢ YYETOM €€ HAlMOHANBHOW CHUTYallHd, YKOHOMHYECKON W
TEXHUYECKOH 000CHOBAHHOCTH, a TaKXke (PHHAHCOBOH JOCTYIHOCTH 3THX MEP,
KaK TOJIBKO 3TO CTAHOBHUTCS OCYINCCTBUMBIM, HO HEe HO3NHEE YeM 4Yepes Je-
CATH JIET TI0CHe JaThl BCTYTUICHU S Ans Hee B cuiny KonBeHiuu:

a) YCTAaHOBIICHHC KOJHYECCTBCHHBIX LECJICBBHIX nokasarejieit Jaa KOH-
- TpoJd ¥, TaM, TAC 3TO NPAXTHYECKHA BO3MOXKHO, COKpPAlICHUA BLIGPOCOB H3 CO-
OTBCTCTBYIOHINX HCTOYHHUKOB,
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b) ycTaHOBIeHHE IpeAeibHBIX 3HAUYCHUH BEIGPOCOB AN KOHTpPONS M,
TaM, T€ 3TO NPaKTHYECKH BO3MOXKHO, COKpallleHHsI BHIOPOCOB M3 COOTBETCT-
BYIOLIUX HCTOYHHKOB;

C) UCTIONE30BAHNEC HAWTYUHIHX UMCIONUXCSA MCTOXOB M HAMAYYIHHX
BHA0B HpI/IPOIIOOXpaHHOﬁ ACATCIBHOCTH AJII KOHTPOJA BH6pOCOB U3 COOTBCT-
CTBYIOIIUX MCTOUYHHKOB,

d) ocymecTBiIeHHe CTpaTeTHH KOHTPOIS OJHOBPEMEHHOTO BO3HEHCT-
BHS HECKOJBKMX 3arps3HUTElNeH, KoTopas 00eCHEeYHT COMMy TCTBYIOIIHE BHIrOAbI
JUIL KOHTPOJIst BHOPOCOB pPTYTH;

€) NpMHATHE ANBTEPHATUBHBIX MEP M0 COKPAIICHHIO BEIOPOCOB U3 CO-
OTBETCTBYFOIIUX HCTOYHUKOB.

6. CTOpOHEl MOTYT NIPHMEHSTH J1HO0 OAMHAKOBBIE MEPHL KO BCEM COOTBET-
CTBYIOIUM CYINECTBYIOIIMM HMCTOUYHMKAM, NTuOO pasHBle MEpPH B OTHOINCHUHU
Pa3HBIX KATCrOpHil HCTOYHMKOB. Ilenplo 3THX Mep, npHHUMaeMblx CTOpOHOMH,
JOIDKHO OBITH JOCTHXKEHHE PA3yMHOTO IIpOrpecca B COKPAICHUM CO BpeMeHeM
BHIOPOCOB PTYTH. '

7. Kaxnas Cropona popMupyeT, Kak TOJNBKO 3TO CTAHOBHTCH OCYINECTBH-
MBIM, HO HE IIO3AHEE 4EM yYepe3 HATh JICT HOCIe NAThl BCTYIUICHUS B CHILY IS
vee KonBeHnuu, ¥ B fanbHeiimieM BeAeT KaJacTp BBHIOPOCOB H3 COOTBETCT-
BYIOUIUX HCTOUHHKOB.

8. Kondepenuus CTOpoH MpUHHAMAET HAa CBOEM MEPBOM COBCUIAHUH PYKO-
BOASIHINE NPUHLVIEL B OTHOIIEHAN:

a) HaWIyYHHX UMCIOIMIHMXCS METOAOB W HAHNYUYNIMX BHJIOB IPHPOIO-
OXpaHHOH NEATENIEHOCTH ¢ YUYETOM JIIOOBIX pa3iMuuii MeXIy HOBBIMH H CYIIE-
CTBYIOUIIUMH HCTOYHHUKAMH, & TAKK€ HEOOXOOUMOCTH CBEJACHUS K MHHHMYMY
MTOCNEACTBAN MEXKCPEAOBBIX 3arpA3HEHMH; U

b) wonmepkku CTOPOH NPH OCYMIECTBICHMH MEp, IPEAYCMOTPEHHBIX
B IIyHKTE 5, B YaCTHOCTH, TIPH OIPEACICHNHN LENEBBIX MIOKa3aTe el H YCTaHOB-
JICHAM NpeACHbHEX 3HaYCHU BRIOPOCOB.

9. Kondepenuuga CTOpoH, Kak TONBKO 3TO CTAHOBUTCSA OCYHIECTBHMBIM,
IPUHUMAET PYKOBOASIIME IIPHHIHAIE B OTHOMICHHH

a) KpurepHeB, KoTopeie CTOpOHBI MOryT pa3paboTars B COOTBETCTBUM
¢ myuakroMm 2(b);

b) wmetogonoruu GopMEPOBaAHUA KaAaCTPOB BEIOPOCOB.
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10.  Kongepernuus CTOpoH Ha NOCTOAHHOH OCHOBE NPOBOAMT 0030p U NpH
He0OXOMMMOCTH 0OHOBNAET PyKOBOJAIIME MPUHUUIIEL, pa3paboTaHHBIE B COOT-
BETCTBUM C IYHKTaM¥ 8 # 9. CTOpOHBI IPUHUMAIOT [AHHEIE DPYKOBOLAIIUE
[IPMHIMIE BO BHUMAaBHE IIPH OCYLICCTBISCHUH COOTBETCTBYIOIIMX NONOKEHUN
HACTOSLIECH CTaThHU. -

11. Kaxzgas CropoHa BKJIIOYaeT B CBOM JOKJAJbl, IPEACTABIAECMBIC COINac-
HO cTarbe 21, uHdopManuio o6 OCyHIeCTBICHHUY €10 HacTodlleld cTarby, B yYa-
CTHOCTH, UH(POPMALHIO O Mepax, HPUHUMAEMBIX €10 B COOTBETCTBHH C IIyHK-
TaMu 4-7, 1 06 3PPEeKTUBHOCTH ITHX MEP.

Cratpst 9
BricB0oOOKIEHNA

1. Hacrosmas crares KacaeTcs KOHTpOJS H, II€ 3TO OCYIIECTBUMO, CO-
KpaIleHns] BHICBOOOKICHUH PTYTH M PTYTHBIX COCIAMHEHHH, 0OOBIYHO 0003Ha-
YaeMBIX KaK «CyYMMapHBIH 00beM pTyTw», Ha 3eMAK0 U B BOJE U3 COOTBETCT-
BYIOIOUX TOYEYHBIX MCTOYHMKOB, HE OXBATHIBAEMBIX APYTUMU IONOXECHUSIMEI
Hactosmelt KoHBeHINH.

2. Jns nene#t HacTosLIeH CTaThU:

a) - «BBICBOOOXXIEHMS» O3HaYaeT IIOCTYILIEHHE PTYTH WIH PTYTHHIX CO-
€OUHCHUI Ha 3eMIIO UIU B BOIY;

b) «COOTBETCTRYIOWIWM WCTOUHHK» O3Ha4YaeT oGO 3HaYUTENLHBIN
AHTPOIOreHHBIA TOYEHHBIH HMCTOYHUK BBEIOPOCOB, BEIABICHHEIN CTOpOHOH, He
OXBaTBIBAEMBIH APYTrUMH [IOTOKEHUSIMH HacTosmedH KonBeHuy;

C) «HOBBIf MCTOMHHUK» O3HauaeT NHO0H COOTBETCTBYIOIUN HCTOUHUK,
CTPOHUTENBCTBO MM CYLISCTBEHHAS MOAMGUKAUMS KOTOPOrO HAUWHAETCAd He
paHee geM Yepe3 OAMH IOX IIOCie AAThl BCTYIUIEHUS B CHIy HacTosme# KoH-
BEHUMM I COOTBETCTBYIOLEH CTOpOHKI;

d) «cymecTBeHHas MoNM(HKAIMA» O3HAYAeT M3MEHEHHUE COOTBETCT-
BYIOIIETO MCTOUHMKA, IIPUBOAAIIEE K 3HAUUTETHHOMY YBEIUUEHUIO BEICBOOOK-
JEHUM, 3a HCKIIOYeHHEM T00ro U3MEeHEHHs 00beMa BLICBOOOXIEHHUU B pe-
3yJIpTaTe H3BICYEHHUS IT0DOYHOro npoAykra. Bompoc 0 TOM, ABISAETCS M MO-
aubHKanKd CyIecTBEHHOH, peinaeTcs camoii CTopoHOMH;

€) «CYUISCTBYIOIHMU MCTOUHHK» O3HauaeT JOG0W COOTBETCTBYIOMWIH
HCTOYHUK, KOTOPBIH HE ABNSETCA HOBBIM HCTOYHMKOM;

f) = «mpenensHOe 3HaueHME BBHICBOOOXKACHMI» O3HadaeT LpPEesl KOH-
NEHTPaUAy WIF MAcChl PTYTH WV PTYTHBIX COeIUHEHUH, BEICBOOOXKAaEMBIX U3
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TOYCYHOT'O HMCTOYHHKA, 00rIyHO 0003HAYAEMEBIX Kak ((CyMMapHHﬁ o0BeM PTY-
TH».

3. Kaxc;:(a;{ CTOpOHa, HE NO3QHEC UCM YCPE3 TPHU rofda mocne garsl BCTYII-
JIEHUA JJIs HEE B CALY KOHBCHIIHI/I Hn aajacl Ha pCFyJIHpHOﬁ OCHOBC, BBHIABIACT
COOTBCTCTBYOIIUC KATCTOPHH TOUCAHBIX WCTOYHHKOB.

4. CropoHa, pacnonaramolas COOTBETCTBYIOIIMMM HCTOYHHKAMH, TPHHH-
MaeT MEpHI I10 KOHTPOIKO BHICBOOOXKIAEHUH M MOXKET HOJTOTOBHTH HAI[MOHAIb-
HHIH MIaH ¢ H3NOKEHHEM Mep, KOTOphle OyAyT NMPUHHMATHCA JUIS KOHTPOIS
BBICBOOOXKICHUN PTYTH, U OXUJAEMBIX €10 IENEBBIX ImoKa3areneit, uenei u pe-
3yneTaroB. JIro6oii mian npeacrasigercsa Kondepenunu CTOpOH B TCUCHHE Ye-
THIPEX JI€T MOCJie NaThl BeTymuieHHd B cuiy KouBeHnuu niaa 5Tod CTOPOHBL
Ecmu Cropona paspabaTeiBacT IiaH OCYHIECTBICHHUs cOInacHo crarse 20, To
OHAa MOXXET BKIIOYMTH B HEro IUIaH, HOArOTOBICHHBIM B COOTBETCTBMM C Ha-
CTOSIUM IIYHKTOM.

5. B uncno MEpP BXOJWT, B 3aBUCHUMOCTHU OT I_ICJICCOO6pa3HOCTI/I, OCYyIICCTB-
JIEHHUEC OAHOT0 UIHU HECKOJNBKHUX U3 CICAYIOINUX Meponpnﬂ'mf/i:

a) YCTaHOBJICHHE MPEHCTbHBIX 3HAYEHUE BBHICBOOOXACHUM AN KOH-
TPOJA U, TaM, TAE 3TO NPAKTHIECKH BOIMOXKHO, COKPAIEHHs! BEICBOOOXKIEHHUI
13 COOTBETCTBYIOIUX HCTOUHHKOB;

b) ucoonp30BaHME HAUNYYUINX HMEIONIUXCS METOJ0B H HAMIIYy4IIHX
BH/IOB IIPUPOJOOXPAHHON AEATENBHOCTH U1l KOHTPOJA BBICBOOOXKAEHUIH H3
COOTBETCTBYIOIIHUX HCTOYHUKOB;

C) OCYILECTBICHHE CTpaTerWH KOHTPOJS OJHOBPEMEHHOTO BO3ACHCT-
BUS HECKOJILKUX 3arpA3HUTENICH, KOTOpast 00eCeuuT COMYTCTBYOIIHE BEITOIEI
JUIsl KOHTPOJIA BRICBOOOXKICHUN PTYTH;

d) nOpHHATHE aNBTEPHATHBHBIX MEp IO COKPAIICHUIO BEICBOOOXKICHUH
U3 COOTBETCTBYIOUIUX HCTOUYHHKOB. '

6. Kaxxnas Cropona popMupyer, Kak TONBKO 3TO CTAHOBUTCA IPAKTHYCCKU
BO3MOXHEIM, HO HE TMTO3JHEE YeM 4Yepe3 MATH JIET TOCHe AAThl BCTYTUICHHS JUISA
Hee B cuuly KOHBEHIWH, H B AaJibHEHIIEM BENET KaNacTp BEICBOOOXKJIEHHNA U3
COOTBETCTBYIOIUX UCTOYHHUKOB.

7. Koundepennus CTOPOH, Kak TONBKO 3TO CTAHOBUTCH NPAKTHYESCKH BO3-
MOXHBIM, IPUHUMAET PYKOBOASINUE NPUHIUIE B OTHOIICHUN:

a) HAWIYYUIHX WUMEIOIIUXCS METOAOB M HAWIy4YIdHX BHAOB IPUPOIO-
OXPaHHOU AEATEIBPHOCTH C YUETOM JIFOOBX pasinuuuil MeXJAy HOBEIMH U Cyllle-
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CTBYIOUMMH HCTOYHMKAMH, a TakKe HEOOXOAUMOCTH CBEACHHA K MHHHMYMY
NOCEACTBHM MEXCPEAOBEIX 3arpsA3HEHUNA;

b) mMeromonoruu GopMUPOBAHAS KaJaCTPOB BHICBOOOKICHHIA.

8. Kaxnas CTopoHa BKIIO4aeT B CBOM JOKJIAJAbl, MPEACTABISEMEIE COTIIAC-
HO cTarse 21, uHpopMaluo 06 OCYHISCTBICHUHU €10 -HACTOSIIEH CTaThH, B Ya-
CTHOCTH, HHQOPMANMIO O Mepax, NPUHUMAEMEIX €10 B COOTBETCTBHM C IMYHK-
TamMu 3—6, 1 06 3G HEeKTUBHOCTH STHX MEP.

Crarss 10
JKxonoruyecku 6e30MacHoe BpeMeHHOe XpaHeHne PTyTH,
KpoMe PTYTHBIX OTXOHOB ’

1. Hactosmas crares mpUMEHSIETCS K BPEMEHHOMY XPaHECHHIO PTYTU H
PTYTHBIX COCAMHEHUH, KaK OHU ONpejelieHsl B CTaThke 3, Ha KOTOpPHIE HE pac-
IIPOCTPaHsIeTCs IPUBENEHHOE B ¢TaThbe 11 onpenenenne pTyTHEX OTX0M0B.

2. Kaxpass CtopoHa npuHEMAaeT Mepsl s obecriedeHus Toro, 4Todsl Bpe-
MCHHOC XPAaHCHHE TAKOW PTYTH W PTYTHBIX COCIMHEHHH, NpEeIHA3HAYECHHBIX
JJ1S BUJ& UCIIONB30BAHMS, pazpenmieHHoro CTOpOHE B COOTBETCTBHM C HACTOS-
e KoHBeHLMEH, OCYIECTBILIOCH 3KONOTHYECKH Oe3omacHBIM o6pa3oM ¢
YHETOM JIIOOBIX PYKOBOASHIMX NPUHIIUIOB U B COOTBETCTBUHU C JHOOBIMU Tpe-
OOBaHUAMM, IIPHHSATHIMH B COOTBETCTBYH C FYHKTOM 3.

3.  Koudepennus CTOpOH MPUHUMAET PYKOBOJSIIME NMPHUHIUIEI IO 3KOJIO-
rudeckd Ge30MacHOMY BPEMEHHOMY XPAHCHUIO TaKOW PTYTH W PTYTHHIX CO-
COUHEHUH € y4eTOM JIOOBIX COOTBETCTBYHOIIMX PYKOBOASUIMX IPUHIUIIOB,
pa3paboOTaHHBIX B COOTBETICTBHH ¢ ba3enpckol KOHBEHLHEH O KOHTpOJIE 3a
TPaHCTPAHUYHON NEPEBO3KOM ONACHBIX OTXONOB W MX yJalleHUEM, U APYTHX
COOTBETCTBYIOIMUX pykoBoacTB. KoHdepenuneli CTOpPOH B [JOIOIHUTEILHOM
TIPUIOXKEHHNH K HacTosmel KOHBEHIMM MOTYT NPAHHMATHCSA TPeGORAHUS B OT-
HOIIICHMH BPEMEHHOTO XpaHEeHUs, KaK 3TO MPeyCMOTPEHO B CTaThe 27.

4. CTOpOHH IO Mepe HeOOXOOUMOCTH COTPYIHUUYAIOT APYT C APYTOM, C CO-
OTBETCTBYIOIMMHY MEKIPABATEIbCTBCHHEIMU OPraHU3ANUAMU U PYTHMH Yu-
PEXACHUAMH B IEJISX HapallMBaHUS MOTCHIMANA IKOJIOTHYeCcKH Ge30MacHOoro
BPEMEHHOI0 XpaHEHUS TaKol PTYTH U PTYTHEIX COCIUHEHUH. '

Cratea 11
PryTHBIC OTX0/XBI

1. B otHomennu CropoH bazenbckoll KOHBEHIIMHM K OTXOAaM, OXBAaThIBae-
MBIM HacTosmued KoHBeHI[ueH, MpUMEHSIOTCA COOTBETCTBYIOIMIUE ONPEACICHUS
bazenpckoif KOHBEHIIUKM O KOHTPOJIE 32 TPAHCIPAaHUYHON HEPEBO3KOW OMACHBIX
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OTXOMOB M UX yAaneHHeM. Ctopousl HacTosme KoHBeHNUM, He SBISIOMUAECT
Croporamu bazensckoit KOHBEHHUH, HCIIOAB3YIOT 3TH ONPEASICHNS B KAYECTBE
PYKOBOJCTBA NIPUMEHUTENBHO K OTX0JaM, OXBATHIBACMEIM HacTogmel Konsen-
HUEH.

2. Jns nenelt nacrosmelt KoHBeHIMM «PTYTHEIC OTXOABD) O3HAYaeT BEule-
CTBA WU IPEIMETHI:

5

a) COCTOSIIWE U3 PTYTH WIHM PTYTHEIX COCAUHCHMI;
b) conmepxamue PTyTH UK PTYTHHIE COCAMHEHUS; VUTH
C) 3arpA3HEHHEIC PTYTHIO HIIM PTYTHEIMH COCTUHEHUSIMH,

B KOJIMYECTBE, NPEBAIIIAIONIEM COOTBETCTBYIONIME TOPOTOBEIC 3HAYCHNUY, YCTa-
poBaeHHbe Kondepenuueit CtopoH B rapMOHHYHOM B3aUMOZEHCTBUH C COOT-
BETCTBYIOMIMMHK OprasaMd ba3ennckoll KOHBCHUIUWH, KOTOPHIC YAAISIOTCH,
TIPEAHA3HAYCHE] JUIS YAAJICHUS WM HOJDKHEL OHITH yIaleHH B COOTBETCTBHUU C
TIONOKEHUAMH HAIIMOHAILHOTO 3aKOHOAaTeILCTBA WK BacTosneil Konsernuu.
Jlannoe omnpejieneHne He BKIIOYAET BCKPBIIIHBIE U IMYCTHIE MOPOJBI K OTBAJIBI,
ofpasyiompuecs: B npouecce ropHoil [oOsYM 338 UCKIIOYCHHEM TEPBUYHOM 10~
OBIYA PTYTH, €CIIH TOJIBKO OHU HE COAEPIKAT PTYTH MIIA PTYTHHIE COSHNHEHUS B
KOJTMYECTBE, IPEBBIIAONIEM IIOPOTOBBIE 3HAYEHMS, yCTaHOBIeHHHE KoHde-
peruueit CtopoH.

3. Kaxgas CropoHa NMpUHUMAET COOTBETCTBYIOUINE MEPEHI ISl TOTO, YTOOHI
PTYTHBIE OTXOJEI:

a) PerygupoOBalHCH JKOJOTHYECKH O0e30macHeIM ofpasoM ¢ Y4ETOM
PYKOBOIAINUX NPUHIMIIOB, pa3paboTaHHBIX B COOTBETCTBHUU C bazennsckoit
KOHBEHIMEH M B COOTBETCTBHU ¢ TPeOOBAaHUSIMH, KOTOpBIE OYIAYT MPUHSTHI
Kondepenuueir CTOpOH B HOMONHUTENHHOM TMPUIIOKEHUH, KAaK 3TO MNpeny-
cMoTpeno B crtathe 27. Ilpu paspaborke TpeGomanuii Kondepenuus Cropon
NPUHKMAET BO BHUMAHKE MOIOKEHUSA U niporpaMmul CTOPOH, Kacaromuecs pe-
IYIHPOBAHHS OTXOHOB;

b) moxBepramuch percHepanuu, peUUPKYISIIHYE, BOCCTAHOBICHHUIO HJIH
HEITOCPEJCTBEHHOMY TOBTOPHOMY HMCIOJBE30BAHUIO HCKIIOUHTENHHO B paMkax
BHUJA HCIIOIB30BaHUs, pasperieHHoro CTOPOHES B COOTBETCTBHHM C HacTOAOICH
KonBer1ueit, My B LEIIX IKOJOrHYCCKA 0€30IacHOro yaaJIeHHsi B COOTBETCT-
BHHU ¢ myHKTOM 3(a);

¢) nns CtopoH Basenbckoil KOHBEHIIMN HE NEPEMEATICEH Iepe3 MexXK-
JYHApOAHBIE TPaHUHBl, KPOME KaK JUIS I[eIH IKOJOTHIeCcKu 6E301acHOro yaa-
JICHUS B COOTBETCTBHH C HACTOAMICH CTaThedl U B COOTBETCTBHM ¢ bazenbckoi
KOoHBeHIIHeH. B o0crogaTenbcrBax, Korja HoNoXKeHHs bazennckoif KOHBEHHUU
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HE IPHMEHSIOTCS K IEPEMENISHHIO Yepe3 HAlHOHANbHBIE paHullsl, CTOPOHEH
paspeuaT Takoe NepeMeneHue TOMBKO oCie IPUHATHS BO BHIMAHUE COOT-
BETCTBYIONINX MEXAYHAPOAHBIX HOPM, CTAHJApPTOB U PYKOBOASMIMX NPHHLHK-
IIOB.

4. Koudepenuus CTOpoH CTPEMUTICH TECHO COTPYAHUYATH ¢ COOTBETCT-
BYIOMIUMM OpraHaMu Basenbckoit KOHBEHIIMH B 06IaCTH NPOBENEHHS 0630pa U
TipE  HeOoOXOOUMOCTH OOHOBICHUS PYKOBOASIIMX IIPHUHIMIIOB, yKa3aHHBIX B
myHKTe 3(a).

5. CropoHaM pEKOMEHIyeTCs TpPH HeOOXOAMMOCTH COTPYAHHYATh APYr €
JAPYIOM, C COOTBETCTBYIOIUMH MEXKIIPABUTEAbCTBEHHBIMY OPraHUu3auuIMA U
JAPYTEMH YUPEXKIECHUIMA B NENSIX Pa3BUTUSA U MOJACPKaHUA o6anbHOro, pe-
TMOHABHOTO M HAIIHOHATBHOTO IMOTCHIIHANA PETYIUPORAHUS PTYTHBIX OTXOHOB
IKONOTHYECKU 0€30IaCHBIM CIIOCOOOM.

Crarba 12
3arpsisHeHHBIC Y4aCTKH

I. Kaxypas Cropoma mpuiaraetT YCHJHA I8 pa3paboTKM HaAJexXamux
CTpareruil mo BBISBICHHMIO U OUCHKE YYACTKOB, 3arpA3HCHHBIX PTIYTBIO HIH
PTYTHEIMH COCTHHCHUAMM.

2. JIro0pie OeHCTBUS O CHIKEHUIO PHCKOB, KOTOPHIE NPEACTABIAIOT cOOOMH
TAaKMEe YJIACTKM, OCYHISCTBISIOTCS DJKOJIOTMYECKH Oe30macHBIM crocoboM U
BKITIOYAIOT, B ClIydYae 1ellecO00pa3HOCTH, OUEHKY PHCKOB JUIS 340POBbS Y€HiO-
BEKa U OKpYyXXaroulel cpeasl, 00yCNOBIEHHBIX COAEPKAMUMHUCH B HUX PTYTHIO
WM PTYTHEIMH COCIMHCHUSMH.

3. Kondepenuuss CTOpOH IPHHUMAET PYKOBOJCTBO IO NPHHIMIAM peEry-
JIAPOBAHUA 3arpA3HEHHBIX YYaCTKOB, KOTOPOE MOXKET BKJIIOYATh METOME U NOJ-
XO/Ibl B OTHOIICHUH: :

a) BBHIABJICHHUS YYaCTKOB U CHATHS UX XapaKTCPHUCTHK;
b) mnpuBIEYCHUS OOLIECTBEHHOCTH;
C) OIIEHKH PHCKOB JUIS 3[0POBBS YeNIOBEKa U OKPYKaIOLEH Cpes;

d) mapmaHTOB peryIMpoBaHHS PHCKOB, 00YCIOBIECHHBIX 3arpsA3HEHHBI-
MU YUYaCTKaMH;

e) OIICHKH BBITOA M 3aTpar; U

f) arTecTaumu pesynasTAaTOB.
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4, CTtopoHaM peKOMEHAYeTCsS COTPYyAHHMYArTh B paspaboTKe CTpaTerni H
OCYIECTBIICHUHM MEpPONPHUATHH 10 BBISBICHUIO, OLEHKE, ONPEACNEHUIO TpH-
OPUTETHOCTH, PEryIHMpPOBaHUIO U, IpU HEOOXOAMMOCTH, BOCCTAHOBIICHUIO 3a-
TpASHEHHEIX YYACTKOB.

Crartbs 13
@®uHAHCOBBIE PeCYPChl H MEXaHH3M GHHAHCHPOBAHHA

1. Kaxnas Cropona o6s3yerca obecrieduBarh B paMKaX CBOMX BO3MOXKHO-
CTeH pecypcehl B CBA3U ¢ TEMH HAaIMOHAJIBHEIMU MEPONPHUATHIMM, KOTOPEIS Ha-
IIpaBICHE Ha ocylecTBieHue HacTosmeidl KoHBEHIMH, B COOTBETCTBHHM CO
CBOEH HANMOHANBLHOM NOJMTUKOM, NPUOPUTETAMH, IIJIAHAMH M NPOrpaMMaMH.
Takue pecypcsl MOTYT BKII0YaTh BHyTpeHHee GHHAHCUPOBAHME B paMKax CO-
OTBETCTBYIONIEH HONUTHKY, CTPATErUii pa3BUTHS U HAIlHOHAIBHBIX OIOMKETOB,
a TaxKe IBYCTOPOHHEE U MHOTOCTOPOHHEE (HHAHCUPOBAaHME Hapsay ¢ HpH-
~ BIIEYCHUEM HacCTHOTO CEKTOpa.

2. CoBokynHas 5@ ¢QEKTUBHOCTh OCYIUECTBICHNS HacTosmed KosseHuuu
CropoHamu, SBISIOIMMHUCS PA3BUBAOIUMUCI CTpaHaMH, OyleT cCBsi3aHa C
3¢ HeKTUBHBIM OCYLIECTBICHAEM HacTosAIeH CTaThy.

3. MHOTOCTOPOHHHM, PErHOHAJIBHBIM H JBYCTOPOHHHM HMCTOYHHKAM (u-
HAHCOBOM M TEXHHYECKOM MOMONIHU, & TaK)Ke CO3JaHMs NOTCHIUAIA U IIEpeIaun
TEXHOJIOTHH PEKOMEHAYETCs Ha Oe30TaraTeIbHON OCHOBE pacIiiupATh U aKTH-
BU3MPOBATH CBOIO JEATENRHOCTH B BOIPOCAX PTYTH B MoAACpKKYy CTOpOH, SIB-
JISOIMUXCS Pa3BUBAKOINUMHUCS CTPAHAMM, B OCYIICCTBJICHHM ITOJOKCHUNW Ha-
crosmeit KoHBeHLM, Kacaomuxcss GUHAHCOBBIX PECYPCOB, TEXHUYECKOH IT0-
MOIIH ¥ IIepeNaddl TEXHOIOTUH.

4. CtopoHsl B cBOe#f HesTENBHOCTH, Kacaromielics GbUHaHCUPOBAHUS, B
MOJHOH Mepe YYHTHIBAIOT KOHKPETHBIE IMOTpPEOHOCTH M 0c0o00€ MOJOKEHUE
CropoH, ABNSIOMAXCS MaJbIMU OCTPOBHBIMHM Pa3BHBAIOIIMMUCS IOCYXapCTBa-
MU WJIA HANMEHEE Pa3BUTHIMEU CTPAHAMH.

5. HacTosmuM ompeaenseTcss MeXaHu3M JUIsi CBOEBpPEMEHHOro obecrede-
HUS JOCTATOYHBIX (HMHAHCOBEIX PECYpPCOB Ha MpeAcKazyeMoill ocHOBE. OJTOT
MEeXaHH3M TNPU3BAH OKa3uiBaTh TMOAAepxkKy CropoHam, SBIAIOLIUMCS pa3BH-
BalOIIMMHUCS CTPaHAMH U CTPAHAMH C IIEPEXOJHON 3KOHOMMKOH, B COONIONEHUA
UMH CBOMX 0043aTeIhCTB B COOTBETCTBUH ¢ HacTosmeil KouBeHnueii.

6. B cocTaB MexaHui3Ma BXOIAT:
a) Uenepoit poun ®onga rJIo'GaJIBHOﬁ OKpYXarolie# cpelsl i

b) IleneBas MexAyHApOOHas NpOTpamMMma s TOANEPKKH IIPOLECcCOB
CO3aHuA MOTEHIHANIAa H OKAa3aHUs TEXHHYECKOH ITOMOINH.
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7. Ilenesoit ponn Porna robanpHoi OKpyXawlIel cpegbl CBOEBPEMEHHO
obecrreunBacT HOBHIE .M JOCTAaTOYHBIC (DHHAHCOBBIE PECYpPCHI Ha IpeAcKasye-
MO OCHOBE 4JiA TIOKPHITHS PacXoJ0B M0 MOANEPHKKE OCYIIECTBICHHS HACTOS-
mell Konsennuu B cooTBeTcTBUM ¢ pemierusimu Kondepenuuu Ctopon. s
nenedt Hactosmuelt Konsenuuu lleneroit oun donma rmobanbHOU OKpyKaio-
el cpensl QyHKIUOHHPYeT Nox pykoBoacTsoM Kondepennuu CTOpoH U HOI-
otuereH eil. Kondepennus CropoH obecnedmBaeT yKa3aHHS OTHOCHTEIBHO
ofmuX cTpaTteruii, IONMUTHKY, NPOrPpaMMHBIX IIPHOPUTETOB U MIPABOMOYHOCTH
JocTyna K GUHAHCOBEIM pecypcaM W UX Hcuons3osanus. Kpome roro, Korde-
pernus CTopoH o0ecmeumMBaeT yKa3aHHs OTHOCHTENHLHO OPHEHTHPOBOYHOIO
IepeyHs KaTeropui BUAOB NEATEIBPHOCTH AN HMOMYYEHHSA NOAAEPKKH oT Ile-
neBoro Gonna ®onaa miobanpHOM okpyxkatomiet cpensl. LleneBoit dorg Don-
Ja riaofanpHOM OKpy)Kalomiel cpelnbl MpelocTaBlIieT pecypChl AlS IMOKPHITHA
COINIAaCOBAHHEIX JONOJHUTEIBHBIX H3CPIKEK, CBA3AHHBIX C TIOIYYCHUEM IIO-
GaJIBHEIX YKOJOTHYECKUX IIPEUMYUISCTB, U COIIACOBAHHKEIX HOJHEIX PacXOXOB
Ha HEKOTOPHIE CTUMYJIHPYIOIUHE MEPONPHUATHS.

8. IMpenocraBnsas pecypckl Ha MeponpusTus, [leneBoit dbounx Poraa rio-
fanpHON OKpyKaroulell cpensl NODKeH NIPUHIMATh BO BHUMaHNe COOTHOLICHHE
MOTEHUMANBHOIO COKpANMeHHs PTYTH B PE3ydbTaTe OCYIIECTBICHUS Npeiia-
racMoro MeponpHaTHs C PACXOJaMH Ha Hero.

9. Jas ueneit Hacrosuner Konpenuun IIporpamma, 0 KOTOpol TOBOpPUTCA B
mynkTe 6(b), dyHKuHOHMPYeT moa pykopoxcTBoM Kondepenuun Crtopon u
noaoTyeTHa €. Ha croem mepom copemanuu Koudepennus CTOpOH NMPUHU-
MAeT PelleHue OTHOCUTENBHO YXKe CYIUECTBYIOMEro 30HTHUHOTO yUYPeskASH S
s IIporpamMMbl 1 obecrnieunBaeT yka3aHus JJIA HEe, B TOM YHCJIE OTHOCH-
TEJIBHO CPOKOB €€ JeiaTenpHocTH. Beem CTopoHaM U JIPYrHM COOTBETCTBYIO-
I{IM 3aUHTEPECOBAHHLIM CyOheKTaM PEKOMEHAYETCA NpeJoCTaBiIATh (hHHaH-
coBsie pecypchl IIporpamme Ha 106pOBOIBEHON OCHOBE.

10. Kondepernmus CTopoH U OpraHbl, BXOASAIIHE B COCTaB MEXaHH3Ma, Ha
neppom copeumianuu KoHdepennun CTOpoH COIMacOBBIBAIOT MPOUCAYPHL IS
BEINOJIHEHMS BHIIEYKA3aHHBIX IIYHKTOB.

11.  Kondepenuus CTopoH, He MO3LHEe Y€M Ha CBOEM TPETHEM COBEILIAHUH,
a jajiee — 4epe3 peryisapHEe NPOMEKYTKH BPECMEHH, PACCMATPUBAET YPOBEHb
dunaHCYpOBaHMs, pyKoBoaainue ykazauusa Kondepernuun CTOpoH B aapec op-
raHoB, KOTOPEIM TIOPY4YeHO obecneduTh paboTOCHOCOOHOCTL MEXAHW3MA, y4-
PEXIEHHOIO B COOTBETCTBUH ¢ HacTosmiel crarseil, u ux 3QpdexkTuBHOCTH, a
TAKXKE HX CIIOCOOHOCTH Y/IOBIETBOPATH H3MEHroIuecs norpebroctu CTopoH,
SIBIISFOIIMXCS Pa3BUBAIOIIMMMCA CTpaHaMy M CTPaHAMHU C IEePEXOAHOM dKOHO-
Muxo#. Ha ocHOBE Takoro paccMOTPEHUS OHA NPUHMMAET COOTBETICTBYIOINHAC
MEpBHI IS ITOBBIIECHHS 3QPEKTUBHOCTH MEXaHU3Ma.
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12.  BceMm CropoHaM B paMkxax HUMEIOIUXCS Y HHX BO3MOXHOCTEH pEKOMEH-
Xyercs cnocoOCTBOBATL NEATEIRHOCTH MEXaHH3Ma. MeEXaHHu3M COHeHCTBYeT
IIPUBJICICHUIO PECYPCOB U3 APYTHX MCTOUHMKOB, BKJIIOYAs YACTHHIH CEKTOp, H
CTPEMHUTCS HCIIONB30BATh TAKWE PECypPCEHl HA MEPONPHIATHS, MOAACPKKY KOTO-
PBIM OH OKa3bIBaeT.

Crarpsa 14
Co3nanuie NOTEHIMAT2, TEXHHYECKOE ColeiicTBHE
U Nepeaada TEXHOJIOT UM

1. CTOpOHEI OCYHIECTBASIOT COTPYAHUYECTBO € LIENBIO OKa3aHus, B Npejie-
JIaX HX COOTBETCTBYIOMIHX BO3MOXKHOCTEH, CBOCBPEMEHHOI H HaJIexkallel
IIOMOIIM B CO3JaHHU NOTCHIIHANA U TEXHUUECKOTo conelicTeus CTOpoHaM, sB-
JSIOLUUMCS Pa3sBUBAIOLIMMUCS CTpaHaMU, B 9acTHOCTU CTOpOHaM, SBJISIOUIUM-
Csi HAaUMEHEeEe Pa3BHUTHIMU CTpaHAMH WM MaJIbIMKM OCTPOBHBIMH pa3sBHBAIOIIH-
MHCS TocyAapcTBaMi, ‘U CTOpOHaM, SBISIOLIMMCS CTPAHAMM C IIEPEXOTHOM
SKOHOMUKOM, B IOpsiAKe CIOcOOCTBOBaHHS UM B OCYLIECTBICHUH HX 00s3a-
TENLCTB B COOTBETCTBUH C HacTosuel Konpennuei.

2. Co3nanre MOTCHNHHMAA M TEXHHYECKOE COACHCTBHE B COOTBETCTBHHU €
OYHKTOM | ¥ cTaTheil 13 MOTYT OCYMECTBIATHECS B paMKaxX PErHOHAIbHEIX,
CyOperuoHanpbHbIX W HANUOHAJBHBIX MEXaHW3MOB, BKIIOYAS CYMECTBYIOIIHE
pPErHOHANBHEIE ¥ CYOpPErHOHAIBHBIE EHTPEI, IIOCPEICTROM JAPYIruX MHOTOCTO-
POHHHX K ABYCTOPOHHHUX CPEICTB, a TaKXKe IOCPENCTBOM IAPTHEPCTB, B TOM
9HCJIe MAPTHEPCTB ¢ y9acTHEM YacTHOro cekropa. CIenyeT CTPEeMHTHCS K CO-
TPYAHUYECTBY ¥ KOOPIAMHALUK C APYTUMUA MHOTOCTOPOHHHUMHU IIPUPOJOOXPaH-
HEIMH COTJIAIICHUSMH B 00NacTH XMMHYECKUX BEIIECTB ¥ OTXOHOB JUIS [TOBHI-
nieHus 3(pHEXTUBHOCTH OKa3aHUS TEXHUYECKOIO CONEHCTBUA.

3. CTOpoHBI, ABISIOMIMECS Pa3sBUTBIMM CTpaHaMH, U Apyrue CTOpOHHI B
IpefeIax CBOMX BO3MOXHOCTEHM pa3BUBAIOT U O00JETYaroOT NPV MOAJNSPIKKE da-
CTHOTO CEKTOpa M APYTHX COOTBETCTBYIOIIMX 3aWHTEPECOBAHHBIX CYOBEKTOB,
KOTZIa 3T0 YMECTHO, pa3paboTKy, nepeaadyy M paclipoCTPaHCHUE COBPEMEHHRBIX
IKONOTHYECKH OOOCHOBaHHEIX aJbTEPHATHBHBIX BHJIOB TEXHOJIOTHH, a TaKKe
Joctyn k HUM CTOpOH, SBISIONMXCS pa3BHBAIOLIMMUCS CTPaHaMH, B 4aCTHO-
CTH HauMEHee Pa3BUTHIMYU CTPAaHAMU ¥ MAIbIMU OCTPOBHBIMH pa3BHBAIOLIIIMU-
cs rocyfapcTBaMi, U CTOPOH, SBIMIOIINXCS CTpaHaMH ¢ HEPEXOAHON SKOHOMH-
KOM, B [EJISX YKPEIUICHUS HX IMOTeHIana 3¢ QeKTHBHOIO OCYINEeCTBICHUA Ha-
crosmeit KoHBeHIINH.

4, K cBoeMy BTOpOMY COBEIaHMIO U BIOCJIEACTBHH Ha PETYJSIPHON OCHOBE
U C y4eTOM TIpeAcTaBleHu# U nokiranoB CTOPOH, B TOM YHCIe NPEXy CMOTPEH-
HBIX B cTathe 21, U MHPOpPMALHH, NPEACTABIEHHON JPYIUM¥ 3aMHTEPECOBAH-
BEIME cyOnextamu, Kongepennus Cropon:
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a) paccMarpuBacT HHPOPMALHIO O CYIISCTBYIOIIUX WHHIMATUBAX M O
JIOCTUTHYTOM IIpOrpecce B 00acTH aNsTEPHATHBHEIX TEXHOIOTHIA;

b) paccmarpuBaer morpebHOCTH CTOpOH, 0coGeHHO CTOPOH, SABINSIO-
IUXCA pa3BUBAIOMIMMUCS CTPAHAMY, B aJITEPHATUBHEIX TEXHONOTHSX; U

C) BHEIABIACT NpOOIEMEI, ¢ KOTOPHIMH cTankuBaloTcs CTOPOHEI, 0co-
6enno CTOpOHE, SBIAIOMMECS Pa3BUBAIOIIUMUCA CTpAaHAMH, B 00JacTH mepe-
a9 TEXHOJIOTHH.

5. Kondepermus CTOpOH BEIHOCUT PEKOMEHJAIMM O NyTIX AadbHEHIIero
YKpeIUieHHsT paboTH 10 CO3aHMio OTCHIHANA, TEXHHYECKOMY CORCHCTBHIO U
nepefaye TEXHOJMOTHH B COOTBETCTBUH C HACTOAIIEH CTaThEel.

Crartbs 15
KomuTeT 110 OCymIecTBIIEHHIO B COOIIONEHHIO

1. HacTosmuuM yupexaaeTcs MexaHu3M, Bmodaomui Komurter B xayect-
Be BcrioMorarenbHoro oprana Kondepenuuu CTOpOH, i MOOIIPEHUS OCYIHe-
CTBICHUS M HOpOBeJeHUS 0030pa COOMIONEHUS BCEX MONOXKEHHH HacTosmmel
Konsennuu. Mexanusm, Bmouaounii Komurer, 1o cgoeMy xapaxkrepy npei-
nojaraeT OKasaHUE CONECHCTBHS M yJeiaseT 0cob00¢ BHUMAaHHE COOTBETCTBYIO-
mEMy HallMOHAJIBHOMY MOTEHIHANY W cutyaruu CTOpoH.

2. KoMUTET mOOIIpPSAET OCYM(ECTBICHHUE M MPOBOAUT 0630p COOMIONEHUS
BceX MmoinokeHuid HacTosme#d KowpeHinu. KoMurer paccMaTpHBaeT Kak HHIU-
BUAYyaNbHBIE, TAK ¥ CHCTEMHBIE BOIPOCH OCYNIECTBACHNS B COONIONCHUS U 1O
Mepe HeOOXOAUMOCTH BHIHOCUT pekomeHaannu Kondepennuu CTopoH.

3. KomuTteT cocTouT U3 15 wieHoB, HasHauaeMBIX CTopoHaMu U u3bupae-
meix Kondepennueit CTOpoH ¢ ZOMKHBM YUETOM CIIPaBEIHBOTO reorpaduye-
CKOTO NPEACTaBUTESIBCTBA HA OCHOBE 5 pernoHoB Opranuszanuu OObenuHEH-
Heix Hanwmit; nepeeie unensl Komurera n30MparoTcs Ha NEPBOM COBEHIAHUU
Kondepennun CTopoH, mociie 4ero — B COOTBETCTBUH C IIpaBUIIAMHU MPOIEIY-
pHl, yTBepxKAeHHBIMU KoHpepenuueit CtopoH cornacHo IyHKTY 5; wieHbl Ko-
MHTeTa 00IamaroT KOMIIETeHIMeERl B oOiacTy, cBA3aHHOU ¢ Hacrogmeh Kox-
BEHIHEH, U OTPAXAIOT HaAJIexKanKii 6anaHc SKCIEPTHOTO MOTEHI{HAA.

4. KomuteT MOXeT paccMaTpUBaTh BOIIPOCH HA OCHOBAaHUH:

a) IHCPMEHHBIX IpeacTaBicHUi Jir0Goi CTOPOHBI B CBSI3H C €€ CO-
OIMIONEHUEM;

b) HaBMOHAJIBHBIX JOKJAAOB, NPEACTABILEMBIX COMIACHO cTaThe 21; 1

¢} npocsd Kondepennun CTopoH.

- 26—



5. Komurer pa3pabaTeiBaeT CBOH NpaBUia NPONENY PEl, KOTOPBIE IOAIeXkKaT
yTBepxaenuio Kondepenuueii CTopoH Ha ee BTOpoM coBemasauy; Kondepen-
1uss CTOPOH MOXKET YTBEPXKIATh JONOIHUTENBHEIE NIOJOKEHUA KPyra BeACHUS
Komurera. -

6. KoMurer npunaraeT Bce YCUIUS K YTBEPKACHUIO CBOUX PEKOMEHIALIMI
Ha OCHOBE KOHCCHCyca. Ecniu mcuepnaHbl Bce CPEICTBA i ZOCTHXXECHUSI KOH-
CEHCyCa, a KOHCEHCYC He NOCTUIHYT, TO B Ka4eCTBE IOCHieAHEH Mephl Takad
PEKOMEHIallug YTBEPXKAACTCS OONBINMHCTBOM B TpPHU YETBEPTH TOJOCOB UIie-
HOB, MIPUCYTCTBYIOIIKX U YYACTBYIOIUX B TOJNOCOBAHUM, IIPH HAJUUYWK KBOPY-
Ma B AB€ TPETH WICHOB.

Crares 16
Menunko-caHuTapHble aCHEKTHI

1. CTOpOHaM pPEKOMEHIYeTCA:

a) colelicTBoBarhs pa3paboTKe M OCYIIECTRBIEHUIO CTpaTernii u mpo-
TpaMM JUIS BBIABJICHHUS W 3aIUTH BaceleHHs, OTHOCSIIEToCs K IPYIe PHUCKa,
0COOEHHO YSI3BUMBIX TPYIII, BKJIIOYas pa3paboTKy HaydHO 00OCHOBaHHBIX py-
KOBOZAIIMX TPUHIMIIOB 10 OXpaHe 3X0POBhA, KACAKIUXCA BO3AEHCTBHA PTYTH
U PTYTHBIX COCOWHEHH}, ONpeseNleHHe IENeBbIX 3a/aHUH 178 COKpalieHHs
BO3JEUCTBUS PTYTH TaM, IJl€ 3TO IPUMEHHUMO, ¥ DPOCBELEHUE O0IeCTBEHHO-
CTH IIPU YYaCTHHU TOCYJapCTBCHHOM CHCTEMEBI 3JPaBOOXPAHEHUS U APYTHX CO-
OTBETCTBYIOIIUX CEKTOPOB; -

b) cozeiicTBoBaTh pa3paboTKe U OCYLIECTBICHHIO HAyYHO 000CHOBAH-
HBEIX YYeOHBIX M IpOQHIAKTHUYECKHX TMPOrpaMM, KACAIOIIHUXCSA BO3ACHCTBHUA
PTYTH ¥ PTYTHBIX COSANHEHHM Ha paGoueM MecTe;

C) COMeHCTBOBATh OKA3AHWIO HAUICKAIMX MEIMIIMHCKUX YCIYT JUIA
HpeaynpexACHUs, JICUeHNUS B yX0Ja 3a HACeJICHHMEM, NOCTPaNaBUIKM OT BO3-
IefCTBYS PTYTH U PTYTHBIX COSAMHEHUN; U

d) cosmaBaTh M YKpEIIATh, IO Mepe HEeOOXOAMMOCTH, HHCTHTYIIHO-
HaNBHEIH ¥ TIpodeCccHOHANBHEIN MEIMIMHCKUHE NOTeHIHAN s TIpeaynpexiae-
HUS, JHArHOCTHKH, JICYSHHUS 1 MOHHUTOPWHTA PUCKOB AIA 300POBBS, CBA3aHHBIX
C BO3JeHCTBUEM PTYTH U PTYTHHIX COEIMHEHUM.

2. ITpu paccMOTPEHHNH CBA3aHHKBIX CO 3J0POBBEM BOIPOCOB WU MEPOIIPH-
tuit Kondepennuu CTopoH cienyer:

a) 10 Mepe HeoOXOAMMOCTH KOHCYJIBTHPOBAaTbCA H COTPYAHUYATH C
BceemupHo#t oprasuzanueil 3apaBooxpaHeHus, MexayHapoqHON opraHu3alu-
el TpyXa W APYTHUMM COOTBETCTBYIOLIUMH MEXIIPABUTEIBLCTBEHHBIMU OpraHH-
3AUUAMH, B '
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b) 1o Mepe HEOOXOIUMOCTH COAEHCTBOBATH COTPYAHUYECTBY U O0OMe-
Hy BpHpopManueld ¢ BcemupHo#l opranusanueii 3apasooxpanenus, MexnyHa-
pOOHOH opranu3anyel Tpyla U APYTAMH COOTBETCTBYIOINUMY MEXIPaBHTEIb-
CTBEHHBIMH OPraHH3aIUsAMU.

Crarba 17
O6Men nupopmaumei

1. Kaxxgas CTopoHa coaciicTByeT oOMeHy:

a) HAayYHOM, TEXHHYECKOH, SKOHOMUYECKOW M NpaBOBOH HHGpOpMALU-
eit, xacaromieics pTyTH M PTYTHBHIX COSAUHEHUH, BKIIOUYas HHGOpMalHIO TOK-
CHKOJIOTHYECKOTO U 3KOTOKCHKOJIOTHUECKOrO XapaKrepa, a TaKkKe HHPOPMAIIUIO
o BonpocaM 6e30NacHOCTH;

b) wuHbopMamueit O COKpalleHUM HIM IWKBUJALUMM IPOU3BOACTBA,
OpUMEHEHHS, TOPTOBIN, BEIOPOCOB ¥ BEICBOOOXJIECHMH PTYTH M PTYTHEIX CO-
CIUHECHUM;

¢} wuHbopMaumed O TEXHMYECKM U DKOHOMHYECKH OCYLUECTBHMEIX
asTepHATHBAX: ' '

1) ~ mpomykram ¢ go6aBICHHEM PTYTH;

il) DPOU3BOACTBEHHBIM IPOLECCAM, B KOTOPBIX INPUMEHSIOTCS PTYTH
UM PTYTHBIE COCIUHEHUA; U

ili) BUAAM HEATENBHOCTH U IIpoleccaM, IIPH KOTOPHIX MPOUCXOAAT BHI-
OpOCH WK BEICBOOOXKIACHHS PTYTHA MM PTYTHEIX COCAMHEHNM,

BKJIIOYAst MHOOPMAIMIO O PUCKAX JUJISA 3J0POBBS M OKPYXKArUIEH Cpemst U Co-
IUANBHO-9KOHOMUYIECKHX 3aTpatraX ¥ BBHITOAAX, CBA3AHHBEIX C TaKUMU ajIbTEp-
HaTABaMU; U

d) osnuaemuonornueckoli wmHGopManuel, Kacaiomedcs NOCNEACTBHIH
JUIS 3J0POBBS, CBA3AHHBIX ¢ BO3JEHCTBHEM PTYTH M PTYTHHIX COESOUHCHUI, B
TECHOM COTPYAHHYECTBE C BcemupHOW opraHM3aunMel 3ApaBOOXpPaHEHMS WU
JPYyTUMY COOTBETCTBYIOIIMMHY OPTaHU3AIMAME, O Mepe Ieiecoo0pa3sHOCTH.

2. CropoHEI MOTYT OOMEHMBATBCS YKa3aHHOH B nyHKTe | wHopMmanvei
HalPSMYIO, Yepe3 ceKpeTapuaT WIH B COTPYAHUUYESCTBE C APYTHMHU COOTBETCT-
BYIOIIMMH OpPraHM3aldsIMH, BKIIOYAsl CeKpeTapyarhl CyIECTBYIOMMX KOHBEH-
LM 0 XUMHYECKMX BEIECTBAaX M OTX0JaX, N0 Mepe Henecoo6PasHOCTH.

3. CekpeTapHuar COAeHCTBYET COTPYAHHYECTBY B o6nacTu o6MeHa HHOOP-
Manuei, yKa3aHHOM B HACTOSIICH CTaThe, a TakKe COTPYJAHHYECTBY C COOTBET-
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CTBYIONIMMH OpraHM3alMsAMU, BKIIOYas CEKpETapHaTbhl MHOTOCTOPOHHUX IPH-~
POZOOXPaHHEIX COTNAINEHUHE U APYTHX MEXAYyHApOXHBIX UHMOMATUB. IToMumo
uHbopManuu oT CTOpoH Takas HHPOpPMAIKI BKIIOYACT HHOOPMALIHIO OT MEXK-
IPaBUTENBCTBEHHEIX M HENPaBUTENLCTBCHHBIX OpraHu3anuil, obnagaromux
SKCIEPTHHIM IOTEHIMAIOM B OONACTH PTYTH, W CYIHSCTBYIOLIMX HALlMOHANb-
HBIX ¥ MEXAYHApOAHEBIX yUpexXIeHHH, 00IajaroluX TaKuM NOTCHIUAIOM.

4. Kaxnas CropoHa Ha3zHayaeT HalMOHAJIBHEIN KOOPIAMHALHOHHEIR LEHTP
ansa obMeHa nedopmanuei B COOTBETCTBUM ¢ HacTosmed KoHBeHIuMe#, B TOM
9HC/IE B OTHOIMEHUH COMNIACHsA UMIIOPTUpPYomHuX CTOpOH COrnacHo cTaThe 3.

5. Insa neneit Hactosumedt KouBeHImu uHGOpMAlUs, Kacaiomascs BOHPO-
COB 370POBbs U O6E30IIACHOCTH YEIOBEKA U OKpYKatomleH cpesibl, HE CUUTAETCH
KoHuIeHUUanbHOH. CTOPOHEL, OCYINECTRIAIOUINE 00MEH HHOM HHpopMaluei
B COOTBETCTBUH ¢ Hacrosmieii KoupeHnmell, obecrieunBaior 3amuTy Mo6oit
KOHQHACHIMANBHON HHGOPMAlUK HA OCHOBE B3aWMHBIX IOTOBOPEHHOCTEH.

Cratbsa 18
Hudopmuposanne, NoBbHIIEHHE 0CBEIOMICHHOCTH
H IpoCBelIenue 00ueCTBeHHOCTH

1. Kaxnas CTopoHa B paMKax CBOHX BO3MOXHOCTEH CONEHCTBYET M CIO-
cobeTByeT: :

a) IpeAoCTaBISHHUIO OOIECTBEHHOCTH UMEIOLIeHcs HHOpMAIHT 0:

1)  BO3mEHCTBUHU PTYTH U PTYTHHIX COSAMHECHUI Ha 310pPOBbE YEIOBEKA
U OKPY KA CPEay;

1l) aJbTepHATHBAX PTYTH H PTYTHBIM COCTUHECHUAM;
iil) TeMax, ONpeleNeHHEIX B IyHKTe 1 cTathu 17,

iv) pesynpTatax cBoOelf AEATENHHOCTH B OONACTH HAay4YHBIX UCCIEN0BA-
HUH, pa3pabOTOK U MOHUTOPHHEIA B COOTBETCTBHH CO CTaThei 19; u

V) IeATeJIbHOCTH IO BLIMOJHEHHIO CBOMX 0043aTENIBCTB [0 HACTOAIEH
KonBeHnuu;

b) npocsemenuio, 06yueHUIO U 0OECHEICHUIO OCBEAOMICHHOCTH Ha-
CEJIICHUA O IOCNEACTBHUAX BO3ACUCTBUS PTYTH U PTYTHHIX COCNUHCHUNH s
3J0POBBA YeIOBEKa H OKpyxKalomwel cpelbl B COTPYAHHUYECTBE C COOTBETCT-
BYIOIIUMH MEKIPABUTEIIFCTBCHHBIME U HEHPAaBUTEIBLCTBEHHBIMH OpraHu3a-
UMM ¥ YA3BUMBIMHM I'PYNIIAMH HacelleHHUs, IO Mepe Lea1eco00pa3HOCTH.
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2. Kaxnas CTopoHa HCIONB3YyeT CYINECTBYIOIIHE MeXaHHM3Mbl HJIM pac-
CMATPHUBAET BO3MOXKHOCTH pa3paboTKH TaKMX MEXaHWU3MOB, KaK PEeCTpEHl BEI-
cBOGOXIEHUA H TIEPEHOCA 3arpAsHUTeNc, e 3T0 NPHMEHHMO, s c6opa u
pacnpocTpaHeHus HHPOPMAIIMH OTHOCHUTEIBHO OI€HOYHEIX NOKaszaTeleil CBO-
UX €XETOAHHX 00BEMOB PTYTH U PTYTHHIX COCAMHEHUH, KOTOpEIE BHIOpacHIBa-
I0TCA, BEICBOOOXKAAIOTCS WM YIANSIOTCS BCIIEJACTBUE JACIATEIBHOCTH YeJIOBEKA.

Crarbs 19
HayuHble HccaefoBaHus, pa3padloTKad H MOHUTOPHHL

1. CTOPOHEI ¢ y4€TOM CBOUX YCIOBHIl U BO3MOKHOCTEH OCYIIECTRIISAIOT CO-
TPYAHHYECTBO B felle PaspabOTKU ¥ Yy dIIeHUs:

a) KaZacTpOB NPUMEHEHUA, MOTPEONICHHS M AHTPONOreHHEIX aTMO-
c(hepHEIX BEIOPOCOB M BBICBOOOXKACHUH B BOABI U Ha 3€MIJIIO PTYTH U PTYTHHIX
COESTUHEHUI;

b) MoxenupoBaHHA U TeorpaUYECKH PENPE3CHTATHBHOIO MOHHTO-
pUHra ypOBHEN PTYTH U PTYTHBIX COCJUHEHMIH B YA3BMMBIX IpyHIlax Hacee-
HUS M KOMIIOHEHTaX OKpyXkarouiei cpelnl, BKIo4Yas GHOTy, HallpuMep, B prIde,
MOPCKHX MJIEKOMUTAIOIIMX, MOPCKAX Yepenaxax M ITHIAx, a TAKKE COTPYIHH-
yecTBa B 00nacTH 0T0Opa COOTBETCTBYIOIUX M Haiiexalmux mpod u obMena
HMH;

C) OICHOK BO3ZEUCTBHUA PTYTH M PTYTHHIX COCOUHEHHIN Ha 3M0POBBE
4eJI0BEKa ¥ OKPYXKAIOWIYK CpeAdy, Hapsimy € COLHANbHBIM, SKOHOMHYECKHM U
KyJBTYPHBIM BO3HEHCTBHEM, 0COOCHHO B OTHOLICHHH YSI3BHMBIX TPYII Hace-
JICHHS;

d) cornacoBaHHBIX METOZOJOTHil B OTHOIIEHUH MEPONPUSTHH, IPOBO-
JIAMBIX B COOTBETCTBHM C NoAMyHKTamu (a), (b) u (¢);

e) uHbOpManuu 06 SKOJOrHYECKOM IUKIE, epeHoce (BKIIOYas nepe-
HOC Ha CoJIbIIME PacCTOSHHS M OCakKIACHUE), MPeoOpa30BaHHK M KPYrOBOPOTE
PIYTM H PTyTHBIX COSAMHEHUH B pa3sNUYHBIX SKOCHCTEMAX, ¢ JOMKHBIM YUETOM
pa3IMuMs MEXAY aHTPOIOTEHHBIMH U NMPHPOIHBIMU BBIOPOCAMH M BBICBOOOX-
ICHUAMHU PTYTH H peMoOmIn3anueil pTyTH U3 paHee oOpa3oBaBIINXCS OCaXKe-
HUM;

f) uHbopMamuMu O TOPTOBIE PTYTHIO, PTYTHBIMH COEAHHEHHSIMH W
OPOAYKTaMH ¢ 100aBICHAESM PTYTH; U

g) HuHOOpPMAIMH W HAyYHEIX HNCCIENOBAHUH B OTHOLIGHHH TEXHUYE-
CKOM ¥ dKOHOMHYECKOM AOCTYynHOCTH Oe3pTyTHHIX MPOAYKTOB M NPOLECCOB, a
TAKXKE HAUTYy4IUUX UMEIOMUXCS METOAOB 1 HauIyYlIUX BUAOB IIPHPOAOOXPaAH-
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HOHM ACATEALHOCTH JJIsl COKpalI€HUs ¥ MOHHUTOPUHTA BEIOPOCOB W BEICBOOOXK-
JeHu# pTyTH U PTYTHBIX COCAMHEHHH.

2. B npounecce ocyuiecTBIECHHS MEpONPHUATHI, YKa3aHHBIX B NYHKTE I,
CTopoHaM cleAyeT, TAe 3TO HeNecoo0pa3sHo, ONHpaThCs Ha CYIECTBYIOMIHE
CEeTH MOHHTOPHHIA U Hay YHO-UCCIIE10BATEIbCKHE TPOTPaMMEL.

Crarba 20
ILnanbl ocymecTBIeHHA

1. Kaxzas CropoHa MOKeT, moclie MEpBOHAYAIBHON OHEHKH, pazpabaTh-
BaTh W BHIIOJHATE C YUETOM CBOMX BHYTPEHHUX 0OCTOATENHCTB IUIAH OCyIlE-
CTBIICHMs, HaNpaBJIeHHHH Ha BHINOJIHEHUE 0043aTeNbCTB N0 Hacrosmei Kon-
Bennuu. JIro0bie Takue MIaHB CICAYET NPENCTABIATE B CEKpeTapHar cpasy Mno-
cJI€ X pa3paboTKH.

2. Kaxpgas Ctopona MoxeT niepecMaTpuBaTh U OOHORIATH CBOM IUIAH OCY-
HICCTBICHNS C YYETOM €€ BHY TPEHHUX OOCTOSTENBCTE U B COOTBETCTBUU C PYy-
koBojsuMy npuanunaMu Kondepenmun CTOpoH W ApyruMH COOTBETCIBYIO-
IAMHA PYKOBOASAIINMH IIPHHIIAIIAMH. '

3. ITpu mpoBeneHnu paboTsl B COOTBETCTBUH ¢ MyHKTamu 1 u 2 CropoHam
clefyeT KOHCYNBTHPOBAThCS ¢ HAIMOHANLHEIMH 3aUHTEPECCOBAHHBIMA CYOBEK-
TaMH IO BOINpPOCAM COACHCTBHA pa3padoTke, OCYUIECTBICHHIO, 0030py H 006-
HOBJICHHIO CBOMX NJIAHOB OCYILECTBIICHUA.

4. CTopoHBI MOTYT TakXKe KOOPAWHUPOBATH MJIAHEI HA PECHOHATLHOM
YPOBHE C LENBIO COACHCTBHA OCYNICCTRICHMUIO HacTosmeH KonpeHum.

Craten 21
IIpeacraBnedune nHpopMaLUuK

1. Kaxpgas Cropona npexacrapiaser Kondeperuun CTopon yepes cexpera-
puar uHGopManuio 0 NPUHUMAEMHIX €10 MEPax IO OCYIECTBICHUIO TOJI0Ke-
HuA Hacrosmied KoHBeHUMu u 06 3GGPEKTHBHOCTY TAKUX MEP ¥ BO3MOXKHBIX
opodaeMax ¢ TOYKH 3peHHs NOCTHXeHus neneit Hactosurelt Konenuuu.

2. Kaxgas CtopoHa BKIIOYAET B CBOX OTHYETHOCTH MHDOPMANHIO, TPERY-
CMOTPEHHYIO cTaTbsaMu 3, 5, 7, 8 u 9 Hactrodmel KonBeHuu.

3. Koudepennus CTOpoH Ha CBOEM IIEPBOM COBEI[AHHM OIPEASIAECT Iie-
puoaAMYHOCTE B GopMy npeacraBicHus CTOPOHAMH OTYETHOCTH C YUETOM JKe-
JATENBHOCTY KOOPAMHAINU TPEACTAaBNEHUs OTYETHOCTH C JPYTHMH COOTBET-
CTBYIOIMMY KOHBECHITHAMH O XUMHUYECKUX BEHICCTBAX W OTXOJaX.
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Cratpa 22
Onenka 3pdpekTHBHOCTH

1. Kondepernuus CTopoH NpoBOIUT OINEHKY 3QQHEKTUBHOCTH HaCTOsIICH
KonBeHnuu, HaupHasg He NO3JHEE YeM 4epes3 IIeCTh JeT 10ocie JaThl BCTyInIe-
HHs1 KOHBEHIINY B CHILY, @ 3aT€M ¢ [IEpUOANYHOCTRIO, ONPENeIIEMO €10.

2. B uenax conelicteui mpopeneHHO oueHkd Kondepenuus CropoH Ha
CBOEM II€PBOM COBEIUaHUHM HHHUIMHPYET (OPMHUPOBAHHE MEXAHU3MOB A
obecnieueHus ceds CpaBHUMBIMEM TaHHBEIMH MOHHTOPHHIA O HaJWYHM U IEpe-
MeIeHuy PTYTH M PTYTHBIX COENMHEHMM B OKpyXKaromie# cpenme, a taikxe o0
U3MEHEHUH YPOBHEH PTYTH M PTYTHBIX CoeJUHEHUi, HabnmomaeMbix B 6uore U
B YSA3BUMEIX IpyIinax HACEJCHUS.

3. Oueska IpoOBOAUTCA HAa OCHOBAHUM UMEIOLICHCS HAy4yHOU, 3KOJIOrHdYe-
cKoH, TexHHYecko#i, PuraHCOBOH M 3KOHOMHMUEcKOH mHOpPMALNH, BKIOYAKO-
meH:

a) OTYETHOCTH W APYIYH MHOOPMALUIO O MOHHTOPHHIE, IpencraB-
nsemyo Koudepenuun CTOpOH B COOTBETCTBHHU C IIYHKTOM 2;

b) OTYETHOCTH, IPEACTABICHHYIO B COOTBETCTBUHU CO CTaThel 21;

¢) HHPOPMAIHIO U PEKOMEHJAIMH, PEACTaBIeHHbIe B COOTBETCTBHH
co cTartkeif 15; u

d) OTYETHOCTH M APYTYIO COOTBETCTBYIONYX® MHpOpMAIHIo 0 paboTe
MEX2HU3MOB (GUHAHCOBOM NOMOIIY, NTepeaauu TEXHONOTHA U cO3/laHusA LIOTEH-
LUana, CO3TaHHBIX B COOTBETCTBUHU ¢ HacToAuled KoHBeHIuEH.

Crarbsa 23
Kondepenuus Cropon

1. © Hacrosmum yupexnactces Konpepeninusa CTopoH.

2. Ilepoe coseinanue Koundepernuuu CTopoH cospiBaeTcs JupekTopom-
ucnonuuteneM [Iporpammel Opranusauun OObenuHeHHBIX Hamuit mo oxpy-
Karomel cpefie He NMo3IHee YeM Yepes OUH IoJ Mocle JaTh BCTYINEHUS B CH-
ny macrosinelt Konsennuu. ITociae storo ouepeinsie copemanns Konpepen-
i CTOPOH CO3HIBAIOTCA C MEPHOAMYHOCTHIO, KOTOpYIO ycTaHOBHUT Konde-
peHnus.

3. Bueouepenusie copemanus KoHdepennun CTOPOH CO3BIBAIOTCA B CIIy-
yasx, xorna KoHdepeHIUsS MOXET CYeCTh 3TO HEOOXOAHMMEIM, HIH IO IIHCh-
MEHHO# npocsbe m060#t CTOPOHEL, NIPH YCIOBHUM, YTO B TCUCHHE INCCTH MECA-
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1[leB ¢ MOMeHTa HHpopMHUpOoBaHusS CTOPOH CEKpEeTapHaToM 3Ta Npockba Oyner
NOANEpKaHa He MEHEE YeM OJHOM TpeThio CTOpOH.

4. Kongepennus CTOpOoH Ha CBOEM NIEPBOM COBENIAHMYU KOHCEHCYCOM CO-
[IaCOBEIBAET W IPUHUMAET HpaBUIA NPONENyphl H (GHHAHCOBHIE NPAaRMIA AN
cels 1 moOBIX CBOUX BCIIOMOTATENHHRIX OPraHoB, a Takxke (pUHAHCOBBIE IOJIO-
KEHHUS, perynupyomye (yHKIMOEAPOBaHAE CEKpeTapuara.

5. Konpepenuus CTopoH Ha NOCTOSHHOM OCHOBE KOHTPOJMPYET U OLIEHH-
BaeT ocyulecTBnenue Hacroameidl Koupernun. OHa BEINONHICT QYHKIIUH, BO3-
NOXXCHHBIC Ha HEE B COOTBETCTBUM ¢ HacTosmeld KouBenumel, 4 ¢ 3T0# 1enb10:

a) yupexmaeT TAKHE BCIIOMOTaTeNIbHbIE OpraHbl, KOTOPEIe OHA CUUTAET
HEOOXOAHUMBIMH IS OCyIecTBICHUS HacTosniei KouBernmu;

b) corTpymHM9gacT B COOTBETCTBYIOIIMX CIy4asXx C KOMIETEHTHHIMH
MEXUTY HAPOIHBIMH OPTAaHU3AIMIMHE, 8 TaKXKe MEKIPaBUTEIHCTBEHHBIMA U HE-
IPABUTENBCTBCHHEIMU OpTaHaAMK;

C) TIPOBOAUT pEryNsIpHEIN 0030p Bcel MHQOpPMaLMH, IPEACTABIICMOM
€l ¥ cekpeTapuary B COOTBETCTBHHU CO cTaThel 21; '

d) paccmarpuBacT mobbeie pekOMEHIANUY, IpeACTaBlieHHbIe el KoMu-
TETOM TIO OCYIECTBICHHUIO U COOMIONCHUIO;

€) paccMmarpHBaeT M IPUHAMAeT MOOBIE NOMOTHUTEIBHEIE MCEPH, KO-
TOpPEIE MOFYT IOTPEOOBAaThCs M JOCTUXKEHUS Henel HacTosmeld KouBeHuuu;
31

f) nposomut o630p mpunoxeHuit A U B B COOTBETCTBUM CO CTaThi-
M 4 u 5.

6. Opranusanng O6seanneHabx Hanmil, ee cenuani3upoBadHEIC YUPEXK-
neHus U MexyHapoHOE areHTCTBO 10 aTOMHOM DHEPruM, a Takke moboe ro-
cymapcTBO, He siamomeecs Croposodt nacrosmel KoHBeHuuu, MOryT OBITH
IpesicTaBieHs Ha copemanusax Kongepenuun CTOpoH B KadecTBe Habmonare-
aeit. Jlro6ble HaMOHAIBHBIE YUIN MEXAYHAPOAHBIE IIPABUTEIHCTBEHHBIC WM
HEIPaBUTENIbCTBEHHBIE OPTaHBl WIH YUYpEKIEHHs, KOTOpsie 061ajanT KoMIle-
TEHIIMell B BONpoOcaxX, OXBaThIBaeMBIX HacTosmel KoHBeHIMEH, U H3BECTHIH
CEKpeTapyaT O CBOEM Xejlauuu OHITh NPEACTaBICHHLIMU Ha coBelanmy Kon-
¢depernun CTopoH B KauecTBe Halmonareineii, MOIyT OHTh JONyIIEHE! K y4a-
CTHIO B HEM, €CIIH MPOTHB 3TOr0 HE BO3paXkaeT IO MeHBbHIEH MEpe ofHa TPETh
CTOpoH, npuCYTCTBYIOIIUX Ha copemianuu. Jlonyck u ygactue Habnronateneih
PeryaupyroTcs IpaBHJIAMHA NPOLenyprl, NpuHATEIMU Kondepennueit CTopoH.
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-Cratea 24

Cexperapuart
1. HacTosmmMm y4pexaaeTcsa ceKpeTapuar.
2. Ha cexperapuaT Bo3naraloTcs cleayionmue dbyHKIHn:

a) opraumzanus copemanuil Kosdepesunn CTOpoH ¥ ee BcrmoMmora-
TEJBHBIX OPTaHOB U UX OOCTY>XHBAHHUE B CIydae HEOOXOAUMOCTH;

b) conmeiictBue oxazanuro CtopoHaM, ocobeHHo CTopoHaM, SBISIO-
MUMCS pa3BUBAKOIIUMUCH cTpaHamu, U CTOpoHaM, SBISIOIIMMCS CTpaHaMH C
[EPEXOTHOA IKOHOMUKOM, coneMcTBIA, O UX MpockOe, B OCYIICCTBICHUN Ha-
crosmeti KoHBeHI MY,

c) obecneueHUe HeoGXOIMMOM KOOpAMHALMK AEATENRHOCTH C CEKpe-
TapHaTaMH JPYTUX COOTBETCTBYIOIIMX MEXAYHAPOJHEIX OPraHOB, OCOOEHHO
JPYTHX KOHBEHIIMA 0 XMMHYECKUX BEIIECTBAX M OTX0AaX;

d) oxazame CtopoHaM momoury B oOMeHe HHpOpManuel, cBI3aHHOH
¢ ocylLIecTBICHUEM Hactosmei Konpeninu,

€) - MOAroTOBKa M mnpefacTapieHue CTOpOHAM INEPUONUIECKHX JOKJIA-
0B, OCHOBAHHBIX Ha WH(OPMALVH, NOJYYESHHOH B COOTBETCTBUHM CO CTAaThi-
Mu 15 u 21, u gpyroi umeroneiics undopmauu;

f) szaxmouenue nox o6muM pyxoBoactBoM Kondepenuun CTopoH Ta-
KUX aJMHUHHCTPATUBHEIX U JIOTOBOPHEIX COTJAICHUI, KOTOPEIE MOTYT IOTpe-
6oBaTecs U 3)PEKTUBHOTO BHINOIHEHHSA €ro QYHKIUH; 1

g) BHIIOJIHEHHE Ipyrux QyHKIUHE ceKpeTapuara, ONpeAcICHHBIX B Ha-
crosmeit KoHBeHIUU, H TakUX APYTHX (PyHKIUH, KOTOpEE MOTYT OBITH OIIpe-
nenensl Kondepennuett CropoH.

3. Oyuxnun cexpeTapuara Hacrosmell KonseHnuu obGecneuusarorcs [u-
pexropom-ucnonuuTeneM IlporpamMmel Opranuszanuun OObexuHeHHBIX Hamnwmii
o oxpyxayomei cpene, ecnu Kondepennus CTopoH HEe IPUMET OOJNBMIMHCT-
BOM B TPH YETBEPTH IPHUCYTCTBYIOMIMX M Y4acTBYIOIIUX B roipocopanuu Cro-
POH peleHHe NOPYIUTE BHINONHEHHE (QYHKIUI CeKpeTapuaTa KakoH-ITuGo
IPYTo#l MeX/IyHapOoAHOW OpraHu3alyH HJIH HECKOJIBKMM JPYTHM TaKUM Opra-
HU3aHAM.

4. Kordepennust CTOpOH B KOHCYIBTAH ¢ COOTBETCTBYIOUTUMH MEXAY-
HAPOJHLIMH OpraHaMH MOXeT ofeclneyHBaTh YKpEIUIeHUWE COTPYIHMYECTBA H
KOOP/IHHALUH MEXIY CEKpEeTapuMaToOM M CEKpeTapHaTaMH IPYTHX KOHBEHIHH O
XMMIYECKUX BelecTBax H orxoxax. Kondepenunus CTOPOH B KOHCYNBTALHH €
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COOTBCTCTBYOHIUMHU MEXKAYHAPOOHLIMHA OpranamMd MOXCT JaBarb DOIIOJHH- -
TCJBHBIC PYKOBOAAIINEC YKa3aHUA IO 9TOMY BOIIPOCY.

Cratpa 25
YperyiupoBaHue ciopoB

1. CTOpOHEL CTpEMSATCA YperyJaupoBaTh N000H BO3HUKAIOUUM MEXIY HU-
MH CIIOp OTHOCHTEJILHO TOJIKOBAHMS HIHM NMPUMEHEHHUS HacTosmelh KoHBeHIUn
IIyTE€M IEPErOBOPOB HJIU APYTUMH MUPHBIMH CPEICTBaAMHU 10 CBOEMY BBIOODY.

2. IIpu parudukanuu, npuHATAH, oaoOpenun Hactosmelt KoHBeHnwn uiwm
HPUCOCIUHEHUM K HEl unm B Moboe BpeMs Iociie 3toro jniobas CtopoHa, He
SBISIONIASACS PETHMOHANBHOM OpraHH3anuel SKOHOMUYECKOH MHTErpalnuu, Mo-
JKET HANpaBuUTh [[emO3UTapHIO IHCHEMEHHOE 3as4BJICHUE O TOM, YTO B OTHOIIE-
HHM T000TO CIIOpa, KacalolierocsA TOJKOBaHHSA HJIM IIPUMEHEHUS HaCTOSmIcH
KoHBeHiuu, oHa IpHU3HAeT OAHO UIU 00a U3 CICAYIOIUX CPEACTB YPErylIupo-
BaHHA cropa KakK o0s3aTeIbHBIE B OTHOIICHUR jr000H CTOPOHBI, IPUHHUMAIO-
el Ha ce0s Takue xe o0sa3are/ihLCTBa:

a) apOurpaxHoe pa3z0uUpaTelbCTBO B COOTBETCTBUH C HPOIERYpPO,
NpEeRYCMOTpCeHHOM B yacTu | npunoxernus E; ' ’

b)  mepenauy cnopa B MexxayHapoaustii Cya.

3. CropoHa, SBJSIOIIAsCs pernOHANBHON oOpraHusanueil >KOHOMHYECKOM
HUHTETPallii, MOXKET cAeNaTh NoJ00HOE 3asiBIeHNEe B OTHOMECHUH apOUTPaXKHO-
ro pa3dupareNbCTBa B COOTBETCTBUH C NYHKTOM 2.

4, 3asBneHune, C/IEIAHHOE B COOTBETCTBUM C IMYHKTOM 2 WJIH 3, OCTaeTcs B
CUJIE 10 UCTEYECHHUS CpPOKa AECHUCTBUA B COOTBETCTBHUM C €r0o YCIOBUSIMH HIH B
TEYSHUE TPEX MECAIEB IOCHE C/auyu Ha XpaHeHue Jeno3uTapro MHChEMEHHOTO
YBEIOMIIEHHS O €T0 AHHYJIUPOBAHHH.

5. HcTeuenue cpoka JeHCTBHS 3asBICHUA, yBeNOMICHUEC 00 aHHYIUpOBa-
HUY WU HOBOE 3asBIICHHE HHKOMM 00pa3oM He BJIMAIOT HA pa30upaTenbCcTBO,
BeJlylieecs B apOuTpa>kHOM cyne unu B Mexaynaponaom Cyne, €Clid CTOPOHEI
CIIOpa HE JOTOBOPUINCEH 00 HHOM.

6. Ecnu cropoHbl ciopa HE OPHHAIM B COOTBETCTBUYU C MyHKTOM 2 wiH 3
OJTHO U TO K€ CPEJCTBO YPEryJIMpPOBaHUS CIIOpa H €CIU OHU HE CMOIIH ypery-
TMPOBATH CBOH CHOP C MOMOMIBIO CPEJICTB, YHOMSHYTHIX B NyBKTE 1, B TeueHuUE
JNBEHaJIlaTH MECALEB MOCie HampaBieHud ogHod u3 CtopoH Apyroi CrtopoHe
YBEIOMJICHHSA O HAJUYHH CIOpa MEXAYy HUMH, 3TOT CNOp, 0 Npockbe moboit
43 CTOPOH CIOpa, TEepeaeTcs Ha PacCMOTPECHHE CONIACHTENLHOM KOMHUCCHH.
ITpouenypa, usnoxxennas B yacty Il npunoxenus E, npuMenseTca K cormacu-
TEJBbHOMY IIPOLIECCY B PAMKAX HACTOAIICH CTAThH.
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Crares 26
IlonpaBku xk KoHBeHOUN

1. JIrobas CTopoHa MOXKET IpejiaraTh IMONPaBKH K HacTogmeil KoHsen-
auu. '
2. ITompaBku Kk HacTosiue#t KoHBEHIMM IPUHHMAIOTCA HA COBEIIAHUH -

Konpepennuu Cropon. Texcr Jjiro00# npeAIoxKEHHON MONPaBKHA HAlIPaBIIeTCA
cexperapuatoM CTOpoHaM He NMO3/HEEC YeM 3a IIECTh MECiNeB A0 NPOBEACHUS
COBCIIaHMS, Ha KOTOPOM ¢e mpeanaraercs npuHaTh. Cekperapuar Takke Ha-
IIPaBISET TEKCT NPENI0KEHHOH MOIpaBKU CUrHaTapusMm HacTosmel KonBeH-
nuu 1 qs padopmanuu — Jleno3uTapuio.

3. CTOpoHEI NpUNaraloT BeEe YCHIHS K JOCTHXEHHIO COIVIACHA B OTHOIIE-
HAU MO00H npenaraeMoi MonpaBKy K HacTogmek KOHBeHIUH MyTeM KOHCEH~
cyca. Eciu Bce ycnnus, HanpasJieHHBIE HA JOCTHXXCHUE KOHCEHCYCa, ncuepna-
HEl, & COIVIacue He JOCTUTHYTO, TO IOIpaBKa B KAa4eCTBE NOCICIHEH MephI
IpUHEMAETCs OONBIIMHCTBOM B TPH YETBEPTH rojocoB CTOpPOH, NPHUCYTCT-
BYIOIMX M YUAaCTBYIOUIUX B rOJIOCOBAHMM HA JIAHHOM COBEIAHUHY.

4. TIpunaras nompaska nanpasnsercs Jenosurapuem pcem CroponaM i
paTHQUKANUU, IPUHATHS AU ono6peHus.

5. Jenozurapuio HaupaBiaAIOTCS NUChMEHHBIE YBEJOMJIEHHS O paTH(HKa-
UMM, NPUHATHHA WM 0f00peHnu monpaBku. IlonpaBka, IpuHATasd B COOTBETCT-
BHUM C IYHKTOM 3, BCTymaeT B CUIy i TeX CTOpPOH, KOTOpPHIE Najil CBOE CO-
rnacue OBITH CBS3aHHBIMH 00s3aTenbcTBaMu B paMkax KoHBeHnnu, Ha JEBIHO-
CTBHIA JeHB IIOCIIE Cla4u Ha XpaHEHUE NOKYMEHTOB O paTUudHKanuy, NpHHATHHA
WM OfOOpEHMH IO MEHbIIeH Mepe Tpems 4eTBEepTAMHU uucia CTOpOH, SABIISB-
maxcs CTopoHaMyd B MOMEHT NpPHHATHS monpasku. Ilocile 3Toro mompaska
BCTYyMAacT B cuIy i moboi apyroét CTOpOHEL Ha JI€BIHOCTBIA ACHH MOCIE
caayy naasod CTopoHOH Ha XpaHeHHE JOKYMEHTa O paTu(WKalUu, NPUHATHH
UM OZ0OGPEHHUH 3TOMH IOIPaBKH.

Crateua 27
IpunsTHe U N3MEHEHHE NPUIIOKEHUMH

1. Ilpunoxenus x BacTosmied KOHBEHIUM COCTABISIOT €€ HEOTHEMIIEMYIO
YacTh, H, €CJIM NPAMO HE IPEAYCMATPUBAETCS HHOE, CCHUIKA HA HACTOSIIY IO
KoHBeHIIMIO OZHOBPEMEHHO NIPEACTABIACT COO0H CCHIIKY HA NIOOBIEC IMPHIIOXKE-
HHA K HEH. ‘

2. JhoOBIe TOMOMHUTENBHBIE TIPHUIOKCHH, IPHUHATEIE OCIE BCTYJICHUS B
cuny vactosmed KoHBeHIMH, OrpaHUMYMBAIOTCA NPOLEAYPHBIMH, Hay4YHBIMH,
TEXHHUYCCKUMHU Wi aIMUHHUCTPATUBHBIME BOIIPOCAMU.
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3. B oTHOmEHNY IIpeANOXKECHUS, IPUHATHSI HJIA BCTYIUIEHUS B CHITy JOMOJ-
HUTEJBHBIX IPHIIOKEHUN K HacTosmed KOHBEHIMHM NpUMEHAETCS CIEAYIOIas

Ipouexypa:

a) JONONHUTENBHEIE NPUIIOKEHHS NpeAnararoTcs M IPHHUMAKOTCH B
COOTBETCTBHH C TIPOLEAYpOif, OTOBOPEHHOM B ITyHKTax 1--3 cTaTthu 26;

b) mobas CropoHa, KOoTopas HE MOXET IPHHATH JONOIHUTENHHOE
IPUIIOKEHHE, TUCBMEHHO yBEIOMISET 00 3ToM Jlemo3uTaphs B TCHEHHE OJTHO-
ro rojja c¢o AHA cooOweHus [lemosutapueM O HPUHATAM JOMONHHTEIBHOIO
npmwioxeHusd. Jlemozutapuii He3aMeIIUTENBHO yBenomuser Bce CTOPOHH 0
m000M TakOM MOYUSHHOM MM yBeaoMIeHun. JiroGas CropoHa MOXKeT B ioboe
BpeMs OTO3BATH PaHEe HANPABICHHOES YBENOMJIEHHE O HEOPUHATUM JIIOOOTO
JOTIONHUTENBHOIO NPUNOMKEHU S, HOCIE YETO 3TO IPHIOKECHHE BCTYIIAET B CUILY
s nanHoit CTOpOHE! npu cobI0 eI TTONOKEHWI oAy HKTa (¢); 1

C) [0 UCTCUCHWM OXHOIO Tofa co NHsA coolmenus Jlenmosurapuem o
TPUHATHY NOMOJHUTEIPHOTO HPUWIOKCHUS 3TO NPUIOKEHHUE BCTYNAeT B CUIY
nns Beex CTOPOH, KOTOPHIE He NpPEACTaBUIN YBEXOMIIEHHE B COOTBETCTBUH C
DONMKEHUSME nognyHkTa (b).

4. Ilpennoxenue, TPUHATHE W BCTYIUIEHHE B CHUIy HONpPABOK K MIPHIONKE-
HUSM K pacTosuiedl KonseHuuu perynupyrorcs TakKUMH K€ NPOoLeNypaMy, Ka-
KY€ YCTaHOBJICHBI AJIsl MPENTOKEHUA, IPUHATHA W BCTYIICHHS B CHITy JOION-
HUTEIBHAX NpunoxeHni k KoHBeHIMH, KpoMe ciydaeB, KOrJa IONpaBKka K
IMPUJIOKECHUIO HE BCTYNACT B CUIY B OTHOLICHHUH JKO60i CTOpOHEI, caenaBiei
3asBJICHHUE 110 IONPABKE K IPHIOXEHUSIM B COOTBETCTBHH C IYHKTOM 5 CTa-
ThH 30; B 2TOM cinyuae mrofas Takas IOIpaBKa BCTyNaeT B CUIy JUIs TakoH
CToOpoHBI HA JEBSHOCTHIH JIeHp HOCIE AAThl CAa4d €10 JIeTO3UTapuIo CBOEro
JOKYMEHTa O paTH(UKaluy, IPUHITHH, OZOODEHHH KM NPUCOESHHEHHH K Ta~
KOM IoHpaBKe.

5. Ecnu RONONHUTEIRHOE NPHIOKEHUE WU IMTONPAaBKa K MPUIOKESHHUIO CBS-
3aHBl ¢ HompaBKoM K Hactosinedi KOHBEHIMU, TO JOTONHUTEIHHOE TIPHIIOXKE-
HUE WIH TMOIpaBKa K NPHIOKEHWIO HE BCTYNAIOT B CHIY A0 TE€X HOD, IOKA HE
BCTYNHJA B CHIy oNpaBka K KOHBEHIINY.

Craten 28
IIpaso rosoca

1. 3a UCKIIOUSHUEM CIydacB, HIPEAYCMOTPEHHBIX B HyHKTE 2, kKaxnas Cro-
poHa nactosinel KoHBeHI[u HMeeT OQUH Irojoc.

2. PernoHanbHas OpraHH3alidsg dKOHOMHYECKON MHTErpallWy Y4YacTBYET B
FOTOCOBAHHMY MO BONPOCAM, BXOASNINM B €€ KOMIETEHIUIO, C YHCIOM I'0OJOCOB,
DPAaBHBIM YHCJIY €€ TOCYAapCTB-WICHOB, sABafomuxcs CTopoHaMH HaCTOSIIEH
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Konpenuuu. Takas opraHuzanus He HOJB3yETCS IIPaBOM IOjoOca, €CIH UM
NoJB3yeTcs Kakoe-Iubo, ee rocy1apCcTBO-IeH, U Hao60poT.

Crarpsa 29
IHoanucauue

Hacrosimiass KoHBeHIMS OTKPHITA M4 MOANUCAHUS BCEMHU IOCYNapCTBa-
MU ¥ pErdOHAJbHBEIMH OPTaHHU3aIMsIMUA SKOHOMHYECKOH MuTerpaiuu B Kyma-
MoTo, Anonus, 10 u 11 oxrabps 2013 roga u noszznaee, 10 9 oxtabpsa 2014 ro-
na, B I{eHTpanpHeIx yupexjeHusx Opranuzamuu OObeauHeHHBIX Hamuii B
Heio-Hopke.

Crates 30
Parnduxanms, npaHsTHE, 0100peHHe MJIM HpHCOoeIHHEeHHe

1. Hacrosimas KoHBeHIMS MOUISKUT paTUDUKAUMH, IPUHATHIO UIH 0100
PEHHIO TOCYAAapCTBAMHM U PErMOHANBHBIMA OPFaHM3ALUSIMHM 3KOHOMHYECKOH
uHTerpanun. OHa OTKPHITA AU IPUCOCAUHEHHS TOCYAApCTB H PErMOHAIBHEIX
OpraHu3anuii SKOHOMHWYECKOH WHTETpaluH CO CIETYIOLIETo JHs HOCJIE TOTIO,
xorna KouBeHUus 3aKphiBaeTCs IS HoAnucanus. JIOKyMEeHTH O paTHduKanuy,
TIPUEATHHN, OXOOPEHHH KM TIPHCOSTHHEHNH CAIOTCS Ha XpaHeHue Jlemosura-
pHIO. :

2. JIrobast opranu3anys YKOHOMUYECKOM MHTErpalu, KoTopas CTRHOBUTCS
Croponoit HacTosmell KoHBeHIIUN B TO BpeMs, KaK HU OJTHO U3 €€ TOCyAapCTB-
qieHOB He sBisgeTcs e¢ CTOpOHO#, cBs3aHa BCeMH 00s3aTensCTBaMHU, BHITE-
karomumu U3 KonpeHuuu. B ciyuae, xorjja oZHO MIH HECKOJIBKO TOCyAapCTB-
YICHOB Tako#d opranusaiuu seistoTcs Croponamu Hacroame# KorBeHumu,
3Ta OpPTaHM3alMs U €€ TOCyAapCTBa-UWieHBl IPUHUMAIOT PEIICHUE B OTHOIICHUH
COOTBETCTBYIOINUX 00S3aHHOCTEH 1O BBHIIOJHEHUIO CBOMX 00A3aTENLCTB, BEHI-
tekatromux u3 KoHpeHuum. B Takux ciydasx opraHusallid M TocyJapcTBa-
WICHB HE MOTYT OJHOBPEMEHHO IIOJIB30BATHCS IPABaMH, IPEAY CMOTPCHHBIMH
KoupeHuuei. o

3. B cBoux nokxyMmeHTax O paTUQUKAnuy, IPUHATUM, OJOOPEHHH WIX IpH-
COCIHHCHUH PErMOHANIbHEIE OPTaHU3aIUM 3KOHOMHYECKOM HHTETpalMu 3asB-
IA10T 0 chepe cBoel KOMIICTCHI[MK B OTHOIICHHH BOIPOCOB, PETYIUPYEMBIX
Hactosmeli- KouBennueit. Jro6as Takas opraHusanus YBEIOMIISET TaKXe O
T000M COOTBETCTBYIOIIEM M3MEHEHUMH Cheprl CBOECH KOMIETEHUMH J{eno3uTa-
PHsi, KOTOPHIN, B CBOIO o4Yepenh, uHGopMupyeT 06 310M CTOPOHBHI.

4. Kaxomy rocygapcTBy WM pEerHOHANBHOM OpPraHM3aliMM 9KOHOMHYE-
CKOM HMHTErPalyH PEKOMEHJyeTCs] NPE/CTaBUTh B CEKpeTapHaT BO BpeMs pa-
TadQUKANY, TPAHATHI U ofoOpeHus KoHBEHUMH HMIH NPUCOCAMHCHHS K HEH
HHOOPMAIHIO O CBOUX MEpax 10 0CYINeCTBICHHIO KOHBEHIIUH.
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5. B cBoeM nokyMeHTe O parHbUKalMU, NPUHATHU, OXOOPEHHH WIH MpH-
coequHeHnu mobas CTopoHa MOXeT 3asBHTh, YTO B OTHOUICHHM Hee Iiro0ad
IOMpaBKa K NPMAOXKEHHIO BCTYIIAET B CHILY JIMIIB [IOCIE CHAYU Ha XpaHEHHE ee
JNOKyMEHTA O paTHdHKaUM, NPUHATHY, YTBEPKACHUN UM NPUCOCTMHEHHH K
HEH.

Cratesa 31
Berynienue B cuiy

1. Hacrosimas KouBeHrust BcTynaeT B CHIIy Ha AEBAHOCTHIN JeHb IOCHE
CHaud Ha XPaHEHHE NATHAECATOT0 MOKYMEHTa O paTHOUKALUH, NPHHATHH,
ONOOPEHNY UIIH MPUCOSTMHCHIH.

2. Jlas KaXIZOTo TOCYAapcTBa MM PETHOHATLHON OPraHH3alldd 3KOHOMH-
JECKOM MHTErpammu, KOTOphie paTuhUIUpPYIOT, UIPHHUMAIOT WKW OXoOpSIOT Ha-
croginyro Konsernuro, 1160 NpUCOEAUHAIOTCA K HEH mocie cauy Ha XpaHe-
HHE HATHIECATOTO HOKYMEHTa O paruGUKAIuu, TPUHATHM, OZOOpEHUM HIM
npucoefuHeHNH, KOHBEHIMS BCTYNaeT B CHNY HA AEBSHOCTHIM JEHb IIOCIE
cllayy Ha XpaHEHHEe TaKUM TOoCYJapCTBOM WX PETMOHANBHOH OpraHusaimeit
SKOHOMHYECKOH MHTETPallUy CBOETO JNOKYMEHTa O paTu(dUKAlMK, NPUHATHH,
OZOOPEHUM MITH MPHCOCTUHEHHH.

3. Jns nened nyHkTOB 1 u 2 moGo# JOKyMEHT, CJaHHBIM Ha XpaHeHHUe pe-
HOHAJBHOM OpraHu3anued SKOHOMHUYECKOH WHTErpalnuM, HE CUUTAaeTCs AO0-
IOJIHUTEIBHEIM 110 OTHOIIEHUIO K AJOKYMEHTaM, CAaHHBIM Ha XpaHCHHE rocy-
JapcTBaMU-4JIeHaMU TaKod opraHU3alMM.

Crarps 32
OroBopxu

OroBopxu k HacTosimeit KoHBeHIIMY HEe 1Oy CKAIOTCA.

CraTps 33
Beixon

1. B m000e BpeMs 110 UCTCUCHUH TPEX JIET ¢ AaThl BCTYIUICHUS HAacTOsAIIeH
Konsennuu B cuiay g Ctoposst 3Ta CTOpOHa MOXeET BEIATH U3 KOHBEHIUH,
HaNpaBUB NUCHMEHHOE yBeaoMieH e [lenosuTtapuio.

2. JIro60# Takoi BRIXOM BCTYyIAeT B CHIIY IO UCTEYCHUM OFHOIO Ioja NOCie
noxyueHus JlemosutapueM yBeAOMIECHHS O BEIXOAEC HJIM B Takoit Gonee mosn-
HUMA CPOK, KOTOPHIH MOXKET OBITh YKa3aH B YBEAOMICHUH O BEIXOLE.
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Crartes 34
JenosuTapuii

Oynxuun lenosurapus nactosmed KoHpeHuuu BeonHseT I eHepalb-
HBlN cexpeTapp Opranuszanun O0bvenunensanix Hanui.

Cratbsa 35
AYTEeHTHYHEIE TEKCThI

IMoanuuuuk HacTosuied KOHBEHIMH, TEKCTH KOTOPOIO Ha aHIMICKOM,
apabCcKOM, HCTIAaHCKOM, KUTallCKOM, PYCCKOM ¥ (paHIly3cKOM A3BIKaX SBIAIOTCA
paBHO ay TCHTUYHBIMH, CAaeTcs Ha XpaHeHue [[eno3uTapuio.

B YAOCTOBEPEHUE YEI'O nuxenognucaBIIuecs, JOJXKHBIM 00pa3oM Ha TO
YHOJHOMOYEHHBIE, TOANMCANH HAacTOsIIy 0 KOHBEHIMIO.

Cosepmerno B Kymamoto, SImOHHA, C€ro AECATOrO AHSA OKTAOpS JIBE THICHUM
TPUHAIIATOTO TOJA.
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IIpuaoxenue A
IIpoayxTei ¢ Jo0aBiieHHEM PTYTH

W3 Hacrosiero IIPUITOKCHUS HCKIIOYAIOTCA CIICAYIOMMC NIPOAYKTEIL:

a) NPOAYKTH, HEOOXOAUMEIE ISl 3aIUMTH I'PaXTaHCKOTO HACCICHHS M
JUIsL BOEHHOTO IIPUMEHEHUS;

b) DpOAYKTH AN MCCAeXOBaHUM, KaauOpOBKY MPpUOOPOB, sl IpAME-
HEHHUs B Ka9€CTBE 3TAIOHA;

C) TIpH OTCYTCTBHUH IIpHEMIIEMEIX O€3PTYTHHIX aJIbTEPHATHB IS 3ame-
HBl — TIEPEKIFOYATEH U pelle, TIOMUHECIIEHTHEIE JTaMIIEl ¢ XOJOAHEIM KaTOIOM
¥ JUOMMHECHEHTHEIE JaMnbl ¢ BHeMBUM dekTpogoMm (JUIXK wn JIJIBD) mus
3NEKTPOHHEBIX AUCIIIEEB, U3MEPUTEIBHEIC YCTPOUCTBA;

d) DOpOmYXTH, NPUMEHSCMEIC B TPaIULIMOBHOW WIH PpPEIHUTHO3IHOU
TIPAKTHKE; U

e) BAaKI[UHBI, COACPIKANTNAE THOMEPCAT B KAIE€CTBE KOHCCPBAHTOB.

Yacts I: IIpoaykThl, Ha KOTOpLIe pacupocTpaHsieTcs NYHKT 1 craTtbu 4

Cpox, nocae Komapozo
NPOUIBOOCINGO, UMPOPI WY IKCROPM
npodyxma He paspeuaemcs (Cpox
Hpooyxmet ¢ oobasrenues pmymu . noIMAnHO20 86ILOOA U3 CEpAUfeHUR)

AKKYMYJATOPEI, KPOME CepEOPSIHO-L{MHKOBEIX TaBIETOYHBIX 2KKYMYIATOPOB C 2020 ron
coacpKAHMEM PTYTH MeHee 2% U BO3NYIIHO-IHHKOBBIX TAONETOYHBIX aKKy-
MYASTOPOB ¢ COAEPKaHHEM PTYTH Menee 2%

Tepexniogareny U pene, 33 #CKMOHEHUEM BRICOKOTOYHBIX XOHNCHCATOPHEIX 2020 rox
MOCTOB M MOCTOB LIl U3MEPEHHUA NOTECPh H BEICOKOYACTOTHHIX PaAHOYaCTOT-

HEBIX ICPEKIIoNaTeneit M pene KOHTPONLHRIX TPUGOPOR # PETYASTOPOB ¢ MaK-

CHMaNbHBIM COAEPXaHHeM pTyTu 20 MI Ha KaX B MOCT, ICPEKMIOYATENE

WK pelie

Jlamuisr TrOMHHECLEHTHBIE ManiorabGapuTHste (JIJIM) ofiero ocpelenus 2020 rox
MOIMHOCTHIO 30 BATT UM MeHee W CONSPXAHUEM PTYTH CBHILE 5 MT B konde
JaMOB!

JlaMner momMHHecHeHTHBIE Tpy6aarse (JIMT) oiero ocsenteHus: 2020 roxn

a) © TPEXUBETHHEM MOMHHOPOPOM MOMROCTEIO MeHee 60 BaTT ¢ coxepxa-
HHEM PTYTH CBRIUE 5 MT B J1aMnie;

b) ¢ ranodocharueM moMuHOGOpOM MOIHOCTRIO 40 BATT WIIH MEHee U
conepxxanuem pryT4 cshime 10 Mr B aamme

Jlamrel 06mero oCBeMEHNS PTYTHBIE BEICOKOFO A2BAESHUA NapOCBETHHIE 2020 roa

(PBAIT)
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Cpox, nocae xomopozo
NPOUIBOGCIMBO, UMNODM WL DKCHODIM.
npodyxkma we paspeuiaemca (cpox
Hpodyxmur ¢ dobasrenuem pmymu ROAMARNHO20 8b1800A U3 OOPAUEHUA)

PTYTE B NaMirax NIOMMHECHEHTHRIX € XONOAHLIM KaToJOM ¥ IaMIIaX MOMH~ 2020 rox
HECUEHTHBIX C BHEIUHUM >AeKTpodoM (JIIXK u JITIBD) ana 3JeKTPOHHAKIX
JAHCITEEB:

a) KOpOTKHX (< 500 MM), ¢ cosepxannem pTyTH cBhlwe 3,5 Mr B naMne;

b) cpemHux (> 500 MM 1 < 1500 MM), ¢ COlepKAHKEM PTYTH CBsIE 5 MF B
JTamIe;

¢} AMEHHHIX (> 1500 MM), ¢ conepixaHnem pryTH CBhimie 13 MT B TaMme

KocMmeTnka (¢ conepXxaHueM pTYTH CBEIUIC | HacTH Ha MHIAHOH), BKIIOYAd 2020 rox
MBIO ¥ KPEMET JUIA OCBETICHHS KOXH, 32 HCKIIOUEHUEM KOCMETHKH AN 30HBI

a3, B KOTOPO# PTYTh NPUMEHASTCA B Ka4eCTBE KOHCEPBAHTa U JA KOTOpO#

>¢dheKTHRHbIE U 6E30MACHBIE KORCEPBAHTHI-3aMEHUTENH HE CYIECTRYIOT

IecTuunasl, 6UOLHAB U NOXANBHEIC AHTHCENTHKH 2020 ron

TfepeyncrneHHBIE HUXE HEANCKTPOHHEIC H3MEPHTERHEIC YCTPOIiCTRA, KpoMe 2020 rog
HE3NEKTPORHAIX UBMEPHUTEILHEIX YCTPOMCTB, YCTAHOBICHHBIX HAa KPYNHOra-

GapurnoM 06OpyEOBAHHM MIH WCNONB3YEMEIX IS BEICOKOTOYHOTO H3Mepe-

HMS, €CIIH OTCYTCTBYIOT MPUEMIEMBIE 6€3pTYTHEIE aIbTEépHATHBEL

a) OGapOMeTpBI;
b) rurpoMeTpsI;
C) MaHOMETpPBE
d) Tepmomerper;

€) CPHIMOMAHOMETPEL

! Hpennonarae'rcx HE YYHTBIBATb KOCMETUKY, MBUIO HIIK KPEMEL, HMEIOLHE CICIOBLIC 3arPASHECHUA PTYTEIO.

Yacts II: IIpoayxThi, Ha KOTOpbIE pacHpocTpPaHdeTCst NYHKT 3 craThw 4

TIpodysanel ¢ dobasrenuem pmymu Tonoxcenun

Amanprama And 3yOHeIX ioMG  Meponpusrus, npoBoaumbie CTOPOHOMN AN COKPALICHAS UCIONE30BAHAS
4aMankraMmsl A% 3yGHEX TIOMG, yYMTHBAIOT BHYTPSHEME 0GCTOSTENLCTBA
CTOPOHEL M COOTBETCTBYIONINE MEXAYHAPONHEIC PYKOBOLSIIKE NPHHLALEL,
a Takke NMpeIyCMaTPUBAIOT XBa MM 60ee MEPONPUATHIL M3 CAEAYIOMErNO
HEPEMHs:

i)  ycTaHOBICHHE HaNUOHAMLHLIX Nene, HapaBICHHBIX Ha npodriak-
THKY KapHeca 3y6oB H NOONIPEHHE 340poBoro o6pasa XU3HH, XOTO-
phie, TAKMM 06pa3oM, CBONST K MEHUMYMY NOTPEOHOCTS B BOCCTA-
HOR/JICHUY 3y0OR;

ll) YCT2HOBNECHHE HAMOHARBHBIX NejieH, HallpaBNeHHLIX Ha MEHUMHU3a-~
UHIO €€ HCITONB30BARKA,

ili) coReMCcTBHE HCNONL30BAHMIO PeHTA0CALHBIX M KiIMHUUECKH 3 dex-
TUBHBIX O€3PTYTHBIX ANETEPHATHB NS BOCCTAHOBRNCHUA 3y60B;

iv)  cosleficTBYE IPOBEACHNIO HCCNEAOBAHMN H pa3paboTke KaYeCTREHHBIX
6e3pTyTHEIX MATEpPHANOB JIA BOCCTAHOBIEHNA 3y60B;
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Hpodyxme: ¢ dobasreruem pmymu

Toroacernun

v)

CTUMYTHPOBaHUe IPOGUNBHEIX IPodECCHOHATBHEIX OPTaHHIAUUN U
CTOMATOIOrHYECKHUX YICOHBIX 3aBexenNil K OOYICHHIO M [OArOTOBKE
CHEUYAIUCTOB H CTYACHTOB-CTOMATOJIOrOB B 06RACTH UCHONB30BAHMA
6e3pTyTHBIX aJLETEPHATUR IIPY BOCCTAHOBACHAY 3y0OR, a TakKe CO~
ISHCTBHE NPUMCHEHHIQ NEPEIOBBIX IPAKTHYECKUX METOA0B YIpaB-
JICHUS;

IPERATCTROBAHUE HCTIOJB30BAHUKD AOTOBOPOB H nporpamMm CTpaxo-
BAHHUS, KOTOPEIMH [TOOMIPSACTCS IPUMEHEHHE aMalbraMbl IS 3y6HBIX
10M6 BMECTO BOCCTAHOBIEHHS 3y60B 6e3 HCMOAB30BaHU PTYTH;

CTnmynnposaHne I[OI‘OBOpOB u nporpaMM CTanOBaHHH, KOTOleMH
l'IOOH_IpS[CTC)I npnme}{e}me KAa4e€CTBCHHBIX anw’epHaTnB aMankraMme
X1 3yOHBIX ILI0M6 IPH BOCCTAHOBIEHUH 3y00B;

OTPAaHHYEHHUE UCTIONB30BAHMA aMaNbraMyt XA 3yOHBIX oMb ee rep-
METH3HPOBaHHOM GopMOid;

NMOOMWPEHUE UCITONB30BAHUA HAUNYUYIIAX BUAOB npnpoxooxpa}moﬁ
JEATCABHOCTH B CTOMATONOTHYCCKHX YUPCKACHUAX B LEIIX COKpa-
I(EHUS BHICBOOOXKICHUH PTYTY4 M PTYTHBIX COCNUHCHUHN B BOXSI ¥ Ha
3EMIIIO.
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Hpunoxenne B

HpoussoacTBeHHbIe MpoNECCHl, B KOTOPBIX NPHMEHSIOTCA PTYTh
HJIU PTYTHBIE COeAMHEeHH s

Yacts I: IIponecesi, Ha koTOophie pacnpocTPaHseTcs NYHKT 2 CTATLH 3

Hpoussoocmeennvie npoyeccsl, 8 KOMOpPLIX RPUMEHAIOMCA PIRYMY Cpox noymanwoze evisoda
Unn pmymble COLOUNEHUR 43 obpanerun
X0pHO-WENOYHOE IPOU3BOACTRBO 2025 rox
TIpou3BONCTRBO AlETANBACTUAA, B KOTOPOM PTYTh MM PTYTHEIC COSTUHSHUS 2018 rog

NPHMEHSIOTCS B KAY€CTRE KATANH3ATOpa

Yacts II: IIponecchl, Ha KOTOpble pacnpocTpansieTcss NyHKT 3 crarbu 5

Hpoueccu C UCNORBIOGARUCM pmymU

Honoxcenusn

TIpou3BOACTBO MOHOMEPa BUBUAXIOPHAA

MeTunar HIu 3TUIaT HAaTpHUA UK KaIus

Hpmﬂmaemme CTOpOHaMH MCPEI BKIIOYAKOT, HE OTPAHHUYIUBASCEH
NMePeUUCACHHBIMY, CACAYIOUIHEC MEPOTIPUITHA

i) coxpaieHNe UCIONB3OBAHUA PTYTH B pacyeTe Ha eAUHHLY Hpo-
xykinu Ha 50% x 2020 roay 0o ¢paBHCHHIO ¢ 00BEMOM HCNONbE-
spsanug B 2010 rogy;

i) cooeHcTBUE MEPONPUATHAM 110 COKPALIEHUIO UCIIOIB30BAHHUS
PTYTH, NONYYECHHOR B Pe3yNsTaTe NepBUIHON A0oOHIIH PTYTH;

iil) IpHHSTHE Mep NUIs cokpauleHus BRIBPOCOB U BHICBOGOXK ASHAN
PTYTH B OKDYXAIOUIYIO CPEaY;

iv) OKazaHMe MONAEPXKKH HCCICAOBAHUAM I paspaboTkaM B oGnacTu
6e3pTYTHBIX KaTalU3aToOPOB H NPOUECCOoB;

v} HenomyLleHMEe MCHONB30BAHUA PTYTH IO MCTCYCHUH NATH JET
nocne Toro xax Kondepennuett Cropou ycranopneso, 4ro 6¢3-
PTYTHEIC KaTANM34TOPEl, OCHOBAHHAIE HA CYHICCTBYIOIUUX IPO-
11eCCax, CTANHU NPAKTHYECKH Peain3yeMbIMH B TEXHUECCKOM U
IKOHOMHRECKOM OTHOLICHMH;

vi) npeacrasnenue Kongepenunu CTopoH uHpOpMaLlUE 0 CBOUX
YCHIHSX TIO pa3paboTKe H/WIK OUPEACHEHKIO ANbTEPHATHR U
NO3TAMHOMY 0TKA3y OT IPUMEHEHHS PTYTH B COOTBETCTBHH CO
crarbeit 21.

Hpu}mmaeM!»[e C’I‘OpOHaMH MCpPEl BKAKYAIOT, HC OrpaHU4YHBaiLCh
NCPEYHCIIEHHBIMHY, CHEAYIOUINE MEDOIIPHUATHS!

i) npoBemenHe MEPOTPUATHH 110 COXPAUIEHUIO TIPUMEHEHHS PTYTH
C UEJIBIO HOJTAIHOFO OTKA3a OT €€ IPUMEHEHHA B MAKCHUMATBHO
CKaThle CPOKM ¥ B TeweHue 10 net ¢ MoMeHTA BeTymieHus Kok-
BCHIUM B CHAY;

ii) coxpamensie BHOPOCOB U BHCBOGOKASHUH PTYTH B pacueTe Ha
eMUHHUIY IPOXYKIHK Ha 50% k 2020 rogy 1o CpaBHEHHIO ¢
2010 roaoM;

ili) 3anpenrenne UCTONE30BaHUS HOBOH PTYTH, MONYYESHHOU B pe-
3y/IBTaTe IEPBHYHOM KOOBI4H;

iv) oxazaHHe MOAAEPKKH MCCICAOBaHUIM H paspaboTkam B o0mactu
§e3pTyTHBIX TIPOLIECCOB;

V) HeZONYLICHHE HCIONB30BAHHR PTYTH IO HCTCICHMH MATH HET
nocne Toro kax Koudepenuueh CropoH ycTanosaeHo, 4ro 6e3-
PTYTHBIE IIPOLECCHL CTANY MPAKTHIECKH PCaU3yEMBIMU B TEX-
HUYECKOM H 3KOHOMHMYECKOM OTHOIICHHUH;
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Ipoyeccut ¢ ucnonvzosanuem pmymu

Ionoxcernus

TIpoH3BOACTBO HONMypeTaHa ¢ MpUMEHE-
HHEM COTEPKAIMMX PTYTH KATANN3aTOPOB

vi) npeacrasnenne Konpepennuu Cropon wadopmanuu o6 younmu-

ax CTOpOHBI IT0 pa3paboTKe/BLISIBICHHUIO ANbTSPHATHUB U 110~
3TATHOMY OTKAa3y OT IPDHUMEHEHHA PTYTA B COOTBETCTBHU CO
crarpeit 21. '

Hpunumaempre CTOPOHAME MEPSI BKITIOYAIOT, HE OrPAHHYABAACH
NePeURCCHHBIMH, CIEAYIOWHE MEPONIPUATUL:

i)

ii)

TIPOBEAECHUES MEPOIPHIATHH MO COKPALICHMIO NIPUMEHEHAS PTYTH
C LHEABK TI03TANHOT0 0TKAa3a 0T €€ IIPUMECHEHKEA B MAKCHMABHO
CKATHIC CPOKA U B TedcHHE 10 16T ¢ MOMEHTA BCTymieHust Kon-
BECHLMKM B CHILY,

NnpoBeJEHHE Meponpnsﬂ‘m‘é o coxpamemﬂo HCIIONB30BAHHUA
PTYTH, MIONySEHHON B PE3Y/LTATE IEPBUIHON ROGHYH PTYTH;

1il) npoBeAcHME MEPOTIPHATHIL 10 COKPANIEHUEO BHOPOCOB H BBI-

CBOOMKACHMI PTYTH B OKPYXKAIOMYIO Cpeny;

iv) moowpeHne UCCIeAOBanM} U pa3paboTok B 0061acTH OE3PTYTHRIX

v)

KaTasu3aTopoB U MPOUECCCOB;

npepcrabnesne Koudepennnun Cropon nudopManuu o6 ycuiau-
X CTOpOHEI Mo pa3paGoTKe W/WiM BLISBIEHMIO aJIbTCPHATHB U
MOITANHOMY OTKa3y OT NPUMEHEHHS PTYTH B COOTBETCTBUH CO
cratheit 21.

B OTHOLIEHHN AZHHOTO NPOM3BOACTBEHHOTO TPOLECCa MONOKEHUA
nyskTa 6 CTaThu 5 He NIPUMEHAIOTCA.
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Ipunoxenue C
Kycrapuas u MelkoMacmiTabHas 3010T0A00bIYA

HauuonanasHblie ILIaHbI AeHCTBUH

1. Kaxnaa CTtopoHa, Ha KOTOPYK pacHpOCTpaHsercs JeHcTBue HyHKTa 3
CTarhH 7, BKIIOYAET B CBOM HAIlMOHAJLHBIH NJIAH ASHCTBUN:

a) BalMOHAILHBIC HETH H IEJIeBHIe 0KA3ATENH COKPAISHUS;
b) Mepsl 110 OTKa3y OT:
1) ~ amManpraMEpOBaHHUA HEJILHOH PY/IHI;

11) OTKPBITOTO CHKWUIAHUS aMaJlbIaMbl WIN NepepaboTaHHON aMalbra-
MBI}

111) CHKHI'aHHs aMalbraMbl B J)KMIBIX pafloHax; U

iv) BHIOENAYUBAHMS IMAHUPOBAHUEM OCAIOYHBIX IIOPOJA, PYIOBl WK
noiaMa, xyaa Osina gobaBieHa pTyTh, 0€3 NEpBOHAYAIBHOIO yAAJICHUS

pryTH;

C) MEpHl 0 CONEHCTBUIO YNOPAAOYEHHIO WM PErYJUPOBAHUIO CEKTO-
pa KycrapHO# ¥ MeNKoMaclITaOHO# 30M0TOA00RYH;

d) ©Ga30BEIC OLEHKM HCIONAB3OBAHHBIX KOJHYECTB PTYTH M METONOB,
NPUMEHAEMBIX NPU KyCTapHOU U MelxKoMaciuTabHOU nobwiue U o6paboTke 30-
JI0Ta Ha e¢ TEPPUTOPHH;

€) CTpaTeruy HOOLIPEHHs COKPANICHHs BHIOPOCOB H BEICBOOOXICHHUH,
a Tak)Ke YMEHBIICHUS BO3ASHCTBUSA PTYTH NpHU KycTapHOH M MenkomaciTal-
HO¥ o6pI4e U 00paboTKe 30J5i0Ta, BKIIOYAs OE3pTyTHHIE METONBI;

f) cTparerumm perynMpoBaHHS TOPTOBIH U NPEAYNPCKICHUS VTEUKH
PTYTH M PTYTHBIX COCIMHECHHUH KaK M3 HHOCTPAHHBIX, TaK X U3 OTCUECCTBCHHBIX
HCTOYHUKOB JJI HCIOJB30BaHUS NPHU KycTapHOH U MenkoMacmTabHON no0kIUe
u 00paboTKe 30/10TA;

g) CTpaTeruu IPHBJICUYCHHS 3aHMHTEPECOBAHHEIX CYyOBEKTOB K OCylie-
CTBJICHHUIO U NPOAOKCHHUIO pa3paboTKK HallHOHANIBHOTO NTaHa ACHCTBUH;

h) ctpareruto B obnactu 3apaBooxpaneHusd no 6opede ¢ BO3AEHCTBU-
€M PTYTHU Ha cTapareliel, 3aHHMaloMUXCs KyCTapHON ¥ MelIKkoMacTaOHoM 30-
HOTONOORUEH, X Ha UX OOMIMHEBL. Takas CTpaTermsl JOJDKHA NpPeayCMaTpuBarth,
B YACTHOCTH, COOp H@HHBIX O COCTOSHHHU 3JIOpPOBbS, 0OydeHHE PabOTHUKOB
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3IpaBOOXpaHCHUA U HOBBIMIEHHUE OCBEAOMIICHHOCTH 4E€pE3 YUYPCKICHHUA 3apa-
BOOXPaHEHM,

1) CcTpaTerHd HpeFOTBpPAIlleHMS BO3AEHCTBHSA PTYTH, HCIIONB3YeMOi
IIpH KyCTapHOH M MEIKOMAacIITaOHON 30J0TON00BIYE, HA YSA3BUMEIE TPYIIIBI
HacelleHus, B YaCTHOCTH, Ha JeTell W XEHUIWH AETOPOJHOr0 BO3PacTa, 0CO-
6esHO OepeMEHHBIX JKEHIIINH;

j) cTparermm NpenOCTaBICHHA HHGOpPMANUHU cTapaTelisiM, 3aHHMaio-
IUMCs KyCTapHOH M MeJkoMaclITabHON 30/10T0A00BIUEH, 1 3aTparvBaeMbIM
obmuHaM; U

k) = rpaduk BEIIONHEHHS HaIMOHAIBHOrO IIaHa ACHCTBUIA.

2. Kaxnas Ctopora MOXXET BKIHOYATH B CBOYM HAIIMOHANBHBIA IIAH AEHCT-
BUH HNOIOJHHUTEIBHEIE CTpPaTeruM NSl JOCTHXKECHUS CBOMX IEJIEH, BKIKOYAL
IpUMEHEHHE U BHEApEHHE CTAHAApTOB Oe3pTyTHOM KyCTapHO# M MelnkoMac-
mTaOHON 30J0TONOOBIYH, 4 TAKKE PHIHOYHBIX MEXaHU3MOB MU MAapKETHHIO-
BBEIX HHCTPYMEHTOB.
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Ipuiio:xxeane D
IlepeveHn TOY€YHEIX HCTOYHHKOB BHIGPOCOB B aTMOchepy pTyTH
U PTYTHBIX COENMHEHHMH

Kareropusi ToO4e4HOr0 HCTOYHMKAS
YTONBHEIC 3IEKTPOCTAHIUY;
YTOJBHBIC IPOMBILITICHHEIE KOTIOArperarsl;

IUVIABHIBHEIE M TIPOKATHBAIOUIME ITPOIECCH], TPUMEHICMEIE TIPH TIPOU3-
BOJICTBE BETHEIX METAILIOB ; '

yCTaHOBK'PI A1 COKUranudg OTXOI0B,

YCTa"dOBKH I TIIPOU3BOACTBA HCMEHTHOrO KNHHKEpa.

1 Hns uesnelf HACTOAMIETO NPUTOKCHAS «BETHHIE METAUIBIY O3HAYaeT CBUHEL, MHK, MEb H
DPOX3BOAMMOE HPOMBIIUIEHHBM CII0COGOM 30/10TO.
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IIpunoxenne E
Hpoueaypa apouTpakaoro paioupareibCTBa
U CONVIACHTENbLHAA NPOLenypa

Yacte I: TIponenypa apouTpakaoro paidupareiscTsa

Hns neneit mynkra 2(a) crareu 25 nacrosumedt Koupennuu ycTaHaBinuBa-
eTcA caeAyromas Ipouenypa apOuTpaxxHoro pazbuparenbcTsa:

Crarns 1

1. Jlro6as Cropona Moxer Bo30yauTe apOMTpaxHoe pasOHPaTeibCTRO B
COOTBETICTBHHA CO crarbeil 25 Hacrosmmed KOHBEHUMH IIyTeM NUCEMEHHOTO
YBEAOMICHUS HA UMA APYro¥ CTOPOHH! UNU CTOPOH CIOpa. YBENOMIEHHE CO-
TMPOBOXKAACTCA HUCKOBBIM 3asBIEHHEM BMECTE ¢ JIIOORIMM MOAKPETUISIIONMMU
JOKYMeHTaMH. B TakoM YyBEJOMJICHHH MH3JIAraercs IperMer apOHTpaxkHOTro
pa3bupareasCcTBA B NIPUBOIATCS, B YACTHOCTH, CTaThH HacTosmel Konperuun,
OTHOCHUTENLHO TOJKOBAHMA UM IPUMEHCHUS KOTOPBIX BO3HHK CILOD.

2. CropoHa-HCTEN YBEAOMIIAET CEKpeTapuar o TOM, YTO OHa NepeaaeT CIop
Ha apbutpaxKHoe pa3duparensCTBO B COOTBETCTBUU CO cTarbedl 25 HacTosmei
KonBeHnuu. VYBENOMICHWE CONPOBOXKIACTCS IHCHMEHHEIM YBEIOMICHHEM
CTOPOHBI-UCTIA, WCKOREIM 32fBJICHHEM K IOAKPEILISIOMMNMA LOKYMEHTAMH,
YHNOMSHYTHIMU B myHkTe 1 Brime. Cexperapuar NpernpoBOXAACT HOMYISHHY IO
TakuM obpazoMm nHpopmanuio sceM CTOpOHAM.

Crtatbsa 2

1. Ecnu cnop nepegaercst Ha apOuTpakHoe pasObUpaTeIbCTBO B COOTBETCT-
BHM €O cTartbed 1 Brimre, cozgaercs apOuTpakHbl#d cya. OH COCTOHT M3 TPEX
YICHOR.

2. Kaxxyas cTopoHa criopa Ha3HayaeT OAHOTO apOuTpa, U ABa HA3HAYCHHBIX
TakuM 00paizoM apOWTpa 1O B3aWMHOMY COITIaCHIO HA3HAYAIOT TPEeTherc ap-
6urpa, seronusoniero ¢pyuxumu IIpencenarens cyza. Ilpu BO3HHKHOBEHUU
CIIOPOB, B KOTOPHIX Y4YacTBYIOT Oojie€ ABYX CTOPOH, T€ CTOPOHEI, KOTOpHIE
UMEIOT o0INuil MHTEpecC, 110 B3aUMHOMY COINIACHIO BMECTE HA3HAYAIOT OJHOTrO
ap6utpa. [Ipeacenarens cya He MOXKET OBITH MPAXIAHUHOM A0 U3 CTOPOH
CHOpa, HE MOMKET HMETh CBOMM OOBIUHBIM MECTOM JKUTENBCTBA TEPPUTOPUIO
mo00H U3 ITUX CTOPOH, HE MOXET HAXOAUTHCH Y HUX Ha ciiy’k0e MK B KakoM-
au00 MHOM KayeCTBE UMETH OTHOINEHHUE K 3TOMY JAENy.

3. Jlro6as BakaHCHA 3a00NHIETCS COITIACHO Ipolenype, Npexy CMOTPEHHOH
JUIs1 IEPBOHAYAIbHOr0 Ha3HAYCHUS.
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Cratna 3

1. Ecng oiHa M3 CTOPOH CIIOpa HE HA3HAYaeT apOHTpa B TEYEHHUE ABYX Me-
CAIIEB II0CHE JaTH MONTYYEHNs CTOPOHONH-OTBETYHUKOM YBEIOMIECHUS 00 apOuT-
PAXHOM pa3dUpareIbCTBe, APyras CTOpOHA BIpaBe MHPOPMHPOBATE 00 3TOM
I'enepanbHOoro cexperaps Opranuszaunu OGvegudennnix Hamnuil, KoTophii
NPOU3BOAWT HA3HAYCHHE B TeUeHHE CAEIYIOMMX ABYX MECAIICB.

2. Ecau no ucreyenun AByX MecANEB MOCAE Ha3HauYCHUA BTOPOro apOuTpa
Ilpencenarens apOUTPaxKHOTO Cyna HE Ha3HAYAECTCs, TO IO Hpockbe OHOM u3
cropoH T'eHepanpHblii cexperaps Oprasusanun OOwenusennrix Hanwuii nazna-
YaeT ero B TEYCHHUE CIEAYIONUX JIBYX MECAIIEB.

Ctarpa 4

ApOGuTpasxHslif CyJ{ BHIHOCHT CBOH PEIEHUsS B COOTBETCTBHHU C IIOJIOXKE-
HusAMY HacTosmeii KoHBeHNUN 1 MeXAyHapOJHEIM MPaBOM.

CraTpa 5

Ecnu cropoHsi ciopa He JOTOBOPUIUCEH 00 HHOM, apOUTpakHBIH CyIl Y-
TaHABJIMBAET CBOM COOCTBECHHEIE NPaBUiIa NPOUCYPEL.

Craresa 6

ApOUTPaXKHBIA Cyl MOXET, O Ipochkde OfHOM U3 CTOPOH CIOpa, PeKo-
MEH0BaTh HEOOXOAUMEIC BPEMEHHBIC MEPH 3aIIUTHL.

Crarbs 7

CropoHnbl criopa cogeiicTByioT pabore apOUTPax]CHOTO CyNla ¥, B YAaCTHO-
CTH, C HCTIOIb30BAHNEM BCEX UMEIOIINXCS B UX PACHOPSDKEHUH BO3MOKHOCTEH:

a) NPCACTABIISIIOT €MY BCC COOTBCTCTBYIOIIHIC NOKYMCHTEL, I/IH(tJOpMa-
ITHIO | CpCACTBa;

b) B Cliy4Jac HCOGXO,I[I/IMOCTI/I A3a0T CMY BO3MOXHOCTD BBI3BaTh CBUHJIC-
TEJIEH uau OKCIIEPTOB U O3HAKOMMUTHLCA C X HOKA3aAHUAMU.

Crarpn 8

Cropousl cnopa u apburph o6a3aHbl obecneunBars KOHPHACHINANE-
HocTh MOOOW MHPOPMaNUy ¥IN JOKYMEHTOB, KOTOPhIC OHH MOIY4Yal0T B KOH-
duAeHIHATBHOM TOPsIKE B XOAe pa3OupaTenbCcTBa B apOUTPaXKHOM CyHIE.
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Craths 9

Ecnu apOurpaxHelii cyq He IpPHMET MHOIO PENIEHMS HCXOXd H3 KOH-
KPETHBIX OOCTOATENHCTB JeNa, CYACOHBIE M3ZEPKKH PACHPEICIOTCS MEXIY
CTOpOHAMHU cropa nopoBHy. CyJl pEerucTpUpPYET BCE CBOHM H3AEPXKKHA WM Ipea-
CTaBIAET CTOPOHAM OKOHYATENBHBIN 0TYET 00 3THX M3HCPIKKAX.

Crarba 10

Jio6aa Cropona, uMmeromas B IpeaMeTe CIOpa WHTEpPeC NPaBOBOTO Xa-
paxTepa, KOTOPBIi MOXXET OBITH 3aTPOHYT PEeIICHUEM, HMEET NIPaBO C COrNACHUs
apOMTPAXXKHOTO CyJla YIaCTBOBATE B pa30upaTelIbCTRE.

“Crarea 11

APGHTpa)KHBIﬁ cyn MOﬁ(CT 3aciIyninBath BCTPCUHBIC HCKH, BRITCKAIOMINE
HECMOCPEACTBCHHO U3 HpEAMETA CIIOpa, ¥ IIPHHUMATH 110 HUM PCIICHHUA.

Crarps 12

Peurenust apOuTpaxcHoro cysa mo BOIpocaM Kak NPOLERypHl, TaK H Cy-
UIECTBA NIPUHAMAIOTCS GOJBIIMHCTBOM TOOCOB €r0 4JEHOB.

Crarna 13

1. ITpu HesABKE OAHOH M3 CTOPOH CIIOpa B apOUTPAKHBIU CyA MM HEIpe/i-
CTaBJICHHUH €10 CBOEH apryMEHTAIlMU IO JIeNy Apyras CTOPOHAa MOXXET IMPOCUTH
CyA TIPOJO/DKMTE Pa3OMpaTeNbCTBO U BBIHECTH CBOe penienme. OTCYTCTBHE
CTOPOHBI MJIM HENPEJCTABICHHUE €10 apryMEHTAllMU IO AeNy He ABNsIeTCs Ipe-
IATCTBUEM [ pa3bupaTenscTBa. :

2. Jlo BBIHECEHHUS CBOEIO OKOHYATENBHOTO peHieHUs apOuTpakKHBIA cyj
JOJKEH yOeIHThCSA B TOM, YTO HUCK SABIAETCA (DAKTHYECKH U IOPHAMYECKH
0G0CHOBAHHEIM. 3

Crarpa 14

Ap6HTpa)I(HBII>'I CYA BBIHOCHT OKOHYUATCJIIBHOEC PCIICHUC B TCUCHHE MATH
MCCALICB IIOCHE AaThl CBOCTO OKOHYATCHIBHOTO YUPCKIACHUA, CCIK TOJBKO OH HE ‘
COUYTCT H606X0,I[I/IMBIM NNPpOOJIUTE 3TOT CPOK CIIC HA OOHWH IICPHUOA, HE IIPCBEI-
AU IATH MECAIIER.

Cratpa 15

OXOoHYaTeNBHOE pelleHne apOUTPAXKHOTO CYNa OTPaHUYHBAETCS MIpeaMe-
TOM CHOpa B COMPOBOXIAAETCA U3JIMKECHMEM MOTHUBOB, Ha KOTOPHIX OHO OCHO-
BEIBacTCA. OHO CONEPIKUT UMEHA YINEHOB, KOTOPBIC Y4aCTBOBAIU B €r0 NpHUHSI-
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THH, U AAaTy IPHHATHS OKOHYATENBHOTO peuicHusA. JioGo¥ 4ileH cyla MOXKeT
NPWIOKHTD OTAEIBHOE MIH 0c000€ MHEHHE K OKOHYATEIBHOMY PEIICHUIO.

Crarbs 16

OxOHUaTeNbHOE pEHIEeHHE ABIAETCS 00A3aTENBHEIM JJIS CTOPOH CHOpA.
Tonkoranue Hacrogiie#t KoHBEeHIMH, MPUBCACHHOS B OKOHYATSIHBHOM pelie-
HUY, TaKkKe asigercs: obsa3aTenpHbIM 418 CTOpPOHBI, yUYaCcTBYIOIIEH B pa3bupa-
TEIBCTBE B COOTBETCTBHUU CO CcTarbelt 10 BHIIIE, MOCTONABKY, HOCKOJIBKY OHO Ka-
CaeTCsA BOIPOCOB, IO NOBOY KOTOPHIX Takas CTOpOHA ydacTBOBaja B pazbupa-
TeAbCTBE. OKOHYATENFHOE PEIISHHE HEe MOAJICKHUT 00XAIOBAHYUIO, €CIU TONBKO
CTOPOHBEI CIIOPa He NOTOBOPHIIMCEH 3apaHee 0 NpoUeaype 00KalOBaHUS.

Crarpa 17

Jro6s1e pazHoIacHs, KOTOPHIE MOTYT BOSHUKHYTE MEXKIY YyJaCTHUKaMHU,
A1 KOTOPBIX OKOHYATEIBFHOC PEIICHHE OTHOCUTENIBHO TONKOBAHUSA WK NOPA-
K2 BBINOJIHCHHSA 3TOr0 OKOHYATENbHOTO PEUICHUS ABIsSEeTCS 00A3arelIbHEIM B
COOTBETCTBHUM CO CTaThedl 16 Brlmie, MOTYT OBITH HEpeRaHsl JIOOBIM U3 3THX
Yy4aCTHHKOB Ha pacCMOTPEHHE apOUTPaKHOI'O CyAa, KOTOPEIH BBRIHEC ITO pellle-
HHE. -

Yacrsp II: Cornacurennnas nponenypa

Jns ueneit myHkTa 6 cratbu 25 Hacroswel KOHBSHIMM yCTaHABIUBACT-
¢ clenyloas cornacuTelbHas Ipoueaypa: :

Crarna 1

Ilpocr6a omHOM M3 CTOPOH CHOpa O CO3AAHUU COINACUTENBHOW KOMYIC-
CUM B COOTBETCTBUH C IIYHKTOM 6 cTarbu 25 vacrosameld KonBeHumu Hampas-
JAsieTCS B MHCbMEHHOM BHMAE CEKpETapuary, a KOMus npockObl HanpaBiasercd
JipyTo¥ CTOpOHE MIM ApYTHM CTOpOHaM criopa. Cekperapuar He3aMeIINTeb-
HO nHGopMupyeT 00 3ToM BCce CTOPOHEL.

Crarbn 2

1. Eciu cTOpOoHEI cnopa He JOTOBOPUIIMCEH 00 WHOM, COTIACHTENbHAs KO-
MUCCUS COCTOMT M3 TPeX WICHOB, MO OXHOMY M3 KOTOPEIX HA3HAYaIOTCS Kaxk-
Jlo¥i 3aMHTEpecOBaHHONH cToponoif, a IIpencegarens BHIOUpaeTCs COBMECTHO
STHMY YICHAMH,

2. [Ipr cnope, B KOTOPOM Yy4YacTBYIOT OoJiee ABYX CTOpPOH, CTOPOHEI,
HMEIONINE O0IMM HHTepeC, 0 B3aHMHOMY COITIACHIO BMECTE Ha3HA4YaKT CBO-
€ro 4ieHa KOMHCCHIL.
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Crarpa 3

Ecnu CTOPOHEI CHOpa He IPOM3BOAST KAKOrO-THG0 Ha3HAYEHHS B Tede-
HHE JBYX MECAHIEB € JaThl NOJYYEHUS CEKPETAapuaroM IMCHhMEHHOM NpOCHOEI,
0 KOTOPOH rOBOPUTCA B cTaThe | BBINIE, TO I eHepalbHEIN cekpeTaps Opranu-
sanuu O6penuHeHHEIXx Haumi, no npockbe m000# CTOPOHEI, NIPOU3BOAUT Ta-
KOC Ha3sHAaYEHHUE B TEYCHHUE CIEAYIOMKX JBYX MECILEB.

Cratna 4

Ecnu Ilpencenarens cormacuTeNbHON KOMUCCHU HE ORI BRIOpaHd B Tede-
HUE ABYX MECSAHEB IOC/E Ha3HAUYCHHS BTOPOTO WIeHa KOMUCCHH, TO ['eHepann-
HBIM cexkpeTtaps Opranusanuu OO0benunennbx Harui, mo npock6e nroboit u3
CTOpPOH cHopa, Ha3Hadaer lIpejcejaresis B TeUeHHE CIEAYIOINUX ABYX Mecs-
HIEB.

Crareqa 5

CornacutenbHas KOMHCCHSA OKa3bIBacT COCHCTBHE CTOpOHAM CIiopa HE-
3aBHCHUMO H GCCHpHCTpaCTHO B UX CTPCMIJICHUU JOCTHUYL YPCIryJIHpOBaHU:A IIO
B3aHMHOMY COITIaCHIO. -

Crarps 6

1. CornacurenbHasi KOMUCCHS BIIPAaBE€ IPOBOJUTEH COINIACUTENBHEIC IIPOIIe-
IYPHl, KaK OHa COYTET ITO 1eI1€CO00Pa3HBIM, ¢ IOTHBIM YYETOM 06CTOATENLCTB
Zella ¥ MHEHHMH, KOTOpBle MOTYT BEIpAa3uTh CTOPOHEl CHOpa, BKIHOYas OOk
IIpoCckOBl 00 YCKOPEHHOM yperyaupopaHuu. OHa MOXET, II0 Mepe HeoOX0TMMO-
CTH, IPUHUMATh COOCTBEHHEBIEC NIpaBUiia IPOLEAYPhl, €CNIM CTOPOHEBI HE JOTOBO-
PHIIMCEH 00 MHOM.

2. CornacutensHas KOMVCCHS BIIpaBe B JIIOO0H MOMEHT B Xoje pasdupa-
TEILCTBA BBHIHECTH NPEATOKEHUsS HIM PEKOMEHJAlMU 1O YPEryJIHpOBaHHIO
cropa.

Crarsa 7

CTopoHH criopa COTPYAHHMYAIOT C COINIACUTENHHON KoMuccue#. B wact-
HOCTH, OHM CTPEMATCA BBINIOJIHATE NPOCHOB KOMHCCHM O IIPEACTABICHUH
IECBMEHHEIX MAaTEpPHANoB, NPEABSIBICHUN J0Ka3aTeNbCTB U NOCEHIEHUH 3ace-
JaHuii. CTOpOHE! M UJICHBl COIVIaCUTENIBHOM KOMHCCHM 00s13aHBl 00ecneunBaTh
KOH(DUACHIMANBbHOCTE JTI000H HHPOpMalUy MIIM JOKYMEHTOB, KOTOpBIE OHH
MOy 4aroT B KOHQUACHINATBFHOM HOPsAKE B X0A€ paboThl KOMUCCHH.
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Cratba 8

CornacuTensHas KOMHCCHS NpUHIMACT CBOH PCIICHUA OONBNIAHCTBOM
roJioCoB CBOHUX YJICHOB.

Crarean 9

Ecmn Tonsko cnop emie He yperylupoBaH, COINIACUTEIbHAS KOMUCCHS HE
NO3/[HEE YEM depe3 ABCHAANaTh Mecaues nocie chopMUpOBaHys B HOJHOM CO-
CTaBE IPCACTABNSLET OKIA) ¢ PEKOMEHJAlMSIMH OTHOCHUTEJIHHO pa3pelleHUs
CIopa, KOTOPHIN CTOPOHEL CIIopa A06POCOBECTHO PACCMATPHBAIOT.

Crarea 10

JIxoOpie pa3HOMIACHS OTHOCHTCIBHO KOMIIETCHIIMH COTMACHTCIBHOH KO-
MHCCHM PacCMaTpHUBaTh NEPENAHHBIN €l BOIPOC paspelraroTcs caMoi KOMHC-
CHeH. :

Crarpa 11

Vi3fiepikkdl COrNMACHTEILHON KOMHCCHH PACTpPENENioTCs MEXAY CTOpo-
HaMH CIIOpa B PaBHOH HpPONOpUMH, €CIIM OHU He Jorosopuiuck 06 maoM. Ko-
MHUCCHS PETHCTPUPYET BCE CBOU U3ACPXKKHU U MPEACTABIAECT CTOPOHAM OKOHY2-
TEJBHEBIN OTYET O HUX.

—54_



CONVENIO DE MINAMATA SOBRE EL MERCURIO

N\
Y
)Y

= N\ ~—g
NACIONES UNIDAS

2013

aa






CONVENIO DE MINAMATA SOBRE EL MERCURIO
Las Partes en el preseri‘te Convenio,

Reconociendo que el mercurio es un producto quimico de preocupacién
mundial debido a su transporte a larga distancia en la atmdésfera, su persistencia en
el medio ambiente tras su introduccién antropogena, su capacidad de
biocacumulacién en los ecosistemas y sus importantes efectos adversos para la salud
humana y el medio ambiente,

Recordando la decision 25/5 del Consejo de Administracion del Programa de
las Naciones Unidas para el Medio Ambiente, de 20 de febrero de 2009, en la que se
pedia emprender medidas internacionales para gestionar el mercurio de manera
eficaz, efectiva y coherente,

Recordando el parrafo 221 del documento final de la Conferencia de las
Naciones Unidas sobre el Desarrollo Sostenible, “El futuro que queremos”, donde
se pidié que se procurara que concluyeran con éxito las negociaciones de un
instrumento mundial juridicamente vinculante sobre el mercurio a fin de hacer
frente a los riesgos que representaba para la salud humana y el medio ambiente,

Recordando que la Conferencia de las Naciones Unidas sobre el Desarrollo
Sostenible reafirmoé los principios de la Declaracién de Rio sobre el Medio
Ambiente y el Desarrollo incluido, entre otros, el de las responsabilidades comunes
pero diferenciadas, y reconociendo las circunstancias y las capacidades de cada
Estado, asi como la necesidad de adoptar medidas de alcance mundial,

Conscientes de los problemas de salud, especialmente en los paises en
desarrollo, derivados de la exposicion al mercurio de las poblaciones vulnerables, en
particular las mujeres, los niflos y, a través de ellos, las generaciones venideras,

Sefialando la vulnerabilidad especial de los ecosistemas articos y las
comunidades indigenas debido a la biomagnificacién del mercurio y a la
contaminacion de sus alimentos tradicionales, y preocupadas en general por las
comunidades indigenas debido a los efectos del mercurio,

Reconociendo las lecciones importantes aprendidas de la enfermedad de
Minamata, en particular los graves efectos adversos para la salud y el medio
ambiente derivados de la contaminacién por mercurio, y la necesidad de garantizar
una gestion adecuada del mercurio y de prevenir incidentes de esa indole en el
futuro,

Destacando la importancia del apoyo financiero, técnico, tecnoldgico y de
creacion de capacidad, en especial para los paises en desarrollo y los paises con



economias en transicion, a fin de fortalecer las capacidades nacionales destinadas a
la gestion del mercurio y de promover la aplicacién eficaz del Convenio,

Reconociendo también las actividades desplegadas por la Organizacion
Mundial de la Salud en la proteccién de la salud humana de los efectos del mercurio
y la funcion de los acuerdos ambientales multilaterales pertinentes, en especial el
Convenio de Basilea sobre el control de los movimientos transfronterizos de los
desechos peligrosos y su eliminacion y el Convenio de Rotterdam sobre el
procedimiento de consentimiento fundamentado previo aplicable a ciertos
plaguicidas y productos quimicos peligrosos objeto de comercio internacional,

Reconociendo también que el presente Convenio y otros acuerdos
internacionales en el ambito del medio ambiente y el comercio se apoyan
mutuamente,

Poniendo de relieve que nada de lo dispuesto en el presente Convenio tiene
por objeto afectar los derechos ni las obligaciones de que gocen o que hayan
contraido las Partes en virtud de cualquier otro acuerdo internacional existente,

Entendiendo que lo expuesto mas arriba no tiene por objeto crear una
jerarquia entre el presente Convenio y otros instrumentos internacionales,

Haciendo notar que nada de lo dispuesto en el presente Convenio impide a las
Partes adoptar otras medidas nacionales que estén en consonancia con las
disposiciones del presente Convenio, como parte de los esfuerzos por proteger la
salud humana y el medio ambiente de la exposicion al mercurio, de conformidad
con otras obligaciones de las Partes dimanantes del derecho internacional aplicable,

Han acordado lo siguiente:
Articulo 1
Objetivo

El objetivo del presente Convenio es proteger la salud humana y el medio
ambiente de las emisiones y liberaciones antropégenas de mercurio y compuestos de
mercurio.

Articulo 2
Definiciones
A los efectos del presente Convenio:

a) Por “extraccion de oro artesanal y en pequeiia escala” se entiende la
extraccion de oro llevada a cabo por mineros particulares o pequefias empresas con
una inversion de capital y una produccidn limitadas;
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b) Por “mejores técnicas disponibles” se entienden las técnicas que son
mas eficaces para evitar y, cuando eso no es factible, reducir las emisiones y
liberaciones de mercurio a la atmésfera, al agua y al suclo, y los efectos de esas
emisiones y liberaciones para el medio ambiente en su conjunto, teniendo en cuenta
consideraciones econdémicas y técnicas para una Parte dada o una instalacién dada
en el territorio de esa Parte. En ese contexto:

i) Por “mejores” se entiende mas eficaces para lograr un alto
grado general de proteccion del medio ambiente en su
conjunto;

ii) Por “disponibles” se entienden, en relacion con una Parte dada
y una instalacion dada en el territorio de esa Parte, las técnicas
que se han desarrollado a una escala que permite su aplicacién

- en un sector industrial pertinente en condiciones de viabilidad
econdmica y técnica, tomando en consideracion los costos y los
beneficios, ya sean técnicas que se utilicen o produzcan en el
territorio de esa Parte o no, siempre y cuando sean accesibles al
operador de la instalacién como determine esa Parte; y

iii)  Por “técnicas” se entienden tanto las tecnologias utilizadas
como las practicas operacionales y la manera en que se disefian,
construyen, mantienen, operan y desmantelan las instalaciones;

c) Por “mejores practicas ambientales” se entiende la aplicacion de la
combinacién més adecuada de medidas y estrategias de control ambiental;

d) Por “mercurio” se entiende el mercurio elemental (Hg(0), nim. de
CAS 7439-97-6); ‘

e) Por “compuesto de mercurio” se entiende toda sustancia que consiste
en atomos de mercurio y uno o mas 4tomos de elementos quimicos distintos que
puedan separarse en componentes diferentes solo por medio de reacciones quimicas;

f) Por “producto con mercurio afiadido” se entiende un producto o
componente de un producto al que se haya afiadido mercurio o un compuesto de
mercurio de manera intencional;

. g)  Por “Parte” se entiende un Estado o una organizacion de integracion
econdémica regional que haya consentido en someterse a las obligaciones
establecidas en el presente Convenio y en el que el presente Convenio esté en vigor;

k) Por “Partes presentes y votantes” se entiende las Partes que estén
presentes y emitan un voto afirmativo o negativo en una reunién de las Partes;



1) Por “extraccién primaria de mercurio” se entiende la extraccién en la
que el principal material que se busca es mercurio;

1)) Por “organizacién de integracion econdmica regional” se entiende una
organizacién constituida por Estados soberanos de una regidn determinada a la cual
los Estados miembros hayan cedido su competencia respecto de los asuntos regidos
por el presente Convenio y que haya sido debidamente facultada, de conformidad
con sus procedimientos internos, para firmar, ratificar, aceptar o aprobar el presente
Convenio o adherirse a él; y

k) Por “uso permitido” se entiende cualquier uso por una Parte de
mercurio o de compuestos de mercurio que esté en consonancia con el presente
Convenio, incluidos, aunque no Gnicamente, los usos que estén en consonancia con
los articulos 3,4, 5,6y 7.

Articulo 3
Fuentes de suministro y comercio de mercurio
1. Alos efectos del presente articulo:

a) Toda referencia al “mercurio” incluye las mezclas de mercurio con
otras sustancias, incluidas las aleaciones de mercurio, que tengan una concentracion
de mercurio de al menos 95% por peso; y '

b) Por “compuestos de mercurio” se entiende cloruro de mercurio (I) o
calomelanos, 6xido de mercurio (II), sulfato de mercurio (II), nitrato de mercurio
(II), mineral de cinabrio y sulfuro de mercurio.

2. Las disposiciones del presente articulo no se aplicaran a:

a) Las cantidades de mercurio o compuestos de mercurio que se utilicen
para investigaciones a nivel de laboratorio o como patrén de referencia; o

b) Las cantidades traza naturalmente presentes de mercurio o compuestos
de mercurio en productos distintos del mercurio tales como metales, mineral en
bruto o productos minerales, incluido el carbén, o bien en productos derivados de
esos materiales, y las cantidades traza no intencionales presentes en productos
quimicos; o

c) Los productos con mercurio afiadido.

3.  Ninguna Parte permitird la extraccién primaria de mercurio que no se
estuviera realizando en su territorio en la fecha de entrada en vigor del Convenio
para ella.



4.  Cada Parte en cuyo territorio se estuvieran realizando actividades de
extraccién primaria de mercurio en la fecha de entrada en vigor del presente
Convenio para ella permitird esa extraccién unicamente por un periodo de hasta 15
afios después de esa fecha. Durante ese periodo, el mercurio producido por esa
extraccidn solamente se utilizara en la fabricacion de productos con mercurio
afiadido de conformidad con el articulo 4 o en los procesos de fabricacion de
conformidad con el articulo 5, o bien se eliminara de conformidad con el articulo
11, mediante operaciones que no conduzcan a la recuperacién, el reciclado, la
regeneracion, la reutilizacién directa u otros usos.

5. Cada Parte:

a) Se esforzara por identificar cada una de las existencias de mercurio o
compuestos de mercurio superiores a 50 toneladas métricas, asi como las fuentes de
suministro de mercurio que generen existencias superiores a 10 toneladas métricas
por afio, que estén situadas en su territorio;

b) Adoptara medidas para asegurar que, cuando la Parte determine la
existencia de exceso de mercurio procedente del desmantelamiento de plantas de
produccién de cloro-alcali, ese mercurio se deseche de conformidad con las '
directrices para la gestion ambientalmente racional a que se hace referencia en el
parrafo 3 a) del articulo 11, mediante operaciones que no conduzcan a la
recuperacion, el reciclado, la regeneracion, la utilizacidn directa u otros usos.

6.  Ninguna Parte permitiré la exportacion de mercurio, salvo:

a) A una Parte que haya proporcionado a la Parte exportadora su-
consentimiento por escrito y unicamente para:

i) Un uso permitido a esa Parte importadora en virtud del presente
Convenio; o

ii) Su almacenamiento provisional ambientalmente racional de
acuerdo con lo dispuesto en el articulo 10; o

b) A un Estado u organizacién que no sea Parte que haya proporcionado
a la Parte exportadora su consentimiento por escrito en el que se incluya una
certificacién que demuestre que:

1) El Estado o la organizacidn que no es Parte ha adoptado
medidas para garantizar la proteccion de la salud humana y el
medio ambiente, asi como el cumplimiento de las disposiciones
de los articulos 10y 115y
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if) Ese mercurio se destinard Ginicamente a un uso permitido a una
Parte en virtud del presente Convenio o a su almacenamiento
provisional ambientalmente racional de acuerdo con lo
dispuesto en el articulo 10.

7. Una Parte exportadora podra considerar que una notificacion general a la
Secretarfa por la Parte importadora, o por un Estado u organizacién importador que
no sea Parte, constituye el consentimiento por escrito exigido en el parrafo 6. En esa
notificacién general se enunciaran las cldusulas y las condiciones en virtud de las
cuales la Parte importadora, o el Estado u organizacién importador que no sea Parte,
proporciona el consentimiento. La notificacién podrd ser revocada en cualquier
momento por dicha Parte o dicho Estado u organizacién que no sea Parte. La
Secretaria mantendra un registro piblico de esas notificaciones.

8.  Ninguna Parte permitira la importacién de mercurio de un Estado u
organizacién que no sea Parte a quien comunique su consentimiento por escrito a
menos que dicho Estado u organizacién que no sea Parte haya aportado una
certificacion de que el mercurio no procede de fuentes no permitidas en virtud del
parrafo 3 o del parrato 5 b).

9.  Una Parte que presente una notificacién general de consentimiento en virtud
del pérrafo 7 podra decidir no aplicar el parrafo 8, siempre y cuando mantenga
amplias restricciones a la exportacion de mercurio y aplique medidas internas
encaminadas a asegurar que €] mercurio importado se gestiona de manera
ambientalmente racional. La Parte notificara esa decisidn a la Secretaria, aportando
informacidn que describa las restricciones a la exportacién y las medidas normativas
_internas, asi como informacion sobre las cantidades y los paises de origen del
mercurio importado de Estados u organizaciones que no sean Parte. La Secretaria
mantendra un registro pablico de todas las notificaciones de esa indole. El Comité
de Aplicacion y Cumplimiento examinard y evaluara todas las notificaciones y la
informacién justificativa de conformidad con el articulo 15 y podré formular
recomendaciones, seglin corresponda, a la Conferencia de las Partes.

10. El procedimiento establecido en el parrafo 9 estard disponible hasta la
clausura de la segunda reunién de la Conferencia de las Partes. A partir de ese
momento, dejard de estar disponible, a menos que la Conferencia de las Partes
decida lo contrario por mayoria simple de las Partes presentes y votantes, excepto en
lo que respecta a una Parte que haya presentado una notificacién con arreglo al
parrafo 9 antes de la clausura de la segunda reunién de la Conferencia de las Partes.

11. Cada Parte incluira en sus informes presentados con arreglo al articulo 21
informacion que demuestre que se han cumplido los requisitos fijados en el presente
articulo. '



12. La Conferencia de las Partes proporcionard, en su primera reunion,
orientacion ulterior con respecto al presente articulo, especialmente con respecto a
los parrafos 5 a), 6 y 8, y elaborar4 y aprobar el contenido requerido de la
certificacién a que se hace referencia en los péarrafos 6 b) y 8.

13. La Conferencia de las Partes evaluara si el comercio de compuestos de
mercurio especificos compromete el objetivo del presente Convenio y examinard si
tales compuestos de mercurio especificos deben someterse a los parrafos 6 y 8
mediante su inclusion en un anexo adicional aprobado de conformidad con el
articulo 27.

Articulo 4
Productos con mercurio afiadido

1.  Cada Parte prohibird, adoptando las medidas pertinentes, la fabricacion, la
importacién y la exportacion de los productos con mercurio afiadido incluidos en la
parte I del anexo A después de la fecha de eliminacién especificada para esos
productos, salvo cuando se haya especificado una exclusién en el anexo A o cuando
la Parte se haya inscrito para una exencién conforme al articulo 6. '

2. Como alternativa a lo dispuesto en el parrafo 1, una Parte podria indicar, en el
momento de la ratificacion o en la fecha de entrada en vigor de una enmienda del
anexo A para ella, que aplicard medidas o estrategias diferentes en relacién con los
productos incluidos en la parte I del anexo A. La Parte solamente podra optar por
esta alternativa si puede demostrar que ya ha reducido a un nivel minimo la
fabricacion, la importacién y la exportacion de la gran mayoria de los productos
incluidos en la parte I del anexo A y que ha aplicado medidas o estrategias para
reducir el uso de mercurio en otros productos no incluidos en la parte I del anexo A
en el momento en que notifique a la Secretaria su decisién de usar esa alternativa.
Ademas, una Parte que opte por esta alternativa:

a) Presentara un informe a la Conferencia de las Partes, a la primera
oportunidad, con una descripcion de las medidas o estrategias adoptadas, incluida la
cuantificacién de las reducciones alcanzadas;

b) Aplicard medidas o estrategias destinadas a reducir el uso de mercurio
en los productos incluidos en la parte I del anexo A para los que todavia no haya
obtenido un nivel minimo; :

c) Considerar4 la posibilidad de aplicar medidas adicionales para lograr
mayores reducciones; y

d) No tendra derecho a hacer uso de exenciones de conformidad con el
articulo 6 para ninguna categoria de productos a la cual aplique esta alternativa.



A mas tardar cinco aitos después de la entrada en vigor del Convenio, la
Conferencia de las Partes, dentro del proceso de examen establecido en ¢l parrafo 8,
examinard los progresos y la eficacia de las medidas adoptadas de conformidad con
el presente parrafo.

3.  Las Partes adoptaran medidas en relacion con los productos con mercurio
afiadido incluidos en la parte II del anexo A de conformidad con las disposiciones
establecidas en dicho anexo. :

4,  Sobre la base de la informacién proporcionada por las Partes, la Secretaria
reunird y mantendra informaci6n sobre los productos con mercurio afiadido y sus
alternativas, y pondra esa informacion a disposicidn del publico. La Secretaria hara
también piblica cualquier otra informacion pertinente presentada por las Partes.

5.  Cada Parte adoptara medidas para impedir la utilizacion en productos
ensamblados de los productos con mercurio afiadido cuya fabricacién, importacion
y exportacidon no estén permitidas en virtud del presente articulo.

6.  Cada Parte desincentivara la fabricacion y la distribucién con fines
comerciales de productos con mercurio aftadido para usos que no estén
comprendidos en ninguno de los usos conocidos de €sos productos antes de la fecha
de entrada en vigor del presente Convenio para ella, a menos que una evaluacién de
los riesgos y beneficios de ese producto demuestre beneficios para la salud humana
o el medio ambiente. La Parte proporcionard a la Secretaria, segin proceda,
informacion sobre cualquier producto de ese tipo, incluida cualquier informacién
sobre los riesgos y beneficios para la salud humana y el medio ambiente. La
Secretaria pondré esa informacion a disposicién del piblico.

7. Cualquiera de las Partes podra presentar a la Secretaria una propuesta de
inclusién de un producto con mercurio afiadido en el anexo A, en la que figurard
informacioén relacionada con la disponibilidad, la viabilidad técnica y econdmica, y
los riesgos y beneficios para la salud y el medio ambiente de las alternativas a este
producto sin mercurio, teniendo en cuenta la informacién conforme al pérrafo 4.

8.  Amas tardar cinco afios después de la fecha de entrada en vigor del Convenio,
la Conferencia de las Partes examinara el anexo A y podra considerar la posibilidad
de infroducir enmiendas a ese anexo de acuerdo con lo dispuesto en el articulo 27.

9.  En el examen del anexo A conforme a lo dispuesto en el parrafo 8, la
Conferencia de las Partes tendrd en cuenta, como minimo:

a) Cualquier propuesta presentada con arreglo al parrafo 7;

b) La informacion hecha publica con arreglo al parrafo 4; y
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c) El acceso de las Partes a alternativas sin mercurio que sean viables
desde el punto de vista técnico y econdémico y que tengan en cuenta los riesgos y
beneficios para el medio ambiente y la salud humana.

Articulo 5

Procesos de fabricacion en los que se utiliza mercurio o compuestos
de mercurio

1. A los efectos del presente articulo y del anexo B, los procesos de fabricacion
en los que se utiliza mercurio o compuestos de mercurio no comprenderan los
procesos en los que se utilizan productos con mercurio afiadido ni 1os procesos de
fabricacion de productos con mercurio afiadido ni los procesos en que se traten
desechos que contengan mercurio.

2. Ninguna Parte permitira, tomando para ello las medidas apropiadas, el uso de
mercurio ni de compuestos de mercurio en los procesos de fabricacion incluidos en
la parte I del anexo B tras la fecha de eliminacion especificada en dicho anexo para
cada proceso, salvo cuando la Parte se haya inscrito para una exencion conforme al
articulo 6. '

3.  Cada Parte adoptard medidas para restringir ¢l uso de mercurio o compuestos
de mercurio en los procesos incluidos en la parte II del anexo B de conformidad con
las disposiciones que alli se establecen.

4.  Sobre la base de la informacién proporcionada por las Partes, la Secretaria
reunird y mantendra informacion sobre los procesos en los que se utiliza mercurio o
compuestos de mercurio y sus alternativas, y pondrd esa informacién a disposicién
del ptblico. Las Partes podran presentar otra informacidn pertinente, que la
Secretaria pondra a disposicion del piblico.

5.  Cada Parte que cuente con una o mds instalaciones que utilicen mercurio o
compuestos de mercurio en los procesos de fabricacién incluidos en el anexo B:

a) Adoptara medidas para ocuparse de las emisiones y liberaciones de
mercurio o compuestos de mercurio de esas instalaciones;

b) Incluird en los informes que presente de conformidad con el articulo
21 informacién sobre las medidas adoptadas en cumplimiento del presente parrafo;

y

c) Se esforzara por identificar las instalaciones ubicadas dentro de su
territorio que utilizan mercurio o compuestos de mercurio en los procesos incluidos
en el anexo B y, a mds tardar tres afios después de la fecha de entrada en vigor del
presente Convenio para la Parte, presentard a la Secretaria informacion sobre el
nimero y los tipos de instalaciones y una estimacidn de la cantidad de mercurio o



compuestos de mercurio que utiliza anualmente. La Secretaria pondra esa
informacién a disposicion del publico.

6.  Ninguna Parte permitira el uso de mercurio ni de compuestos de mercurio en
instalaciones que no existieran antes de la fecha de entrada en vigor del presente
Convenio para la Parte y que utilicen procesos de fabricacion incluidos en el anexo
B. A esas instalaciones no se les otorgara exencion alguna.

7. = Las Partes desincentivaran el establecimiento de instalaciones, no existentes
antes de la fecha de entrada en vigor del presente Convenio, que usen cualquier otro
proceso de fabricacion en el que se utilice mercurio o compuestos de mercurio de
manera intencional, salvo que la Parte pueda demostrar, a satisfaccion de la
Conferencia de las Partes, que el proceso de fabricacion reporta un beneficio
importante para el medio ambiente y la salud, y que no existen alternativas sin
mercurio viables desde el punto de vista econdmico y técnico que ofrezcan ese
beneficio.

8.  Se alienta a las Partes a intercambiar informacion sobre nuevos avances
tecnoldgicos pertinentes, alternativas sin mercurio viables desde el punto de vista
econdmico y técnico, y posibles medidas y técnicas para reducir y, cuando sea
factible, eliminar el uso de mercurio y compuestos de mercurio de los procesos de
fabricacién incluidos en el anexo B, asi como las emisiones y las liberaciones de
mercurio y compuestos de mercurio procedentes de €s0s procesos.

9.  Cualquiera de las Partes podra presentar una propuesta de modificacién del
anexo B con objeto de incluir un proceso de fabricacion en ¢l que se utilice
mercurio o compuestos de mercurio. La propuesta incluira informacion relacionada
con la disponibilidad, la viabilidad técnica y econdémica, y los riesgos y beneficios
para la salud humana y el medio ambiente de las alternativas sin mercurio.

10. A mas tardar cinco afios después de la fecha de entrada en vigor def Convenio,
la Conferencia de las Partes examinara el anexo B y podra considerar la posibilidad
de introducir enmiendas en ese anexo de acuerdo con lo dispuesto en el articulo 27.

11. Al examinar el anexo B conforme a lo dispuesto en el parrafo 10, en su caso,
la Conferencia de las Partes tendra en cuenta, como minimo:

a) Cualquier propuesta presentada con arreglo al parrafo 9;
b) La informacién puesta a disposicion conforme al parrafo 4; y
c) El acceso de las Partes a alternativas sin mercurio que sean viables

desde el punto de vista técnico y econdémico, teniendo en cuenta los riesgos y
beneficios para el medio ambiente y la salud.
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Articulo 6
Exenciones de las que puede hacer uso una Parte previa solicitud

1. Cualquier Estado u organizacién de integraciéon econémica regional podra
inscribirse para una o mas exenciones a partir de las fechas de eliminacion que
figuran en el anexo A y en el anexo B, en adelante denominadas “exenciones”,
notificandolo por escrito a la Secretaria:

a) Al pasar a ser Parte en el presente Convenio; o

b) En el caso de los productos con mercurio afladido que se afiadan por
una enmienda del anexo A o de los procesos de fabricacion en los que se utilice
mercurio y que se afiadan por una enmienda del anexo B, a mas tardar en la fecha en
que entre en vigor para la Parte la enmienda aplicable.

Toda inscripcién de ese tipo ira acompafiada de una declaracion en la que se
explique la necesidad de la Parte de hacer uso de la exencion.

2. Serd posible inscribirse para una exencion respecto de una de las categorias
incluidas en el anexo A o B, o respecto de una subcategoria determinada por
cualquier Estado u organizacion de integracion econdmica regional.

3.  Cada Parte que tenga una o varias exenciones se identificard en un registro. La
Secretaria establecerd y mantendra ese registro y lo pondra a disposicion del
publico.

4. Elregistro constara de:

a) Una lista de las Partes que tienen una 0 varias exenciones;
b) La exencidén o exenciones inscritas para cada Parte; y
c) La fecha de expiracién de cada exencién.

5. A menos que una Parte indique en el registro una fecha anterior, todas las
exenciones inscritas con arreglo al péarrafo 1 expirardn transcurridos cinco afios de la
fecha de eliminacion correspondiente indicada en los anexos A o B.

6. LaConferencia de las Partes podr4, a peticién de una Parte, decidir prorrogar
una exencién por cinco afios, a menos que la Parte pida un periodo més breve. Al
adoptar su decision, la Conferencia de las Partes tendra debidamente en cuenta:

- a) Un informe de la Parte en el que justifique la necesidad de prorrogar la
exencion ¢ indique las actividades emprendidas y planificadas para eliminar la
necesidad de esa exencidn lo antes posible;
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b) La informacién disponible, incluida la disponibilidad de productos y
procesos alternativos que no utilicen mercurio o para los cuales se consuma menos
mercurio que para el uso exento; y

c) Las actividades planificadas o en curso para almacenar mercurio y
eliminar desechos de mercurio de manera ambientalmente racional.

Las exenciones solo se podran prorrogar una Ginica vez por producto por fecha de
eliminacién.

7. Una Parte podra, en cualquier momento, retirar una exencién mediante
notificacién por escrito a la Secretaria. El retiro de la exencién sera efectivo en la
fecha que se especifique en la notificacion.

8.  No obstante lo dispuesto en el parrafo 1, ningiin Estado ni organizacion de
integracion econdémica regional podré inscribirse para una exencién transcurridos
cinco afios desde la fecha de eliminacion del producto o proceso correspondiente
incluido en los anexos A o B, a menos que una o varias Partes continfien inscritas
para una exencién respecto de ese producto o proceso por haber recibido una
prérroga de conformidad con el parrafo 6. En ese caso, un Estado o una
organizacién de integracion econOmica regional podra, en las fechas establecidas en
el parrafo 1 a) y b), inscribirse para una exencidn respecto de ese producto o
proceso, exencidn que expirara transcurridos diez afios desde la fecha de
eliminacién correspondiente.

9. Ninguna Parte tendra exenciones en vigor en ningtin momento transcurridos
diez afios desde la fecha de eliminacidon de un producto o proceso incluido en los
anexos A o B.

Articulo 7
Extraccién de oro artesanal y en pequeiia escala

1.  Las medidas que figuran en ¢l presente articulo y en el anexo C se aplicaran a
las actividades de extraccion y tratamiento de oro artesanales y en pequefia escala en
las que se utilice amalgama de mercurio para extraer oro de la mina.

2. Cada Parte en cuyo territorio se realicen actividades de extraccion y
tratamiento de oro artesanales y en pequefia escala sujetas al presente articulo
adoptard medidas para reducir y, cuando sea viable, eliminar el uso de mercurio y de
compuestos de mercurio de esas actividades y las emisiones y liberaciones de '
mercurio en el medio ambiente provenientes de ellas.

3.  Cada Parte notificara a la Secretaria si en cualquier momento determina que
las actividades de extraccion y tratamiento de oro artesanales y en pequefia escala
realizadas en su territorio son mas que insignificantes. Si asi lo determina, la Parte:
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a) Elaboraré y aplicard un plan de accién nacional de conformidad con el
anexo C;

b) Presentaré su plan de accion nacional a la Secretaria a més tardar tres
afios después de la entrada en vigor del Convenio para esa Parte o tres afios después
de la notificacién a la Secretaria, si esa fecha fuese posterior; y

c) En lo sucesivo, presentara un examen, cada tres afios, de los progresos
realizados en el cumplimiento de las obligaciones contraidas en virtud del presente
articulo e incluird esos exdmenes en los informes que presente de conformidad con
el articulo 21.

4.  Las Partes podran cooperar entre si y con las organizaciones
intergubernamentales y otras entidades pertinentes, segiin proceda, para lograr los
objetivos del presente articulo. Esa cooperacién podria incluir:

a) La formulacién de estrategias para prevenir el desvio de mercurio o
compuestos de mercurio para su uso en la extraccion y el tratamiento de oro
artesanales y en pequefia escala;

b) Las iniciativas de educacion, divulgacién y creacion de capacidad;

c) La promocién de investigaciones sobre practicas alternativas
sostenibles en las que no se utilice mercurio;

d) LLa prestacion de asistencia técnica y financiera;

e) El establecimiento de modalidades de asociacion para facilitar el
cumplimiento de los compromisos contraidos en virtud del presente articulo; y

1) El uso de los mecanismos de intercambio de informacion existentes
para promover conocimientos, mejores practicas ambientales y tecnologias
alternativas que sean viables desde el punto de vista ambiental, técnico, social y
econdmico.

Articulo 8
Emisiones

1. El presente articulo trata del control y, cuando sea viable, la reduccion de las
emisiones de mercurio y compuestos de mercurio, a menudo expresadas como
“mercurio total”, a la atmoésfera mediante medidas encaminadas a controlar las
emisiones procedentes de las fuentes puntuales que entran dentro de las categorias
enumeradas en ¢l anexo D. :

2. Alos efectos del presente articulo:
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a) Por “emisiones” se entienden las emisiones de mercurio o compuestos
de mercurio a la atmésfera;

b) Por “fuente pertinente” se entiende una fuente que entra dentro de una
de las categorias enumeradas en el anexo D. Una Parte podr4, si asi lo desea,
establecer criterios para identificar las fuentes incluidas en una de las categorias
enumeradas en el anexo D, siempre que esos criterios incluyan al menos el 75% de
las emisiones procedentes de esa categoria;

c) Por “nueva fuente” se entiende cualquier fuente pertinente de una
categoria enumerada en el anexo D, cuya construccién o modificacion sustancial
comience como minimo un afio después de la fecha de:

i) La entrada en vigor del presente Convenio para la Parte de que
se trate; O

ii) La entrada en vigor para la Parte de que se trate de una
enmienda del anexo D en virtud de la cual la fuente de
emisiones quede sujeta a las disposiciones del presente
Convenio tnicamente en virtud de esa enmienda;

d) Por “modificacion sustancial” se entiende la modificacion de una
fuente pertinente cuyo resultado sea un aumento significativo de las emisiones, con
exclusion de cualquier vartacion en las emisiones resultante de la recuperacion de
subproductos. Correspondera a la Parte decidir si una modificacion es o no
sustancial;

e) Por “fuente existente” se entiende cualquier fuente pertinente que no
sea una nueva fuente;

) Por “valor limite de emision” se entiende un limite a la concentracion,
la masa o la tasa de emision de mercurio o compuestos de mercurio, a menudo
expresadas como “mercurio total”, emitida por una fuente puntual.

3. Una Parte en la que haya fuentes pertinentes adoptard medidas para controlar
las emisiones y podré preparar un plan nacional en el que se expongan las medidas
que deben adoptarse para controlar las emisiones, asi como las metas, los objetivos
y los resultados que prevé obtener. Esos planes se presentaran a la Conferencia de
las Partes en un plazo de cuatro afios desde la fecha de entrada en vigor del
Convenio para esa Parte. Si una Parte decidiera elaborar un plan de aplicacion con
arreglo a lo establecido en el articulo 20, podra incluir en su texto el plan que se
contempla en el presente parrafo.

4.  Enlorelativo a las nuevas fuentes, cada Parte exigira el uso de las mejores
técnicas disponibles y las mejores practicas ambientales para controlar y, cuando sea
viable, reducir las emisiones lo antes posible, pero en cualquier caso antes de que
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transcurran cinco afios desde la entrada en vigor del Convenio para esa Parte. Una
Parte podra utilizar valores limite de emisién que sean compatibles con la aplicacion
de las mejores técnicas disponibles.

5. En lo relativo a las fuentes existentes, cada Parte incluird una o méas de las
siguientes medidas en cualquier plan nacional y las aplicard lo antes posible, pero en
cualquier caso antes de que transcurran diez afios desde la fecha de entrada en vigor
del Convenio para ella, teniendo en cuenta las circunstancias nacionales y la
viabilidad econdémica y técnica, asi como la asequibilidad, de las medidas:

a) Un objetivo cuantificado para controlar y, cuando sea viable, reducir
las emisiones procedentes de las fuentes pertinentes;

b) Valores limite de emisi6n para controlar y, cuando sea viable, reducir
las emisiones procedentes de las fuentes pertinentes;

C) El uso de las mejores técnicas disponibles y las mejores précticas
ambientales para controlar las emisiones procedentes de las fuentes pertinentes;

d) Una estrategia de control de multiples contaminantes que aporte
beneficios paralelos para el control de las emisiones de mercurio;

e) Otras medidas encaminadas a reducir las emisiones procedentes de las
fuentes pertinentes.

6.  Las Partes podran aplicar las mismas medidas a todas las fuentes existentes
pertinentes o podran adoptar medidas diferentes con respecto a diferentes categorias
de fuentes. El objetivo serd que las medidas aplicadas por una Parte permitan lograr,
con ¢l tiempo, progresos razonables en la reduccién de las emisiones.

7. Cada Patte establecerd, tan pronto como sea factible y a mas tardar cinco afios
después de la fecha de entrada en vigor del Convenio para ella, un inventario de las
emisiones de las fuentes pertinentes, que mantendra a partir de entonces.

8.  La Conferencia de las Partes, en su primera reunién, aprobara directrices
sobre:

a) Las mejores técnicas disponibles y las mejores practicas ambientales,
teniendo en cuenta las posibles diferencias entre las fuentes nuevas y las existentes,
asi como la necesidad de reducir al minimo los efectos cruzados entre los distintos
medios; y

b) La prestacion de apoyo a las Partes en la aplicacién de las medidas
que figuran en el parrafo 5, especialmente en la determinacién de los objetivos y el
establecimiento de los valores limite de emision.
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9. La Conferencia de las Partes, tan pronto como sea factible, aprobara
directrices sobre:

a) Los criterios que las Partes pueden establecer con arreglo al parrafo 2
b);

b) La metodologia para la preparacion de inventarios de emisiones.

10. La Conferencia de las Partes mantendré en examen, y actnalizara segin
proceda, las directrices elaboradas con arreglo a lo establecido en los parrafos 8§ v 9.
Las Partes tendran en cuenta esas directrices al aplicar las disposiciones pertinentes
del presente articulo.

11. Cada Parte incluird informacién sobre la aplicacion del presente articulo en
los informes que presente en virtud de lo establecido en el articulo 21, en particular
informacién relativa a las medidas que haya adoptado con arreglo a los parrafos 4 a
7,y ala eficacia de esas medidas.

Articulo 9
Liberaciones

1. Elpresente articulo trata del control y, cuando sea viable, la reduccion de las
liberaciones de mercurio y compuestos de mercurio, a menudo expresadas como

. “mercurio total”, al suelo y al agua procedentes de fuentes puntuales pertinentes no
consideradas en otras disposiciones del presente Convenio.

2. Alos efectos del presente articulo:

a) Por “liberaciones” se entienden las liberaciones de mercurio o
compuestos de mercurio al suelo o al agua;

b) Por “fuente pertinente” se entiende toda fuente puntual antrop6gena
significativa de liberaciones detectada por una Parte v no considerada en otras
disposiciones del presente Convenio;

c) Por “nueva fuente” se entiende cualquier fuente pertinente cuya
construccién o modificacion sustancial comience como minimo un afio después de
la fecha de entrada en vigor del presente Convenio para la Parte de que se trate;

d) Por “modificacion sustancial” se entiende la modificacion de una
fuente pertinente cuyo resultado sea un aumento significativo de las liberaciones,
con exclusion de cualquier variacion en las liberaciones resultante de la
recuperacion de subproductos. Corresponderd a la Parte decidir si una modificacion
es 0 no sustancial;

-16-



€) Por “fuente existente” se entiende cualquier fuente pertinente que no
sea una nueva fuente;

) Por “valor limite de liberacion” se entiende un limite a la
concentracion o la masa de mercurio o compuestos de mercurio, a menudo
expresadas como “mercurio total”, liberada por una fuente puntual.

3.  Cada Parte determinara las categorias pertinentes de fuentes puntuales a mas
tardar tres afios después de la entrada en vigor para ella del Convenio y
periédicamente a partir de entonces.

4,  Una Parte en la que haya fuentes pertinentes adoptara medidas para controlar
las liberaciones y podra preparar un plan nacional en el que se expongan las
medidas que deben adoptarse para controlar las liberaciones, asi como las metas, los
objetivos y los resultados que prevé obtener. Esos planes se presentardn a la
Conferencia de las Partes en un plazo de cuatro afios desde la fecha de entrada en
vigor del Convenio para esa Parte. Si una Parte decidiera elaborar un plan de
aplicacion con arreglo a lo establecido en el articulo 20, podra incluir en su texto €l
plan que se contempla en el presente parrafo.

5.  Las medidas incluirdn una o varias de las siguientes, segun corresponda:

a) Valores limite de liberacion para controlar y, cuando sea viable,
reducir las liberaciones procedentes de las fuentes pertinentes;

b) El uso de las mejores técnicas disponibles y las mejores practicas
ambientales para controlar las liberaciones procedentes de las fuentes pertinentes;

C) Una estrategia de control de multiples contaminantes que aporte
beneficios paralelos para el control de las liberaciones de mercurio;

d) Otras medidas encaminadas a reducir las liberaciones procedentes de
las fuentes pertinentes.

6.  Cada Parte establecera, tan pronto como sea factible y a mas tardar cinco afios
después de la fecha de entrada en vigor del Convenio para ella, un inventario de las
liberaciones de las fuentes pertinentes, que mantendré a partir de entonces.

7.  La Conferencia de las Partes, tan pronto como sea factible, aprobara
directrices sobre:

a) Las mejores técnicas disponibles y las mejores practicas ambientales,
teniendo en cuenta las posibles diferencias entre las fuentes nuevas y las existentes,
asi como la necesidad de reducir al minimo los efectos cruzados entre los distintos
medios;
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b) La metodologia para la preparacion de inventarios de liberaciones.

8.  Cada Parte incluira informacion sobre la aplicacion del presente articulo en
los informes que presente en virtud de lo establecido en el articulo 21, en particular
informacion relativa a las medidas que haya adoptado con arreglo a los parrafos 3 a
6, y a la eficacia de esas medidas.

Articulo 10

Almacenamiento provisional ambientalmente racional de mercurio,
distinto del mercurio de desecho

1. Elpresente articulo se aplicard al almacenamiento provisional de mercurio y
compuestos de mercurio definidos en el articulo 3 que no estén comprendidos en el
significado de la definicion de desechos de mercurio que figura en ¢l articulo 11.

2. Cada Parte adoptard medidas para velar por que el almacenamiento
provisional de mercurio y de compuestos de mercurio destinados a un uso permitido
a una Parte en virtud del presente Convenio se lleve a cabo de manera
ambientalmente racional, teniendo en cuenta toda directriz y de acuerdo con todo
requisito que se apruebe con arreglo al parrafo 3.

3.  LaConferencia de las Partes adoptara directrices sobre el almacenamiento
provisional ambientalmente racional de dicho mercurio y compuestos de mercurio,
teniendo en cuenta las directrices pertinentes elaboradas en el marco del Convenio
de Basilea sobre el contro! de los movimientos transfronterizos de los desechos
peligrosos y su eliminacion y toda otra orientacion pertinente. La Conferencia de las
Partes podra aprobar requisitos para el almacenamiento provisional en un anexo
adicional del presente Convenio, con arreglo al articulo 27.

4.  Las Partes cooperardn, segiin proceda, entre si y con las organizaciones
intergubermamentales y otras entidades pertinentes a fin de aumentar la creacién de
capacidad para ¢l almacenamiento provisional ambientalmente racional de ese
mercurio y compuestos de mercurio.

Articulo 11
Desechos de mercurio

1.  Las definiciones pertinentes del Convenio de Basilea sobre el control de los
movimientos transfronterizos de los desechos peligrosos y su eliminacién se
aplicaran a los desechos incluidos en el presente Convenio para las Partes en el
Convenio de Basilea. Las Partes en el presente Convenio que no sean Partes en el
Convenio de Basilea hardn uso de esas definiciones como orientacién aplicada a los
desechos a que se refiere el presente Convenio.
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2. Alos efectos del presente Convenio, por desechos de mercurio se entienden
sustancias u objetos: '

a) que constan de mercurio o compuestos de mercurio;
b) que contienen mercurio o compuestos de mercurio; o
) contaminados con mercurio o compuestos de mercurio,

en una cantidad que exceda los umbrales pertinentes definidos por la Conferencia de
las Partes, en colaboracion con los drganos pertinentes del Convenio de Basilea de
manera armonizada, a cuya eliminacion se procede, se propone proceder o se esta
obligado a proceder en virtud de lo dispuesto en la legislacién nacional o en el
presente Convenio. Se excluyen de esta definicién la roca de recubrimiento, de
desecho y los desechos de la mineria, salvo los derivados de la extraccion primaria
de mercurio, a menos que contengan cantidades de mercurio o compuestos de
mercurio que excedan los umbrales definidos por la Conferencia de las Partes.

3.  Cada Parte adoptard las medidas apropiadas para que los desechos de
mercurio:

a) Sean gestionados, de manera ambientalmente racional, teniendo en
cuenta las directrices elaboradas en el marco del Convenio de Basilea y de
conformidad con los requisitos que la Conferencia de las Partes aprobara en un
anexo adicional, de acuerdo con lo dispuesto en el articulo 27. En la elaboracién de
los requisitos, la Conferencia de las Partes tendré en cuenta los reglamentos y
programas de las Partes en materia de gestion de desechos;

b) Sean recuperados, reciclados, regenerados o reutilizados directamente
solo para un uso permitido a la Parte en virtud del presente Convenio o para la
eliminacién ambientalmente racional con arreglo al parrafo 3 a);

c) En el caso de las Partes en el Convenio de Basilea, no sean
transportados a través de fronteras internacionales salvo con fines de su eliminacion
ambientalmente racional, de conformidad con las disposiciones del presente articulo
y con dicho Convenio. En circunstancias en las que las disposiciones del Convenio
de Basilea no se apliquen al transporte a través de fronteras internacionales, las
Partes permitirdn ese transporte tinicamente después de haber tomado en cuenta los
reglamentos, normas y directrices internacionales pertinentes.

4.  La Conferencia de las Partes procurara cooperar estrechamente con los
organos pertinentes del Convenio de Basilea en el examen y la actualizacion, segin
proceda, de las directrices a que se hace referencia en ¢l parrafo 3 a).

5.  Sealienta a las Partes a cooperar entre si y con las organizaciones
intergubernamentales y otras entidades pertinentes, segin proceda, a fin de crear y
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mantener la capacidad de gestionar los desechos de mercurio de manera
ambientalmente racional a nivel mundial, regional y nacional.

Articulo 12
Sitios contaminados

1. Cada Parte procurara elaborar estrategias adecuadas para identificar y evaluar
los sitios contaminados con mercurio o compuestos de mercurio.

2.  Toda medida adoptada para reducir los riesgos que generan esos sitios se
llevard a cabo de manera ambientalmente racional incorporando, cuando proceda,
una evaluacién de los riesgos para la salud humana y el medio ambiente derivados
del mercurio o de los compuestos de mercurio que contengan.

3.  LaConferencia de las Partes aprobara orientaciones sobre la gestién de sitios
contaminados, que podran incluir métodos y criterios en relacién con:

a) La identificacion y caracterizacién de sitios;

b) La participacion del publico;

c) La evaluacion de los riesgos para la salud humana y el medio
ambiente;

d) Las opciones para gestionar los riesgos que plantean los sitios
contaminados;

€) La evaluacidén de los costos y beneficios; y

f) La validacién de los resultados.

4. Se alienta a las Partes a cooperar en la formulacién de estrategias y la
ejecucion de actividades para detectar, evaluar, priorizar, gestionar v, segin
proceda, rehabilitar sitios contaminados.

Articulo 13
Recursos financieros y mecanismo financiero

1.  Cada Parte, con arreglo a sus posibilidades y de conformidad con sus
politicas, prioridades, planes y programas nacionales, se compromete a facilitar
recursos respecto de las actividades nacionales cuya finalidad sea aplicar el presente
Convenio. Esos recursos podran comprender la financiacion nacional mediante
politicas al respecto, estrategias de desarrollo y presupuestos nacionales, asi como la
financiacién multilateral y bilateral, ademas de la participacion del sector privado.
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2. Laeficacia general en la aplicacion del presente Convenio por las Partes que
son paises en desarrollo estaré relacionada con la aplicacién efectiva del presente
articulo. ‘

3.  Se alienta a las fuentes multilaterales, regionales y bilaterales de asistencia
técnica y financiera, asi como de creacion de capacidad y transferencia de
tecnologia, a que mejoren y aumenten con caricter urgente sus actividades
relacionadas con el mercurio en apoyo de las Partes que son pafses en desarrollo con
miras a la aplicacion del presente Convenio en o que respecta a los recursos
financieros, la asistencia técnica y la transferencia de tecnologia.

4. En las medidas relacionadas con la financiacion, las Partes tendran
plenamente en cuenta las necesidades especificas y las circunstancias especiales de
las Partes que son pequefios Estados insulares en desarrollo o paises menos
adelantados.

5. Por el presente se define un Mecanismo para facilitar recursos financieros
adecuados, previsibles y oportunos. El Mecanismo esta dirigido a apoyar a las
Partes que son paises en desarrollo y a las Partes con economias en transicion en el
cumplimiento de las obligaciones contraidas en virtud del presente Convenio.

6.  El Mecanismo incluird lo siguiente:
a) El Fondo Fiduciario del Fondo para €l Medio Ambiente Mundial; y

b) Un Programa internacional especifico para apoyar la creacidn de
capacidad y la asistencia técnica.

7. ElFondo Fiduciario del Fondo para el Medio Ambiente Mundial aportara
nuevos recursos financieros previsibles, adecuados y oportunos para sufragar los
costos de apoyo a la aplicacién del presente Convenio conforme a lo acordado por la
Conferencia de las Partes. A los efectos del presente Convenio, el Fondo Fiduciario
del Fondo para el Medio Ambiente Mundial funcionard bajo la orientacion de la
Conferencia de las Partes, a la que rendird cuentas. La Conferencia de las Partes
facilitard ortentaciones sobre las estrategias generales, las politicas, las prioridades
programaticas y las condiciones que otorguen el derecho a acceder a los recursos
financieros y utilizarlos. Ademas, la Conferencia de las Partes brindara orientacion
sobre una lista indicativa de categorias de actividades que podréan recibir apoyo del
Fondo Fiduciario del Fondo para el Medio Ambiente Mundial. El Fondo Fiduciario
aportard recursos para sufragar los costos adicionales convenidos que permitan

~ obtener beneficios ambientales mundiales y la totalidad de los costos convenidos de
algunas actividades de apoyo.

8. Al aportar recursos para una actividad, el Fondo Fiduciario del Fondo para el
Medio Ambiente Mundial deberia tener en cuenta el potencial de reduccion de
mercurio de una actividad propuesta en relacion con su costo.
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9.  Alos efectos del presente Convenio, el Programa mencionado en el parrafo 6
b) funcionara bajo la orientacion de la Conferencia de las Partes, a la que rendira
cuentas. La Conferencia de las Partes, en su primera reunidn, tomara una decision
sobre la institucién anfitriona del Programa, que serd una entidad existente, y
facilitara orientaciones a esta, incluso en lo relativo a la duracion del mismo. Se
invita a todas las Partes y otros grupos de interés a que aporten recursos financieros
para el Programa, con caricter voluntario.

10. En su primera reunion, la Conferencia de las Partes acordara con las entidades
integrantes del Mecanismo las disposiciones necesarias para dar efecto a los
parrafos anteriores.

11. La Conferencia de las Partes examinard, a més tardar en su tercera reunion, y
de ahi en adelante de manera periddica, el nivel de financiacion, la orientacion
facilitada por la Conferencia de las Partes a las entidades encargadas del
funcionamiento del Mecanismo establecido conforme al presente articulo y la
eficacia de tales entidades, asi como su capacidad para atender a las cambiantes
necesidades de las Partes que son paises en desarrollo y las Partes con economias en
transicion. Sobre la base de ese examen, la Conferencia adoptaré las medidas
apropiadas a fin de incrementar la eficacia del Mecanismo.

12. Seinvita a todas las Partes a que hagan contribuciones al Mecanismo, en la
medida de sus posibilidades. El Mecanismo promovera el suministro de recursos
provenientes de otras fuentes, incluido el sector privado, y tratard de atraer ese tipo
de recursos para las actividades a las que presta apoyo.

Arxticulo 14

Creacion de capacidad, asistencia técnica y transferencia
de tecnologia

1.  Las Partes cooperaran, en la medida de sus respectivas posibilidades y de
manera oportuna y adecuada, en la creacion de capacidad y la prestacion de
asistencia técnica en beneficio de las Partes que son paises en desarrollo, en
particular las Partes que son paises menos adelantados o pequefios Estados insulares
en desarrollo, y las Partes con economias en transicion, a fin de ayudarlas a cumplir
las obligaciones contraidas en virtud del presente Convenio.

2. Lacreacion de capacidad y la asistencia técnica previstas en el parrafo 1 y el
articulo 13 se podran proporcionar a través de arreglos regionales, subregionales y
nacionales, incluidos los centros regionales y subregionales existentes, a través de
otros medios multilaterales y bilaterales, y a través de asociaciones, incluidas
aquellas en las que participe el sector privado. Con el fin de aumentar la eficacia de
la asistencia técnica y su prestacion, deberia procurarse la cooperacion y la
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coordinacién con otros acuerdos ambientales multilaterales en la esfera de los
productos quimicos y los desechos.

3. Las Partes que son paises desarrollados y otras Partes promoveran y
facilitaran, en la medida de sus posibilidades, con el apoyo del sector privado y
otros grupos de interés, segin corresponda, el desarrollo, la transferencia y la
difusion de tecnologias alternativas ambientalmente racionales actualizadas, asi
como el acceso a estas, a las Partes que son paises en desarrollo, en particular las
Partes que son paises menos adelantados y pequefios Estados insulares en
desarrollo, y las Partes con economias en transicion, para reforzar su capacidad de
aplicar con eficacia el presente Convenio.

4. La Conferencia de las Partes, a mas tardar en su segunda reunion y en lo
sucesivo en forma periddica, teniendo en cuenta los documentos presentados y los
informes de las Partes, inclutdos los previstos en el articulo 21, asi como la
informacién proporcionada por otros grupos de interés:

a) Examinara la informacion sobre iniciativas existentes y progresos
realizados en relacion con las tecnologias alternativas;

b) Examinara las necesidades de las Partes, en particular las Partes que
son paises en desarrollo, en cuanto a tecnologias alternativas; y

c) Determinard los retos a que se enfrentan las Partes, especialmente las
Partes que son paises en desarrollo, en lo que respecta a la transferencia de
tecnologia.

5. LaConferencia de las Partes formulara recomendaciones sobre la manera de
seguir mejorando la creacion de capacidad, la asistencia técnica y la transferencia de
tecnologia segtin lo dispuesto en el presente articulo.

Articulo 15
Comité de Aplicacion y Camplimiento

1. Por el presente articulo queda establecido un mecanismo, que incluye un
Comité como Organo subsidiario de la Conferencia de las Partes, para promover la
aplicacién y examinar el cumplimiento de todas las disposiciones del presente
Convenio. El mecanismo, incluido el Comité, tendra un caracter facilitador y
prestara especial atencidn a las capacidades y circunstancias nacionales de cada una
de las Partes.

2.  El Comité promovera la aplicacion y examinara el cumplimiento de todas las
disposiciones del presente Convenio. El Comité examinara las cuestiones
especificas y sistémicas relacionadas con la aplicacion y el cumplimiento, y
formulara recomendaciones, segiin proceda, a la Conferencia de las Partes.
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3.  El Comité estara integrado por 15 miembros propuestos por las Partes y
elegidos por la Conferencia de las Partes teniendo debidamente en cuenta la
representacion geografica equitativa de las cinco regiones de las Naciones Unidas;
los primeros miembros serdn elegidos en la primera reunién de la Conferencia de las
Partes y, en adelante, se seguird el reglamento aprobado por la Conferencia de las
Partes en virtud del péarrafo 5; los miembros del Comité tendran competencia en una
esfera pertinente para el presente Convenio y reflejaran un equilibro de
conocimientos especializados apropiado.

4.  El Comité podré examinar cuestiones sobre la base de:

a) Los documentos presentados remitidos por escrito por cualquier Parte
en relacién con su propio cumplimiento;

b) Los informes nacionales presentado de conformidad con el articulo
21,y

c) Las solicitudes de la Conferencia de las Partes.

5.  El Comité elaboraré su propio reglamento, que estara sujeto a la aprobaciéﬁ
de la Conferencia de las Partes en su segunda reunion; la Conferencia de las Partes
podra aprobar mandatos adicionales para el Comité.

6.  El Comité hara todo lo que esté a su alcance para aprobar sus
recomendaciones por consenso. Una vez agotados todos los esfuerzos por llegar a
un consenso sin lograrlo, las recomendaciones se aprobaran, como ultimo recurso,
por el voto de tres cuartas partes de los miembros presentes y votantes, con un
quorum de dos terceras partes de los miembros.

Articulo 16
Aspectos relacionados con la salud
1.  Se alienta a las Partes a:

a) Promover la elaboracién y la ejecucion de estrategias y programas que
sirvan para identificar y proteger a las poblaciones en situacion de riesgo,
especialmente las vulnerables, que podran incluir la aprobacién de directrices
sanitarias de base cientifica relacionadas con la exposicion al mercurio y los
compuestos de mercurio, el establecimiento de metas para la reduccién de la
exposicion al mercurio, segin corresponda, y la educacion del ptiblico, con la
participacion del sector de la salud piblica y otros sectores interesados;

b) Promover la elaboracién y la ejecucion de programas educativos y
preventivos de base cientifica sobre la exposicion ocupacional al mercurio y los
compuestos de mercurio;
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c) Promover servicios adecuados de atencion sanitaria para la
prevencion, el tratamiento y la atencion de las poblaciones afectadas por la
exposicion al mercurio o los compuestos de mercurio; y

d) Establecer y fortalecer, segun corresponda, la capacidad institucional
y de los profestonales de la salud para prevenir, diagnosticar, tratar y vigilar los
riesgos para la salud relacionados con la exposicién al mercurio y los compuestos de
mercurio.

2. Al examinar cuestiones o actividades relacionadas con la salud, la
Conferencia de las Partes deberfa:

a) Consultar y colaborar con la Organizacién Mundial de la Salud, la
Organizacion Internacional del Trabajo y otras organizaciones intergubernamentales
pertinentes, segin proceda; y

b) Promover la cooperacidn y el intercambio de informacion con la
Organizacion Mundial de la Salud, la Organizacion Internacional del Trabajo y otras
organizaciones intergubernamentales pertinentes, segiin proceda.

Articulo 17
Intercambio de informaciéon
1. Cada Parte facilitard el intercambio de:

a) Informacién cientifica, técnica, econdmica y juridica relativa al
mercurio y los compuestos de mercurio, incluida informacién toxicoldgica,
ecotoxicologica y sobre seguridad;

b) - Informacion sobre la reduccién o eliminacion de la produccién, el uso,
el comercio, las emisiones y las liberaciones de mercurio y compuestos de mercurio;

c) Informacion sobre alternativas viables desde el punto de vista técnico
y econdémico a:

i) los productos con mercurio afiadido;

ii)  los procesos de fabricacion en los que se utiliza mercurio o
compuestos de mercurio; y

iii)  las actividades y los procesos que emiten o liberan mercurio o
compuestos de mercurio;

incluida informacion relativa a los riesgos para la salud y el medio ambiente y a los
costos y beneficios econoémicos y sociales de esas alternativas; e
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d) Informacién epidemioldgica relativa a los efectos para la salud
asociados con la exposicion al mercurio y los compuestos de mercurio, en estrecha
cooperacion con la Organizacion Mundial de la Salud y otras organizaciones
pertinentes, segin proceda.

2. Las Partes podrén intercambiar la informacién a que se hace referencia en el
parrafo 1 directamente, a través de la Secretaria o en cooperacién con otras
organizaciones pertinentes, incluidas las secretarias de los convenios sobre
productos quimicos y desechos, segun proceda.

3.  La Secretaria facilitar4 la cooperacién en el intercambio de informacién al que
se hace referencia en el presente articulo, ast como con las organizaciones
pertinentes, incluidas las secretarias de los acuerdos ambientales multilaterales y
otras iniciativas internacionales. Ademas de la informacién proporcionada por las
Partes, esta informacién incluira la proporcionada por organizaciones
intergubernamentales y no gubernamentales que tengan conocimientos
especializados en la esfera del mercurio, y por instituciones nacionales e
internacionales que tengan esos conocimientos.

4.  Cada Parte designara un coordinador nacional para ¢l intercambio de
informacién en el marco del presente Convenio, incluso en relacién con el
consentimiento de las Partes importadoras en virtud del articulo 3.

5. Alos efectos del presente Convenio, la informacion sobre la salud y la
seguridad humanas y del medio ambiente no se considerara confidencial. Las Partes
que intercambien otro tipo de informacion de conformidad con el presente Convenio
protegeran toda informacién confidencial en la forma que convengan mutuamente.

Articulo 18
Informacion, sensibilizacion y formacion del piblico
1.  Cada Parte, con arreglo a sus capacidades, promovera y facilitara:
a) El acceso del piblico a informacién disponible sobre:

i) Los efectos del mercurio y los compuestos de mercurio para la
salud y el medio ambiente;

ii) Alternativas al mercurio y los compuestos de mercurio;
iii)  Los temas que figuran en el parrafo 1 del articulo 17,

iv)  Los resultados de las actividades de investigacién, desarrollo y
vigilancia que realice de conformidad con el articulo 19; y
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V) Las actividades destinadas a cumplir las obligaciones
contraidas en virtud del presente Convenio;

b) La formacion, la capacitacién y la sensibilizacién del ptiblico en
relacion con los efectos de la exposicién al mercurio y los compuestos de mercurio
para la salud humana y el medio ambiente, en colaboracién con organizaciones
intergubernamentales y no gubernamentales pertinentes y con poblaciones
vulnerables, segiin proceda.

2. Cada Parte utilizara los mecanismos existentes o considerara la posibilidad de
establecer mecanismos, tales como registros de liberaciones y transferencias de
contaminantes, si procede, para la recopilacidon y difusioén de informacién sobre
estimaciones de las cantidades anuales de mercurio y compuestos de mercurio que
se emiten, liberan o eliminan a través de actividades humanas.

Articulo 19
Investigacion, desarrollo y vigilancia

1.  Las Partes se esforzardn por cooperar, teniendo en consideracion sus
respectivas circunstancias y capacidades, en la elaboracion y el mejoramiento de:

a) Los inventarios del uso, el consumo y las emisiones antropdgenas al
aire, y de las liberaciones al agua y al suelo, de mercurio y compuestos de mercurio;

b) La elaboracién de modelos y la vigilancia geograficamente
representativa de los niveles de mercurio y compuestos de mercurio en poblaciones
vulnerables y el entorno, incluidos medios bidticos como los peces, los mamiferos
marinos, las tortugas marinas y los péjaros, asi como la colaboracién en la
recopilacién y el intercambio de muestras pertinentes y apropiadas;

c) Las evaluaciones de los efectos del mercurio y los compuestos de
mercurio para la salud humana y el medio ambiente, ademas de los efectos sociales,
econdémicos y culturales, especialmente en o que respecta a las poblaciones
vulnerables;

d) Las metodologias armonizadas para las actividades realizadas en el
ambito de los apartados a), b) y ¢) precedentes;

e) La informacién sobre ¢l ciclo ambiental, el transporte (incluidos el
transporte y la deposicion a larga distancia), la transformacion y el destino del
mercurio y los compuestos de mercurio en un conjunto de ecosistemas, teniendo
debidamente en cuenta la distincion entre las emisiones y liberaciones antropdgenas
y naturales de mercurio y la nueva movilizacién de mercurio procedente de su
deposicion histérica;
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1) La informacion sobre el comercio y el intercambio de mercurio y
compuestos de mercurio y productos con mercurio afiadido; y

. 2) La informacion e investigacion sobre la disponibilidad técnica y
econdémica de productos y procesos que no utilicen mercurio, y sobre las mejores
“técnicas disponibles y las mejores practicas ambientales para reducir y monitorizar

las emisiones y liberaciones de mercurio y compuestos de mercurio.

2. Cuando corresponda, las Partes deberdn aprovechar las redes de vigilancia y
los programas de investigacion existentes al realizar las actividades definidas en el
parrafo 1. ‘

Articulo 20
Planes de aplicacion

1. Cada Parte, después de efectuar una evaluacién inicial, podra elaborar y
ejecutar un plan de aplicacion, teniendo en cuenta sus circunstancias nacionales,
para cumplir las obligaciones contraidas con arreglo al presente Convenio. Ese plan
se debe fransmitir a la Secretaria en cuanto se elabore.

2. Cada Parte podra examinar y actualizar su plan de aplicacion teniendo en
cuenta sus circunstancias nacionales y ajustandose a la orientacién brindada por la
Conferencia de las Partes y otras orientaciones pertinentes.

3. Al efectuar la labor indicada en los parrafos 1 y 2, las Partes deberian
consultar a los grupos de interés nacionales con miras a facilitar la elaboracion, la
aplicacién, el examen y la actualizacién de sus planes de aplicacion.

4.  Las Partes también podrén coordinar los planes regionales para facilitar la
aplicacién del presente Convenio.

Articulo 21
Presentacion de informes

1.  Cada Parte informara, a través de la Secretaria, a la Conferencia de las Partes
sobre las medidas que haya adoptado para aplicar las disposiciones del presente
Convenio y sobre la eficacia de esas medidas y los posibles desafios para el logro de
los objetivos del Convenio.

2. Cada Parte incluira en sus informes la informacién solicitada con arreglo a los
articulos 3, 5, 7, 8 y 9 del presente Convenio.

3. Ensu primera reunién, la Conferencia de las Partes decidiré las fechas y el
formato para la presentacion de informes que habran de cumplir las Partes, teniendo
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en cuenta la conveniencia de coordinar la presentacion de informes con otros
convenios pertinentes sobre productos quimicos y desechos.

Articulo 22
Evaluacion de la eficacia

1. LaConferencia de las Partes evaluard la eficacia del presente Convenio antes
de que hayan transcurrido como maximo seis aflos a partir de la fecha de su entrada
en vigor, y en lo sucesivo de manera periddica a intervalos que esta ha de fijar.

2. Con el fin de facilitar la evaluacion, en su primera reunion, la Conferencia de
las Partes daré comienzo al establecimiento de arreglos para proveerse de datos
monitorizados comparables sobre la presencia y los movimientos de mercurio y
compuestos de mercurio en el medio ambiente, asi como sobre las tendencias de los
niveles de mercurio y compuestos de mercurio observados en los medios bi6ticos y
las poblaciones vulnerables. '

3.  Laevaluacion deberd fundamentarse en la informacidn cientifica, ambiental,
técnica, financiera y econémica disponible, que incluird:

a) Informes y otros datos monitorizados suministrados a la Conferencia
de las Partes de conformidad con el parrafo 2;

b) Informes presentados con arreglo al articulo 21;

c) Informacién y recomendaciones que se formulen de conformidad con
el articulo 15; ¢

d) Informes y otra informacion pertinente sobre el funcionamiento de los
arreglos de asistencia financiera, transferencia de tecnologia y creacion de
capacidad establecidos en el marco del presente Convenio.

Articulo 23
Conferencia de las Partes
1.  Queda establecida una Conferencia de las Partes.

2.  El Director Ejecutivo del Programa de las Naciones Unidas para el Medio
Ambiente convocara la primera reunion de la Conferencia de las Partes a mas tardar
un afio después de la fecha de entrada en vigor del presente Convenio. En lo
sucesivo, se celebraran reuniones ordinarias de la Conferencia de las Partes a los
intervalos regulares que decida la Conferencia.

3. Se celebraran reuniones extraordinarias de la Conferencia de las Partes cuando
esta lo estime necesario o cuando cualquiera de las Partes lo solicite por escrito,
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siempre que, en un plazo de seis meses desde que la Secretaria haya comunicado esa
solicitud a las Partes, un tercio de las Partes, como minimo, apoye esa solicitud.

4. En su primera reunion, la Conferencia de las Partes acordara y aprobara por
consenso su reglamento interno y su reglamentacion financiera y los de cualquiera
de sus 6rganos subsidiarios, ademas de las disposiciones financieras que han de
regir el funcionamiento de la Secretaria.

5.  LaConferencia de las Partes mantendra en examen y evaluacién permanentes
la aplicacion del presente Convenio. Se encargara de las funciones que le asigne el
presente Convenio y, a ese efecto:

a) Establecera los 6rganos subsidiarios que considere necesarios para la
aplicacion del presente Convenio;

b) Cooperara, cuando proceda, con las organizaciones internacionales y
los organos intergubernamentales y no gubernamentales competentes;

) Examinara periédicamente toda la informacién que se ponga a su
disposicion y a disposicion de la Secretaria de conformidad con el articulo 21;

d) Considerara toda recomendacién que le presente el Comité de
Aplicacion y Cumplimiento; -

e) Examinard y adoptar4 las medidas adicionales que sean necesarias
para alcanzar los objetivos del presente Convenio; y

f) Revisaré los anexos A y B de conformidad con lo dispuesto en el
articulo 4 y el articulo 5.

6.  Las Naciones Unidas, sus organismos especializados y el Organismo
Internacional de Energia Atémica, asf como los Estados que no sean Partes en el
presente Convenio, podréan estar representados en calidad de observadores en las
reuniones de la Conferencia de las Partes. Todo 6rgano u organismo con
competencia en las esferas que abarca el presente Convenio, ya sea nacional o
internacional, gubernamental o no gubernamental, que haya comunicado a la
Secretaria su deseo de estar representado en una reunién de la Conferencia de las
Partes en calidad de observador podrd ser admitido, salvo que se oponga a ello al
menos un tercio de las Partes presentes. La admision y la participacion de
observadores estaran sujetas al reglamento aprobado por la Conferencia de las
Partes.
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Articulo 24
Secretaria

1. Queda establecida una secretaria.

2. Las funciones de la Secretaria seran las siguientes:

a) Organizar las reuniones de la Conferencia de las Partes y sus drganos
subsidiarios y prestarles los servicios necesarios;

b) Facilitar la prestacion de asistencia a las Partes, en especial las Partes
que son paises en desarrollo y paises con economias en transicién, cuando lo
soliciten, para la aplicacién del presente Convenio;

c) Coordinar su labor, si procede, con las secretarias de los 6rganos
internacionales pertinentes, en particular otros convenios sobre productos quimicos
y desechos; v

d) Prestar asistencia a las Partes en el intercambio de informacién
relacionada con la aplicacién del presente Convenio;

e) | Preparar y poner a disposicion de las Partes informes periodicos
basados en la informacion recibida con arreglo a los articutos 15 y 21 y otra
informacion disponible;

) Concertar, con la orientacién general de la Conferencia de las Partes,
los arreglos administrativos y contractuales que puedan ser necesarios para el
desempefio eficaz de sus funciones; y

2) Realizar las demds funciones de secretaria especificadas en el presente
Convenio y otras funciones que determine la Conferencia de las Partes.

3. Las funciones de secretaria para el presente Convenio serdn desempefiadas por
el Director Ejecutivo del Programa de las Naciones Unidas para el Medio Ambiente,
salvo que la Conferencia de las Partes, por una mayoria de tres cuartos de las Partes
presentes y votantes, decida encomendarlas a otra u otras organizaciones
internacionales.

4.  La Conferencia de las Partes, en consulta con los organos internacionales
pertinentes, podra adoptar disposiciones para fomentar el aumento de la cooperacién
y la coordinacion entre la Secretarfa y las secretarias de otros convenios sobre
productos quimicos y desechos. La Conferencia de las Partes, en consulta con los
organos internacionales pertinentes, podrad impartir orientacién adicional sobre esta
cuestion.
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Articulo 25
Solucion de controversias

1.  Las Partes procurardn resolver cualquier controversia suscitada entre ellas en
relacion con la interpretacion o la aplicacion del presente Convenio mediante
negociacion u otros medios pacificos de su propia eleccion.

2. Alratificar, aceptar o aprobar ¢l presente Convenio, o adherirse a €1, o en
cualquier momento posterior, toda Parte que no sea una organizacion de integracion
econdmica regional podrd declarar en un instrumento escrito presentado al
Depositario que, respecto de cualquier controversia sobre la interpretacion o la
aplicacion del presente Convenio, reconoce como obligatorios, en relacién con
cualquier Parte que acepte la misma obligacién, uno o los dos medios para la
solucién de controversias siguientes:

a) Arbitraje de conformidad con el procedimiento establecido en la parte
I del anexo E;

b) Sometimiento de la controversia a la Corte Internacional de Justicia.

3. Una Parte que sea una organizacién de integracion econémica regional podra
hacer una declaracion de-efecto similar en relacion con el arbitraje, de conformidad
con el parrafo 2.

4.  Toda declaraciéon formulada con arreglo al parrafo 2 o al parrafo 3
permanecera en vigor hasta que expire de conformidad con sus propios términos o
hasta que hayan transcurrido tres meses después de haberse depositado en poder del
Depositario una notificacion escrita de su revocacion.

5. Ni la expiracién de una declaracion, ni una notificacién de revocacién ni una

nueva declaracion afectaran en modo alguno los procedimientos pendientes ante un
tribunal arbitral o ante la Corte Internacional de Justicia, a menos que las Partes en

la controversia acuerden otra cosa.

6.  Silas Partes en una controversia no han aceptado el mismo medio para la
solucion de controversias de conformidad con el parrafo 2 o el parrafo 3, y si no han
podido dirimir la controversia por los medios mencionados en el parrafo 1 en un
plazo de 12 meses a partir de la notificacién de una Parte a otra de que existe entre
ellas una controversia, la controversia se sometera a una comision de conciliacién a
solicitud de cualquiera de las Partes en ella. El procedimiento que figura en la parte
IT del anexo E se aplicara a la conciliacion con arreglo al presente articulo.
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Articulo 26
Enmiendas del Convenio
1.  Cualquier Parte podra proponer enmiendas del presente Convenio.

2. Las enmiendas del presente Convenio se aprobardn en una reunion de la
Conferencia de las Partes. La Secretaria comunicara el texto de toda propuesta de
enmienda a las Partes al menos seis meses antes de la reunién en que se proponga su
aprobacion. La Secretaria comunicard también las propuestas de enmienda a los
signatarios del presente Convenio y al Depositario, para su informacién.

3.  Las Partes haran todo lo posible por llegar a un acuerdo por consenso sobre
cualquier propuesta de enmienda del presente Convenio. Una vez agotados todos los
esfuerzos por llegar a un consenso, sin lograrlo, la enmienda se aprobara, como
ultimo recurso, por una mayoria de tres cuartos de las Partes presentes y votantes en
la reunion.

4. El Depositario comunicara la enmienda aprobada a todas las Partes para su
ratificacion, aceptacion o aprobacion.

5. Laratificacion, aceptacion o aprobacién de una enmienda se notificara por
escrito al Depositario. La enmienda que se apruebe con arreglo al parrafo 3 entrara
en vigor para las Partes que hayan consentido en someterse a las obligaciones
establecidas en ella el nonagésimo dia contado a partir de la fecha de depdsito de los
instrumentos de ratificacién, aceptacién o aprobacion de al menos tres cuartos de las
Partes que 1o eran en el momento en que se aprobd la enmienda. De ahi en adelante,
la enmienda entrard en vigor para cualquier otra Parte el nonagésimo dia contado a
partir de la fecha en que haya depositado su instrumento de ratificacion, aceptacién
o0 aprobacion de la enmienda.

Articulo 27
Aprobacion y enmienda de los anexos

1.  Los anexos del presente Convenio formaréan parte integrante del mismo y, a
menos que se disponga expresamente otra cosa, toda referencia al presente
Convenio constituira a la vez una referencia a ellos.

2. Todo anexo adicional aprobado tras la entrada en vigor del presente Convenio
estara limitado a cuestiones de procedimiento, cientificas, técnicas o
administrativas.

3.  Parala propuesta, aprobacién y entrada en vigor de nuevos anexos del
presente Convenio se aplicaré el siguiente procedimiento: ‘
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a) Los anexos adicionales se propondran y aprobaran de conformidad
con el procedimiento que se establece en los parrafos 1 a 3 del articulo 26;

b) Las Partes que no puedan aceptar un anexo adicional lo notificaran por
escrito al Depositario dentro del plazo de un afio contado a partir de la fecha en que
el Depositario haya comunicado la aprobacién de dicho anexo. El Depositario
comunicard sin demora a todas las Partes cualquier notificacion recibida. Una Parte
podra, en cualquier momento, notificar por escrito al Depositario la retirada de una
notificacién de no aceptacién que haya hecho anteriormente respecto de un anexo
adicional y, en tal caso, el anexo entrara en vigor respecto de esa Parte con arreglo
al apartado ¢); y

c) Al cumplirse el plazo de un afio contado a partir de la fecha en que el
Depositario haya comunicado la aprobacién de un anexo adicional, el anexo entrard
en vigor para todas las Partes que no hayan presentado una notificacién de no
aceptacion de conformidad con las disposiciones del apartado b).

4.  La propuesta, aprobacion y entrada en vigor de enmiendas de los anexos del
presente Convenio estaran sujetas a los mismos procedimientos previstos para la
propuesta, aprobacion y entrada en vigor de los anexos adicionales del Convenio,
con la salvedad de que una enmienda de un anexo no entrard en vigor para una Parte
que haya formulado una declaracién con respecto a la enmienda de anexos de
conformidad con el péarrafo 5 del articulo 30, en cuyo caso cualquier enmienda de
ese tipo entrard en vigor con respecto a dicha Parte el nonagésimo dia contado a
partir de la fecha del deposito en poder del Depositario de su instrumento de
ratificacién, aceptacion, aprobacién o adhesion con respecto a tal enmienda.

5. Siun anexo adicional o una enmienda de un anexo guarda relacién con una
enmienda del presente Convenio, el anexo adicional o la enmienda no entrara en
vigor hasta que entre en vigor la enmienda del Convenio.

Articulo 28
Derecho de voto

1. Cada Parte en el presente Convenio tendrd un voto, salvo lo dispuesto en el
parrafo 2. ‘

2. Enlos asuntos de su competencia, las organizaciones de integracién
econémica regional ejerceran su derecho de voto con un nimero de votos igual al
nimero de sus Estados miembros que sean Partes en el presente Convenio. Dichas
organizaciones no ejerceran su derecho de voto si cualquiera de sus Estados
miembros ejerce el suyo, y viceversa.
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Articulo 29
Firma

El presente Convenio estara abierto a la firma en Kumamoto (Jap6n) para
todos los Estados y organizaciones de integracion econdmica regional los dias 10 y
11 de octubre de 2013, y posteriormente en la Sede de las Naciones Unidas en
Nueva York hasta el 9 de octubre de 2014.

Articulo 30
Ratificacion, aceptacién aprobacién o adhesion

1.  El presente Convenio estard sujeto a la ratificacién, la aceptacién o la
aprobacion de los Estados y las organizaciones de integracién econdmica regional.
El Convenio estara abierto a la adhesion de los Estados y de las organizaciones de
integracién econdmica regional a partir del dia siguiente a la fecha en que expire el
plazo para la firma del Convenio. Los instrumentos de ratificacion, aceptacidn,
aprobacion o adhesion se depositaran en poder del Depositario.

2.  Toda organizacioén de integracion econdémica regional que pase a ser Parte en
el presente Convenio sin que ninguno de sus Estados miembros sea Parte quedara
vinculada por todas las obligaciones contraidas en virtud del Convenio. En el caso
de dichas organizaciones, cuando uno o varios de sus Estados miembros sean Partes
en el presente Convenio, la organizacion y sus Estados miembros decidiran acerca
de sus responsabilidades respectivas en cuanto al cumplimiento de las obligaciones
contraidas en virtud del Convenio. En tales casos, la organizacion y los Estados
miembros no estaran facultados para ejercer simult4neamente los derechos que
establezca el Convenio.

3. En sus instrumentos de ratificacion, aceptacion, aprobacion o adhesion, las
organizaciones de integracion economica regional declararan el &mbito de su
competencia en relacion con los asuntos regidos por el presente Convenio. Esas
organizaciones también informaran al Depositario sobre cualquier modificacion
importante de su ambito de competencia y este, a su vez, informara de ello a las
Partes.

4.  Sealienta a los Estados y a las organizaciones de integracién economica
regional a que, en el momento de su ratificacion, aceptacién o aprobacion del
Convenio o de su adhesién al mismo, transmitan a la Secretaria informacién sobre
las medidas que vayan a aplicar para cumplir las disposiciones del Convenio.

5.  Ensu instrumento de ratificacién, aceptacion, aprobacién o adhesion, una
Parte podra declarar que, con respecto a ella, una enmienda de un anexo solo entrara



en vigor una vez que haya depositado su instrumento de ratificacion, aceptacion,
aprobacién o adhesién con respecto a dicha enmienda.

Articulo 31
Entrada en vigor

1. El presente Convenio entrara en vigor el nonagésimo dia contado a partir de la
fecha en que haya sido depositado el quincuagésimo instrumento de ratificacion,
aceptacion, aprobacion o adhesion.

2.  Respecto de cada Estado u organizacion de integracidon econémica regional
que ratifique, acepte o apruebe el presente Convenio o que se adhiera a €l después
de haber sido depositado el quincuagésimo instrumento de ratificacion, aceptacion,
aprobacion o adhesidn, el Convenio entrard en vigor el nonagésimo dia contado a
partir de la fecha en que dicho Estado u organizacién de integracién econdmica
regional haya depositado su instrumento de ratificacion, aceptacion, aprobacion o
adhesion.

3. Alos efectos de los parrafos 1y 2, los instrumentos depositados por una
organizacion de integracién econdémica regional no se consideraran adicionales con
respecto a los depositados por los Estados miembros de esa organizacion.

Articulo 32
Reservas
No podran formulafse reservas al presente Convenio.
Articulo 33
Denuncia

1.  En cualquier momento después de la expiracioén de un plazo de tres afios
contados a partir de la fecha de entrada en vigor del presente Convenio respecto de
una Parte, esa Parte podréa denunciar el Convenio mediante notificacién hecha por
escrito al Depositario.

2. Ladenuncia cobrara efecto al cabo de un afio contado desde la fecha en que el
Depositario haya recibido la notificacién correspondiente o, posteriormente, en la
fecha que se indique en la notificacion.
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Articulo 34
Depositario

El Secretario General de las Naciones Unidas sera el Depositario del presente
Convenio.

Articulo 35
Autenticidad de los textos

El original del presente Convenio, cuyos textos en los idiomas arabe, chino,
espafiol, francés, inglés y ruso son igualmente auténticos, se depositaré en poder del
Depositario. ’

EN TESTIMONIO DE LO CUAL, los infrascritos, debidamente autorizados a esos
efectos, han firmado el presente Convenio.

Hecho en Kumamoto (Japon) el décimo dia de octubre de dos mil trece.
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Anexo A
Productos con mercurio afiadido
Se excluyen del presente anexo los productos siguientes:
a) Productos esenciales para usos militares y proteccion civil; |

b) Productos para investigacion, calibracion de instrumentos, para su uso
como patrén de referencia;

c) Cuando no haya disponible ninguna alternativa sin mercurio viable
para piezas de repuesto, interruptores y relés, [amparas fluorescentes
de cétodo frio y 1amparas fluorescentes de electrodo externo (CCFL y
EEFL) para pantallas electrénicas, y aparatos de medicién;

d) Productos utilizados en practicas tradicionales o religiosas; y
e) Vacunas que contengan timerosal como conservante.

Parte I: Productos sujetos al articulo 4, parrafo 1

Fecha después de la cual
no estara permitida la
produccion,
importacién ni
exportacién del
producto (fecha de

Productos con mercurio afiadido eliminacién)

Baterias, salvo pilas de bot6n de 6xido de plata con un contenido de mercurio 2020
< 2%y pilas de botdn zinc-aire con un contenido de mercurio < 2%

Interruptores y relés, con excepcidn de puentes medidores de capacitanciay 2020
pérdida de alta precisién e interruptores y relés radio frecuencia de alta
frecuencia utilizados en instrumentos de monitorizacion y control con i
contenido méaximo de mercurio de 20 mg por puente, interruptor o relé

Lamparas fluorescentes compactas (CFL) para usos generales de iluminacién 2020
de < 30 vatios con un contenido de mercurio superior a 5 mg por quemador de

lampara ’

Lamparas fluorescentes lineales (LFL) para usos generales de iluminacion: 2020

a) fosforo tribanda de < 60 vatios con un contenido de mercurio superior a
5 mg por lampara;

b) fésforo en halofosfato de < 40 vatios con un contenido de mercurio
superior a 10 mg por lampara.
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-

Productos con mercurio afiadido

Fecha después de la cual
no estara permitida la
produccion,
importacion ni
exportacién del
producto {fecha de
eliminacién)

Lamparas de vapor de mercurio a alta presion (HPMV) para usos gencrales de
iluminacion

2020

Mercurio en lamparas fluorescentes de catodo frio y lamparas fluorescentes
de electrodo externo (CCFL y EEFL) para pantallas electronicas:

a) de longitud corta (< 500 mm) con un contenido de mercurio superior
a 3,5 mg por lampara; '

b) de longitud media (> 500 mm y < I 500 mm) con un contenido de
mercurio superior a S mg por {ampara;

¢) de longitud larga (> 1 500 mn) con un contenido de mercurio superior a
13 mg por lampara.

2020

Cosméticos (con un contenido de mercurio superior a 1 ppm), incluidos los
jabones y las cremas para aclarar la piel, pero sin incluir los cosméticos para
la zona de alrededor de los 0jos que utilicen mercurio como conservante y
para los que no existan conservantes alternativos eficaces y segurosu

2020

Plaguicidas, biocidas y antisépticos de uso tépico

2020

Los siguientes aparatos de medicién no electrénicos, a excepcion de los
aparatos de medicion no electrénicos instalados en equipo de gran escala o los
| utilizados para mediciones de alta precisién, cuando no haya disponible
ninguna alternativa adecnada sin mercurio:

a) barémetros;

b) higrémetros;
¢) mandémetros;
d) termometros;

e) esfigmomandmetros.

2020

Vo, . . . . .
La intencidn es no abarcar los cosméticos, los jabones o las cremas que contienen trazas contaminantes dc

mercurio.
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Parte 1I: Productos sujetos al articulo 4, parrafo 3

Productos con mercurio
ajfiadido » Disposiciones

Amalgama dental Las medidas que ha de adoptar la Parte para reducir el uso de la amalgama
dental tendran en cuenta las circunstancias nacionales de la Parte y las
orientaciones internacionales pertinentes e incluiran dos o mas de las medidas
que figuran en la lista siguiente:

i)  Establecer objetivos nacionales destinados a la prevenci6n de la caries
dental y a la promocidn de la salud, a fin de reducir al minimo la
necesidad de restauracion dental;

ii)  Establecer objetivos nacionales encaminados a reducir al minimo su
uso;

ili} Promover el uso de alternativas sin mercurto eficaces en funcién de los
costos y clinicamente efectivas para la restauracién dental;

iv) Promover la investigacion y el desarrollo de materiales de calidad sin
mercurio para la restauracién dental;

v)  Alentar a las organizaciones profesionales representativas y a las
escuelas odontolégicas para que eduquen e impartan capacitacién a
dentistas profesionales y estudiantes sobre el uso de alternativas sin
mercurio en la restauracion dental y la promoci6n de las mejores
practicas de gestion;

vi}) Desincentivar las politicas y los programas de seguros que favorezcan
el uso de amalgama dental en lugar de la restauracién dental sin
mercurio; C

vii) Alentar las politicas y los programas de seguros que favorezcan el uso
de alternativas de calidad a la amalgama dental para la
restauracion dental;

viil) Limitar el uso de amalgama dental en su forma encapsulada;

ix) Promover el uso de las mejores pricticas ambientales en los gabinetes
dentales para reducir las liberaciones de mercurio y compuestos de
mercurio al agua y al suelo.
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Anexo B

Procesos de fabricacion en los que se utiliza mercurio o compuestos
de mercurio

Parte I: Procesos sujetos al articulo S, parrafo 2

Procesos de fabricacion en los que utiliza mercurio o

compuestos de mercurio Fecha de eliminacion
Produccién de cloro-alcali 2025
Produccidon de acetaldehido en la que se utiliza mercurio o 2018

compuestos de mercurio como catalizador
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Parte IL: Procesos sujetos al articulo 5, parrafo 3

Proceso que utiliza
mercurio

Disposiciones

Produccién de mondmeros
de cloruro de vinilo

Las Partes habréan de adoptar, entre otras, las medidas siguientes:

i)

vi)

Reducir el uso de mercurio en términos de produccién por unidad
en un 50% anies del afio 2020 en relacion con el uso en 2010;

Promover medidas para reducir la dependencia del mercurie
procedente de la extraccion primaria;

Tomar medidas para reducir Jas emisiones y liberaciones de
mercurio al medio ambiente; )

Apoyar la investigacién y el desarrollo de catalizadores y procesos
sin mercurio;

No permitir el uso de mercurio cinco afios después de que la
Conferencia de las Partes haya determinado que catalizadores sin
mercurio basados en procesos existentes se han vuelto viables
desde el punto de vista econdémico y técnico;

Presentar informes a la Conferencia de las Partes sobre sus
esfuerzos por producir y/o encontrar alternativas y para eliminar el
uso del mercurio de conformidad con el articulo 21.

Metilato o etilato sédico o
potasico

Las Partes habran de adoptar, entre otras, las medidas siguientes:

i

v)

vi)

Adoptar medidas para reducir el uso de mercurio encaminadas a
eliminar este uso lo antes posible y en un plazo de diez aiios a
partir de Ja entrada en vigor del Convenio;

Reducir las emisiones y liberaciones en términos de produccién
por unidad en un 50% antes del afio 2020 en relacién con 2010;

Prohibir el uso de mercurio nuevo procedente de la extraccién
primaria;

Apoyar la investigacion y el desarrollo relativos a procesos sin
mercurio; '

No permitir el uso de mercurio cinco afios después de que la
Conferencia de las Partes haya determinado que procesos sin -
mercurio se han vuelto viables desde el punto de vista econémico
y técnico;

Presentar informes a la Conferencia de las Partes sobre sus
esfuerzos por producir y/o encontrar alternativas y para eliminar el
uso del mercurio de conformidad con el articulo 21.

Produccioén de poliuretano en
la que se utilizan
catalizadores que contienen
mercurio

Las Partes habréan de adoptar, entre otras, las medidas siguientes:

i)

ii)

Adoptar medidas para reducir ¢l uso de mercurio encaminadas a
eliminar este uso lo antes posible y en un plazo de diez afios a
partir de la entrada en vigor del Convenio;

Adoptar medidas para reducir la dependencia del mercurio
procedente de la extraccién primaria;
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Proceso que utiliza
mercurio

Disposiciones

iii) Tomar medidas para reducir las emisiones y liberaciones de
mercurio al medio ambiente;

iv) Alentar la investigacion y el desarrollo de catalizadores y procesas
sin mercurio;

v) Presentar informes a la Conferencia de ias Partes sobre sus
esfuerzos por producir y/o encontrar alternativas y para eliminar el
uso del mercurio de conformidad con el articulo 21,

El pérrafo 6 del articulo 5 no serd de aplicacion para este proceso de
fabricacion.
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Anexo C
Exfraccion de oro artesanal y en pequefia escala
Planes nacionales de aceion

1. Cada Parte que esté sujeta a las disposiciones del parrafo 3 del articulo 7
incluird en su plan nacional de accion:

a) Las metas de reduccién y los objetivos nacionales;
b) Medidas para eliminar:
i) La amalgamacioén del mineral en bruto;

ii) La quema expuesta de la amalgama o amalgama procesada;
iii) La quema de la amalgama en zonas residenciales; y

iv)  Lalixiviacién de cianuro en sedimentos, mineral en bruto o
rocas a los que se ha agregado mercurio, sin eliminar primero
el mercurio;

c) Medidas para facilitar la formalizacién o reglamentacion del sector de
la extraccién de oro artesanal y en pequefia escala;

d) Estimaciones de referencia de las cantidades de mercurio utilizadas y
las practicas empleadas en la extraccion y el tratamiento de oro artesanales y en
pequeiia escala en su territorio;

e) Estrategias para promover la reduccion de emisiones y liberaciones de
mercurio, y la exposicidn a esa sustancia, en la extraccion y el tratamiento de oro
artesanales y en pequefia escala, incluidos métodos sin mercurio;

f) Estrategias para gestionar el comercio y prevenir el desvio de
mercurio y compuestos de mercurio procedentes de fuentes extranjeras y nacionales
para su uso en la extraccion y el tratamiento de oro artesanales y en pequefia escala;

g) Estrategias para atraer la participacion de los grupos de interés en la
aplicacion y el perfeccionamiento permanente del plan de accidén nacional;

h) Una estrategia de salud piblica sobre la exposicién al mercurio de los
mineros artesanales y que extraen oro en pequefia escala y sus comunidades. Dicha
estrategia deberia incluir, entre otras cosas, la reunién de datos de salud, la
capacitacién de trabajadores de la salud y campaiias de sensibilizacion a través de
los centros.de salud;
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i) Estrategias para prevenir la exposicion de las poblaciones vulnerables
al mercurio utilizado en la extraccion de oro artesanal y en pequefia escala, en
particular los nifios y las mujeres en edad fértil, especialmente las embarazadas;

b)) Estrategias para proporcionar informacion a los mineros artesanales y
ue extraen oro en pequefia escala y las comunidades afectadas;
q peq 4

k) Un calendario de aplicacion del plan de accion nacional

2. Cada Parte podra incluir en su plan de accién nacional estrategias adicionales
para alcanzar sus objetivos, por ejemplo la utilizacidén o introduccion de normas
para la extraccion de oro artesanal y en pequefia escala sin mercurio y mecanismos
de mercado o herramientas de comercializacion.
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Anexo D

Lista de fuentes puntuales de emisiones de mercurio
y compuestos de mercurio a la atmoésfera

Categoria de fuente puntual:
Centrales eléctricas de carbdn,;

Calderas industriales de carbon,

Procesos de fundicion y calcinacion utilizados en la produccién de metales no
ferrosos";

Plantas de incineracion de desechos;

Fébricas de cemento clinker.

V" A los efectos del presente anexo, por “metales no ferrosos™ se entiende plomo, zinc, cobre y oro industrial.
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Anexo E
Procedimientos de arbitraje y conciliacion
Parte 1: Procedimiento arbitral

El procedimiento arbitral, a los efectos de lo dispuesto en el parrafo 2 a) del
articulo 25 del presente Convenio, sera el siguiente:

Articulo 1

1.  Cualquier Parte podrd recurrir al arbitraje de conformidad con lo dispuesto en
el articulo 25 del presente Convenio mediante notificacion escrita a la otra Parte o
las otras Partes en la controversia. La notificacion ird acompaiiada de un escrito de
demanda, junto con cualesquiera documentos justificativos. En esa notificacion se
definiré la cuestién que ha de ser objeto de arbitraje y se haré referencia especifica a
los articulos del presente Convenio de cuya interpretacion o aplicacion se trate.

2. LaParte demandante notificara a la Secretaria que somete la controversia a
arbitraje de conformidad con lo dispuesto en el articulo 25 del presente Convenio.
LLa notificacion deberd incluir una notificacién escrita de la Parte demandante, el
escrito de demanda y los documentos justificativos a que se hace referencia en el
parrafo 1 del presente articulo. La Secretaria transmitira la informacion asi recibida
a todas las Partes.

Articulo 2

1.  Silacontroversia se somete a arbitraje de conformidad con el articulo 1, se
establecera un tribunal arbitral. El tribunal arbitral estara integrado por tres
miembros.

2. Cada una de las Partes en la controversia nombrard un arbitro, y los dos
arbitros asi nombrados designaran mediante acuerdo al tercer arbitro, quien asumira
la Presidencia del tribunal. En controversias entre mas de dos Partes, las Partes que
compartan un mismo interés nombraran un solo arbitro mediante acuerdo. El
Presidente del tribunal no deber4 tener la nacionalidad de ninguna de las Partes en la
controversia, ni tener residencia habitval en el territorio de ninguna de esas Partes,
ni estar al servicio de ninguna de ellas, ni haberse ocupado del asunto en ningin otro
concepto.

3. Toda vacante que se produzca se cubrird en la forma prescrita para el
nombramiento inicial.



Articulo 3

1.  Siunade las Partes en la controversia no nombra un arbitro en un plazo de
dos meses contados a partir de la fecha de la recepcion de la notificacién de arbitraje
por la Parte demandada, la otra Parte podré informar de ello al Secretario General de
las Naciones Unidas, quien proceder a la designacién en un nuevo plazo de dos
meses.

2. Siel Presidente del tribunal arbitral no ha sido designado en un plazo de dos
meses a partir de la fecha de nombramiento del segundo arbitro, el Secretario
General de las Naciones Unidas, a instancia de una Parte, designara al Presidente en
un nuevo plazo de dos meses.

Articulo 4

El tribunal arbitral emitird sus decisiones de conformidad con las
disposiciones del presente Convenio y del derecho internacional.

Articulo 5

A menos que las Partes en la controversia dispongan otra cosa, el tribunal
arbitral establecera su propio reglamento.

Articulo 6

El tribunal arbitral podra, a solicitud de una de las Partes en la controversia,
recomendar medidas de proteccion basicas provisionales.

Articulo 7

Las Partes en la controversia facilitaran la labor del tribunal arbitral y, en
especial, utilizando todos los medios a su disposicién:

a) Le proporcionarén todos los documentos, informacién y facilidades
pertinentes; ¥ '

b) Le permitiran, cuando sea necesario, convocar a testigos o peritos para
oir sus declaraciones.

Articulo 8

Las Partes en la controversia y los arbitros quedan obligados a proteger el
carécter confidencial de cualquier informacion o documento que se les comunique
con ese caracter durante el proceso del fribunal arbitral.
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Articulo 9

A menos que el tribunal arbitral decida otra cosa debido a las circunstancias
particulares del caso, los gastos del tribunal seran sufragados en porcentajes iguales
por las Partes en la controversia. El tribunal llevara una relacion de todos sus gastos
y presentara a las Partes un estado final de los mismos.

Articulo 10

Una Parte que tenga un interés de caracter juridico en la materia objeto de la
controversia y que pueda verse afectada por el fallo podra intervenir en las
actuaciones, con el consentimiento del tribunal arbitral.

Articulo 11

El tribunal arbitral podra conocer de las demandas de reconvencién
directamente relacionadas con el objeto de la controversia, y resolverlas.

Articulo 12

Los fallos del tribunal arbitral, tanto en materia de procedimiento como sobre
el fondo, se adoptardn por mayoria de votos de sus miembros.

Articulo 13

1. Siuna de las Partes en la controversia no comparece ante el tribunal arbitral o
no defiende su caso, la otra Parte podra solicitar al tribunal que continue el
procedimiento y proceda a dictar su fallo. El hecho de que una Parte no comparezca
o no defienda su posicién no constituird un obstaculo para el procedimiento.

2. Antes de emitir su fallo definitivo, el tribunal arbitral debera cerciorarse de
que la demanda estd bien fundada de hecho y de derecho.

Articulo 14

El tribunal arbitral dictard su fallo definitivo en un plazo de cinco meses
contados a partir de la fecha en que esté ya plenamente constituido, a menos gque
considere necesario prorrogar el plazo por un periodo que no excedera de otros
cinco meses.

Articulo 15

El fallo definitivo del tribunal arbitral se limitara al objeto de la controversia y
serd motivado. Incluird los nombres de los miembros que han participado y la fecha
del fallo definitivo. Cualquier miembro del tribunal podra adjuntar al fallo definitivo
una opinién separada o discrepante.
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Articulo 16

El fallo definitivo sera vinculante respecto de las Partes en la controversia. La
interpretacion del presente Convenio formulada mediante el fallo definitivo también
sera vinculante para toda Parte que intervenga con arreglo al articulo 10 del presente
procedimiento, en la medida en que guarde relacion con cuestiones respecto de las
cuales esa Parte haya intervenido. El fallo definitivo no podra ser impugnado, a
menos que las Partes en la controversia hayan convenido de antemano un
procedimiento de apelacion.

Articulo 17

Todo desacuerdo que surja entre las Partes sujetas al fallo definitivo de
conformidad con el articulo 16 del presente procedimiento respecto de la
interpretacion o forma de aplicacion de dicho fallo definitivo podré ser presentado
por cualquiera de las Partes al tribunal arbitral que emitié el fallo definitivo para que
éste se pronuncie al respecto.

-50-



Parte II: Procedimiento de conciliacién

El procedimiento de conciliacién a los efectos del parrafo 6 del articulo 25 del
presente Convenio sera el siguiente:

Articulo 1

Una solicitud de una Parte en una controversia para establecer una comision
de conciliacién con arreglo al parrafo 6 del articulo 25 del presente Convenio sera
dirigida, por escrito, a 1a Secretaria, con una copia a la otra Parte u otras Partes en la
controversia. La Secretaria informara inmediatamente a todas las Partes segin
proceda.

Articulo 2

1. A menos que las Partes en la controversia decidan otra cosa, la comisién de
conciliacion estard integrada por tres miembros, uno nombrado por cada Parte
interesada y un Presidente elegido conjuntamente por €sos miembros.

2. En las controversias entre mas de dos Partes, las que compartan un mismo
interés nombraran de comiin acuerdo a un miembro en la comision.

Articulo 3

Si en un plazo de dos meses a partir de la fecha de recepcion por la Secretaria
de la solicitud por escrito a que se hace referencia en el articulo 1 del presente
procedimiento, las Partes en la controversia no han nombrado a un miembro de la
comision, el Secretario General de las Naciones Unidas, a instancia de cualquiera de
las Partes, procedera a su nombramiento en un nuevo plazo de dos meses.

Articulo 4

Si el Presidente de la comision de conciliacién no hubiera sido designado
dentro de los dos meses siguientes al nombramiento del segundo miembro de la
comisién, el Secretario General de las Naciones Unidas, a instancia de cualquiera de
las Partes en la controversia, procedera a su designacioén en un nuevo plazo de dos
meses.

Articulo 5

La comision de conciliacidn prestard asistencia a las Partes en la controversia
de manera independiente ¢ imparcial en los esfuerzos que realicen para tratar de
llegar a una solucién amistosa.
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Articulo 6

1. Lacomision de conciliacién podra realizar sus actuaciones de conciliacion de
la manera que considere adecuada, teniendo cabalmente en cuenta las circunstancias
del caso y las opiniones que las Partes en la controversia puedan expresar, incluida
toda solicitud de resolucion répida. La comision podra aprobar su propio reglamento
segiin sea necesario, a menos que las Partes acuerden otra cosa.

2. Lacomisién de conciliacion podra, en cualquier momento durante sus
actuaciones, formular propuestas o recomendaciones para la solucién de la
controversia.

Articulo 7

Las Partes en la controversia cooperaran con la comisién de conciliacién. En
especial, procuraran atender a las solicitudes de la comision relativas a la
presentacién de material escrito y pruebas y a la asistencia a reuniones. Las Partes y
los miembros de la comisién de conciliacion quedan obligados a proteger el caracter
confidencial de cualquier informacién o documento que se les comunique con ese
cardcter durante las actuaciones de la comisién

Articulo 8

La comisién de conciliacion tomaré sus decisiones por mayoria de votos de
sus miembros.

Articulo 9

A menos que la confroversia se haya resuelto, la comision de conciliacién
redactara vn informe con recomendaciones para la resolucién de la controversia en
un plazo no mayor de 12 meses contados a partir de la fecha de su constitucion
plena, que las Partes en la controversia examinaran de buena fe.

Articulo 10

Cualquier desacuerdo en cuanto a la competencia de la comision de
conciliacién para examinar la cuestion que se le haya remitido ser4 decidido por la
comision.

Articulo 11

A menos que acuerden otra cosa, las Partes en la controversia sufragaran en
porcentajes iguales los gastos de la comision de conciliacion. La comision 1levard
una relacién de todos sus gastos y presentara a las Partes un estado final de los
mismos.
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T hereby certify that the foregoing
text is a true copy of the Minamata
Convention on Mercury, done at
Kumamoto, Japan, on 10 October
2013, the original of which is
deposited with the Secretary-General
of the United Nations.

For the Secretary-General,
The Legal Counsel
(Under-Secretary-General
for Legal Affairs)

T\ Sy

Je certifie que le texte qui précede
est une copie conforme de Ila
Convention de Minamata sur le
mercure, faite & Kumamoto, Japon, le
10 octobre 2013, dont I'original se
trouve déposé aupreés du Secrétaire
général des Nations Unies.

Pour le Secrétaire général,
Le Conseiller juridique
(Secrétaire général adjoint
aux affaires juridiques)

\
B

—

Miguel de Serpa Soares

United Natidns
New York, 10 October 2013

Organisation des Nations Unies
New York, le 10 octobre 2013
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